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 ORAL  ANSWERS  TO  QUESTIONS

 Bil  on  Industrial  Retations

 *24,  SHRI  C.T.  DHANDAPANI  ;
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  all  the  Labour  Trade  Unions
 have  been  consulted  with  regard  to  the
 introduction  of  the  Industrial  Relations
 Bill;  and

 (b)  af  80,  what  were  their  views  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RFHA

 BILITATION  (SHRI  BALGOVIND
 VERMA)  ;  (a)  and  (b).  The  proposed
 comprehensive  Industrial  Relations  Jaw
 will  take  inta  account  the  various  views
 expressed  during  protracted  consultations,
 with  the  trade  unions  and  others,  that  have
 taken  plece  since  the  Government  received
 the  report  of  the  National  Commission  on
 Labour.

 SHRI  ्,  1  DHANDAPANT  :  Every
 body  knows  the  state  of  industrial  rela-
 tions  and  the  nysber  of  man-days  lost  due
 to  feck  of

 da  benyee  a tianadement  =  atid  joysets.  t

 specthicartion’  ts  bring  taken  by  the  Govern
 mint  gind  when  es  they  acing  fo  lngloment
 &... ब  priggeations  ?

 —
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 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  The  question  about  tadustrial  rela-
 tions  Jaw  and  we  contemplate  bringing  for
 ward  a  Bill  on  the  basis  of  the  recommenda-
 tions  of  the  Nationa)  Labour  Commission,
 We  placed  it  before  the  tripartite  body,  the
 last  national  labour  conference.  The  three
 national  trade  unions  met  together  as  a
 group  and  they  have  submitted  their  agree-
 ment  On  that  basis  we  are  bringing  for-
 ward  that  legislation.  As  for  the  second
 part,  we  are  in  consulation  with  the  State
 Labour  Ministers  and  1  think  |  should  be
 able  to  introduce  legislation  in  the  next
 session.

 SHRI  8.  V.  NAIK  :  Is  that  Bill  going
 to  be  only  bilateral  relationship  between
 Jabour  and  capital  or  between  labour  and
 management  ?  Are  you  also  going  to  consider
 the  pomts  of  view  of  the  consumers  whe-
 ther  individual  or  collective  or  group  ?
 Will  the  consumers’  point  of  view  be  taken
 up  as  part  of  the  industrial  relationship  ?

 SHRI  R.  K.  KHADILKAR:  Every  time
 we  take  up  this  question  of  industcial
 relationship,  we  keep  in  mmd_  the  probable
 effect  that  it  will  have  on  the  consumers,
 Beyond  that  there  is  no  special  organisation
 whom  we  could  consult.

 aft  हुकम  चन्द  कछवाय :  मंत्री  महोदय  मे

 बताया  है  कि  राष्ट्रीय  श्रम  आयोग  की  जो

 निफोरिशों  हैं  हम  उन  पर  विचार  कर  कर  रहे  हैं

 शौर  सम्भवतः  1.  सेशन  में  यह  बिल  लाने

 बाले  हैं।  मैं  जीने नां  चाहता  हैं.  कि  उन्होंने  जो

 सिफ़ारिशों  की  हैं  उसमें  से  कितनी  प्रतिशत

 सिफारिशें  आपने  स्वीकार  की  हैं।

 आपने  तीस  मजदूर  संगठनों  की  चर्चा  की

 हैं.  जिनसे  आपको  बात  हुई  है।  इसमें क्या
 आपके  | ड  1... ६  एस  ७  को  भी  शॉनिए,भकिंशा

 ty



 igislation  is  concerned,
 thrée’  national  -trade  unicn

 Mlong  with  the  ‘employees’  organisa-
 tate  Govts.  About  ‘the  first

 ithe  “question,  I  would  assure  him

 ters'and  all  the  recommendations.  as
 possible,  made  ‘by  the  National

 "Swe  ave  arrived  at

 at  pen  we  कछवाय  :  मेरे  प्रीत  का

 :  उत्तर  नहीं  आया  1  atte  एम०  एस०  से  भी

 -  -  जया  आप  सलाह  कर  के  उनके  विचारों  का  इस

 ..... बिल
 में  समावेश  करेंगे  !

 7.7  SHRI  R.  ६,  KHADILKAR:  :  That  is

 ‘  -mot-one  of  the  three  national  trade  union
 +  Sentres.  Certainly  T  talk  with  their  leaders

 *  Sout  "not:  as”  an  organisation

 LS  SHIRDA,  P.  SHARMA  :  It  is  gratifying "
 ‘to-mote  that  the  minister  has  consulted  the

 “i”  three:  national  trade  union  centres,  as  he
 ~  calls.  ‘them,  May  I

 or  Industrial  Relations  Bill  is  also  going  to
 an  affect’.  the  lakhs  of  Central  Government

 -  employees.  and  may  I  know  whom  he  is
 ing  té-consult  about  then  we

 ov  SHRIR,  K.  KHADILKAR  :  Central
 "SGovernment..  employees  are
 separately  under  the  JCM..  Their  machinery

 “fof  consultation  is.  different
 vention  not  governed  by  industrial  law.

 HRIS.  M.  BANERJEE

 i,  and  boaus
 hE  he  going.  to  convene  ‘any  mecting  of  the

 |  HADILKAR  :  So  fares  ™

 are  consulting  the  State  Labour.

 Labour  ‘Commission  will  be  given  effect  to,
 Aeeping  in  view  the  general  consensus  that  —

 know  whether  this

 at.  the  tinte  of  enacting  laws  ?

 governed

 They  are  by.

 Tt  appears  भारतीय  जनसंघ  -मे
 tha  -he-will  be  able  to  intro.

 Bore
 the  next  session.  In’  the

 re  is:  going to  be  a  fast
 atrial  relations

 in  स्थिति  है  और  उसका  क्या  प्रभाव  है.  ?

 in  the  intervening  period,  is

 central  trade  union  organisations  and.  other

 SHRI  R.  K.  KRADH  ree
 national  trade  union  centres  tiave  formed.a  oa  a
 Council  of  Trade  Unions.  Through  that,
 they  can.  take  up.  certain.  matters  and

 approach  the  Government.  So  far  as  tising..-
 prices  and  other.  causes  ..for  industrial  ee
 discontent  are  concerned,  we  deal  with  them.  7
 separately,  This  is  not  a.  form  for.dealing
 with  individual  problems.

 SHRI  S.  M.  BANERJEE  ;  ‘Vhat  about
 the  demand  for  wage  rise  and  bonus  ?

 "
 SHRI  A.  क्,  SHARMA  :  Industrial

 relations  do  not  deal  with  wages.  and  bonus.

 SHRI  R.  K.  KHADILKAR  :  That  is
 right.  Industrial  relations  Jaw  does  not
 deal  with  wage  structure  and  bonus

 MR.  SPEAKER  :  You  do  not  recognise:
 the  Chair.  He  does  not.  recognise  the
 Chair.  What  am  I  todo?  Kindly  havea
 look  at.  me  also:

 SHRI  R.K.  KHADILKAR  :  Yes,  Sis

 SHRI-M.  RAM  GOPAL  REDDY  -it  .
 is  gratifying  that  the.  Labour  Minister  is:
 consulting  the  labour  organisations.  before  |
 enacting  laws.  ‘Will  he  advise  the  other:  a
 ministries  also  to  consult  the  other  interests

 cate

 MR.  SPEAKER  :  Please  be  relevant.  to:  <
 this  question.  a

 al
 हार  किस

 किए:
 का  शक  बा

 नाम  से  मजदूरों  को  बरगलाने पा  किए  शक  मज-  :

 दूर  संस्था  खोली  है  ?  यदि  हां,  तो  उसकी  क्‍या.

 SHRI  R.  K.  KHADILKAR
 :  कछ

 आकर...
 Masdoor  Sangh  thas  ideolegical.  affiliations”:
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 is  not  good.  Do  not  provoke  +
 if  will  be  a  headache  which  ts  transferred  ©.

 quietly  sit  down  ‘and  J.  have |  om

 tionship  ‘between  ‘the.  management  ‘and
 ar

 ‘during  I970-7L.  and  igen? Yahour  does  not  exist  in  the.  public  sector.
 a  uidertekings:  of  this  country,  do  the  govern
 ~  “meat  propose  to  have  strict  application  of

 a
 takings?

 _law  will  apply  to  public  sector  undertakings
 ap  well.

 Closure  of  Iron  ore  Mining  Indastries
 iu  Bihar-and  Orissa

 +
 "242,  SHRI  GIRIDHAR  GOMANGO

 SHRI  RAM  SHEKHAR  PRASAD

 .  SINGH

 Will  the  Minister.  of  STEEL  AND
 MINES  be  pleased  to  state  7

 {a)-whether  iron  ore  mining  industries
 .  fia  the.  Barajamda..and  Banspani  areas  of.

 |  Bihar  and  Orissa  are  facing  closure;

 (b)  whether  I0,000  workers  have  already
 been  retrenched  from  January  to  March,

 " | A972;  and

 +  4d).  Noy  Sh,

 a  {¢)  The  matter  bas  been  under  constant
 *

 ;  gevlew,  ja  consulation  with  the  Misistry
 “Stays  -  with  to

 export  via  Paradip

 |
 Ac)  dhe  steps.  being  taken  by  Govern-  7

 HE  MINISTER  OF.  STATE  IN  THE»
 INISTRY.  OF  ‘STEEL  AND.  MINES  yy
 HBL  SHAHNAWAZ.  KHAN):  (a)Govern-  ‘the

 strictly  does,  not “eon  come.within  the  purview,

 improve  the  Ls

 2 sige  ot  thie  requiend:  somber  oF  wagons  nit  andl es
 pulatio

 5  foe  ह...  OF  the  iron  ore  “aiid

 o fae  this  statement  is:-true  ?  "Wh
 have  been  taken  in  this.  regard  ?

 SHRI  SHAHNAWAZ  KHAN  ois
 .  5  true  that  the:  railways  had  have  some.  difficul-.

 SHRI  R.  K  KHADILKAR  :  Industial  ty.  in  moving  the  iron.  ore  from.  the  area.  for:

 target.  for  export  through  Paradip,  was  8  _
 ‘Jakhs  tonnes,  the  actual  performance  was
 I3.45  lakhs  tonnes,  leaving  a  shortfall  of  -
 ebout  5  lakhs  tonnes.  +.  हि

 SHRI  RAM  >  SHEKHAR  PRASAD.  .
 SINGH
 tion  the  Minister  has.  stated.  that  some.of  .
 these  mines  have.  been  closed.  Which  are.  _
 those  mines  and  how  many  of  them  are:  in”
 Bihar  Q  What  is  the.  position  of  the  work-  :
 ers  in  those  mines  which  are  closed  ?ै  Will.)
 they  be  absorbed  elsewhere  or  will  they

 _  continue  to  be  unemployed  Qo.

 SHRI’  SHAHNAWAZ,  KHAN
 total.  number  of  . workers
 varies  from  i  800  to-  2,000.  हि  Tho!

 of  the  Ministry  of  Steel.  and  Mines,  I
 peejume  that  the  law  on  the  subject-  will  be:

 don)  ‘There  are  defintie

 Even  ‘though  the

 In.  reply  to  part  (a)  of  the  ‘ques-:



 7  ‘whether  the  United  States  Air  Force
 “planes  “Have  attacked’  the  dyke  system  in

 .  coe  North  vietnam  séveral  times  in  recent  weeks
 ge  alting  ‘In  heavy  loss  of  life  to  civilian

 "population;

 (b)  if  so,  whether  india  has  made  any
 -efforis.to  rouse  world  opinion  against  such
 inhuman  and  barbarous  attack  on  the.
 civilian  population  in.  that  country;  and

 (c)  if  so,  the  nature  of  the  efforts  made
 in.  this  direction.  ?

 THE  DEPUTY  .MINISTER  IN  THE
 a  MINISTRY  OF  EXTERNAL  AFFAIRS

 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  The
 _DRVN  Government  have  informed  the

 Government  of  India  of  the  serious  damage
 caused  to  their  dyke  system  .by  the  U.

 s.  bombings  and  loss  of  civilian  lives.

 (७)  and  (c).  Government:  of  India  have
 consistently  opposed  the  U.S.  bombings  of

 '  Vietnam’  and  expressed  serious  concern
 over  the  situation  resulting  therefrom.  This

 open  reiteration  of  our  stand  on  the  subject
 ig'in  itself  a  powerful  element  in  mobilising
 world  opinion

 SHRIH.N.  MUKERJEE  :  Since  meek
 and'mild  gesture  of  moral  reprobation  of
 the  impossibly  atrocius  conduct  ‘of  the
 American  imperialists  appear  to  be  incons-

 -  equential,  may  I  know  whether  the  Govern-
 ment  has  proceeded  ‘nthe  matter  of  recog-
 nition:  of  “the  Provisional  Revolutionary
 Government  of  south  Vietnam  which  would

 7  कैद  8  proper  answer  to  the  operation  of  bom-
 bings  in  auch  barbaric  fashion  7

 THE  MINISTER  OF  EXTERNAL  .

 a  AFFAIRS  (SHRESWARAN  SINGH)  é  It  is”
 «>a  suggestion  for  action,

 SHRI-H.  N.  MUKERJEE  Efforts

 Question.  But,  I  think

 “Im  the  ‘direction.  include  not  only

 ५...  ४  should
 hear  about  the  Question.;  8  af

 SHRI  के,  व.  MUKERJEE.;  My  submis.
 sion  is  that  it  comes  ‘within  ‘the  ambit  ‘of  -

 the  Question

 MR.  SPEAKER:  You  have  gone  to”
 the  P.  ्  («उ  and  ‘all  that.

 SHRI  प्र,  N.  MUKERJEE  If  you
 could  give  me  time  enough,  could  give  you
 arguments  for  it,  that  it  comes  within  the
 ambit  of  the  Question

 In  view.  of  the  special  responsibility
 devalving  upon  the  Government  of  India  to
 concretise  its  sense  of  protest  against
 American  imperialism and  their  bombing  in
 Vietnam,  may!  know  why  it  is  that  the
 External  Affairs  Minister  at  Guyana  appea-
 red  to  be  more  apologetic  about  the  walk-
 out  of  Indonesia  and  Malysia  rather  than
 be  positive  about  the  admission  of  दूर,  R.  0,
 which  would  have  shown  that  we  do  not
 follow  a  namby  pamby  policy  in  foreign
 affairs  ?

 SHRI  SWARAN  SINGH:  I  am  sorry
 I  do  not  agree  with  the  assessment  of  my
 attitude  in  Guyana  which  the  hon.  Member’
 has  formed.  I  think,  it  is  based  on  incomp-
 lete  informarion  about  all  that  happened  in
 Guyana.

 MR.  SPEAKER  :  You  could  put  a-
 direct  question  on  that.  Iam  sorry  T  allowed  :
 him  to  side-track  form  the.  main  Question
 to  P.  R.  G.  and  Guyatia.  This  is  about  the.
 bombardment  of  the  dyke  system  in  North
 Vietnam.  I  would  request  the  Members  to
 confine  themselves  to  the  Question.

 SHRI  DINESH  CHANDRA  GOSWAME
 May  I  know  whether  in  the  recent.  Confere-  a
 nce  which  '  the  hon.  “Minister.  of  External  ae
 Affairs  attended,  this  mattér  was  formally

 of.)

 informally  discussed  Of,  .even  if  it  was
 discussed,  whether  209  fecter  was’  ‘throw
 from  the  indian  side-un:  this  mat!

 SHRI  SWARAN  ‘SINGH.
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 attempis  were  made  by  the  U.S.A,  Admini-
 stration  to  deny,  butt  think,  more  and
 more  evidence  that  has  nov  been
 available,  particularly  from  independent
 sources,  does  point  out  conclusively  to  the
 fact  that  dykes  have  been  the  gubject  matter
 of  bombing  and  it  is  aiso  clear  that  even
 bombing  of  points  quste  close  to  the  dykes
 has  also  caused  serious  damage  to  the
 dykes;  This  matter  has  been  a  subyect
 matter  of  discussion,  and  this  matter,  along
 with  the  general  question  of  bombing  of
 North  Vietnam  territory,  was  vary  much  m
 the  minds  of  the  delegations  in  Guyana,
 The  final  resolution  and  declaration  does
 contain  references  to  the  situation  in  Viet-
 nam  and  has  also  taken  a  positrve  and  clear
 stand  of  apposition  to  the  bombing  and  of
 finding  solutions  which  are  acceptable  to  the
 people  of  Vietnam.

 SHRI  KRISIINA  CHANDRA  HALD-
 ER:  Il  want  to  know  from  the  Munster
 whether  Government  is  prepared  to  move
 and  pass  a  resolution  condemning  the  bom-
 bing  by  08  Arr  Force  of  North  Vietnam
 dykes  and  civilian  population  to  rouse
 world  opinion.

 SHRI  SWARAN  SINGH  :  No  resolu-
 tion  Is  required.  We  have  expressed  our
 view-point  very  categorically  more  than
 once.

 SHRI  G  VISWANATHAN  :  In  view
 of  the  fact  that  even  leading  American  poli-
 ticians  have  attacked  their  own  Government
 for  bombing  on  the  dyke  system  tn  North
 Vietnam,  |  want  to  know  from  the  Minister
 what  concrete  steps  have  the  Government
 of  India  taken  to  rouse  public  opinion,
 apart  from  issuing  pious  statements  I  also
 want  to  know  whether  they  had  taken  up
 the  question  in  the  non-aligned  Conference
 to  have  a  separate  resolution  concemning
 the  bombing  of  the  dyke  system  in  North
 Vietnani,

 SHRI  SWARAN  SINGH  ;  With  regard
 to  the  first  question,  the  opinion  is  sufiici-
 ently  roused  in  our  country  and  all  over
 the  world,  and  I  do  not  know  what  more  he
 wants  us  to  de  in  thig  ह...

 segond  question,  as  I  have
 alitady,  the  question  of  Vietnam  dilua-

 SRAVANA  26,  894  (S4KA)  Oral  Answers  40

 tion  and  the  bombing  by  -the  Americans  of
 No:th  Vietnam  tercitory,  isciuding  dykes,
 was  very  much  before  the  Guyana  Caonfete-
 nce,  and  if  the  hon.  Member  carefully
 studies  the  relevant  resolution  and  declara-
 tion  he  wilt  find  the  ariswer  to  witat  he  ts
 ashing  me,

 SHRI  BR.  S.  PANDEY  :  Heavy  bom
 bings  by  Americans  's  gomg  on  in  North
 Vietnam,  and  Mr.  kissinger  ॥$  also  going
 here  and  there.  The  Minister  of  External
 Affatrs  is  competent  enough  to  assess  the
 American  attitude.  May  I  know  what  exa-
 cily  is  the  motive  of  the  Americans  ?  Do
 they  want  to  destroy  North  vietnam  or  do
 they  want  to  finish  the  war  or  do  they  want
 to  negotiate  and  come  to  some  sort  of
 solution  ?

 SHRI  SWARAN  SINGH:  I  wish  Tf
 could  answer  for  the  United  States  Govern-
 ment.  But  I  cannot.

 SHRI  P.  VENKATASUBBAIAH  :  There
 has  been  the  reported  visit  of  Dr.  Rissinger
 to  South  Vietnam  to  persuade  that  Govern-
 ment  to  come  to  some  sort  of  an  underst-
 andirg  with  North  Vietnam  May  I  know
 whether  the  706  of  India  and  also  that  of
 the  non-aligned  nations  had  had  any  impact
 on  the  United  States  to  make  them  initiate
 this  move  ?  I  also  want  to  know  whce-
 ther  it  was  known  to  our  Government
 before  Dr,  Kissinger  made  his  visit  to  South
 Vietnam.

 MR.  SPEAKER  :  Why  do  you  not
 put  a  separate  question  on  this  ?

 SHRI  P.  VENKATASUBBAIAH  :  This
 is  my  question  ;  whether  the  reported  visit
 of  Dr.  Kissinger.  .  -

 MR.  SPEAKER  :  So  many  people
 come  and  50  many  people  go.  Please  ask
 a  relevant  question:  whether  any  Ameri-
 cans  tried  to...  (Jaterruptions)  You  are
 again  going  to  repeat  it  7

 SHRI  7.  VENKATASUBBAIAH  :  I
 हम  ६... ह  repeating  it,

 SHRI  SWARAN  SINGH  »  We  knew
 that  youterday  क,  Kinsitiger  few  ih  a  plane
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 and  he  has  reached  Saigon.  What  he  ts
 going  to  do  there,  what  are  his  plans—-I
 do  not  know  anything  at  all.

 SHRI  §.M.  BANERJEE  :  Before  I
 put  @  question,  I  really  wanted  to  bring  to
 your  notice  that  when  we  put  questions,
 l  have  seen  that  an  American  diplomat  ts

 violating  the  rules  and  regulations  and  gocs
 on  taking  notes  there  sitting  in  the  gallery.
 They  come  here  merrily  and  go  on  dicta-
 tung  their  own  terms  |  want  thet  that  should
 be  snatched  away.  The  security  men
 should  be  sent  immediately  to  snatch  it
 away.

 MR,  SPEAKER  It  happened  once
 earlier  also.  Don't  make  reference  to  the
 galleries.

 SHRI  INDRAJIT  GUPTA  :  A  Itttle
 while  earlier,  the  hon,  Minister  said
 that  in  the  beginning  the  American  ad-
 ministration  was  trying  to  deny  the  fact
 of  the  bombing  of  the  dykes,  but  later  on,
 was  forced  to  admit  the  truth  J]  would
 like  to  know  from  him.  irrespective  of
 whether  the  Americans  deny  or  confirm  it,
 have  we  on  our  own  sought  or  receryed  any
 direct  information  from  our  envoy  in  Hanor
 who,  being  on  the  spot,  is  probably  ina
 position  to  give  us  a  better  ard  fuller  in-
 formation  and  on  the  basis  of  that  im-
 formation,  can  he  tell  us  as  to  wat  is  the
 actual  extent  of  the  bombing  cf  the  dykes

 fend  the  damage  caused  to  the  civilian
 pepulation  and  cultivation  and  so  on,  and

 r@n  thit  basis,  why  has  the  Government  of
 Todm  Wot  said  anything  ?  Why  are  you  to
 wait  for  the  Americans  to  deny  or  confirm

 #  ५
 ;

 SHRI  SWARAN  SINGH  :  ह  is  a
 pertinent  question.  We  did  receive  in-
 formation  from  our  own  representative  in
 Hanoi  who,  along  with  certain  other  diplo-
 trates,  was  taken  by  the  North  Vietnam

 sow  ade
 to  see  gome  of  the  dykes  which

 dave  Mamaged  by  bombing.  Of  course,
 soul  not  go  to  all  the  places  and,  there-

 fore,  1  Was  got  possible  for  him  to  assess
 the  entire  damage  to  the  dykes  caused  by
 bombing.  But  be  did  see  with  his  own

 oF  une  ile
 a  हुअ  &  report  to  us  that  he
 damage  caused  to  some  dykes  by

 boviabing,
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 244,  SHRI  8.  A,
 HAM:

 SHRI  ARVIND  NETAM:

 MURUGANANT-

 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  there  is  a@  proposal  to  set
 up  a  Mineral  Exploration  Corporation  to
 accelerate  the  mmeral  exploration  छाणड्रामिन
 mme  in  the  country;

 (b)  #  s0,  the  mam  features  thereof,  and

 (c)  the  ume  by  which  the  Corporation
 is  expected  to  be  set  up  ?

 THE  MINISTFR  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRI
 SHAHNAWAZ  KHAN):  (a)  and  (b),Govern-
 ment  have  taken  a  decision  to  set  up  @
 Mimeral  Exploration  Corporation  in  the
 public  sector  with  its  headqurters  at  Nagpur
 To  start  with,  this  Corporation  will  function
 with  the  personnel  and  equipment  to  be
 transferred  from  the  Geological  Survey  of
 India,  The  Corporation  will  be  charged  with
 exploring  m  detail  and  proving  the  resources
 m  specific  mineral  prospects  in  the  shortest
 possible  time  m  order  to  facilitate  their
 expeditious  exploitation,

 (c)  The  Corporation  s  expected  to  be
 set  up  within  2-3  months.

 SHRI  s.  A.  MURUGANANTHAM:
 May  छह  know  from  the  hon  Minister  whether
 Rs.  00  crores  is  bemg  spent  for  the  impart
 of  non-ferrous  metals  ?

 MR.  SPEAKER:  The  question  is  about
 Setting  up  a  Mineral  Exploration  Corporation
 to  accelerate  the  mineral  exploration  progra-
 mme.  You  ask  it  in  the  shape  of  question
 and  don't  give  information  yourself

 SHRI  SHAHNAWAZ  KHAN:  The
 import  bill  of  metale  wonld  be  sbopt  Rs.
 200  crores  roughly.

 SHRI  S.A.
 i  kiew  from  the  boa  ive  ट  ol  end
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 Government  propase  to  take  urgent  steps  to
 see  that  this  drain  of  foreign  exchange  i5
 stopped  at  the  earliest  ?

 SHRI  SHAHNAWAZ  KHAN:  The  Gove-
 rament  is  doing  its  utmost  to  ensure  that
 our  dependence  on  imports  of  metal
 js  reduced  as  quickly  as  possible.  The
 House  would  be  giad  to  know  that  as
 far  as  alumtnium  is  concerned,  we  are  on  the
 way  to  attaining  self-sufficiency,  Sizeable
 reserves  of  copper  have  also  been  found.
 We  are  developing  that,  Nickel  also  has
 been  struck  in  Orissa  and  in  respect  of  lead
 and  zinc,  sizeable  deposits  are  there.  We
 are  trying  to  develop  that  as  fast  as  we  can.

 श्री  अरबिन्द  नेताम:  अभी  मंत्री  महोदय  ने

 बुलाया  कि  जियोलाजिकल  सर्वे  आफ  इण्डिया
 का  कुछ  स्टाफ  इस  कारपोरेशन  में  ट्रांस्फर  किया

 जायेगा  मैं  जानना  चाहता  हुं  कि  कितना  स्टाफ

 ट्रास्फर  किया  जायेगा  और  क्या  यह  स्टाफ  सारे

 प्रान्त  ह 36  आवश्यकताओं  की  पूर्ति  कर  सकेगा।

 की  शाहबाज  at:  अभी  वसूल  के  साथ

 कहना  कि  कुछ  कितना  स्टाफ  ट्रॉम्फर  किया

 जायेगा  मुश्किल  है।  में  एग्जैक्ट  नम्बर  नहीं
 बतला  सकता,  लेकिन  लगभग  साढ़े  तीन  हजार
 से  चार  हुजूर  तक  स्टाफ  होगा  |

 SHRI  PARIPOORNANAND  PAINULI:
 Will  the  hon.  Minister  be  pleased  to  state
 whether  as  a  pre-requisite  to  mining  operati-
 ons  and  mining  explorations,  detailed  survey
 of  she  mineral  deposits  would  be  conducted,
 especially  of  the  deposits  in  the  Himalayan
 region  by  the  Photo  Interpretation  Institute  ?

 SHRI  SHAHNAWAZ  KHAN:  That
 will  be  one  of  the  main  functions  of  the
 Mineral  Exploration  Corporation,  The
 hon.  Member  would  be  glad  to  know  that
 siveady  the  पडा  have  prospected  various
 thinerals  in  the  Himalayan  region.

 SHRI  INDRAMT  GUPTA  :  rose.

 MR.  SPEAKER  :  Hf  you  ask  like  this

 —=
 been  able  to  finish  these  ques

 4

 od  oe  st  हू tar  है उ  Fite  daa
 +d  teled  to
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 MR.  SPEAKER:  lam  going  to  divert
 my  eye  fot  the  questiwn.  Anyway,  you
 can  ask,  but  kindly  don’t  make  it  a
 practice.

 SHRI  INDRAJIT  GUPTA:  Are  there
 any  complaints  for  all  these  long  years
 that  the  mineral  exploration  work  carried
 on  so  long  by  GSI  was  unsatisfactory  or
 inadequate  ?  If  not.  what  are  the  specific
 reasons  which  have  led  the  Government,
 in  the  face  of  opposition  by  many  scientists
 and  experts.  to  bifurcate’  mineral  explo-
 tatien  work  from  GSI  and  to  set  up
 an  absolutely  independent  corporation
 now.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  8.  MOHAN  KUMARA+
 MANGALAM)  :  The  decision  of  the  Govern
 ment  was  taken  on  the  basis  of  the  report
 that  was  submitied  by  a  Sub-committee  of
 the  Committee  on  Scrence  and  Technology
 consiting  of  leading  scientists  of  this  country,
 it  is  called  COST.  The  main  reason
 advanced  by  them,  which  was  accepted  by
 the  Government,  was  that  geological  mapp-
 ing  was  proceeding  rather  slowly  and  that
 it  would  be  better  to  separate  the  work  of
 pure  mapping  on  the  one  hand  and  the
 work  exploration  on  the  other  band,  In
 many  countries  there  is  a  division  between
 the  work  of  mapping  and  she  work  of
 exploration,  It  is  really  in  pursuance  of  this
 principle,  after  considerable  discussion,
 and  after  getting  advice  from  leading
 scientists,  that  this  decision  was  taken.

 SHRI  INDRAJIT  GUPTA:  It  is  not
 clear  whether  the  mapping  will  be  done  in
 the  new  corporation  or  whether  it  will
 continue  to  be  done  by  the  GS.

 SHRIUS.  MQHAN  KUMARAMANGA-
 M  :  Survey  work  which  really  is  the

 work  of  mapping  is  being  done  and  will
 continue  tobe  done  in  the  GSI.  After
 mapping  reveals  the  existenge  of  mineral
 reserves,  in  pny  particular  area,  the  work
 will  thew  be  transferred  to  MBC  (Mineral
 Exploration  Corporation)  to  decide  on
 whether  thuse  reserves  conkl  be  commer-
 cially  exploitable  or  not.  When  a  decision



 agg  SHIRL,  ¥.  Naik
 eg  5  SHY  JAGANNATH  MISHRA

 OSL  SOWRE  ARE  Minister”  of  SPEEL  AND

 “MINES  'be  pleased  6°  state  :

 ort!  fa):  the  ‘progres  so  fat  ‘made  in  the

 "<\getting'up  of  the  ‘three  new  steel  plants  in

 :  the  South;

 (b)  the  time  by  which  these  three  plants
 os  @¥e'expécted  to  go  into  production;  and

 ‘(c).  the  total  area  of  land  acquired  by
 ‘these  plants  at  Visakhapatnam,  Hospet

 ‘and  Salem  respectively  ?  is

 THE’  MINISTER  OF  STEEL  AND
 MINES  .  (SHRI  5.  MOHAN  KUMARA
 "MANGALAM)  :  (a)  to  (6).  A  Statement
 is  tuid  on  the  Table  of  the  House.

 Statement

 +  (a)  to.(c).  The  progress  made  so  far
 in  respact  of  the  new  steel  plants  is  given
 Rhereunder.  The  extent  of  land  acquired/
 being.  acquired  is  also  indicated:

 Salem  Steel  Piast  :

 2  Based  on  the.  Consultants’  techno-
 oo  wepnomic  feasibility  report  of  the  project,

 an  investment  decision  was  taken  in  May
 ar  1972  for-setting  up  an  alloy  and  special

 gteekplagt.  at  Salem:  with  the  following
 Sprodyot-mix  :

 Sheets/strips  Tonnes  per  annum

 e  .  ‘Stainless.  steel  70,000.

 “Silicon  steel  7  f  woe  75,000

 .  the  Plant  ‘has  ‘already
 *  “badis

 “the  Salem  Project

 of  the  adyice

 Ltd.,  a  Government  of  India  undertaking  §-
 have  commended  site’  levelling:  work.  With
 the  construction  activities  having  started,  @  .
 separate  company  for  the  ‘management  of.

 being  Incorporated  2
 shortly

 4  The”  Project  is  expected  to,  0०  .
 commisstioned  in  1977-78

 Vijayanagar  and  Visakhapatnam  Stee!  Plants

 5.  The  Techno-Economic  feasibility
 Reports  were  received  in  early  1972  The
 eost  ¢stimate  varied  from  Rs.747  crores  to
 Rs.  8I9  crores  for  different  alternatives.  Besi-
 des,  it  emerges  that  the  plant  would  make
 aconsicerable.  loss.  A  Study  Group  was,
 therefore,  constituted  to  examine  the
 Feasibility  Reports  with  a  view  to  reduce
 capital  and  operating  casts.  The  Group
 has  finalised  its  work  and  is  expected  to
 submit  its  Report  shortly.

 6.  By  3i.  3.  972  about  3,216  acres
 of  fand  had  been  acquired  for  the  Vijaya-
 nagar  Plant.  Preliminary.  estimates  for.
 site  tevelling  are  being  prepared.  For  the.
 Visakhapatnam  .  Plant  land  acquisition
 proceedings  are  in  the  progress.  Initially
 about  5.500  acres’  of  land  is  proposed  to
 be  acquired

 7.  With  a  view  to  reduce.  the  lead
 time  required
 equipment  as  well  as’  to  ‘maximise’  the
 indigenous  content,  a  panel

 ment  was  constituted  In  January,  1972
 reconunéndations  made  by  the  Panel:

 in  their  Report  submitted  in  May,  2972  have.  _
 been  ‘largely  .actepted:  Steps  have,  been
 initiated  ‘to.  place  .  orders  for  some  of  the.”
 major  equipment  on  the  Heavy  Engincering:  |
 Corporation.  atid--other  .  public  seetor-engi«  -  i

 for  the  manufacture  of

 of.  Experts:  |
 for  Standardization  of  Steel  .Plant.  Equip-  -
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 shedpur,  Central  Fuel  Ressarch  fnatitute,
 Dhanbad  and  abroad.

 9.  Topographical  surveys  in  respect
 fo  all  the  sites  have  been  completed,  Rail-
 ways  have  also  completed  ther  prelumi-
 nary  surveys  for  providing  exchange  yards
 and  sidings.  The  schemes  prepared  by  the
 reapective  State  Governments  for  meeting
 the  requirement  of  water,  during  the  project
 costruction  stage.  as  wellas  during  the
 Operation  stage  are  under  consideration.
 Initial  toad  bearing  testa  on  soil  have  been
 completed.

 0  =  According  toa  schedule  of  cons-
 truction  indicated  by  the  Consultatnts  in
 the  Feasibility  Reports,  the  Plants  would
 take  about  8  years  from  now  to  be  com-
 pleted  Measures,  including  those  men-
 tioned  above,  are  in  hand  to  reduee  this
 time

 SHRIB  V  NAIK  :  From  the  state.
 ment  I  find  that  the  Saiem  steel  plant  is
 expected  to  go  into  production  in  1977-78,
 while  for  the  other  two  plants  at  Viyaynagar
 and  Visakhapatnam,  no  specific  date  of
 commissioning  has  been  given,  even  though
 broadly  it  has  beeh  mentioned  that  it  would
 take  about  eight  vears.  I  hope  that  the
 distirictron  between  the  two  is  not  deli-
 berate  and  that  all  of  them  will  be  commr-
 ssioned.

 It  has  also  been  stated  that  the  steel
 pliant  at  Vijaynagar  or  anywhere  else  will
 be  making  substantial  amount  of  loss.  In
 view  of  the  fact  that  many  of  our  public
 sector  undertakings  particularly  in  steel
 are  working  and  functioning  below  thelr
 capacity,  about  33  or  35  per  cent  in  the
 case  of  Durgapur,  will  the  Steel  Ministry
 consider  it  ft  to  ict  the  price  of  steel  in
 the  oper  market  fo  float  so  that  they  will
 become  self-sufficient  ?

 SHRI  8,  MOHAN  KUMARAMANGA.
 LAM:  To  answer  first  of  all  the  point
 regarding  the  Satem  steel  plant  coming  into
 production  earlier,  I  hope  the  hon,  Member
 will  appreciate  thet  the  steel  plant  at
 Salem  ix  en  allay  steel  plant  which  is  to

 produce  about  195,000  jonnes  of  finished

 pret,
 fat

 ia,  alloy  steel,  whereas
 Ving

 .

 hair  mid  Visakhapatnam  plants
 me

 sah
 3

 Steed  plants.  So,  natirally  the
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 time  for  bringing  them  into  commission  wil!
 be  different.  I  do  not  think  that  there  is  any
 dlscrunination  involyed  except  the  dis-
 crimination  between  alloy  steel  on  the  one
 hand  and  ordinary  etee!  on  the  other,  which
 unfortunately  existe  in  hfe.

 So  far  as  the  question  of  loss  is  con-
 cerned,  the  hon.  Member  has  put  forward
 a  pomt  which  has  some  relevance,  and  I
 can  assure  him  that  we  are  examining  the
 entire  pricing  system  of  steel  products  to
 try  to  arrive  at  a  proper  conclusion.

 SHRI  है.  द  NAIK  :  May  we  know
 whether  there  is  any  possibility  of  further
 ‘preponing’  the  date  of  commissioning  of
 the  Vijaynagar  and  Visakhapatnam  plants  ?

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  I  am  not  quite  sure  about  the
 meaning  of  that  English  word  ‘preponing’,
 but  I  presume  that  it  means  that  he  wants
 to  bring  it  forward.  So  far  as  ‘preponing'
 is  concerned,  every  effort  is  always  being
 made  to  ‘prepone’.

 MR.  SPEAKER  :  ‘Poning’  is  the
 common  thing  between  the  two.

 SHRI  S,  A.  SHAMIM  :
 this  ls  not  unparliamentry.

 I  hore  that

 I  hope  you  will  find  that  out,

 MR  SPEAKER:  It  ts  just  the  ‘pon-
 ing’  which  is  common  6n  both  sides.

 SHRI  JAGANNATH  MISHRA:  May
 U  know  whether  these  steel  plants  will  meet
 thelr  raw  material  reqairements  focally  and
 what  their  man-power  requiréments  would
 be  during  the  construction  as  weil  as  the
 operation  phases  ?

 इशारा  S,  MOHAN  KUMARAMANGA-
 LAM:  There  are  three  plants  mnvolved
 and  thé  éxtent  to  which  these  three  diffe
 rent  plants  will  obtain  their  raw  miatertat
 locally  will  vary.  So  far  as  the  Salem
 steel  plant  ia  concerned,  I  think  hon.
 Members

 Kies

 aware  that  out  sim  iy  to
 utiftee  the  imatai  tron  ore.  Sitce  the
 tee!  pteint  fe  not  going  to  be  an

 érdioary
 ss  oe  “4  का

 of  pars

 =  P|  हू
 |. ड  |... क  coking  coal  being

 thieve,



 willbe  locally  “avaliable,

 fom:  Bihar,
 “plant”  is  concesndd,  iron  06  wou'd
 ery’  likely  be  taken  ©  from  Bailadilla,

 ‘but:  the  ‘coking  coal  will  ‘again  be  taken
 -  from  Bihar,  .This.is  the  position  so  far  as
 -  the  raw  materials  are  concerned

 ‘2  did  ‘not  follow  exactly  the  fatter

 “part’of  the  hon.  Member's  question,

 SHRI  JAGANNATH  MISHRA:  What
 will  be  the  man-power  requirements  during
 their  construction  as  well  as  operation
 phases  ?

 SHRI  S.  MOHAN  KUMARAMANGA-
 “LAM  :  -  We  have  not  arrived  at  any

 final  conclusion  regarding  man-power  re-
 ‘quirements.  A  study  group  in  examining
 that  in  order  to  do  so.

 बीआर  बी०  बड़े  :  मैं  मंत्री  महोदय
 से  जानना  चाहता  हूँ  कि  बेलाडीला  से  जो

 आयरन  ओर  विशाखापत्तनम  जायेगा  वह  कसे
 जायेगा  ?

 This  is.  about  transport  of  ore  to
 Visakhapatnam  and  shipment  to  Japan.  At

 -  present,  what  is  the  procedure  for  bringing
 ‘iron  ore  from  Bailldilla  to  Visakhapatnam  ?

 Is  it  by  our  own  rail  or  by  some  other  means?

 .  SHRI  S.  MOHAN  KUMARAMANGA
 LAM  i  At  the  present  moment,  we  are
 still  examining  what  will  be  the  exact  method
 of  transport.  Ordinarily  we  would  expect  that

 ‘the  entire  ore  would  be  transported  by  rail
 But  during  the  last  decade,  as  hon.  mem-

 ‘bers’  must.  be  aware,  there  has  developed
 the  process  of  transporting  iron  ore  by
 slurry,  We  are  examining  all  the  three
 methods,  namely,  pelletising  and  transport-

 dig  the  pellets  or  sending  them  by  slurry
 oe  Or-sending.  them  by  rail.  We  have  not

 come  to  a  final  decision.

 .  GHRT_B.  Be  MURTAY

 “difficulties  in  acquiring  land  in  Visakha-
 patnam,.?  Also  what  are  the  other  teething

 ‘MANGALAM  :  I  do  not.  think  ‘Government
 £  .  Have  ever  stated  that”  ४  have

 bt-coking  coal’:  with  have  ‘to  be  brought
 So  far.as  the  Visakhapatanam

 ‘the.  Vijaynagar  .  plants  is  ‘con:

 "What  are  the:

 HY.
 difficulties  regarding  acquiring’.  land  in:
 Visakhapatnam.  The  other  difficulties:  are
 the  normal  ones  that  one  faces  in  relation  -

 a
 to  the  establishment  .of  any:  public.  86007  7
 undertaking  of  a  major  character—-nothing

 ae

 special

 aft  arq  राम  अहिरवार
 ;

 अध्यक्ष  महोदय,
 -

 अभी  माननीय  मन्त्री  महोदय  ने  बताया  कि

 विशखापत्तन  स्टील  प्लाट  के  लिए  बैलाडिला

 से  आयरन  ओर  भेजा  जाता  है।  विशाखापत्तनम

 और  बैलाडिला  के  बीच  में  कोई  रेलवे  लाईन

 नहीं  है।  रह  तय  है  कि  बैलाडिला  को  पहले
 प्राथमिकता  मिलनी  चाहिये  थी  स्टील  प्लांट

 लगाने  के  लिए  तो  किन  कारणों  से  वेलाडीला  में

 स्टील  प्लांट  न  लगाकर  विशाखापत्तनम  में

 स्टील  प्लांट  लगाया  जाये,  क्या  सरकार  बैलाडिला

 में  स्टील  प्लॉट  लगाने  के  लिये  विचार  कर

 रही  हैं  ?

 अध्यक्ष  महोदय  आप  कहां  विशाखा-

 पल नम  और  बैलाडिला  पहुंच  गये  v

 श्री  नाथू  राम  अहिरवार  :  जहाँ  पर

 माप रन  ओर  है  वहां  पर  स्टील  प्लांट  लगता

 चाहिए  t

 SHRI  PILOO  MODY :  It  is  a  very  good
 question.

 MR.  SPEAKER  :  On  his  recommenda-
 tion,  |  am  allowing  it  for  answer.

 ‘SHRI.  S.  MOHAN  KUMARA-
 MANGALAM  :  The  decision to.  put-up.a  -
 steel  plant  in  Visakhapatnam  was.  taken
 some  years  ago.  I  think  all  considerations
 were  taken  into.account:in  arriving.  at  that.
 decision

 _  troubles  in  the  case  ‘of  the  Visakhapatnam

 os  si
 u  ee overs



 (a).  whether-a  firm:  fraudulently  obtained
 advanee  payments  amounting.  to  -Ra.  2.84

 So  Takis  for  supplies  which  were  ‘not.  effected a
 py-ity  as  observed  by  the  public.  Accounts

 “Committee  in  its  J05th  Report  (Fourth  Lok
 Sabha);

 (b)  if  so,  whether  an  investigation  into
 the  matter  has  been  completed;  and

 (c)  whether  in  view  of  this.  observation,
 Government  is  contemplating  to  consider
 the  question  of  building  safeguards  into  the
 general  conditions  governing  contracts  of
 the  D.G.S.&D.?

 THE  MINISTER  OF  SUPPLY  (SHRI
 D.  R.  CHAVAN):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  In  the  light  of  the  observations
 made  by  the  Public  Accounts  Committee,
 certain  remedial  measures  have  been  taken
 by  the  Government  from  time  to  time  to
 safeguard  Government's  interests.  A  state-
 ment  listing  out  these  measures  is  laid  on
 the  Table  of  the  House.

 Statement

 4.  Sub-clause  9  of  Clause.  I4  of  the
 condition  of  contract  (DGS  &  D-68-
 Revised)  has  been  amended  specifying  that
 the  railway  receipt/consignee’s  note  or  bill
 of  lading  if  any,  should  be  drawn  in  the
 name  of  the  cansignee  or  the  interim  consi-
 ghee,  as  the  case  may  be

 ‘sent  to  him

 2.  Instructions  have  been  issued  to  the.
 ‘Purchase  Officers  that  in  future  Acceptance

 of  Tenders,  the  consignees  should  be  reques-
 .4@d-to-send  an  intimation  to  the  .  Purchase
 “Organisation  inimediately  on  receipt  .of

 stotes.giving  particulars  of  the  Acceptance
 der  No.  and  date,  date  of  despatch

 at

 SHAR  :  Arising  out  of  anawer.  to  ib),

 addition  to  test  checks  of  railway  receipts

 SRAVANA  26,  3894  (SAKA)

 and.  should  be
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 fletd  staff.  will  also  test  “check  the  “actual  :

 receipt  of  stores  by  the  consignee.  This  wilt
 be  done  by  checking  consignee’s  receipts.
 sending  letter  to  consigneee  to.  certify  the  ©.
 receipt  and  in  important  cases  even  by  =
 visits  to  the  consignec’s  premises.

 4  Consignees  have  been  asked
 promptly  report  to  the  Pay  &  Accounts.
 Officer  concerned,  with  a  copy  to.the  Direc.  —
 torate  General  of  Supplies  &  Disposals,  any

 ases  of  shortages/discrepancies  found.  in
 the  stores  received  by  them.-In  this  conne-
 ction,  administrative  instructions  have  been
 issued  for  preparation  of  bills  by  the  supply-
 ing  fims  in  quadruplicate  to  enable  the  Pay.
 &  Accounts  Officer  to  uso.  the  triplicate’
 copy  of  the  bill  as  a  debit  intimation  memo
 to  the  consignee  concerned.  This  will  help
 the  consignee  to  report  to  the  concerned
 authorities  immediately  in  case  stores  have
 not  been  received  for  which  payments  have
 been  drawn  by  the  firm

 s.  Instructions  have  been  issued  that
 all  serious  complaints  received  from  consi-
 gnee’s  and  other  malpractices,  frauds  etc.
 reported  by  them  should  immediately  .  be
 brought  to  the  notice  of  the  senior  officers
 and  also  periadically  reviewed  by  them  ‘so
 as  to  ensure  prompt  and  proper  action.

 6.  It  has  been  decided  that  the  Pay  &
 Accounts  Officer  would,  immediately  after  |
 making  payment  of  advance  bills,  send  &
 registered  letter  to  the  consignee  asking,
 him  toconfirm  receipt  in  full-or  the  extent:
 of  short-supply  of  stores  as  indicated  ‘in’
 the  railway  receipt,  within  45  days‘of  .

 Teceipt  of  the  letter.

 7.  Wthas  been  decided  that  the  contrac:
 ‘tor  should  incorporate  a  certificate  on  the  ©
 bill  form  itself  to  the  effect  that  the  railway
 receipt  No.’  and:  date  quoted  in-the  dill  $
 genuine  and  correct...

 PROF,  NARAIN  CHAND.  PARA- i

 and @ad  transport.  documents,  the  progress  reported  jt  to  the  CBI
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 Branch,  Investigation  fay  been  completed.
 are  four  esses  which  are  pending  in

 the  Additional  Chief  Presuiency  Magis-
 irate’s  Court,  Ore  case  hes  been  decided.
 A  paciner  of  the  firm  committed  the  fraud.
 He  has  been  convicted  and  sentenced  to  pay
 a  fine  and  also  undergo  imprisonment.

 SHRI  S.  M.  BANERJEE:  Thi  :s  the
 first  time  that  he  is  replying  to  a  question  as
 the  Minister  of  Supply  ?

 MR.  SPEAKER  :  Then  he  must  be
 congratulated.

 PROF.  NARAIN  CHAND  :
 PARASHAR  .What  is  the  name  of  the
 firm  ?

 SHRI  D  R  CHAVAN  :  The  name  of  the
 firm  ts  Khushalbhai  patel  &  Sons,
 and  the  partner  of  the  firm,  I.  R.  Patel,
 has  been  convicted  (iaferruption)

 oh  दलीप  सिंह  :  क्‍या  मंत्री  महोदय  इस

 फर्म  का  नाम  बतायेगा  ?  और  क्‍या  कोई  लीगल

 ऐक्शन  इसके  खिलाफ  लिया  गया  हैं?  यदि  हा,

 वो  उसका  क्‍या  रिजल्ट  हुआ  ?

 SHRID  R.  CHAVAN:  The  name  of

 the  firm  has  been  given.

 Mr.  SPEAKER  :  He  has  mentioned  :t.

 ot  gun  wer  कछवाय  :  अध्यक्ष  महोदय

 हैं  जानना  चाहता  हू  क्या  यह  बात  सही  है  कि

 जिन  अफसरों  ने  पहले  पेमेट  किया  है

 उनका  झपना  कुछ  कमीशन  बना  हुला  था  ?

 ये  जो  जांच  की  गई  है  उसमे  यह  पाया  गया

 है  कि  अख़्तर  स्वय  दोषी  3?  यदि  हां,  तो

 ऐसे  कितने  अफसरों  के  खिलाफ  केस  दायर  क्य

 मये  हैं  और  कितने  अफसरों  के  खिलाफ  आपने

 कोई  कार्यवाही  की  है  ?

 SHRI  DR.  CHAVAN  :  The  question  is,
 “the  fraud  has  been  committed  by  the  firm.
 Fioud.baa  net  bean  committed  by  the  office
 ॥  ह...  Ot  come.  to  the  gotice  of  the  Govern,

 spent,
 is  aligned  by  the  hon.  Membre
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 is  absolutely  incorrect.

 शी  हुकम  सल्ब  कवाय :  इसमें  काफिरों

 से  कुछ  कमीशन  बंधा  हुआ  था  और  उन्होंने
 लालन  में  शा  करके  पहले  पेमेंट  किया  है।  1: उ

 पूछा  है  कि  जो  जांच  की  गई  है  उसमे क्‍या
 अफसरों  के  खिलाफ  कुछ  निकला  हैं

 ?  यदि
 निकला  है  तो  उनके  खिलाफ  भी  कुछ  कार्यवाही
 की  गई  है  क्या  ?

 MR.  SPEAKER:  It  nas  been  categ-
 orically  stated,  (Jnteruption)

 इसी  का  उत्तर  दिया  है

 SHRI  6,  VISWANATHAN  :  This  isa
 case  where  a  firm  has  received  fraudulent
 payment  without  supplying  any  material
 Without  the  official  connivance,  it  35
 impossible  to  get  payment  without  supply-
 ing  the  materal.  I  want  to  know  from  the
 Minster,  when  he  says  thatit  is  only  a
 fraudulence  on  the  part  of  the  firm,  what
 action  kas  been  taken  against  the  officials
 who  have  paid  the  amount.  (Jnterrupton)

 MR  SPEAKER  :  Order,  order.

 SHRI  D  R.CHAVAN  :  All  the  details
 concerning  this  case  have  been  given  in  the
 20S5th  report  of  the  Public  Accounts  commr-
 ttee,  1969.  (Jmterruption)

 MR.  SPEAKER:  He  has  put  2  cate-
 gorical  question;  whether  any  action  has
 been  taken  against  those  officers  who  have
 made  the  payment.

 SHRI  D.  R.  CHAVAN  :  No  action  has
 been  taken  against  the  officials.  (Jaterruption)

 aft  ger  we  कछवाय  :  ये  अफसरों  को
 बचाना  चाहते  है  क्योंकि  अफसरों  की

 साठ  गांठ  से  सारा  कुछ  हुआ  है।  (व्यवधान)
 चाप  रिपोर्ट  देखेंगे  को  पति  चलेगा  कि  बालक
 में  भ्रातृ  भी  शामिल  हैं।  (ध्यक्षयात).,.

 MR.  SPEAKER  :  Order.  onder,  He  has
 already,  categar  ingly

 ati  7  Fay
 Unterraptton)
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 Shouting  and  screaming  is  not  substitute
 for  the  strength  and  logic  of  the  question.
 (interruption)  आप  शान्ति  से  ज्यादा  मजबूती
 के  लाभ  पूछ  सकते  है।  शोर  करने  से  ज्यादा

 मजबूती  नहीं  चा  जाती  ।

 SHRI  H.  M.  PATEL  :  Will  the  Minis-
 tet  be  pleased  to  indicate  if  the
 department  has  carried  out  any  enquiry  into
 this,  and  whether  he  has  found  that  there
 was  no  scope  or  there  was  scope  for  taking
 steps  sgamst  the  officers  concerned  ?

 SHRI  D.  R.  CHAVAN  :  The  investi-
 gation  has  been  done  There  was  no  scope
 for  the  officers  to  commit  any  fraud;  no
 connivance.  I  can  eaptain  it:  how  the
 fraud  was  committed  and  all  that.  Tf  can
 explain  what  was  the  modus  operandi  that
 was  employed.  The  matter  was  investigated
 and  the  officers  were  not  found  to  be
 involved,  (Interruption)

 MR  SPFAKER  I  thnk  he  is  very
 honestly  tettirg  you.  He  is  not  hiding  or
 concealing  anything  oe  (/#terruptions).

 SHRI  SHYAMNANDAN  MISHRA  :
 What  ty  the  modahtyv  of  payment  ?  How  is
 the  officer  not  involved  7

 SHRI  INDRAJIT  GUPTA  :  Who  made
 the  payment  ?  Who  sanctioned  it?

 MR.  SPEAKER  :  He  is  asking  about  the
 modality  of  payment.

 SHRI  D.  R  CHAVAN:  This  adva-
 Ree  payment  made  according  to  the  practice
 prevalent  in  the  DGSD  on  the  basis  of  the
 railway  recéipt.  The  modus  operandi  in  this
 case  was  as  follows.  The  firm  were  not  the
 thanufacturers  themselves  but  they  were  the
 agents  of  certain  textile  mills.  They  entered
 into  agreement  for  supplying  various  stocks.
 Ia  this  case  the  mill  manafactured  the  cloth
 and  despatched  the  cloth  after  inspection
 to  the  destination  and  passed  on  the  raifway
 receipt  to  the  bankers  with  fastruc-
 tlons  that  if  the  firm  makes  payment  to  the
 bank  the  receipt  shauld  be  given,  The  firin
 did  not  make  payment  t  the  bank  bot
 quated  fictitious  receipt  to  the  Pay  and
 Acchurite  and  got  tte  money,  advance
 payinent  which  was  90  por  cent  of  the  total
 Cohtintt.  ५  क

 ५0९0३  आई
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 MR.  SPEAKER  :  I  have  called  the
 hext  questidn,

 Implementation  of  ratio  of
 Clerks  ia  E.P.F.O.

 #250.  SHRER.  P.  YADAV  :  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  ratio  of  U.D.Cs  and  L.
 D.Cs.  has  been  fixed  by  the  Government
 from  1:2  to  2:l  Employees  Provident  Fund
 Organ  sition  and  9  Gazette  Notification  in
 this  regard  has  also  been  published;  if  so
 the  specific  features  thereof  and  the  policy
 of  the  Government;  and

 (b)  the  steps  being  taken  to  expedite
 the  impiementation  of  the  same  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA)  :  (a)  The  Government  have
 accepted  a  recommendation  of  the  Central
 Beard  of  Trustees  based  on  the  report  of  a
 Committee  of  Trustees  that  the  ratio  of  U.
 DCs  and  LELD.Ce  may  be  bherali-
 sed  from  4:2  to  2:  )  subject  to  the
 condition  that  there  would  be  89
 overall  increase  m=  the  total  number
 of  posts  as  a  result  of  the  revision  of  the
 ratio  and  the  revised  ratio  should  be  given
 effect  to  from  the  date  of  reguiar  Sing  up
 of  the  posts.  No  gazette  notification  has
 been  issued  prescribing  the  ratio  of  the
 posts  of  U.D.Cs  and  L.D.Cs.

 (b)  The  Provident  Fund  authorities  have
 reported  thet  the  Scheme  has  asiready
 been  implemented.

 SHRI  R.  ्,  YADAV:  May  I  know  whe-
 ther  a  decision  has  been  taken  in  the  matter
 to  reverse  the  ratio  and  if  so  why  the  sats
 is  not  being  implemented  7  What  is  the
 nomber  of  LDCs  and  UDCs  ?  After  this
 ratio  ig  reversed,  how  many  LDCs  were
 promoted  as  UDCs  ?

 SHRI  BALGOVIND  VERMA:  T  do  not
 follow  the  golnt  that  the  ratio  had  been
 reverted,  it  hag  already  been  stated  that  the
 ratio  had  beer  Uheraliatd

 a
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 were  promoted  as  UDCs,  It  bas  been  deci-
 ded  to  promote  1,000  LDCs  as  UDCs  in  the
 long  run.

 SHRI  8.  P.  YADAV:  I  want  to  know
 whether  the  Central  Provident  Fund  Comm-
 wsioner  is  not  implementing  the  scheme
 deliberately  due  to  his  preyudices  and  if  so
 what  action  is  being  contemplated  against
 him  ?  Is  the  Minister  aware  that  the  emplo-
 है...  are  on  strike  ?

 SHRI  BALGOVIND  VERMA:  Te  con-
 tention  of  the  hon.  member  ts  not  correct
 thet  the  Provident  Fund  Cormissioner  is
 not  filling  up  the  posts  as  per  the  decision.
 The  fact  is,  the  posts  are  filled  fifty-fifty;
 ॥  6  50  pe:  cent  will  be  by  promotion  based
 on  seniority  and  50  per  cent  by  those  who
 come  out  successful  in  the  exammation.  On
 a  tacit  understanding,  the  two  methods  of
 fillnmg  up  the  posts  will  go  on  side  by  side.
 (iaterruptians).

 SHRIR  P.  YADAV:  Has  it  come  to
 the  not.ce  of  Government  that  they  are  on
 strike  ?

 SHRI  BALGOVIND  VERMA  I  has
 not  come  to  our  notice.

 ,  SHRI  s.  M.  BANERJEE.  This  was  one
 of  the  demands  of  the  employees  of  this
 orgagisavion  which  has  been  conceded  in

 part,  ang  fully.  Have  they  submitted  a  char-
 ter  of  demands  and  there  3s  a  countrywide
 agitation  going  on  this  ?  Have  they  madea
 request  to  the  minister  {o  intervene  in  the
 matter  ?  If  so,  what  is  his  reaction  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K.  KHADI-
 LRAR):  We  have  received  charte:s  of
 demands  from  various  quarters  and  one  of
 them  is  frem  thee  employees  We  have
 partially  met  their  den  ands  and  partially  it
 ig  under  the  consideration  of  the  Board  of
 Trustees.  (lnterruptions).

 Compensation  ty  Victims  of  Dburi
 Mine  disaster  iu  Bihar  in  965

 251.  SHRI  s.  M.  BANERJEE:  Will
 the  Miaister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  family  members  of  268  work-
 ers  who  died  in  Dhuri  Mine  Disaster,  Bihar
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 in  1965  have  not  yet  been  paid  compentas
 tion,  and

 (b)  if  so,  the  reasons  why  no  action  was
 taken  to  get  compensation  for  the  family
 members  either  by  the  State  Government
 or  by  the  Union  Labour  Ministry  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADI-
 LKAR):  (a)  Yes.

 (b)  The  enforcement  of  the  Workmen's
 Compensation  Act,  1923,  rests  with  the  State
 Government  No  actton  was  possible  on  the
 part  of  the  State  Government  as  the  comp-
 ensation  proceedings  pending  before  the
 Lebour  Court.  Patna  had  been  stayed  by
 the  Patna  High  Court  tll  the  disposal  of  the
 ervil  revision  cases  preferred  before  it  by
 the  manegement  These  cases  have  since
 been  disposed  of  by  the  High  Court  and  the
 compensation  proceedings  have  been  resumed
 in  the  Labour  Court  at  Paina  The  date  for
 the  next  hearing  As.  28th  August,  1972.

 SHRI  S  M_  BANERJEE  In  3965  fn
 Bihar,  268  workers  died  in  the  Dhurt  Mines
 owned  by  the  Raja  of  Ramgarh  We  arc
 putting  this  question  in  972  and  we  are
 told  that  no  compensation  has  been  pad
 to  their  families  May  I  know  whether  the
 Government  of  India  are  in  contact  wih  the
 State  Government  and  whether  they  will
 see  that  at  least  the  members  of  their  fami-
 hes,  af  they  are  alive,  should  be  paid  this
 Compensation  ?

 SHRI  R  K  KHADILKAR:  |  must
 admit  that  it  is  a  sad  commentary  on  the
 functioning  of  the  judiciary  when  offences
 of  this  nature  are  brought  to  the  courts,
 the  Labour  Court,  the  Patna  High  court
 and  all  these  courts,  }do  not  know  under
 what  influence,  because  so  many  peorle
 died  in  4965  and  yet  no  compensation  has
 been  paid.  (Jnterruptions),  I  am  stating  the
 facts  (Jnterruptions).

 SHRI  DINESH  SINGH  :  How  can  you

 or  viele
 on  the  High  Court  ?  it  is  very

 unfair.

 SHRI  INDRAJIT  GUPTA;  It  has  taken

 spore  then  Lig
 years

 =
 stilt

 ap  A paid  compensation,  You
 be  ashamed  of  such  courts,
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 SHRI  PILOQ  MODY:  Government
 could  have  paid  compensation  suo  miotu,
 Why  did  they  not  do  it  7

 MR.  SPEAKER:  It  would  be  much  bett-
 er  if  Shri  Khaditkar  leaves  aside  all  comm-
 ents  and  is  concise  in  his  answers.  He  can
 casily  say  that  it  is  pending  for  a  long  time.

 SHRI  R.  हू.  KHADILKAR:  Under  the
 Workmen's  Compensation  Act,  the  implem-
 entation  rests  with  the  States.  Certain  adva-
 9088  were  made  from  the  Prime  Minister's
 Relief  Fund  and  other  funds.  They  were
 very  meagre  because  it  was  such  a  big
 disaster,

 MR.  SPEAKER:  May  I  request  him  to
 tive  brief  concise  replies  instead  o*  long
 replies  because  longer  replies  lead  to  comp~
 lication  ?

 SHRI  A.  K  SEN:  It  could  not  have
 gone  to  the  court  unless  the  Government
 resisted  the  claim  for  compensation.

 SHRI  क  K  KHADILKAR;  Now  a
 stage  has  been  reached  where  perhaps  the
 case  will  be  finalised  soon

 MR  SPEAKER  |  am  sorry,  the  question
 hour  is  now  over.

 SHRI  INDRAJIT  GUPTA:  Sir,  I  thou-
 ght  you  would  make  an  observation  about
 it.  [tts  a  scandalous  thing.  Eleven  years
 have  passed,

 MR  SPEAKER:  The  Minister  has  alre-
 ady  made  it.

 SHRI  A,  P.  SHARMA:  The  Minister
 has  said  that  the  case  has  reached  a  stage
 where  it  would  be  finalised.  What  is  the
 stage  now  ?

 SHRI  JYOTIRMOY  BOSU:  This  is
 another  glaring  instance  which  shows  the
 class  character  of  the  government.

 SHRI  S.M.  BANERJEE  :  In  v  ew  of  the
 delay  in  arriving  at  a  decision  by  the  High
 Court  and  in  view  also  of  the  fact  that  no
 Compensation  bas  been  psid  so  far,  would
 the  government  make  ame  cx  gratia
 peyment  ?

 t
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 SHRI  े.  हम  KHADILKAR:  This  isa
 suggestion.

 SHORT  NOTICE  QUESTION

 Death  of  Shri  Chara  Mazamdar  ia
 Police  Custody  in  West  Bengal

 S.N.Q  2,  SHRI  ि,  कच,  MUKERIEE  :
 Will  the  Minister  of  HOME  AFFAIRS  bé
 pleaed  to  state  :

 (a)  whether  Government's  attention
 has  been  drawn  to  the  countr  -wide  appre-
 hension  over  the  recent  death  in  police
 custody  in  West  Bengal  of  Shri  Charu  Mazu-
 mdar,  chairman  of  the  Communist  Party
 of  India  (Marxist-Leninist);

 (b)  whether  medical  and  other  relevant
 reports  regarding  the  death  of  this  all-ladia
 political  personality  have  been  a  iequately
 examined:  and

 {c)  whether  Government  are  in  a  posi-
 tion  to  allay  all  apprehensions  in  this
 fegard  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  HOME  AFBPAIRS  (SHRI
 K.C.  PANT):  (a)  and  (c).  According  to
 the  information  furnished  by  the  State
 Government  so  far.  Shri  Charu  Mazumdar
 was  arrested  by  the  Calcutta  police  in  the
 early  hoursof  36th  July,  at  Calcutta,  On
 being  taken  to  the  Calcutta  police  head-
 quarters  he  was  examined,  among  others,
 by  an  eminent  heart  specialist.  An  ECG.
 was  arranged  and  all  possible  medical  care
 was  made  available  On  being  remanded
 to  police  custody,  he  continued  to  be  under
 constant  medical  attention  and  treatment
 as  advised  by  the  heart  specialist.  Family
 members  of  Shri  Mazumdar  were  also  allo-
 wed  to  see  him  when  he  was  in  police
 custody,  Shri  Mazumdar’s  condition,  how-
 ever,  suddenty  deteriorated  towards  the
 afternoon  of  27th  July.  He  was  again
 examined  by  the  heart  specialist  and  on
 his  advice  was  admitted  at  9.30  hours  on
 27th  July,  to  theS  8  K.  M.  Hospital.
 Despite  all  medical  assistance.  Shri  Mazu-
 indar  expired  at  about  4.50  hours  on  26th
 July.  A  four-man  panel  of  physicians,
 including  ithe

 heart  speciatist  under  whose
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 treatment  Shri  Mazumdar  ad  remained
 has  stated  that  the  death  of  Shri  Mazumdar
 was  due  to  eschaemic  heart  disease  with
 congestive  cardiac  failure.  The  death  certi-
 ficate  of  Shri  Mazumdar  was  duly  signed
 by  the  four  physicians  in  the  panel.  Since
 the  death  occured  in  police  custody,  post-
 mottem  examination  of  the  dead  body  was
 made,  The  viscera  has  been  sent  to  the
 Forensic  Science  Laboratory  for  chemical
 examination,  The  result  is  awaited.
 A  thagisterial  inquest  is  also  in  progress.

 SHRI  H.  कच,  MUKERJEE  :  The
 question  relates  to  the  death  of  a  leader  of
 है.  political  party  and  all  that  we  get  in
 anewer  is  that  a  statement  is  laid  on  the
 Table.  The  members  would  like  to  hear
 the  answer.  He  is  the  leader  of  a  respecta-
 1...  party.

 MR,  SPEAKER  :  He  may  ask  his
 supplementary.

 SHRI  H.  N.  MUKERJEE:  Sir,  you
 should  please  bear  with  me  for  a  moment.
 Before  I  ask  my  supplementary,  I  want  to
 make  a  submission.  This  is  a  question
 about  the  death  of  the  leader  of  a  political
 party  of  this  country  and  it  should  be
 answered  ip  a  fashion  that  the  hon.Members
 would  know,  Now,  hon.  Members  do  not
 get  an  opportunity  of  reading  the  statement.

 MR.  SPEAKER :  In  the  case  of  longer
 replies  they  are  always  lard  on  the  Table.

 BR)  JTYOTIRMOY  BOSU  Some-
 times  they  are  read  out  also.

 SHRI  H.N.  MUKERJEE  :  Sir,  I
 am  a  bit  intrigued  by  your  concern  for  time
 being  wasted  or  not  wasted.

 In  view  of  the  fact  that  the  average
 citizen  would  be  intrigued  by  the  phenome-
 non  that  the  heart  of  Shri  Charu  Mazumdar
 which  could  bear  the  rigours  and  tensions
 of  underground  life  and  hounding  by  the
 patice  of  the  entire  country  for  more  than
 three  years  was  uriable  to  stand  the  care  and
 cotalarts,  provided  by  the  Goverment  for
 éven  a  fortnight  and  also,  in  view  of  the
 tact  that  his  widow  hag  made  a  statement
 tea  the  effert  that  adequate  medical  treatment

 t  been  given  to  him,  that  pofice
 kutereagations  had  continued  for  véry  lotig

 Ly
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 stretches  of  time  to  the  detriment  of  Ais
 heart  condition  and  gimilar  accusations
 have  been  made  in  journals  published  in
 this  country,  may  I  know  if  it  ie  right  for
 the  Government  to  leave  this  matter  to  a
 Magisterial  inquest,  that  fs  to  say,  an
 executive  non-entity  investiga  the  pro-
 ceedings  and  why  does  py  overnment
 agree  to  some  kind  of  a  real  mvestigation
 by  a  proper  person  or  a  High  Coutt  Judge
 or  something  of  that  sort  so  that  all  the
 misapprehensions  in  the  minds  of  the  people
 could  be  allayed  ?

 SHRI  K.  C.  FANT:  May  f,  for  the
 benefit  of  those  Members,  wh>  may  not
 have  read  the  Statement  give  a  few  sentences
 from  the  statement?  This  is  the  infor-
 ination  given  to  us  by  the  West  Bengal
 Government  :

 “On  being  taken  to  the  Calcutta
 police  headquarters,  he  was  examined
 among  others  by  an  eminent  heart  spe-
 cialist.  An  ECG  was  arranged  and  all
 possible  medical  care  was  made  availa-
 ble.  On  being  remanded  to  police
 custady,  he  continued  to  be  under
 constant  medical  attention  and  treatment
 as  advised  by  the  heart  specialist  Family
 members  of  Shri  Mazumdar  were  also
 allowed  to  see  him  when  he  was  in
 police  custody.  Shri  Mazumdar’s  condi-
 tion,  however,  suddenly  deteriorated
 towards  the  afternoon  of  27th  July....”

 I  might  say  that  when  he  was  captured,
 along  with  him  oxygen  cylinders  were  also
 found  and,  I  understand,  he  was  a  chronic
 Patient  of  cardiac  asthema.  From  =  the
 photographs,  you  must  have  seen  that  he
 was  considerably  emaciated.

 Further,  I  read  from  the  statement  :

 “He  was  again  examined  by  the
 heart  specialist  and  on  his  advice  was
 admitted  at  19,30  hoyrs  on  27th  July  to
 the  $,S.K.M,  Hospital....”

 -~there  he  expired-—

 “A  four-man  panel  of  ph
 including  the  heart  specialis
 whose

 a
 bri  mdar

 vi satated  that  the  death
 Shri  Mazumdar  waa  due  to



 33  Ord  Answers

 heart  disease  with  congestive  cardiac
 faityre.  The  death  certificate  of  Shri
 Mazumdar  vas  duly  signed  by  the  four
 physicians  in  the  panel.  Since  the  death
 occurred  in  police  custady,  past-mortem
 examination  of  the  dead  body  was
 made..."

 As  Shri  Mukerjee  said,  a  magisterial
 inquiry  is  also  in  progress.

 So,  T  hope,  my  hon.  friend  will  con-
 cede  that  adequate  medical  arrangements
 were  made  and  that  all  along  a  heart  Spe-
 cialist  was  also  looking  after  him  and  his
 advice  was  being  followed.

 SHRI  H.  N.  MUKERJEE:  What-
 ever  one  might  think  of  the  Minister's
 statement,  since  very  large  number  of  deaths
 inside  jail,  whethe:  by  point  blank  shooting
 down  or  otherwise,  ॥  recent  years,  have
 taken  place,  can  the  Government  assure
 that  in  every  such  case  of  death,  tncluding
 that  of  Shri  Charu  Mazumdar,  post-mortem
 reports  properly  made  would  be  made  avail-
 able  and  that  a  full  medical  report  regarding
 Shri  Charu  Mazumdar’s  death  mm  particular
 would  be  made  public  in  view  of  the  magis-
 trial  inquest  at  least  which  hag  been
 announced  ?

 SHRI  K.  C.  PANT  ,  The  death  ieport,
 as  I  have  already  said  has  been  signed  by
 four  physicians.  The  inquestis  on.  The
 findings  of  the  inquest  will  be  public,  They
 will  be  going  into  the  report  of  the  forensic
 laboratory  and  the  Post-mortem  examina-
 tion  etc.  I  do  not  know  procedurally
 what  exactly  is  made  public  by  the  magi-
 strate  or  what  is  not  made  public.  But
 all  the  procedures  laid  down  will  be  follo-
 wed.  I  for  one  do  not  find  any  reason  at
 all  ja  this  to  occasion  any  doubt  about  the
 probity  of  any  of  the  persons  involved,  Mr.
 Mokerjee  said,  some  one  of  probity  should
 look  into  it.  Ihave  no  reason  to  question
 the  probity  of  either  the  physician  or  the
 magistrate  in  this  case.

 SHRI  JYOTIRMOY  BOS  :  The  hon.
 Minister  has  just  now  said  that  from  the
 time  of  arrest,  all  along  a  heart  specialist
 had  been  attending  on  late  Charu  Mazum-
 day.  if  I  remember  aright,  the  Commission-

 pera
 Pol

 i
 had  sald  द... 4

 ड्  ५8  की  | ee Charo  Maruindar
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 was  in  good  health  at  that  mement.  How
 does  it  sound  that  a  heart  speciatist  was
 attending  on  a  man  who  hed  been  maintaj-
 ning  good  health  as  certified  by  the  Head  of
 the  Calcut  a  Police,  namely,  the  Commissi-
 oner  of  police  ?  will  the  hon,  Minister
 kindly  clarify  this  point  ?

 SHRI  K.C.  PANT:  I  do  not  know
 about  the  statement  of  the  Commissioner
 of  Police.  But  I  do  know  that  the  inform-
 ation  given  to  us  by  the  State  Government
 is  that  Shri  Charu  Mazumdar  was  arrested
 by  the  Calcutta  police  in  the  early  hours  of
 !6th  July  at  Calcutta.  On  being  taken  to
 the  Calcutta  Police  headquarters,  he  was
 examined  among  others  by  an  eminent
 heart  specialist.  This  ts  the  informat  on  with
 me  on  which  |  have  made  the  statement.
 I  have  myself  said  on  the  basis  of  the  in-
 formation  with  me  that  he  was  a  chronic,
 cardiac-asthma  patient.  His  heart  might
 have  been  all  right  when  he  was  arrested,
 obviously  was  good  enough  at  that  stage,
 but  then  there  was  a  sudden  deterioration
 on  a  certam  date.  All  those  fact  I  have
 given;  I  can  not  give  any  more.

 SHRI  JYOTIRMOY  BOSU  :  The
 Minister  is  mentioning  about  the  facis  at
 his  disposal.  We  are  interested  in  know-
 ing  the  correct  facts  and  not  cooked-up
 facts  that  are  often  brought  before  the
 House.  Witl  he  please  collect  fuller  details
 on  this  and  jay  them  on  the  Table  of  the
 House,  if  there  is  no  skeleton  in  the  cup-
 board  ?

 SHRI  TRIDIB  CHAUDHURI!  :  The
 M  nister  has  said  that  Mr.  Charu  Mazumdar
 was  a  cardiac-asthma  patent.  When  he
 was  arrested,  pathadrine  and  oxygen  cylind-
 ers  were  found  with  him.  He  was,  imme-
 diately  after  the  airest,  examined  by  a
 heart  specialist.  It  is  also  on  record  that
 he  was  subjected  to  constant  interrogation
 by  one  Minister  in  charge  of  Calcutta  Police
 and  also  subsequently  .  ,

 SHRI  JYOTIRMOY  BOSU  :
 of  State.  *

 SHRI  TRIDIB  CHAUDHURI  :  Mini-
 ster  of  State  is  also  a  Minigtir.  (nterrup-
 fio)  Utia  nota  laughing  matter.  it  isa
 very  serfous  matter  and  this  thing  is  being

 witdely  by  the  ress,  by  the

 Minister

 cy
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 thing  called”:  justice,  Mr
 (p Chara  Mazumdar‘  was-  not  fouad  to  be

 convicted  of  any  crime:  as  yet.  Anyway  it
 fe  ig.  on  -eeord  that  ‘he  was  subjected  to  in-

 -  48rrogation,  and  it  has-been  alleged  that  he
 was,  subjected.  to  I2  hours  of  continuous

 fe
 intérrogation..  Before  |  this  interrogation

 .  topk.  place  this  grilling  third  degree  method
 *  (pn:a,  cardiac-asttima  patient  was  the  advice

 OF  a  “cardiac”  specialist  and  other  doctors
 'whd  attended  on  ‘him  obtained  before  Mr
 Charu  Mazumdar  was  subjected  to  this  sort
 .-6f  inhuman  interrogation  ?

 SHRI  K.  C.  PANT  :  I  shall  again  repeat
 becavise  my  hon.  friend  put  some  words  in
 my  mouth:  According  to  him,  I  said,
 *Mtonce  a'heart  specialist  examined  e
 Idid  not  say  ‘once’.  Iocan  only.  say  what

 has  been  given  here  :  ‘On  being  taken  to
 the  Calcutta  Police  Head-quarters  he  was
 examined  among  others  by  an  eminent
 heart  specialist.”  .

 SHRI  PILOO  MODY
 taken...”

 SHRI  K.C.  PANT:  But  the  inform-
 5  ation  that  I  heard  said  that  right  from

 ‘the  time  he  was  arrested,  he  was  given
 proper  medical  attention.  So,  9  cannot

 “exactly  pinpoint  when  the  heart  specialist
 examined  him.

 ‘On  _  being

 Secondly,the  question  of  twelve  hours
 -  -continuous  interrogation  has  been  raised  by
 “my  friend.  It  has  been  stated  here  by  the

 ‘West  Bengal  Government  that  because  of
 his’  poor  health,  Shri  Charu  Mazumdar’s
 aa  interrogation’,  was  carried  out  only  in
 ~  brief  spelis,  So.  this  does  not  bear  out
 ५  What,  he  says.

 SHRI  PILOO  MODY:  Three  spells  of
 “twelve  hours

 ‘SHRE:  SHYAMNANDAN  MISHRA
 ate  three  very  material  points  which

 what’  are  “exactly.  the  reasons  for
 a  Minister  of  State
 Mazumdar  in  the  Police  custody  ?  Is  it  2
 practice  ‘for  a  Minister  to:  interview:  person.
 in  the  Police  custody  ?

 “the  “peaple  who  Were  all  the
 this  eminent  ‘heart:  specialist.  after  hi

 interviewing  iE  Charu  a

 Secondly,  what

 nation  ?

 Thirdly,  a  point  arises  out  of  what  the  a
 hon.  Minister  has  said*  namely  that  an  |
 inquest  is  under  way..What.are  the  precise  <
 points  for  the  inquest  ?

 SHRI  K.  C.  PANT:  As  to  why  ‘the
 Minister  of  State  interviewed.  Mr.  Charu
 Mazumdar,  I  cannot  answer.

 SHRI  SHYAMNANDAN  (MISHRA  :
 Why.?  Is  it  the  practice  ?

 SHRI  K.  C.  PANT  :  Obviously  !
 cannot.  It  is  for  the  State  Government.  He
 is  not  our  Minister.  Shri  Manoharan  will
 be  very  angry  if  I  choose  to  answer  for  one
 of  the  Tami!  Nadu  Ministers  here  (Interrup-
 tions)

 SHRI  K.  MANOHARAN  :
 Central  Ministers  can  go  to  Tamil
 and  meddle  with  the  whole  matter  ?

 Your
 Nada

 SHRI  K.  C.  PANT  ;  lam  happy  about
 it.

 SHRI  TRIDIB  CHAUDHURI  :  Ona
 point  of  order.  It  has  become  the  practice
 of  the  Treasury  Benches  whenever  a  question
 pertaining  to  States  or  law  and  order  comes
 up,  to  take  shelter  behind  the  DMK..  That
 is  very  unfair.  You  have  admitted  the
 question  and  this  question  is  being  answe-
 red.  He  is  answering  the  quession.  So,  why
 should  he  give  this  sort  of  answers  ?

 SHRI  K.  C.  PANT  :  Why  not?  %  do
 not  understand  the  objection  (interruptions)

 SHRI  PILOO  MODY  ;  If  the.  minister
 sits  down,  4  ‘can  explain  the.  objection  wo
 him

 SHRI-K.  c  PANT  :  Ido  not  see'what
 fairness  or  unfairness  there.  is  in  this.  We
 do  hear  ‘protests  here  if  one  of  our.  Minis-
 ters  chooses  to  answer  for  the  State  Govera-..
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 question.  Now  he  wants  to  take  shelter
 under  DME.  Wonderful,  If  it  is  a  State
 matter,  how  wag  this  question  allowed  to  be
 admitted  ?  I  want  to  ask  this  question  of
 you.  Mr.  Speaker.  If  it  is  a  matter  which
 involve:  the  State  Government,  how  is  it
 that  this  question  was  admitted  here  ?  I
 what  to  know  about  that.

 SHRI  C.  त,  DHANDAPANI  :  The
 DMK  Government  directed  an  inquiry

 whenever  such  a  thing  happened  in  Tami!
 Nadu.  Will  your  Government  follow  the
 same  ?

 SHRI  JYOTIRMOY  BOSU  :  Kindly
 give  your  observations  on  what  I  said.

 MR.  SPEAKER  :  [f  you  think  it  isa
 wrong  thing,  then  it  will  not  be  done  in
 future.

 SHR!  H.  N.  MUKERJEE:  Are  you
 taking  a  cue  from  an  odd  Member  ?

 MR.  SPEAKER  ~  No  please.

 SHRI  H.N.  MUKERJEE:  This  kind
 of  observation  thatfalls  from  your  lips
 that  is  recorded  for  posterity.

 MR.  SPEAKER  :  We  have  accepted  it.

 SHRI  K.  MANOHARAN  :  Sir,  I  do
 not  want  to  put  any  question  to  Mr.  Pant
 because  3  want  to  be  magnanimous.

 SHRI  K.  C.  PANT  :  I  thank  Shri
 Manoharan  for  his  magnanimity.  So  far  as
 the  findings  of  the  heart  specialist  are
 concerned,  I  do  not  have  the  exact  findings
 here;  certainly  we  can  find  out  what  the  heart
 specialist  had  said.  But  I  know  that  he  was
 called  on  the  27th.  He  advised  that  Shri
 Majumdar  should  be  hospitalised  and  strai-
 ghtway  he  came  towards  the  evening  and
 Shri  Majumdar  was  hospitalised  im  =  the
 evening.  This  fact  I  do  have  with  me.  As
 for  the  inquest  the  Magistrate  did  see  the
 dead  body  in  the  morning  and  he  also  exa-
 mined  some  witnesses.  He  still  wanted
 to  examiné  some  more  witnesses  and  only
 after  that  examination  we  will  be  in  a  posi-
 tion  to  know  fully.

 SHRI  SHYAMNANDAN  MISHRA  :
 What  are  the  precise  points  for  inquest  ?

 SHRI  K.C.  PANT:  I  don't  know  the
 prdpise  points,  but  be  was  going  into  the
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 circumstances  afd  fects  surroundmg  the
 death  to  give  his  findings.  o

 SHRI  G.  VISWANATHAN  :  The  death
 occurred  on  the  27th,  July.  we  presume
 that  on  the  same  day  the  viscera  was  sent
 for  chemical  examination  we  do  not  have
 the  examination  results.  This  is  the  callous
 way  in  which  he  was  treated  even  after  his
 death.  In  view  of  the  mounting  doubts
 expressed  regarding  the  medical  treatment
 meted  out  to  him  and  regarding  his  death,
 {  want  to  know  whether  Government  is  m  a
 position  to  accept  a  judicial  inguiry  into
 the  whole  matter.  >

 SHRI  K.  C.  PANT  :  He  died  on  the
 28th  at  4-50  P.M  and  not  on  27th.  I  wish
 to  correct  him  there.  So  far  as  the  report
 of  the  Forensic  Science  Laboratory  is  conce-
 rned,  3  myself  was  surprised  that  the  report
 had  not  come.  I  asked  my  office  to  ring  up
 West  Bengal  Government  and  they  got  in
 touch  with  the  West.  Bengal  Govt  and  they
 told  them  that  there  were  certain  tests  which
 take  Jong  time.  Only  this  morning  we
 had  got  in  touch  with  them.  I  agree  with  my
 friend;  it  looks  as  :f  they  have  taken  a  long
 time.  Sofar  as  the  next  question  :s  concerned,
 about  the  judicial  inquiry,  my  answer  ts,  no.

 SHRI  A.  K.  M.  ISHAQUE  :  Charu
 Mazumdar  very  successfully  eluded  arrest
 for  three  years  and  :t  was  known  that  he
 was  to  tour  the  country  for  organisational
 work  of  his  partv.  It  was  also
 known  and  it  was  common  news  that  in
 Calcutta  this  Naxalite  movement  was  losing
 its  ferocity  and  its  depth.  How  is  it  that
 just  before  death  Charu  Mazumdar  arrived
 there  in  Calcutta  and  got  himself  arrested  ?
 Was  it  done  under  advice  from  any  foreign
 country,  or  was  it  a  planned  way  of  being
 arrested,  just  before  death,  for  political
 purpose  ?

 SHRIS.  A.  SHAMIM  :  There  must  be
 a  judicial  inquiry.  The  State  Government
 is  a  party  to  the  issue.  You  are  basing  your
 opinion  on  the  statements  and  facts  given
 by  the  State  Government.  The  facts  or  the
 statements  are  those  that  have  been  supp-
 lied  by  the  accused,  which  js,  the  State
 Government  in  this  cage,  Will  the  Minister
 agree  to  an  inquiry,  eitres  by  Members  of
 Parliament  or  a  Judicial  Inquiry  or  even  a
 Central  Akency  Inquiry,  fer  that  matter,  of
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 the  CBI,  or  any  other  agency,  because  the
 State  Government  is  the  accused  party  7

 SHRI  K  ©  PANT.  fam.  surprised  at
 the  statement  mre  by  the  hon  Member
 that  the  State  Government  is  the  accused
 party.  This  ts  completely  wrong

 SHRI  S.  A.  SHAMIM  °*  It  is  a  cons-
 piracy  hatched  by  the  State  Government
 The  West  Bengal  Government  has  got  him
 kified.  The  Minister  who  visited  him

 SHRI  PILOO  MODY  :  They  played
 Nagarwala  on  him  Who  else  murdered
 hin  ?

 SHRIS  A  SHAMIM  It  is  a  case  of
 a  mysterious  death

 SHRI  SAMAR  GUHA’  We  differ
 from  the  political  vrews  of  Shri  Charu
 Mazumdar  but  as  he  was  honest  to  his  own
 conviction,  his  death  has  created  a  scare  in
 the  country  It  appears  to  us  that  the  hon
 Minister  is  not  posted  with  all  the  tnforma-
 tion  from  the  Government  of  West  Bengal
 व  want  to  know  from  Government  one
 thing  If  the  hon  Minister  ts  posted  with
 the  facts,  he  can  reply  here  and  now,  other-
 wise,  he  may  supply  the  information  as
 early  as  possible  after  finding  out  the  facts
 T  want  to  know  whether  Shri  Charu  Mazum-
 dar  was  in  police  custody  for  eleven  days
 before  his  death.  During  these  I}  days,  may
 I  know  whether  he  was  at  the  police  head-
 quarters  at  Lal  Bazar  or  he  was  taken  to
 yatl  custody  ?  Further,  during  those  11  days,
 for  how  many  hours  was  he  subyected  to
 interrogation  ?  Which  were  the  agencies
 that  imtterrogated  him  ?  May  |  know  whether
 before  interrogation,  medical  advice  was
 taken  on  the  question  whether  Shri  Charu
 Majumdar’s  health  wo  Id  permit  him  to  be
 able  to  bear  the  strain  of  interrogation  ?
 Lastly,  may  I  know  whether  his  wife  and
 daugh’er  made  any  complaint  about  his
 death  to  the  police

 SHRI  K  0  PANT  I  have  already
 ind  cated  that  he  was  taken  to  Calcutta
 police  heddquarters,  As  regards  the  question
 how  many  hours  he  spent  there  and  how
 many  fours  he  spent  in  the  police  lock-up,
 {  do  Kot  kriow  how  material  its  to  what
 we  ave  discusbing  now.  Ido  not  know  the
 purposed  gf  the  question  in  regard  to  the
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 time  spent  ia  elther  place.

 SHRI  SAMAR  GUHA’  The  hen.
 Miiister  has  said  that  he  does  not  know  the
 purpose  of  the  question  ..

 SHRIK,  C  PANT;  An  attempt  is
 being  made  to  raise  suspicion  over  a  matter
 on  which  factually  there  ts  no  ground  for
 suspicion,

 SHRIS  A.  SHAMIM:  Susprcion  is
 already  there.

 SHRI  K  ८  PANT  :  Some  peoply  are
 congenitally  suspicious

 SHRI  S.A  SHAMIM:  Because  the
 entire  Government’s  functioning  ma.es  us
 suspicious  Their  conduct  makes  us  sus-
 pitious

 SHRI  K.C  PANT  The  material
 point  ts  whether  he  had  adequate  medical
 aid,  and  whether  he  was  being  looked  after
 by  ductors  I  have  been  told  that  besides
 periodical  examinations  by  heart  specialists,
 he  was  also  being  examined  by  the  police
 doctor  Somebody  had  asked  for  the  name
 of  the  heart  specialist  who  attended  on  him
 Dr,  Chandikar  is  his  name,  and  as  regards
 the  hospital,  I  havea  fready  mentioned  that
 है  is  the  SSKM  hospital  Apart  from  that,
 Shri  Charu  Mazumdar  was  also  being  exami-
 ned  by  the  police  doctor  Therefore,  that  ts
 the  material  point  Therefore,  there  ts  0
 question  of  his  not  having  been  under
 medical  care.  He  was  a  heart  patient,  That
 is  the  information,  He  was  a  chronic  heart
 patient  Therefore,  the  police  doctors  did
 take  the  precaution  of  examining  him
 frequently,  So,  why  should  there  be  objec-
 tion  to  that  7

 So  far  as  his  wife  and  daughter  are
 concerted,  I  did  lindicate  in  my  reply  that
 his  wife  and  daughter  met  him.  As  far  a+
 mv  knowledge  gees,  they  have  not  rade
 any  complaint,  that  ,  the  West  Bengal
 Government  have  not  communicated  any
 complaint  by  them  to  me,

 SHRI  SAMAR  GUHA’  May  I  make
 a  subinission  to  you  ?  4  had  asked  a  queation
 whether  the  hon,  Minister  had  any  informa-
 tion  on  the  point  regarding  thea  dumber  of
 hours  for  which  he  Was  sguibfecwd  io  intern
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 gation,  and  whether  before  interrogation,
 medical  advice  wag  taken  about  whether  he
 would  be  abla  to  bear  the  strain  of  the
 interrogation.  If  the  hon.  Minister  has  got
 the  information,  he  may  tell  us,  or  else  he
 can  supply  it  at  a  iater  date  He  has  not
 replied  to  this  very  relevent  question.

 SHRI  K,C.  PANT.  I  do  not  know
 what  the  doctor  told  the  people  there  after
 each  examination.  The  very  fact  that  he
 was  under  éxamination  by  a  heart  speciatist
 and  that  he  was  also  being  examined  thrice
 daily  by  the  police  dector  obviously  shows
 how  much  care  the  Government  there  was
 taking  to  see  that  he  was  given  proper
 medical  care  That  is  the  point.

 SHRI  M  RAM  GOPAL  REDDY:  I
 want  a  confirmation  from  Government  ae

 MR  SPEAKER
 only  a  question,

 ०  confirmation,

 SHRI  M  RAM  GOPAL  REDDY  *  Has
 any  leader  from  Kashmir,  including  Sheikh
 Abdullah,  died  in  our  custody  ?  (/mer.
 ruptions)

 MR  SPEAKER  I  have  already  allo-
 wed  too  many  questions  on  this.  I  am
 passing  on  to  the  next  item.

 SHRI  PILOO  MODY:  I  have  asked
 only  one  question  this  whole  session.

 MR  SPEAKER  :  Yes.

 SHRI  PILOO  MODY  :  I  40  not
 understand  thia  questioning  and  answering
 procedure  which  tries  to  evade  the  relevant
 potnt.  It  has  been  admitted  by  the  Minister
 that  Shri  Mazumdar  was  an  ही  man,  suffer-
 ing  from  a  very  chronic  disease  called  cardiac
 asthma.  Under  the  circumstances,  it  was
 asked  of  the  Minister  how  many  hours  of
 police  grilling  and  interrogat  on  did  he  have
 This  is  very  material  to  find  out,  because  in
 spite  of  the  fact  that  they  knew  his  medical
 condition,  he  was  being  interrojated  not
 only  by  Ministers  but  by  policemen.  And
 what  methods  wete  wed,  nobody  knows.  The
 Minister  agke,  how  is  it  relevant  to  the
 dpestion  ?  This  is  the  only  relevant  thing

 heather
 va

 kitted  hin  by  Interrogation

 ३4७४
 '  \
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 MR  SPEAKER  :  Order,  order.  No  such
 remarks  should  be  made.

 SHRI  K.C  PANT;  I  have  never  said
 whether  it  was  relevant  or  not,  I  had  only
 given  the  relevant  facts  in  answer  to  the
 question  about  interrogation.  My  informa-
 tion  fs  that  the  imterrogation  was  being
 carried  out  only  in  brief  spells  because  of
 his  weak  and  poor  health.  Thrice  a  day
 doctors  were  seeing  him.  There  was  a  heart
 specialist  who  was  attending  on  him  when-
 ever  required,  Therefore,  the  presumption  is
 that  all  those  people  must  have  taken  the
 precaution.  I  do  not  exactly  know  what  the
 specialist  said;  nor  do  I  know  exactly  what
 the  doctors  said.  The  facts  speak  for  them-
 selves.  Thists  the  submission  I  make.

 SHRI  R  द  BADE:  As  soon  as  Shri
 Mazumdar  was  arrested  by  the  police,  he
 must  have  been  produced  before  the  Magis-
 trate  and  the  Magistrate  must  have  remanded
 him  to  police  or  judicial  custody.  Was  he
 examined  at  that  very  time  by  the  judiciary
 or  the  Magistra  ८  ?

 SURI  KC  PANT  :  Being  a  lawyer,  my
 hon  friend  knows  the  procedure.  So  he
 knows  that  he  was  remanded  to  police
 custody

 SHRI  RV  BADE.  He  must  have  been
 examined  by  the  Mi  gistrate.

 SHRI  K  C  PANT:  Yes.  The  Magistrate
 did  remand  him  He  knows  the  procedure
 I  had  said  in  the  biginting—he  would  have
 known  if  he  had  listened  to  me  carefully—
 that  on  being  remanded  to  polwe  custody,
 he  continued  to  be  unier  constant  medical
 atrention  aad  treatment,  as  advised  by  the
 heart  specialist.

 eed

 WRITTEN  ANSWERS  TO  QUESTIONS

 तरल-अशरीरी  सम्बन्ध

 9246.  शनी  ईश्वर  चौधरी  :  क्‍या  निवेश

 मंत्री  पह  बताने  की  कृत  करेंगे  कि  :

 (क)  कहां  सरकार  ने  अमरीकी  सरकार

 के  ताप  अपति  सम्बन्ध  सुधारते  के  16.  कुशी
 ह 1.  तगा  है;



 oo  गफ  इसमें  सरकार  को  कहां  तक  सफलता

 ५.  विदेश  मंत्रों  (झरी  स्वर्ण  सिह)  (क)  से

 fa)  भारत-अमरीकी  सम्बन्धों  में  गतिरोध  का

 R97  में  इस  उप  महाद्वीप  में  घटित

 .  5  घटनाओं  के  प्रति  अमरीकी  कार्यवाइयां  शरीर

 Ea  नीतियाँ  रही  हैं।  सरकार  का  ध्यान  ऐसे  कई

 .  अक् तस् यों  की  ओर  गया  है  जिनमें  यह  संकेत  किया

 गया  है  कि  संयुक्त  राज्य  प्रक्रिया  भारत  के

 साथ  वार्तालाप  करने  को  उत्सुक  है।  इस  संबंध

 में  अमरीका  सरकार  द्वारा  उठाए  गए  किसी  भी
 -  ठोस  कदम  के  प्रति  हमारी  प्रतिक्रिया  रचतात्मक

 होगी।

 इस्पात  निर्माण  को  भारती  विधि

 श्री  अटल  बिहारी  वाजपेयी

 इस्पात कर  खान  मस्ती  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  अल्तेकर  समिति  ने  “इस्पात  निर्माण

 की  भारती  विधि  के  बारे  भें  क्या  आपत्तियां

 oo  (@)  डेविन  कन् सल् टिंग  इंजीनियर्स  के  श्री

 ':.. गुप्ता  गत  9  जून  के  अपने  पत्रकार  सम्मेलन

 मैं  बारे  में  कया  स्पष्टीकरण  दिया  है;  और

 #247,

 TOME  (गे)  जिन  देशों  में  भारती  विधि  पेटेंट  हो

 OTS  उनके  नाम  क्या-क्या  हैं  और  इस  बारे

 के  क्या  प्रतिक्रिया  है  ?

 <n  इस्पात  और  खान  मंत्री  (श्री  एस०  मोहन

 greta):  (क)  एक  विवरण  सभा-
 TS  पर  रुख  दिया  गया  है  ४

 (श्र).  पत्रकार  सम्मेलन  में  परिचालित  की

 ALSGUST  77

 इसको"  ब्यौरा  बया

 मई  टिप्पणी  में  श्री  गुप्ता  मे  अल्तेकर  समिति,
 चीं

 पं

 आपत्तियों  में  हे  किसी  का.  ऋटिलाइयाँ

 4972

 था  कि  मार तोम  प्रतिमा  के.  आधार
 पायलट  च्लान्द  स्थापित  किया  जाना  चाहिए:

 (गे)  हमारे  पास  उपलब्ध  जानकारी के.

 अनुसार  भारती:  प्रकिया  को.  अमेरिका,  हो  के
 परिश्रमी  जमाने,  जापान,  इटली,  फ्रांस,  मैक्सिको

 आदि  देशों  में  पेट  कराया  जा  रहा  हैं।

 किसी  प्रक्रिया  के  पेट  ट  कराने  से  यह  जरूरी

 नहीं  है  कि  उस  आधार  पर  वाणिज्यिक  उत्पादन
 करना  सम्भव  है।

 विवरण

 सरकार  को  प्रस्तुत  की  गई  अपनी  रिपोर्ट

 में  अल्तेकर  समिति  इस  निष्कर्ष  पर  पहुंची  है
 कि  भारती  विधि  को  काम  में  छाना  सम्भव  नहीं

 हैं।  इस  निष्कर्ष  के  लिए  उसने  निम्नलिखित

 तक॑  दिये  हैं  :—

 (क)  इस  विधि  की  मूल  बात  अर्थात  लोह
 अयस्क  के  अपचयन  के  लिए  कोक-ओवन  टाइप
 की  भट्टी  के  उपयोग  में  कई  तकनीकी  बाधा यें

 आयेंगी  (मैसेज  आपसे  ने  भी  कहा  है  कि  स्पंज

 आयरन  फोर्स  प्लान्ट  को  छोड़कर,  इकाइयों
 के  कुशल  प्रचालन  में  कोई  संदेह  नहीं  है  ।)

 (खि)  देश  में  कोच-ग्रोइन  विशेषज्ञों,
 जिनकी  इस  मामले  में  राय  ली  गईं  थी,  ने  भी

 कहा है  कि  लोह  अयस्क  के  प्राचीन  के  लिए
 सामान्‍य  क्षैतिज  प्रकार  का  कोक  ओवन  चैम्बर
 उपयुक्त  नहीं  है  विशेषतया  इस  प्रकार  के  चेम्बर
 से  प्यार  की  सहायता  से  स्पंज  आयरन  को  बाहर
 धकेलना  सम्भव  नहीं  है  d

 (7)  अपचयन  करने  वाली  गैस,  जिसमें
 क्राउन  मोनॉक्साइड  की  मात्रा  70  प्रतिशत  होती
 है.  के  निकलने  से  स्पष्ट  खतरा  है।  इस  विधि: /'
 में  गैस  का  दाब  पद  कोक  भट्ठी  के  जवाब  से

 « बहुत  अधिक  होगा  ।

 (=)  अधिक  -गर्म  होने  से  लोयोला  इडी  7
 स्टिकर फार्मभन  मौर  alfonso

 के
 हसी
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 (ड.)  अपचयन  के  पश्चात्  गर्म  स्पंज  लोह
 के  वायु  के  सम्पर्क  में  बझाने  से  घात्विक  स्पंज  लोह
 का  पुनः  आक्सीडेशन  हो  जाएगा  t

 Supply  of  Plates  to  Tin  Can
 Masufactaring  Units

 *249,  SHRI  ह्,  SURY  ANARAYANA:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  staie  :

 (a)  the  names  of  firms  which  have
 been  granted  C.O  B.  ficences  for  fabri-
 cating  Tin  containers  for  captive  use  with
 a  manufacturing  capacity  of  1000  tonnes
 per  annum  and  above  during  the  current
 year  {upto  30th  June,  972)  ,  and

 (b)  whether  any  guidelines  have  been
 down  for  the  supply  of  tin  plates  to  these
 tin  can-manufacturing  units  7

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S  MOHAN  KUMARA-
 MANGALAM)  (a)  During  the  current
 year  (up  to  30th  June,  972)  only  two
 C.O.B.  (Carry  on  Business)  licences  for
 the  fabrication  of  tin  containers  we'e  issued
 to  the  Vanaspat:  Manufacturers  for  their
 captive  use.  The  names  of  the  firms  are
 as  under  :—

 a)  M/s.
 Ltd,

 Premier  Vegetable  Products
 Jarpur.

 (ii)  M/s.  Bhavnagar  Vegetable  Pro-
 ducts  Limited,  Bhavnagar  (Gujarat).

 (b)  No  guidelines  have  been  laid  down
 by  Government  for  the  supply  of  Tinplates
 to  different  units.  The  distribution  of
 Tinplates  is  looked  after  by  the  Tinplate
 Producers’  Consultative  Committee.

 Reconvening  of  Geneva  Type
 Conference  on  Vietnam

 #252.  SHRI  H.  M.  PATEL:  Will!  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  ;

 <a)  whether  the  British  Government
 one  of  the  Co-Chairmen  of  the  Geneva
 Conference  on  Vietnam,  recently  suggested
 the  reegnveniag  of  the  Geneva  type  con-
 ferenne  ;
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 (b)  the  reaction  of  the  Soviet  Uaion
 the  other  Co-Chairmen  of  the  Geneva
 Conference  in  regard  to  the  British
 suggestion;  and

 (c)  the  reaction  of  Government  to  the
 British  suggestion  and  whether  there  have
 been  initiatives  from  India  for  solving  the
 Vietnam  problem  ?

 THRE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):  {a)  to

 (c).  According  to  the  information  revealed
 in  the  House  of  Commons,  the  British
 Government  had  made  such  a  proposal  to  the
 Soviet  Union  but  the  Soviet  Union  reportedly
 did  not  agree  with  it.  This  is  a  matter
 between  the  two  Co-Chairmen  and  the
 Government  of  India  feels  that  there  should
 be  agreement  between  them  and  Geneva
 Conference  members  before  any  progress
 can  be  made.  Also  it  is  Government  of
 India’s  view  that  fizhting  must  stop  in
 Vietnam  first  and  a  ceasefire  arranged
 before  any  such  conference  could  be  held.

 German  Technicians  iu  Rourkela
 Steel  Plant

 #253,  SHRI  SHYAM  SUNDER  MOR-
 APATRA:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  the  time

 by  which  the  German  technicians  working
 in  Rourkela  Steel  Plant  are  expected  to
 leave  the  Plant  ?

 THE  MINISTER  OF  STEBL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM):  There  are  at  pressent  0
 German  technicians  at  Rourkela  Steel  Plant.
 The  contracts  of  these  ten  individuals  will

 expire  during  the  period  September,  1972-—
 January  1973.

 विदेशों  हारा  भारत  में  निर्मित  शास्त्रों  कौ  खरी१

 9254.  शी  हरि  सिह:  गया  विदेश  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कसा  बाहर  के  कुछ  देशों  ने  भारत  में

 सीमित  दस्तों  को  भारत  से  खरीदने  वा  सहायता

 में  मांगने  का  प्रस्ताव  किया  है;  बौर

 हे
 मंदि  हो,  तो  उस  प्रस्तावों  पर  सर-

 क्या  अतिरिक्त  है  ?



 सरकार  के  स्तर  पर  स्वीकार  करते  की  है  ।

 रोजगार
 की  तलाश  करने  वाले  नये  व्यक्ति

 #255  की  कार  लाल  बैरवा!
 त 7 की लालजी भाई

 Pen
 a

 क्या  £ ह  और  पुनर्वास  मंत्री  यह  बताने  की

 नही

 बेचे  जाते  हैं।  सहायता  के  रूप  में  कोई  आपूर्ति

 तलाश  में  रहे;

 (ख)  उनमें  से  कितने  व्यक्तियों  को

 उपयुक्त  अवधि  में  रोजगार  मिला

 झल  ओर  पुनर्वास  मंत्रों  (६  कार  ite

 खाडिलकर)  :  (रू)  फ्लोर  (ख).  गत  तीन  बचों
 के  दौरान  रोजगार  कार्यालयों  द्वारा  पंजीकृत

 किए  गए  तथा  नियुक्त  कराए  गए  व्यक्तियों  की

 वर्षवार  संख्या  ;
 व

 पंजीकरण#  (द्वारा ame  नियुक्तियां#*
 हे  oe  पंजीकरण  सहित  )

 4

 an  2  3

 969  42,00,694  4,32,I82

 970  45  15,034  487,195

 प्रा.  51,29,.857  5,06,973

 शहरी  तथा  देहाती  क्षेत्रों  से  पंजीकरण  के  सम्बन्ध.  में  सूचना  अलग  रूप  से  उपलब्ध  नहीं  है  ।

 a2.  #तीन  बचों  (969-—7)  के  दौरान  नियोजित  उम्मीदवारों  की  संख्या  का  इन  वर्षों  के  दौरान

 odie  व्यक्तियों  से,  जिनके  बारे  में  अलग  रूप  से  सूचना  उपलब्ध  नहीं  है,  अनिवार्यत:  सम्बन्ध  नहीं
 हो  सकता।

 “oe  Industrial  Accidents:

 *256.°  SHRI  FATE  SINGHRAO
 mo.”  GABKWAD

 (DR.  KARNI  SINGH:

 Wilk the.  Mivister  of  LABOUR  AND
 EHABILITATION  ४८  pleased  to  state:

 whether  the  incidence:  of  industrial
 nts.in'the  country.  has  of.  late  ristn

 )  ey
 the  total  .aumber.  of  ‘man-days  iost

 available;

 inthe  State.

 .  framed  onder  the  Mines  Act,  7952  are-cons-

 result’  of  industrial  accidents  during  ‘the above  period;  and

 (d)  the  steps  proposed  to  be  taken  to
 improve  the  safety  regulations  ?  ree

 THE  MINISTER  OF  LABOUR,  AND.
 REHABILITATION  (SHRLR.  Ku  KHADIL-
 KAR):  (a)  00  fo).  A  statement  is  laid  on  the:
 Table  of  the  Sabha.  The  information  tega
 ding  total  fossa.

 (d)  The  Safety  “requ

 tantly  ceviewsd,  ‘enlarged  azd-improved-upem
 wherever  considered.  necespacr¥



 eo  Wrinted  Antwers  Written  Answers  50 SRAVANA  26,  1894,  (SAKA)

 Statement

 No.  of  accidents  and  man-days  lost  in  factorizs  covered  by  the  Factories  Act,  948

 Year  Fatal  Non-fatal  Total  No.  of  man-days  lost
 on  account  of  non-fatal
 accrdente

 968  565  2,26,893  2,27,458  25,90,854

 969  6i8  2,61  997  2,62,615,  29,87,587

 970  (Pro-  609  2,87,496  2,88,105  28,94,914
 visional)

 No  of  accidents  and  man-days  lost  in  mines  covered  by  the  Mines  Act,  952

 No  of  accidents  No.  of  persons  Man  days  lost  on  account
 Fatal  Serious  Killed  Seriously  of  Serious  Injuries

 injured  Estimated

 3969  Coal  2il  1,650  232  1,717  97,869

 Non-<oal  78  86l  89  886  49,6I6

 970  Coal  194  ,577  2i2  1,625  68,250

 Non-coal  58  786  66  799  42,347

 97l  Coal  99  1,451  23  1,535  79,820

 Non-coal  65  739  73  8i3  39,837

 निर्माण  और  ऑद्योगिक  उद्देश्यों  के  लिए

 छोटे  उपभोगताझों  को  इस्पात  का  वितरण

 9287.  थी  राम  सहाय  पांडे  :  क्‍या  इस्पात

 और  खान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  इस्पात  में  मुनाफाखोरी  कौर

 छोर  आजादी  बड़े  पैमाने  पर  चल  रही  है  जिससे

 निर्माण  के और  भऔौद्योगिक  क्षेत्र  में  छोटे  उप-

 'भोक्ता ओं  को  अत्यन्त  कठिनाई  हो  रही  है;

 (खि)  क्‍या  इस्पात  के  वितरण  को  युक्ति-

 संगत  बनने  के  लिए  कोई  नीति  बनाई  जा  रही

 है  जिससे  कि  छोटे  उपभोक्ताओं  को  सीधे

 सरकारी  ऐजेंसियों  से  निर्धारित  मुल्य  पर  इस्पात

 उपलधता  हो  सके;

 (ग)  यदि  हाँ,  तो  इस  बारे  में  उक्त  नीति
 के  मागेदर्शी  सिद्धान्त  क्या  है  कौर  इस  सम्बन्ध

 से  झन  तक  क्या  कदम  उठाये  गये  हैं  ?

 इस्पात  ओर  सात  मंत्रो  (भी  एस०  सोहन

 कुमारमंगलम  )  :  (क)  से  (7).  यह  कहता
 ठीक  नही  है  कि  इस्पात  में  बहुत  भु नाफ़ा सोरी
 और  चोर  बाजारी  है।  वर्तमान  वितरण
 व्यवस्था  उपभोकतोन्भुख  है  और  उपलब्ध

 इस्पात  कॉ  लगभग  95  प्रतिशत  विनियमित

 मूल्यों  पर  वास्तविक  उपभोक्ताओं  को  सीधा

 प्रेरित  करे  दिया  जाता  है।  फिर  भी,
 तथाकथित  वास्तविक  उपभोक्ताओं  को  दिया
 गवा  मान  खुले  बाजार  में  भले  जमाने  के  आसरे  में

 कुछ  शिकायतें  सम्त  हुई  हैं।  कोहा  कोर  इस्पात



 हर  Written  Answera

 (नियंत्रण)  आदेश  में  संशोधन  करके  इस  चत
 की  स्वस्थ  की  गई  है  कि  जिस  काम  के  लिए
 इस्पात  मांगा  अथवा  आवंटित  किया  गया  हो
 उससे  मिस्  किसी  अन्य  काम  के  लिए  उसका

 उपयोग  लोहा  और  इस्पात  (नियंत्रण)  आदेश

 का  उल्लंघन  माना  जाएगा  और  आवश्यक  वस्तु
 अधिनियम  के  अन्तर्गत  दण्डीय  होगा।  देश  के
 विभिन्न  भागों  में  क्षेत्रीय  कार्यालय  भी  खोले

 गये  हैं  और  उनके  कार्यों  मे एक  कार्य  इसपर  के

 दुऋपयोग  को  रोकना  भी  है  ।

 Stoppage  of  Stee!  quota  for
 Agriculture  Ministry

 #258,  SHRI  NIHAR  LASKAR  .
 SHRI  C.K  CHANDRAPPAN  :

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  his  Ministry  8५  stopped  the
 stee]  quota  of  the  Agriculture  Ministry  for
 the  last  one  year  which  was  being  supphed
 for  the  last  25  years  ,

 (b)  if  go,  the  reasons  therefor,  and

 (c)  whether  there  are  any  prospects  of
 restoring  the  supplies  of  steel  to  Agriculture
 Mounuistry?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA.
 MANGALAM)  (a)  The  system  of  allocation
 of  “quotas”  was  given  up  when  the  Steel
 Distribution  policy  was  revised  in  Mav  970

 »  All  despatches  from  the  Main  Producers  are
 now  regulated  im  accordance  with  the
 Priority  allocations  decided  every  quarter
 by  the  Steel  Priortty  Committee  The  Prio-
 rity  requisitions  sponsored  by  the  Agricul-
 ture  Ministry  are  also  given  due  considera-
 tidn  by  the  Steel  Priority  Committee

 (b)  and  (c).  Do  not  arise

 LL.O.  Programme  of  Research

 #259  SHRI  K.BALADHANDAYUTHAM:
 Wil  the  Minuter  of  LABOUR  AND
 “HRHARILITATION  be  pleased  to  state  :

 AUGUST  ay  972  Written  Angwere  $2

 (a)  whether  the  International  Labour
 Conference  has  finalised  a  programme  of
 research  and  action  to  help  developitig
 countries  choose  technologies  offering  the
 best  possitnitties  of  talnnced  economic,
 soctal  and  technical  progress  ;

 (b)  whether  any  such  research  and  action
 programme  ts  to  be  taken  up  im  India  by
 International  Labour  Organisation;  and

 (c)  if  so,  the  salent  features  thereof  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  ्  K  KHADIL-
 KAR)  :  (७)  to  ()  No  such  programme
 has  been  finalised  by  the  International
 Labour  Conference  It,  however,  pacsed  a
 Resolution  at  its  57th  Session  (June  1972)
 laying  down  guide-lines  for  dealing  with
 labour  and  social  implications  of  automa-
 tion  and  other  techno'ogical  developments
 and  requesting  the  Director  General  of  the
 {LO  wer  alia,  to  provide  the  developing
 countries  at  their  request  with  su:table
 technical  and  research  aysistance  to  ensure
 positive  results  of  the  mtroduction  of  tach-
 nological  innovation  The  Resolution  has
 not  been  formally  received  by  the  Govern-
 ment  of  Ind  a  nor  has  ॥  छह  examined  yet
 bs  the  Government

 Workers  Problems  regarding  settlement  of
 claims  and  grant  of  Loins

 5200  SHRI  RAMAVATAR  SHASTRI  *
 Will  the  ~=Mintster  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state

 (a)  whether  the  poor  workera  and
 subscribers  are  faced  with  the  problem  of
 settlement  of  claim  or  grant  of  loans  be-
 cause  of  the  ignorance  regarding  the  proce-
 dure  to  fill  m  the  forms;

 (b)  whether  the  desirability  of  geting
 printed  fong  hand—dills  in  the  form  of
 notices  regarding  the  procedure  of  getting
 claims  settled  or  loans  granted  and  paste
 them  on  the  walls  of  the  factories  and
 mines  remotely  situated  as  other  otes  are
 pasted  by  the  other  departments  under  the
 Mines  Act  and  the  Factories  Act  has  been
 considered;  and  ‘

 (९)  whether  Government  wit}  consider
 the  issuing  ef  orders  फक  ail  thd  Magldnal



 का:
 2  Investigation  have  recently  caught,  red  han.

 -  .  SHE.  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-

 KAR):  The:.  Provident  Fund  Authorities
 Be  have  reported  ds  under.  :—

 4  {a).No  such  complaint  has  been.  received:
 in  this  behalf.

 (७)  Various’  forms  including  :those.  for
 settlement  of  Provident  Fund  claims,  grant.
 of  loans  are,  as  a  rule,  printed  .  bilingually
 in  English  and  in  the  Regional  language.
 It  is  therefore,  not  considered  necessary  to’
 get  Jong  hand-bills  printed.  in  the  form  of
 notices  and  pasted  on  the  walls  of  establish-
 ments

 (०)  Regional  Commissioners  generally  meet
 workers  .and  others  who  seek  interview
 with  them:in  connection  with  the  Provident
 Fund  affairs  and  take  suitable  action  on
 their  complaints.  It  does  not  appear  necess-
 ary  to  issue  separate  orders  in  this  behalf.

 Indo-  Bangladesh  consultations

 2380.  SHRI  8.  ५.  VIKHE  PATIL  ;  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  propose  to
 have  high  level  consultations  with  Baugla-

 .  desti  on  issues.  involving  the  three  nations
 7  of  the  sub-continent;  and

 b)  if  so,  by  what  time  a  decision  on
 the  matter  is  likely  to  be  taken  ?

 THE  DEPUTY  MINISTER.  IN  THE
 MINISTRY  OF  .EXTERNAL  AFFAIRS
 (SHRI  SURBNDRA  PAL  SINGH)  ;  (8)  and:

 a)  Government  is  in.  constant  touch  with

 MINES  bé  pleased  bo  stile)

 Chief  Engineer

 ded  a  Chief:  Engineer  of  a  Public.  Underta-  "
 o  King  in.  Rajasthan  for  -aflegediy”  accepting

 a:Graft.of  Rs,  §000/—  from  a  Calcutta  firm  :
 in  &  posh  hotel  of  New  Dethi;

 (b)  if.  so,  the  names.  and  other  details.
 of  the  persons  taking:  and  giving  ‘graft  and
 the  firms  to  which  these  persons  belonged;  °
 and

 ©  the  action  proposed  to  be  taken.
 by  Government  to  -punish  ‘the  pérsons  ©
 involved  ?  हैं

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF.  STFEL:  AND.  MINES:
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  and  (8)...
 Yes,  Sir.  The  Central  Bureau  of:  Investiga-  ~
 tion  received  a  complaint  from  @  represent~’
 ative  of  -Mjs  Damodar  Enterprises  ..Ltd.,.
 Calcutta  alleging  that  Shri  Jacob  ९,  Korah,

 (Civil),  Khetri  Copper
 Project,  was  demanding  @  sum  of  Rs.5000/-

 ©

 for  having  shown  favours  in  restoring  the.
 contract  as  well  as  for.acceptance  of  future
 supplies  to  be  made  by  the  firm  without
 any  objection.  Accordingly,  the  C.  By:
 laid  a  trap.  and  caught  the  official  concerned
 red  handed  while  accepting  the  bribe  from
 the  complainant  at  Akbar  Hotel,  New  Delhi.

 on  16.6.72

 (c):  The  0852  is  under.  investigation  by  |
 the  ‘Central  Bareau  of  Investigation  and  —

 appropriate  action  will.  be.  taken.  on  receipt  -
 of  their  report

 अन्य  प्रदेश  में  अलौह  भाजुयें

 2382  थीं  संगाजरण  बी कित  :  बयां

 the  ‘Government  of  Bangladesh  on  issues,  इस्पात  और
 खान

 मंत्री  यह  बताने  की  कृपा

 ‘common  to  India,  Bangladesh  and  Pakistan.

 a

 करेंगे  कि
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 :  तबदील,  कोई:  अनुवर्ती,  कार्यवाही  को:  गई  है  तो.

 aa

 (2).  क्यों  राज्य  की.  प्रचुर  खनिज  सम्पदा

 का  उपयोग  करने  को  सरकार  का  कोई  निश्चित

 _  कार्यक्रम  है;  और

 हर  (घ)  यदि  हों,  तो  तत्सम्बन्धी  मुख्य

 fate  were?

 oS  इस्पात  और  खान  सवाल  में  राज्य  मंत्रों
 .

 (क्रि  शाहमबाज  रहे  (क)  भारतीय  भूवैज्ञानिक

 'सर्वेक्षण  द्वारा  मध्य  प्रदेश  में  अलौह  धातुओं  के

 uo  लिए  किए  गए  अन्वेषणों  के  फलस्वरूप  बालाघाट

 -  जिले  के  मालंजखण्ड  में  %  ताम्रांध  वाली

 ताम्र  श्वसन  की  400  लाख  टन,  बिलासपुर

 बालाघाट,  मण्डला,  शाहदौल,  दुर्ग,  रायगढ़  और

 सुगुना  जिलों  में  45%  ऐल्मिनांस  ताली

 बॉक्साइट  की  529.8  लास्  टन  अनुमानित

 .उपलब्ध  राशियां  निर्धारित  की  गई  हैं  1

 (खि)  भारतीय  भूवैग्यानिक  सर्वेक्षण  ने

 1969-70  के  दौरान  मध्य  प्रदेश  में  कोई  हवाई

 सर्वेक्षण  नहीं  किए  t  तथापि,  राष्ट्रीय  भू भौति-

 ' कीप  अनुसंधान  संस्थान  ने  968  के  दोरान  मध्य

 .  आदेश  के  पन्ना,  वित्तौड़पुर  और  टीकमगढ़  जिलों

 600  बसें  किलोमीटर  क्षेत्र  में  हवाई  चुनाव-

 :  किया  एकुरणीय  सर्वेक्षण  किए  तथा  उनसे  सबंधी

 रिपोर्ट  में  कुछेक  क्षेत्रों  मे ंभ्र धिक  विस्तृत  भूमि

 “अन्वेषणों  क ेलिए  सिफारिश  की  1  जनवरी,

 :'' फरवरी,  1972  में.  राष्ट्रीय  भूमीतिकीय  अनु-

 पं धान  संस्थान  द्वारा  मध्य  प्रदेश  में  नर्मदा घाटी

 5.  के  पूरब  में  20,000  वर्ग  किलोमीटर  क्षेत्र  पर

 है  -  हवाई  खनिज  सर्वेक्षण  शौर:  संमल्वेंषण

 (भारतीय  वैज्ञानिक  सर्वेक्षण  का  स्कंभ) ने...
 भी  जीत,  972  में  मध्य  प्रदेश  में  हवाई  सवर्ण

 किए  जिसके  परिणाम  प्रतीक्षित  हैं

 (ग)  और  (घ)..  हिन्दुस्तान  छिप्रिटेड

 मालंअखण्ड  तास  मिलने  के  विकास  के  लिए
 कदम  उठा  रहा  है।  भारत  एलूमिनियम  कम्पनी,

 '

 कोरबा  में,  अमरकण्टक  और  गुटखा  पहाड़
 बाक्साइट  निक्षेपों  पर  आधारित  एक  सलाख  टन

 एलुमिनियम  प्रति  वर्ष  की  क्षमता  वाडी  एक

 ऐड मि नियम  प्रायोजना  को  कार्यान्वित  कर.

 रहा  है  ।

 मध्य  प्रदेश  में  सौंह  अयस्क  के  निक्षेप

 2383.  श्री  गंगाबाई  दीक्षित  :  क्‍या  इत्वात

 शौर  खान  मंत्री  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  राज्य  में  किन-किन  क्षेत्रों

 में  लौह  अयस्क  के  मि क्षेत्रों  का  पता  लगाया

 गया  है;

 खि)  इन  निक्षेपों  में  लगभग  कितना  लौह
 अयस्क  मिलते  की  संभावना  हैं;  और

 (ग)  उसके  उचित.  समन्‍्वेषण  के  जिए
 सरकार  द्वारा  क्‍या  कार्यवाही  की  जा  रही  है  /

 इस्पात  और  बाम  मंत्रालय  में  राज्य-सूत्रो

 (श्री  शाहनवाज  कां)  (क)  से  (ग).  विवरण

 सभा  पटल  पर  रखा  जाता  है  -

 विवरण

 OO  5  भारतीय  भूवैज्ञानिक  सर्वेक्षण  द्वारा  किए  गए  अन्वेषणों  के  परिणामस्वरूप  मध्य  प्रदेश  के

 eRe,  दुर्ग  जीरकपुर  और  ग्वालियर  जिलों.  में  लौह  अयस्क  के  बृहद्‌  निक्षेप  पाए  गए  हैं  ।  इस  जिलों:

 बैलाडिला (४)
 (a  निकला 7)

 हि  च्े  छोड़  अयस्क  की  निक्षेप-वार  उपलब्ध  राशियाँ  निम्नलिखित  हैं  —

 |  (बस्तर  जिला)  2350

 nese
 :



 clo.  oy  बस्तर  जिला...  2  320  म्योक्ते,  a  get,
 we

 aR  ater  ४  ee

 a  GIO  बदौलत  fe)  77070

 (gat  जिला).  600  यथोचित  (प्रमाणित)  -

 (ix)  कोकीन...  के...  200
 (x).  महामाया

 कं
 oy  500  यथोचित

 पड)  कन हवा रा  -  [जबलपुर  बिछा)  0  बदौलत  at
 (xi).  अंगौरिया  a  M0  यथोचित  ae  fet

 “Qii)  सरो लीद  ”  a  GO  यथोचित

 (xiv)  घेरा  गोहलपुर  और  I

 बिजौरा  yoo  340  water

 (xv)  amas  हथियार

 —  s “SRAVANA  26,  ४  (SAKA)

 (ग्वालियर  जिला)

 Written.  Answers.  :  58

 450  यथोचित  (अनुमानित)

 इसके  अतिरिक्त,  खान्दवरा,  छत्तरपुर  और  सिधी  जिलों  में  रुजुता  निर्लेप  पाए  गए  हैं।

 बैलाडिला  निक्षेप  सें०  4,  5,  I0,  [[क,  11ख,  ia,  3  और  4  में  ब्यान  द्वारा
 समावेदन  सम्पूरित  हो  चुका  है।  भारतीय  भू-वैधानिक  सर्वेक्षण  ने  97i-72  से  बस्तर  जिले
 में  रोबाट  ओर  उसके  समी  कीर्ति  क्षेत्रों  में  विस्तृत  अ्रस्वेषण  प्रारम्भ  किए  हैं।  कार्य  के  1975-76

 तक  सम्पूरित  हो  जाने  की  सम्भावना  है।
 at  mt

 मध्य  प्रदेश  में  टेक्सटाइल  मिलों  के

 उद्योगपतियों  द्वारा  मारी  बोर्ड  की

 सिफारिशों  के  अनुसार  नजरों  का

 भुगतान  न  करना

 2384.  थो  गंगाजरुण  दीक्षित  :  क्या

 । 1  और  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  सरकार  को  इस  आशय  की

 शिकायतें  मिली  हैं,  कि  मध्यप्रदेश  टेक्सटाइल

 मिलों  में  उद्योगपति  मजूरी  बोर्ड  के  निर्णयों  के

 अनुसार  मजदूरों  को  मजूरी  नहीं  दे  रहे  है;  और

 (a)  यदि  हां,  तो  इस  बारे  में  क्या  कार्य -
 >  बाहर  की  गई  है  अर्थों  करने  का.  विचार  है?

 22  कपड़ा  मिलो  में  से,  8  ने  सिफारिशों  पर

 क्रियान्विति  कर  दी  है।  शेष  चार  ने  या  तो

 सिफारिशों  पर  आंशिक  रूप  से  क्रियान्विति  की

 है  या  बिल्कुल  भी  किपान्विति  नहीं  की  हैं।.
 उनमें  से  एक  रुग्ण  इकाई  है;  एक  हाल  .  ही.  में.

 स्थापित  सहकारी  इकाई  है  और  सिफारिशों  को

 क्रियान्वित  करने  की  स्थिति  में  नहीं  है.  तथा  .दो

 मिलों  के  सम्बन्ध  में  यह  बताया  गया  है.  कि  े.

 वित्तीय  कठिनाइयों  में  हैं।

 (@).  प्रश्न  नहीं  उठता  ।

 मध्यप्रदेश  के  कपड़ा  मिलों  के  कर्मचारियों

 को  समय  पर  बोनस  का  सुंग तान  ने

 किया  आता

 2385.  श्री  बं वाव रण  दीक्षित  :-क्या:  अब

 (6)  क्या  मध्य  प्रदेश में  कपड़ा



 द्वारा  क्या  कार्यवाही
 की  गई  है  ?

 अभी  और

 TT  बोनस  के  भुगतान  के  सम्बन्ध  में  राज्य

 -  सरकार  -'उचित  सरकार'  है  और  इस  सम्बन्ध  में
 -  जो  भी  शिकायतें  हों;  बे  उन्हें  उचित  कार्यवाही

 ip  लिए  सम्बोधित  की  जानो  चाहिए  ।

 Sorvey.for  Semi-Precions  Stones
 in  Trivandrum

 2386  SHRI  VAYALAR  RAVI:  Will
 +  “the:  Minister  of  STEEL  AND  MINES  be
 fe  pleased  ‘to  state  :

 ee  (a)  whether  Government  are  aware
 :thatin  ail  over  Trivandrum  District.  there
 tl  are  ‘reported  occurence  of  Semi-Precious

 os)  ATE-MENISTER  OF  STATE  IN  THE.
 MINISTRY.  OF  STEEL  AND  MINES

 (a).  The (SHRISHAHNAWAZ  KHAN)
 .  sporadic  occurrences  of  semi-precious  stone
 :  -ugammety,  chrysobery!  in.  parts  of  Nedumangad

 हे  Trivandrum  .  disrict  have  been
 ‘Governitent.”.  Government  of

 awese  of.  attempts  of  illicit
 ‘previous  stones  in  the  area  and

 eo  and  (०)

 iced  Survey-of  India.  in  parts  Qui

 "1962-63,  yea  6S:and.  396

 appears  fo  be  accessdry.

 ba  and  as  detrital  mitieral  in  "eda

 (a)  यदि  हां;  सो  इस  सम्बन्ध  में  सरकार

 ६... , |  (थी  भार०  केत

 साहिर)  :  (क)  ओर  (ख).  कपड़ा मिलों

 “stones  and  Private  parties  are  working  round

 cen  getion  against.  persons”

 -  Investigation  for  gem’
 ‘qGality.  chrgsobery!  was  taken  up  by  Grolo-

 gation  has  revealed  '  that

 gravels.  These  jnvestigatton  dioste:  that”
 large  scale  exploitation  of  these  stones  in.
 the  area  may  not  ‘be  economically  viable.

 |  Defective  fanctioning  of:  Kerata  Circle
 of.  geological.  Survey  of  India

 2387.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  .STEEL  AND  MINES  be.
 pleased  to  state:

 (a.  whether  Government  have  received
 any  representation  regarding  ‘the.  defective
 functioning  of  the  Kerala  Circle  of  the
 Geological  Survey  of  India;  and

 (b)  if  so,  the  steps  taken  to  streamline
 the  administrative  set  up  of  this  institution
 jn  Kerala  ?

 THE  MINISTER  OF  STATE  IN  THE.
 ‘MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a).  Yes,
 Sir.  A  tepresentation  has  been  received
 recently

 (b)  The  matter  is  under  examination.

 Bihari  and  Non-Bihari  feelings  ‘among
 workers  of  Hindustan  Copper

 Limited

 2388.  SHRI]  SWARAN  SINGH  SOKHI:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  the  officers  ‘of  Hindustan
 Copper.  Limited  at  -Mohubhsndar,  Ghat-  °
 sila,  Bihat  are  indulging.  in  local  politics.  -
 and  creating  .  the’.  feelings  of  Bihari  ‘and
 non-Bihari  amongst  the  workers  ;.and

 (b)  “if  s0,  the  action  Government  propose
 to  take  in  the  mater:?



 "at  which  the  investigation  of  mining  “Bausite
 at  'Nileshwar  in  -Cannanore.  District,  Keréla
 State  stands  new?  -

 “THE  MINISTER  OF  STATE:  IN  THE
 MINISTRY  ‘OF  STEEL  AND  MINES  (SHRI
 SHARNAWAZ  KHAN)

 bauxite.  in  4  blocks  at  Nifeswar  in  ‘Catina-
 nore  district  of  Kerala  is  in  progress  sitice
 October,  1970  Probable  reserves  of  16
 million  tonnes  of  Bauxite  with  40  to  60%
 alumina  content  has  tentatively  been  estimat-
 ed  in’  Block  I  where  detailed  drilling  has
 been  completed.  Pitting  for  confirmation  of
 drilling  date  is  in  progress.  Detailed  invest-
 gation  by  drilling  in  Block  H]  is  in  p-ogress
 and  Bauxite  horizon  up  to  6.35  metres  thick-
 ness  has  been  intersected  in  23  boreholes.
 Preliminary  test  drilling  in  Blocks  HI  and
 16 4  has  been  comodieted  and  follow  up
 work  is  in  progress

 :
 Mercury  deposits.  in  Keraln

 2390.  SHRI
 KADANNAPALLII  :  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to  state:

 (a)  whether  Government  have  received
 ‘the  report  of  the  Geological  Survey  of  India
 regarding  the  investigation  of  the  mercury
 dpeosits  in  Badagara  in  Kerala;  and

 )  if  so,  the  stage  at  which  the  investi-
 aggregate  provision  of,  Rs.  425  crores  has gation  is  progressing  ?

 THE  MINISTER  OF  STATE  IN.  THE.
 -MENISTRY  OF  STEEL  AND  MINES.(SHRI

 i”  SHAHANAWAZ  KHAN)

 ee  this  area.:T

 the:  Monjater  of  LABOUR  AND  REHABILI-
 ©  TATION  be  plensed  todays.  we

 :  इसाई,  RAMACHANDRAN
 KAD.

 sik  régister  of  Employment  Exchadges  in-
 ~  GANNAPPALLI:  will  the  Ministet.of  STEEL

 ANDOMINES  be-pleased  ‘to.  state  the.  stage

 Exploration  for

 the  country  during  the  jast  three  years,  yeate:
 wisé;  =?

 (b)  the,  number  cof...  such:  anemp'oyed:  |
 engineers  in  Dethi;and  cy

 (c)  the  steps  Government  propose  to
 take  to  absorb  them  ?  Ee

 THE  MINISTER  0  LABOUR  AND i.
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  (a)  and  (0),  The.  number  ‘of  diploma
 holders  in  automobile  engineering  on  the
 Live  Register  as  at  the  end  of  .each  year  is
 given  below:

 ‘Year Years  Al-india’  SSD  thi 2  Dethi

 1960  S40  we
 4970  625  ae

 In  76  .  c.  40

 RAMACHANDRAN

 a)  arid  (b).  Pre-
 -leainary  investigation  ‘by  Geological  Survey  ©

 ‘ef  India  for  mercury  neat  Badagara  has  been’
 7  completed.  The  investigation  has  not  reveal>
 ‘ed  the  presence  of  -any:  promising  zone  ‘in:  -

 Report-is  under  preparation...

 HW  ONKAR-  LAL  BERWA:  ध. /!| क  :  -

 (c)  In  addition  to  the  large  aumber  of  -
 employment  opportunities  generated  asa.
 result  of  implementation  of  various  develop-  ae

 ‘ment  programmes:  ‘included:  in’  the  Fourth
 Five  Year.  Plan,  increasing  number  of  job
 opportunities  are  expected  to  be  created  by
 the  Speciat  Employment  Orientad  Schemes
 and  Programmes  ‘taken  च  since.  “the  year
 970-7f  including  programmes  forthe  bene-.
 fit  of  educatéd  persons  initiated:  during  the.

 gar  1971-72,  a  tee

 In  the  Union  Budget  for  1972:73  &

 been.  made.  for  Special:  Welfare  Schemes.
 This  amount  includes
 for  Special.  Employment.  Programmes  ‘which.  |
 would  ‘be  for  the  costinuation  of  the  various
 employment  programmes  taken  up  in  I972-72

 _and  for  organising  new  programmes  both  in  :
 fuyra  atid  urban  afeas,  These  schemes:  wilh >
 benefit  the  unemployed  including  the  UO
 mobile  engineers  in  the  country  ‘as  ‘well  as  Q

 Union  ह...  हे

 239%,  SHRISWARAN  SINGH  SDKHI:  |
 कम,  ६... अ  Minister  of  STEEL  AND  MINES  |

 a  '  be  pleased  th  efatea-s

 sum  of  Rs,  .60.crores



 whether:  the  exportsion.af  ‘half  battery

 Speer  given:on  contract  to  @  foreign  firm,
 ;  7  {aude  the  Central  Design  Bureau,  has  failed

 ‘to  undertake  the  job;  =

 Ps)  if  %,  ‘the  total  amount  of  the  whole
 me  eontract.and  the  foreign  .  exchange  involved
 and

 (cy  the  amount  as  penalty  the  Hindu-
 Lis  stan  Steel  Limited  propose  to  impose  on  the
 “eontractor,  if  ‘they  fail  to  complete  the

 '  “construction  of  the  coke  oven  within  the
 Stipulated  time  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  Letter
 of  ititent  for  construction  of  an  additional
 half  Coke  Oven  Battery  at  Rourkela  Steel
 Plant  has  been  issued  in  favour  of  M/s.Otto

 ‘§ndia  Private  Ltd.  The  question  of  Central
 “Eagineering  and  Design  Bureau,  failing  to
 undertake  this  job  docs  not  arise  as  it  is

 “mot  intended  for  undertaking  construction
 jobs

 -  ®)  According  to  the  final  quotation,  the
 ‘etal  contract  value  is  Rs.  4.222  crores,

 |  Gbeaibing  a  foreign  exchange  component  of
 Ss.  307  crores.  Negotiations  are  still
 =  ‘(going  on  in,  regard  to  specifications  of  the

 ag  five  bricksto  be  used.  The  result  of  these
 gay  affect:  the  value  of  the  contract.

 \UGUST  47,  4972

 in  ie  coke  .ovries  at  Rourkela  Steel’  Plant  has:
 {c)  M/s,  Otto*India:  Private’.Ltd:)  have.

 accepted  Hindustan  Steel  Limited's  general
 condition  of  contract  :tegarding  ‘penalty  for  ©:

 -  late  delivery,:  which  -  prescribes  tiquidated
 damages  of  1%  of  the  contract.  value:  for
 ‘each  completed  month  of  delay,  subject  to.
 a  maximum  of  3%  of  thee.  ontract  value:  The
 party  is  also  required  to  pay  penalties:  for
 non-fulfilment  of  performance  guarantees
 subject  to  a  ceiling  of  3%  of  the  total
 contract  value.  However,  the  overall  .ceiling
 on  penalities  for  shortfall  in  performance
 guarantees  and  liquidated  damages  due  to
 failure  to  complete  the  work  in  time,  will
 be  5%  of  the  total  contract  value.

 Implementation  of  Coal  Wage  Board
 recommendations  by  Coal  Mine

 Owners  in  Assam,  Nagaland
 and  Meghalaya

 2394.  SHRI  ROBIN  KAKOTI  :  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  the  names  of  the  Coal  mine  owners
 of  Assam,  Nagaland  and  Meghalaya  who
 have  not  yet  implemented  the  Coal  Wage
 Board  Award;  and

 (b)  the  steps  taken  against  them.?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  (a)  The  names  of  the  Coal  mines
 and  the  owners  are  as  below  :—

 3
 SLNo.  Colliery  Name  of  owner

 Tipong  Colliery
 ms

 Ledo  Colliery

 Bargelai  Colliery

 Dill  Colliery

 au  Koilajan  Colliery

 ce  Jeypore  Colliery
 y  ‘Thanjin  ath  Colliery

 :

 =
 _  Shilwata  Colliery

 |

 M/s.  Assam  Railways  &  Trading  Co.  Ltd.,
 Assam.

 am  me

 —J0—

 -  Mis.  Dili  Coltieries  (Assam)  Ltd,

 M/s.  Koilajan  Collieries  Ltd,  Assam

 a  Jeypore  Collieries  (P)  Ltd.,  Assam,  aa

 “Shri  Ramanand  Shah,  P.O.  Lebang,  Shittong

 ‘Shri  H.P,  Dutta,.Dipali  House;  Shitiong:,.

 oe

 ma



 ry  Wristen  Answers

 Sarvey  of  underground  Minerals  ia  States

 2395.  SHRI  ROBIN  KAKOTI:  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  any  survey  of  unde:ground
 minerats  has  been  conducted  in  Assam,
 Naga'and,  Meghaljaya,  Manipur,  Tripura
 and  Union  Territories  of  Mizoram  and
 Arunachal;

 (b)  if  so,  the  particulars  thereof,  mineral-
 wise  and  State-wise  and  Union  Territory-
 wise;  and

 (c)  whether,  based  on  the  findings  of  the
 survey,  any  plan  has  been  drawn  up  in  this
 connection  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRI
 SHAHNAWAZ  KHAN)  :  (a)  and  (b).  A
 statement  ts  laid  on  the  Table  of  the  House.

 (c)  In  Assam,  coal  and  o:]  are  being
 exploited  and  a  cement  factory  is  being  set
 up  at  Bokajan.  in  Meghalaya,  limestone  for
 cement  plant  at  Cherrapunji  and  sillimanite
 in  Sonapahar  are  being  exploited.  Limestone
 Investigations  are  being  carried  out  by  the
 Geological  Survey  of  India  for  the  proposed
 cement  plant  in  Manipur.  Government  of
 Tripura  are  considering  to  establish  small
 scale  glass  factory  and  ceramic  factory  in
 the  State.

 Statement

 As  8  result  of  investigations  carried  out
 by  the  Geological  Survey  of  India  in  Assam,
 Wagaland,  Meghalaya,  Manipur,  Tripura
 and  Union  Territories  of  Mizoram  and
 Arunachal,  the  minerals  located  in  these
 States  and  Union  Territortes  are  given
 below  :—~

 Assam

 Coal.  Investigations  have  recorded  coal
 at  Koilajan  (0,6  million  tonnes)  in  United
 Worth  Cachar  and  Mikir  Hills  district,  at
 Detli-Jeyporé  (20  million  tonnes)  and  at
 Mskum  ast  milfion  tonnes)  fn  the  districts
 of  Lakhinpur  and  Sibsagar.

 Clay,  Depasits  of  clay  Have  heed  located  in

 SRAVANA  26,  894  (SAK'4)  Written  Answer  66

 Mikir  Hills  and  the  feserves  have  teen
 éstimated  in  the  order  of  6  million  tonnes.

 fron  Ore.  Estimated  reseves  of  iron  ore
 are  of  the  order  of  50  million  tonnes  in
 Goalpara  district.

 Limestone.  Sizable  deposits  of  lime-
 Stone  have  been  located  at  Koilajan,Garam-
 pani,  Meyang  Disa,  Jorabgaon  cnd  Bar
 Harigaon  in  United  Mikir  and  North  Cachar
 Hills  district  and  along  the  boundary  zone
 between  Sibsagar  and  Nowgonj  districts.

 Lepidolite.  Minor  occurrence  of  lepido-
 lite  reported  from  Goalpara  district.

 Perroleum.  ‘mportant  oilfields  are  at
 Digbo:,  Naharkatiya  and  Moran  sn  Lakhim-
 pur  district.

 Meghalaya

 Coal,  The  reserves  of  coal  estimated
 are  of  the  order  of  422  Millon  tonnes  ia
 Garo  Hillis  and  67  million  tonnes  m  Khasi
 and  Jaintia  Hills.

 Clay.  About  00  million  tonnes  of  clays
 have  been  estimated  in  Garo  Hills  and
 about  20  million  tonnes  in  Khasi-Jaimtia
 Hills

 Copper-lead-zine  Geological  and  geo-
 phys  cal  work  carried  out  in  the  Aumpyrtha
 area  in  United  Khast  and  Jaintia  Hills
 district  have  revealed  a  small  zone  of  copper-
 lead-zinc  =mineralsation  of  uneconomic
 dimensions,

 Limestone.  Extensive  deposits  of  good
 quality  limestone  have  been  located  near
 Therriaghat-Shella,  Cherrapunji  and  8४
 Nongkhalih  in  Umtted  Khasi  and  Jaintia
 Hills  district.

 Sillimanite  +  Sillimanite  is  being  exploited
 from  Sonapahar  deposit.

 Glass  sand  and  occurrences  of  phospha-
 tic  nodules  have  also  been  located  in  Khasi
 Hills.

 Manipur

 Limestone.  Deposits  of
 4

 spe
 have

 been  jopsted  near  Ukhrol,  Monedung,



 प्

 'salt‘spring  in.  Thoubal  sub-division,  nickel
 “aad  chromite’in  .Moreh  have  been.  investi-

 ated.  So  far  the  results  ate  not  encouraging

 25  Coal  The  reserves  of  coal  estimated  in
 i  Naga  Hills  ‘are  of  the  order  of  55  million

 ie
 tonnes,  eet

 Clay  and  glass  sand.  The  principal
 ’.  minerals  deposits  of  Tripura  are  clays  and

 giass  sand,  the  estimated  reserves  of  which
 '  -  ate  of  the  order  of  54.000  tonnes  and  310.000
 Pa  tonnes  respectively

 Minor  uneconomic  occurrences  of  lignite
 ‘vianid  a  nomber  of  gas  seepages  were  alo
 a  Jocated

 sy  dal;  About  cy  million  tonnes.  of  coal
 “have  been  estimated  in  Namchik-Namphuk

 coalfield.in  Tirap  district.  Coal  has  also
 been  located  in  parts  of  Siang  and  Kameng

 of  clays  in  Lohit  district,  Marbie-in
 “Siang  district,  and  lignite  in  Subansiri
 Alstrict,  graphite  in  Lihit  district,  copper

 lead  and  oil  seepages  in  Tirap  frontier  and
 ay  dont  0068  and  mica  in  Subansici  district.

 ‘sia
 Geological  mapping  aud

 _  prelimingts

 हड  द् ‘Migorara

 *
 pleased  to  state  :

 2396,  SHRI'ROBIN  KAR  :
 the  minister  of  STEEL  AND  MINES  ‘bo

 (a)  the  names  of  the  godowns;  if  any,
 of  the  Hindustan  Stee!  Limited  in  ‘Assam;
 and  o

 (b)  the  names  of  the  appointed  agents,
 if  any,  of  the  Hindustan  Steel  Limited,  ‘to
 sell  its  products  in  Assam  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  Hindu-
 stan  Steel  Limited  have  a  Branch  Sales
 Office-cum-Stockyard  in  Gauhati.

 (b)  Hindustan  Steel  Limited  have  not
 appointed  any  agents  to  sell  their  products.
 The  materials  received  in  their  stockyard  at
 Gauhati  are  sold  by  them  directly.

 Indo-Isracli  Relations

 2397..  SHRI  ROBIN  KAKOTI  :  will
 the  Minister  of  EXTERNAL  AFFAIRS.  be
 pleased  to  state  :

 (a)  whether  Government  have  taken
 any  decision  regarding  the  establishment  of
 diplomatic  relations  with  Israel;  and

 @®)  if  not,  whether  there  is  any  possi«
 bility  of  establishment  of  diplomatic
 relations  with  Israel  in.  the  near  future  ?

 THE  DEPUTY.  MINISTER  IN.  THE
 MINISTRY  07  EXTERNAL  AFFAIRS.
 (SHRI  SURENDRA  PAL.  SINGH)  ::--(a).
 and  (b)..  While  Government  of  India  ex-

 |

 tended  de  jure  recogaition  to  Isrdel  in.
 September,  1952,  nO  proposal  .49  under’
 Government’s  consideration  for  establishing:  |
 diplomatic  relations,  °

 ue

 °  SINGHLS  Will  the  Minister.  of  EXTERNAL  *
 ae  ARPAIRS  ‘be  pleased  to:  state  Pe

 (a)  whether:  the  “Mid-Western.  State:
 Hospital  Management  Board.  of  Bligesis  had’  |
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 advertised  for  recruitment  of  Ind
 re

 doctors

 in
 this  Gountry’s  Newspaper  on  May,

 9123

 {b)  if  so,  the  number  of  Indian  doctors
 selected  by  thern,  and  whether  approval  of
 his  Ministry  was  made  in  this  regard  and
 whether  permission  for  recruitment  of  Indian
 doctors  was  taken  by  the  Nigerian  Hospital
 Authorities;

 (c)  if  so,  whether  the  exodus  of  Indian
 doctors  in  this  manner  in  farge  numbers  $
 being  encouraged  by  Government  and  consti
 tutes  another  bad  example  of  ‘‘brain  drain"
 and

 (da)  the  steps  Government  propose  to
 stop  this  type  of  “brain  drain"  by  foreign
 hospitals  in  India  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes  Sir.

 (b)  The  number  of  doctors,  if  any,
 Wf  any,  sclected  is  not  known  as  the  recruit.
 ment  was  being  made  directly  by  the
 Nigerian  authorities.  The  Government  of
 India’s  permission  was  not  sought.

 (c)  Government  does  not  encourage  a
 large  scale  exodus  of  Indian  doctors.  How-
 ever,  it  is  the  Government  of  India’s  policy
 to  assist  fellow  developing  countries  to  the
 extent  possible  by  making  available  the
 services  of  Indian  experts  in  various  fields,
 including  medicine.  This  is  in  accordance
 with  the  basic  tenets  of  cooperation  among
 developing  countries  to  which  the  Govern-
 ment  of  India  subscribes.  In  this  instance
 it  seems  that  similar  advertisements  for  the
 recruitment  of  doctors  eppeared  simultane-
 ously  in  India,  United  Kingdom,  Canada
 and,  perhaps,  also  other  countries.  The
 State  Hopsital  Management  Board,  Benin
 City,  have  apparently  mot  finalised  their
 selection  and  no  Indian  doctor  has  been
 recruited  so  far,  Nevertheless,  it  may  be
 noted  that  under  this  scheme,  doctors  will
 serve  for  @  Nmited  period  on  a  contract  at
 the  expiry  of  which  they  would  naturally  be
 expected  to  returd  so  India.

 4):  The  Governdent  of  India  encour-
 ages  forbigh  goverimenty  to  ह. ..... | ड  their

 ay
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 requirements  throvgh  the  good  offices  of
 the  Government  of  India  with  the  help  of
 the  administrative  appratus  devised  for  this
 purpose.  This  helps  to  keep  a  check  on
 the  outflow  of  our  expertise  while  at  the
 same  time  ensuring  the  Goverrment's  inte-
 rest  in  cooperating  with  the  forcign  govern-
 ment  concerned  by  rendering  assistance.

 Rele  of  United  Nations  Military
 Observers’  group  in  J  &  K

 2399.  SHRI  S.  A.  MURUGA-
 NANTHAM  :

 SHRI  8.  द 4  NAIK:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  United  Nations
 Milttary  Observers’  Group  in  Jammu  and
 Kashmir  has  cea  ed  to  have  any  functional
 role  since  the  949  ceasefire  line  no  longer
 exists;

 (b)  whetter  under  tle  Simia  Agree-
 ment  the  responsibility  of  maintaining  peace
 along  the  line  of  control  of  97l  has  been
 assumed  by  India  and  Pakistan;  and

 (c)  whether  in  the  context  of  these
 develocpménts,  Government  would  demand
 the  winding  up  of  the  United  Nations
 Military  Observers’  Group  in  Jammu  and
 Kashinir  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes,  Sir.

 (b)  Under  paragraph  4(ii)  of  the  Simla
 Agreement,  Ind  a  and  Pakistan  have  bilate-
 rally  agreed  to  respect  the  line  of  control
 in  Jammu  and  Kashmir  whith  came  into
 effect  on  70  December,  97I,  not  to  alter
 it  unilaterally,  and  to  refrain  from  the
 threat  or  the  use  of  force  in  violation
 of  it,

 125  Govertment  have  made  the  position
 clear.  It  ig  for  the  U.N.  to  decide  whether
 the  U.N.  observers  should  be  removed  from
 the  area.

 Brieling  of  Journalints  at  Stata

 2400.  SHR]  NARENDRA  SINGH  :

 ©



 oi  abe  Pleased  to.  हर

 {ape  whether.the  Secretary,  Ministry.  of
 “External:  Affairs,  invited  selected  joucnalists
 can  for-®  dinner  briefing  at  Simla  during  the

 i:  “Surmamits”

 {b)  -whether  journalists  of  some  impor-
 fant  regional  and  language  papers  were  left

 oo  out  and):

 =  rom  if-80,  the  reaso:¥s  therefor  and  the
 fames  of  the  journalists  invited  and  those

 _  @xcluded,  separately  ?

 "THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 (SHRI  SURENDRA  PAL  SINGH)  :  (०)  No,
 “Sir,

 (b)  and  (c).  It  was  considered  desirable
 that  the  Foreign  Secretary  should  give  some
 background  information  only  to  some  selec-
 ted  senior  Indian  journalists  and  columnists
 the  evening  before  President  Bhutto’s  arrival
 in  Simla.  For  such  a  selected  briefing
 usually  all  national  newspapers,  all  national
 news  agencies,  and  some  representative  and
 important  regional  and  language  papers  are
 invited.  This  was  done  in  the  present  case
 also.  Naturally,  not  all  the  regional  and

 ~  language:  papers  who  had  representatives
 wy  -govering  the  Simla  Summit  could  be  asked

 -  because  of  the  numbers  involved.  Such
 briefings  are  always  informal  and  arranged
 at.the  last  moment.  No  separate  official

 “ist  was  prepared  of  the  names  of  journalists.
 All..the  journatists  asked  and  all  those
 ‘exeluded  cannot  at  this  stage  be  recalled  for

 “the  reason  that  no  lists  were  maintained

 शिमला  ह ड  पाकिस्तान  के  राष्ट्रपति  से
 co  fare,  वाले  गेर-सरकारी  भारतीय

 240i.<  शंकर  दयाल  सिंह  :  क्‍या

 बिदेश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  ५

 के).  क्या  शिमला  शिखर  वार्ता  के  दौरान

 लोगों.  ने  भी  भेंट  की  थी;  और
 राष्ट्रपति  से  कुछ  गैर-सरकारी

 (ल)  पाकिस्तान  के  राष्ट्रपति  और  अति-  -
 _  नि भि मण्डल  किसी  भी  व्यक्ति  से  मरने  के

 लिए  स्वतंत्र  ये  I

 Compensation  to  be  paid  By  pakiaten
 in  respect  of  Investment  on

 Railway  lines  in  Occupied
 Territory

 2402  .SHRI  ्  K.  SANGHI  ;  Will  ‘the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state

 (a;  whether  there  was  any  discussion
 with  the  Pakistan  President  during  the.
 Summit  talks  in  Simla  for  compensation  to
 be  paid  to  India  for  such  investment  on
 Railway  lines  made  by  India  in  the  occup-
 ied  territories  which  were  to  be  returned
 to  Pakistan  as  a  result  of  the  agreement;
 and

 (b)  if  so,  the  outcome  of  ths  discuss-
 jon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  .  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  No,
 Sir

 (b)  Does  not  arise.

 Indo-Pak  Relations  with  regard  to
 trade,  commerce  ‘and  Air  Services

 2403.  SHRI  R.  S.  PANDEY  :
 SHRI  ISHWAR  CHAUDHRY  :

 Will  the  Minster  of  EXTERNAL  AFF-
 AIRS  be  pleased  to  state  :

 (a)  whether  some  steps  have  been  taken
 so  far  after  the  signing  of  the  Indo—-Pakl.
 stan  agreement  at  Simla  recently  to  “‘aorma-  oy
 lise  relations  with  ragard  to  trade,  comm.
 erce  and  air  ‘services.  between  the  ‘two:  |
 countries;  ae  8

 (b)  if  so,  the  main  features



 “MINISTRY  .  OR.  BXTERNA
 7  (SHRT  SURENDRA  PAL  SINGH):  (४):  .to

 a  1. इ  These.  and  other  normalisation.  measures
 will  be:  taken.  up  ‘when.  the.  delegations  of.

 the  two.  sides”  meet.  The  date  of  such  a.
 meeting  has  not  yet  been  fixed

 wee  में  को  पई  सभ्यता  कौर  अपहृत
 किये  गये  व्यक्तियों  की  पाकिस्तान

 हारा  वापसी

 2404.  थी  फूल चन्द  बसा  :  क्‍या  विदेश  मंत्री

 यह  बताने  की  कुरा  करेंगे  कि  :

 (क)  क्या  शिमला  समझौते  के  बाद

 सुहावना  के  वातावरण  में  पाकिस्तान  सरकार
 से  7  दिसम्बर,  97]  के  पश्चात  भारतीय
 सीमाओं  से  अपहृत  किये  गये  नागरिक,  पशु
 और  कब्जे  में  छी  गई  सम्पत्ति  को  वापिस  करने
 की  मांग.  की  गई  है।  और

 ख)  यदि  नहीं,  इस  बारे  में  बिलम्ब  के
 क्या  कारण  हैं  ?

 विदेश  मंत्रालय  में  उपसंत्री  (श्री  सुरेन्दर-
 पाल  सिह)  :  (क)  और  (ख)  सीमा  घटनाएं
 तो,  जब  भी  आवश्यकता  हुई  है,  फ्लैग  बैठकों  के
 माध्यम  से  क्षेत्रीय  कमाण्डर  तर  पर  निपटाई

 गई  हैं,  परन्तु  7  दिसम्बर,  97]  को  पकड़े

 गये  .एक  भारतीय  नागरिक  के  मामले  पर

 अंतर्राष्ट्रीय  रेडक्रास  समिति  के  माध्यम  से

 पाकिस्तान  सरकार  से  बातचीत  की  गई  है।

 Reduction  in  DA  of  Engincering
 Workers. in  West  Bengal

 “$HRI_  JYOTIRMOY  -  8050
 SHRI  DINEN

 CHARYYA  :

 .  «5  «2405,

 Bengal  teas  tesently  téduced

 १0  the  Engineering  workers;  .

 BHATTA-.

 के
 Bnginesring  industry  "  ore

 S

 (e)  whether  the  attention  of  Govern
 ment  has  been  drawn  to  wide-spread  resent-.
 ment  among  the  Engineering  i)  workers
 against  this  action  of  the  employers;
 and  OO

 (d)  -  if  so,  the  action,  if  any.  ‘being.
 taken  in  this  regard  7

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL  -
 KAR):  (a)  and  (b).  Information  is  -not
 availab'e;

 {c)  and  (d).  The  State  Govergment  is
 the  *‘Appropriate  Government”  ja  respect
 of  industrial  relation  in  the  Engineering
 industry  and  it  would  be  for  them  to  take
 action  in  the  matter.

 Discussion  Regarding  Amenities
 to  Indian  POWs  in  Pakis.

 tan  at  Simla

 2406..  SHRI  NIHAR  LASKAR
 SHRI  VEKARIA:

 Will  the  Minister  of  EXTERNAL
 AFFAIR  be  pleased  to  state  whether  ‘ques-

 War  was  also  taken  up  during  the  Simla
 Summit  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OE  EXTERNAL  AFFAIRS
 (SHRISURENDRA  PAL  SINGH)  ;  while
 the.question  of  amenities  to  Indian  Prisoners
 of  War  was  not  raised  during  the  Summit

 ‘talks  at  Simla,  Government  have  constantly
 pursued  this  matter.  through  the  Interna-
 tional  Committee’  of  the  Red  cross  which
 performs  the  humanitarian  ‘functions  under
 the.  Geneva.  Gonventions  relating:  to  कन

 ae  goners:  of  war,
 5  SWilt-the.  Minister  of  LABOUR  AND  ©:

 Parchase  of  Ammonium  Sulphate
 oo  -  at  High  Price

 ANERIBE Swat” SHRI  s  M.
 inter...of



 78.  आकार  Answers

 (a)  whether  last  year  purchases  of
 Ammontum  Sulphate  were  miade  at  very
 high  prices  cating  foss  to  the  Government
 to  the  tune  of  several  lakhs  of  rupecs;

 {b)  whether  the  European  supphiers
 eold  Ammonium  Sulphate  to  the  Middle
 Eastern  countries  at  a  price  which  was
 much  lower  than  the  price  at  which  they
 sold  to  India  and  if  so,  the  reasons  therefor;
 end

 (c}  the  price  paid  by  India  and  that
 paid  by  the  Middle  Eastern  countries  and
 whether  Government  have  made  any  investi-
 gation  into  this  matter  and  fixed  the  responst-
 bility  for  the  Joss  caused  to  the  Natron  ?

 THE  MINISTFR  OF  SUPPL*  (SHRI
 9  ्,  CHAVAN)  *  (a)  The  prices  of  ferti-
 hissérs  fluctuate  from  time  to  time  depending
 ppon  the  availability  and  the  compelling
 demands  at  a  particular  point  of  time
 Ammoniwm  Sulphate  was  purchascd  last
 year  at  the  prices  prevatling  at  that  time
 after  négotiations.

 (b)  and  (c).  The  price  pard  bv  India
 varied  from  $  3  25  to  8  14 80  per  Metric
 Tompe  f  oO.  6b  for  the  purchases  made
 during  the  period  from  August  हफ  to
 Decnulter  §97).  No  official  confirmation
 és  a@vatlab’e  regarding  the  actual  price
 reportedty  paid  carlier  that  year  by  a  Middle
 Kasra  Country,

 Resumption  of  Telephone  and
 Postal  Facilities  with

 Pakistan  onder  Simla
 Agreentent

 8.  SHRIM  S  SANJEEVI  RAO:
 SHRI  E  दि  VIKHE  PATIL

 Wilt  the  Minister  of  EXTERNAL
 APFAIRS  be  pleased  to  state:

 (#}  whether  the  arrangements  have  been
 finaitised  to  resume  the  telephone  and
 postal  fporlitees  envisaged  under  the  Sim'a
 Agreement:

 4b)  if  so,  the  nature  thereof;  and

 क्ले  when
 =

 atrangement  will  be
 fyen,  to

 av  :
 ५५७४

 AUGUST  I,  4972  Written  Answer)  %

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTBRNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  to
 (c).  The  arrangements  will  be  worked  out
 when  delegations  of  the  two  countries
 meet,  as  envisaged  in  the  Simla  Agreenient.
 A  date  for  this  meeting  has  not  yet  been
 fixed,

 बिहार  को  का चाक  खातों  के  श्रमिकों

 का  शोषण

 2409.  श्री शंकर  बधाल  सिंह:  क्‍या  श्रम  और

 पुनर्वास  मनी  यह  बताने  की  कृपा  करेंगे  कि  क्या

 सरकार  को  इस  बात  की  जानकारी  है  कि  बिहार
 में  अभ्रक  की  खानों  की  हालत  दिन  प्रतिदिन

 बिगड़ती  जा  रही  है  और  इसके  मालिकों  द्वारा

 इन  खातों  के  श्रमिकों  का  शोषण  बढ़ता  जा

 रहा  है

 अस  ओर  पुनर्वास  मारी  (ली  आर०  के०

 खाडिलकर)  :  सरकार  बिहार  मानक  खनन

 श्रमिकों  की  सन्तोषजनक  स्थितियों  से  अव-

 गत  है

 Loss  incurred  by  Gujarat  Mineral
 Derelopment  Corporation

 24I0°  SHR!  PRABEFUODAS  PATEL
 will  the  Minister  of  STLEL  AND  MINES
 be  pleased  to  state:

 fa)  whether  Gujarat  Mineral  Develoment
 Corporation  incurred  a  loss  of  Rs  13,
 76,000  during  1910-71  हर  against  Ra,  44,82,000
 during  the  previous  year,

 (b)  ifs0  the  reasons  therefor,  and

 (c)  whether  the  Corporation  hed  to
 revise  the  cost  of  the  beneficiator  plant  from
 Rr  2)  crores  tn  966  to  Rs,  4.8  crores  ip
 965  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRI
 SHAHMAWAZ  KHAN)  (a)  to  (c).  The
 information  By  being  collected  from  the
 Government  of  the  Gujarat  छह  the  Compora-
 tion  is  a  State  Government  Uadertekiag  and
 will  Be  laid  on  the  Tuble  of  the  House  whee
 received,  4



 iy  ;

 fae
 SARL  M  8,SIVASAMY  :

 Will  the  Minister  of
 EXTERNAL  AFF-

 ’  AIRS  be  pleased  '  to  state:

 (a)  whether  Government  had  received
 On  the  [8th  July,  972  some  papers  of  rati-

 ‘fication  from  Pakistan  of  the  simia  Agree-
 ment  through  Swiss  Ambassador;  and

 (b)  if  so,  the  mature  thereof  and  the
 reaction  of  the  Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  and.
 (b).  On  8th  July  1972,  Government  received
 through  the  Swiss  Ambassador  in  New

 thi,  Pakistan’s  Instrument  of  Ratification
 of  the  Simla  Agreement  8

 India’s  Instrument  of  Ratification,  daly
 Signed  by  the  President,  was  forwarded,
 to  the  Government  of  Pakistan  through
 Swiss  diplomatic  channels  on  August  4,  972

 State  Government  Response  to  National
 Arbitration  Promotion  Board’s

 Proposal  on  Arbitration.

 maiz  SHRI  P..  M.  MERTA  :  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  ;  :

 (a),  whether  the  State  Governments  have
 examined  ‘the  proposal  of  National  Arbitra-

 tion  Board:  to  resolve  Industrial  Disputes
 throdgh  arbitration;  .  and

 (b)  if.so,  the  response  from  the  States?
 rey

 |  “ecessary  action.  None  of  the  State  Govern  .
 mente/Unien  Territory  Administrations  has

 i  Wo.  fet  conveyed  its  decision  in.  the  matter

 .  SHRI  B  K.  DASCHOWDHURY:.  px  ar  ;  Will  the  Minister  -of  EXTERNAL.

 .  SHE)  MINISTER.  OF  -LABOUR  AND.
 Esl  REHABILITATION  (SHRLR,  K..  KHADI-..

 EF  MUKAR)::  (४)  and  (b).  The  proceedings  of  the.
 ‘ts  fifth:  meeting.  of  the  National.  Arbitration  -
 ,  Promotion  Board-containing:  conchisiony  ‘of
 te,  on  one  a  40,000  t0'60,000'torines  per  annum.  maybe

 24f5.  SHRT!  DHARAMRAO.  ARZA

 AFFAIRS  be  pleased.  to  states.

 (a)  whether  there  has.  been.  talks  id
 ‘between  the  Prime.  Minister  of  India‘  and.  ’:
 the  President  of  Pakistan  regarding.  the:
 question  of  miking  available  part.  of  :  the
 Indus  waters  to  Kutch;  and  ts

 ae
 (b)  if  so,  the  nature  threof.?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL,  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  No..
 Sir

 (b)  Does  not  arise.

 Expansion  of  Private  Sector  Alumi-  Sey
 alum  Plants

 24I6.  DR.  RANEN  SEN  :  Will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 to  State

 (a)  whether.  the  private  sector  alumini-
 um  plants  have  asked  for  permission.to
 expand  their  production;

 (b)  if  so,  the  particulars  ofthe  expan-
 sion  programme  submitted  by  '  private:
 sector  aluminium  plants;  and,  a

 (6)  the  decision  taken:  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND:  MINES  (SHRI  .
 SHAHNAWAZ  KHAN):  cy)  to  (०.  No
 new  application  for  permission  to  expand

 their  existing  .capacity  for.  production:  of
 aluminium:  has:  been  received:  from:  the:

 “private  sector’  companies
 etter  of  intent:  issued‘  to  the  Indien  Alumi-

 _hium  os  Company  in  «December;

 However,  *  the.  ~

 for.
 expansion  of  their’  Belgaum  :  Smelter  from.  Ss

 Mistster  af,  STEEL  AND  MINES.  be  pleas.” ‘etd  ह.  state
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 (a)  whether  the  Keyra  Aluminuim
 Project  is  likely  to  run  into  heaty  losses
 when  ह क  reaches  full  pteduction  because  of
 bad  plannng  arid  bigh  cost  of  transporting
 raw  materials  from  long  distance:

 (b)  whether  experts  have  suggested
 that  it  would  be  mote  economical  to  delay
 the  project  and  to  change  its  present  locat-
 ion  rather  than  continue  the  plans  and
 incur  recurring  heavy  losses  every  year;  and

 (e)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  (a)  No,
 Sir.

 (9)  and  (c).  The  report  of  the  Commi-
 tree  set  up  for  examination  of  the  transpor-
 tation  problems  of  the  project  is  awaited,

 Projected  demand  for  Aluminium

 24i8.  DR.  RANEN  SEN:  Will  the
 Minister  of  STEEL  AND  MINES  be  pilea-
 sed  to  state  ;

 {a)  the  projected  demand  for  alur.in  m
 in  the  next  five  years;  and

 (b)  how  Government  propose  to  meet
 this  demand  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SIEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  The
 estimated  Hemand  for  Aluminium  during
 the  nek?  Sve  years  is  given  below  :—

 Year
 in  thousand  tonnes

 (1973-74  274
 1974-75  30!
 ‘1975-76  332

 197677  465

 _  977-78,  40i  .

 ib)  The  predent  capacity  for  production
 of  aluminium  in  the  country  in  178,850
 sdiiines  pet  abatm.  Additional  capacity  to
 |...  extent  of  251,008  tonnes  per  annum

 pera  licensed/approted  which  will,
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 when  installed,  be  sufficient  to  meet  the
 above  demand.

 Participation  of  Lebour  in  Manage-
 ment  for  Raising  Production

 24I9.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleasedto  state;

 (a)  whether  participation  of  labour  in
 management  has  been  accepted  as  one  of
 the  formost  reasons  for  raising  the  produ-
 Ctions  in  the  country;

 (b)  if  so,  wether  such  recommenda-
 tions  have  been  sent  to  all  the  Ministries
 under  Central  Government  and  the  State
 Governments,  and

 (c)  if  so.  their  reactions  thereto  ?

 THF  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRIR  K.  KHADIL-
 KAR)  :  (a)  to  (c)  Apart  from  the  statutory
 works  committee,  the  scheme  of  Juint
 Management  Councils  has  been  in  opera-
 tion  ona  voluntary  basis  both  का  public
 and  private  sector  undertakings.  The  Central
 Government  have  also  decided  to  introduce
 a  scheme  for  the  appointment  of  a  workers
 representative  on  the  Boards  of  Manage-
 ment  of  some  appropriate  public  sector
 undcrtak  ngs.  The  Nationalised  Banks
 (Management  and  Misceliareous  Provission)
 Scheme,  970  framed  under  the  Banking
 Companies  (Acquisition  and  Transfer  of
 Undertakings)  Act,  970  inter-alia,  provides
 for  the  appointment  of  one  Director  from
 among  the  employees  of  the  Nationalised
 Bank  who  are  workmen  on  the  Board  of
 Directors.  A  scheme  for  the  workers  to
 hold  some  shares  in  suitable  central  public
 sector  undertaking  is  also  under  consider-
 tion  of  the  Government.  The  State  Govern-
 ments  and  Ministries  are  aware  of  these
 schemes.

 National  Council  of  Trade  Unions
 on  Industrial  Rehitions

 2420.  SHRIGIRIDHAR  GOMANGO!
 Will  the  Ministery  of  LABOUR  AND
 REHABILITATION  be  pleased  to  atate,

 {a}  whether  the  Nationa  Chonctl  of
 Central  Trade  Uptons.  gomuliting  सानिया
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 Central  Trade  Unions  bodies  were  studying
 areas  of  cooperation;  and

 (0)  if  so,  whether  they  have  submitted
 their  views  on  the  Ministry  of  Labour  and
 Rehabilitation’s  scheme  to  the  Industrial
 Relations  Law  to  be  introduced  in  the
 present  session  7

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR)  :  (a).  The  National  Council  of
 Trade  Unions  has  been  formed  with  the
 main  object  of  promoting  understanding,
 cooperation  and  coordination  in  the  activi-
 ties  of  trade  unions,

 (b)  The  views  expressed  by  Trade
 Unwn  Centres  and  others  will  be  taken  n-
 to  account  in  framing  a  Law  on  industrial
 relations,  which  is  expected  to  be  intro-
 duced  in  the  mext  Session  of  Parhament,

 Indo-South  Korean  Talks  Regarding
 Rennification  of  Korea

 2421.  SHRI  H.N  MUKHERJEE  :
 SHRI  C  JANARDHANAN

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleas  d  to  state

 (a)  whether  the  Consul-General  of
 South  Korea  in  New  Dethi  had  recently
 held  talks  with  the  officials  of  his  Munistry;

 (b)  whether  the  Consul-Genera]  had
 rasied  the  issue  of  Korean  reunification  and
 the  talks  held  between  the  representatives
 of  the  Korea  in  this  respect;  and

 (c)  if  so,  the  outcome  of  talks  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a).
 No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Une  of  Toxic  Chemicals  By  U,  A
 dn  Vietram

 wz.  SHRI  H.  N.  MUKHERJEB:
 SHRI  RAIDEO  SINGH  :
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 (a)  whether  toxic  chemicals  are  being
 used  by  American  Forces  in  South  Vietnam
 in  the  war  against  the  Nationaal  Liberation
 Forces;

 (b)  whether  this  fact  has  been  brought
 to  the  notice  of  the  United  Nations  and  the
 membet  countries  by  the  International  Cont-
 rol  Commission  for  Vietnam;  and

 (c)  if  so,  what  action  is  being  taken  by
 the  United  Nations  to  puta  stope  to  use
 of  poisonous  chemicals  by  the  United  States
 in  Vietnam  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)  Gove-
 rnment  heve  seen  reports  about  the  use  of
 chemical  weapons  by  the  USA  m  Vietnam.

 (७)  No,  Str,  The  International  Contro}
 Commission  does  not  come  under  the  U.  N.

 (c)  Does  not  arise.

 Employees  State  Insurance  Hospitals
 In  Tamil  Nadu

 2123.  SHRI  S.A.  MURUGANA-
 NTHAM;  Wil  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased
 to  state:

 (a)  the  number  of  Employees’  State  Ins-
 urance  Hospitals  in  Tamil  Nadu  at  present;

 (b)  how  many  of  them  are  being  run  in
 rented  buildings  and  the  total  monthly  rent
 paid  to  the  owners  of  these  buildings;  and

 (c)  the  number  of  hospitals  proposed  ta
 be  opened  in  the  State  in  the  next  three
 years  ?

 THE  MI  ISTER  OF  LABOUR  AND
 REHABILITATION  (SHRIR  K  KHADH  -
 KAR):  The  Employees’  State  Insu  ance
 Corporation  has  furnished  the  following
 information  :

 (a)  There  are  three  Employees’  State
 Insurance  Hospitala  and  frve  Employees’
 S‘ate  Tnsurancd  Annese:  in  the  State  of
 Tamil  Nadu  at  present.  In  addition,  three
 Emokiyecs’  State  Insurance  Annexes  are
 aoder  construction.
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 {b)  No  hospital  is  being  run  in  a  rented
 building  and  as  such,  there  is  80  question
 of  payment  of  any  rent.

 {c)  No  new  hovpita!  is  hkely  to  be  open-
 ed  in  the  next  three  years.

 Non-Aflocation  of  Funds  For  opening
 New  Hospiteis  In  Tamil  Nadu

 Under  Employees’  State
 Insurance

 2424,  S,  A. MURUGANANTHAM:  Will
 the  Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  his  attention  has  been  drawn
 to  the  statement  made  by  the  Tamil  Nadu
 Chief  Minister  on  the  6th  June,  4972  that
 the  Centre  has  not  allotted  any  money  for
 opening  new  hospitals  in  the  State  under
 the  Employees  State  Insurance  Scheme,  and

 (b)  if  so,  Government's  reaction  thereto?

 THE  MINISTER  OF  LABOUR  AND
 REBABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  (a)  No.

 (b)  Funds  for  opening  new  Hospitals
 under  the  Employees’  State  Insurance  Sceh-
 eme  are  made  available  not  by  the  Central
 Government  but  by  *he  Employees'  Sta  ७
 Insurance  Corporation.  The  Corporation  has
 reported  that  in  case  of  Tamil  Nadu  State,
 the  number  of  beds  sanctioned  is  [50i,  as
 against  the  entitlement  of  945  beds  accor-
 ding  to  the  existing  yard-stick.  There  ts,
 therefore,  no  likelihood  of  construction  of
 new  Hospitals  in  Tami]  Nadu  State  in  the
 net  five  years.

 Incidents  of  Strikes  and  Lock-Outs

 2425  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state:

 (a)  the  name of  the  State  in  which  the
 largest  number  of  strikes  and  lock-outs
 @vourred  during  the  last  three  years;

 ‘to  whether  the  number  of  workers  in
 Bihas  involved  in  labour  agitation  ७  the
 highest;  and

 te?  if  a0,  the  reesors  threfore  and  the
 a”  eps  taken  by  Government  6  remove  it  ?

 AUGUST  7,  972  Written  Aniwirs  34

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K,  KMADIL-
 KAR):  (a)  The  largest  number  of  strikes
 and  lock  outs  during  1969,  970  and  974
 were  reported  tn  Maharashtra;

 (b)  According  to  available  information,
 this  is  not  50;

 (c}  Does  not  arise.

 Purchase  of  Non-)h.etal  Helmets  की  5]

 2426.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Mumster  of
 SUPPLY  be  pleased  to  state  :

 (a)  whether  after  the  purchase  of  non-
 metal  helmets  in  1965,  complaints  were
 lodged  by  the  users  about  the  size  of  the
 helmets  and  no  serious  notice  was  taken  of
 these  complaints;

 (b)  whether  any  investigation  is  contem-
 plated  into  the  matter  and  whether  any
 responsibilty  will  be  fixed  for  these  lapses,
 and

 (c)  The  period  by  which  such  an  investi-
 gation  would  be  completed  ?

 THE  MINISTER  OF  SUPPLY  (SHRI
 D.  R.  CHAVAN):  (a)  to  (c).  Helmets
 were  purchased  on  behalf  of  the
 Ministry  of  Home  Affairs  for  the  State
 Governments.  Complaints  were  made  by
 the  State  Governments  to  the  Ministry  of
 Home  Affairs.  The  lapses  involved  in  this
 case,  in  so  far  as  the  DGS&D  are  concer-
 ned,  are  being  investigated  and  they  would
 be  completed  as  soon  as  possible.

 Leng  Term  Plan  for  Dandakeracys
 Project

 2427,  PROF.  NARAIN  CHAND  PARA-
 SHAR:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  :

 (a)  Whether  the  Department  of  Rehabili-
 tation  propose  to  prepare  a  jong  term  plan
 for  the  Dandakaranya  project  regarding

 oo
 of  families  in  the  project,

 (b)  Whether  any  date  his  been  fixed
 for  the  preparation  of  this  Mak  ‘and  its
 presentation  to  partiament?  s



 YAR)  a)  and)  (४)
 Loft  2  “master  plan  for.  the  Dandakaranya
 -Rogiou  by  the  Town  and  Country  Planning
 Organisation,  ‘the  programmes  for  ‘resett-
 fement  of  displaced  persons  and  area  develo-
 ment  in  Dandakaranya.  are  being  taken

 -up  and  executed  by  the  Dandakaranya
 Development  Authority  according  to  annual
 plans  drawn  up  on  the  basis  of  availa-
 ‘bility‘of  land  and.  resources.

 The  Town  and  Country  planning  Orga-
 nisation  have  indicated  that  an  outline  plan
 for  the  Dandakaranya  sub-region  will  take
 2  years  in  its  preparation.

 Norms  for  Haulage  and  Cultivation
 ‘Output  of  tractors  in  Danda-

 karanya  Project

 2428.  PROF.  NARAIN  CHAND
 PARASHAR  :  Will  the.  Minister  of
 LABOUR  AND  REHABILITATION  be
 pleased  to  state  :

 (a)  Whether  a  suitable  norm  for  out-
 put  of  tractors  in  respect  of  both  haulage
 and  cultivation  with  regard  to  the  Danda-
 karanya  Project  has  been  prescribed  as
 desired  ‘and  recommiended  by  the  Public
 Accounts  Committee;

 (b)  if  so,  the  description  of  this  norm;
 and

 (sc)  if  not,  the  period  by  which  the

 orm  is  likely  to  .be  prescribed  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.KHADIL-

 KAR)  (a)  to  (c)  On.  the  recommendation  of
 “othe  Publie  Accounts  Committee  in  is  Nine-

 teenth  Report,  norms  for  output  of  tarac-
 tora  in  respect  of  both  haulage  and  cult-
 ivetion  ‘have:been  fixed  by  the  Dandakaranya
 Project...  Administration,  after  taking.  into

 agpaunt.  the  peculiar  conditions  of  the  ord
 project:area.:  The  norms.  tentatively:  fixed  |

 gore:  work:  0  hours.for:  agre

 SRAVANA  26,’  894  (SAKA)

 THE  MINISTER  OF  ‘LABOUR  AND
 ARBHABILITATION  (SHRI  RK.  KHADIL-.

 Pending  ‘preparation

 Written  Answers  36

 Scheme  of  Power
 Tillers

 2429,  PROF.  NARAIN  CHAND  PARA:
 SHAR  pa  Will  ट  Minister  of  LABOUR.

 “AND  REHABILITATION.  be  pleased:  to.
 state:

 (a)  whether  the  Committee:  on  Power
 Tillers  have  reported  that  the  basic.  consi-
 deration  on  which  the  selieme  of  Power.
 ‘Tillers  was.  introduced  has  not  been  found:
 to  be  true;  and

 (b)  if  so.  whether  Government  have
 fixed  any  responsibility  for  this  faulty’
 planning  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION (SHRI  २.  K.  KHADIL-
 KAR)  ;  (a)  and  (b).  The  ‘basic  considera-
 tions  on  which  the  scheme  to  ise  Power
 Tillers  in  Dandakarnya  was  formulated
 were  as  follows

 1)  At  that  time  diversified  cropping
 had  not  been  iniroduved,  Single
 cropping  was  being  practised  and,
 therefore,  it  was  felt  that-i¢  would
 not  be  possible  for  a  pair  of
 bullocks  to  plough  the  entire  hold
 ing  of  about  6  acres  alfotted  to  a
 settler  in  Dandakaranya;

 Q)  The  bullock  markets  were  not  well
 established  at  that  time  and  bullocks
 were  not  available  ‘in  sufficient
 numbers;

 (3)  It  was  felt,  at  that  time,  that  co-
 operative  farming  or  group  farm-
 ing:  would  be  practised  by’  the
 migrants.  The  use  of  Power  Tillers
 would  have  ‘been’  useful.  in.  such
 farming;

 Taking  the  ‘expériente.  .of  the
 past.  few  years,  the  Committee  on
 Power  Tillers  found  that  these  pre-

 :  mises  were  ‘not  holding  good  in

 (i)  With:  the:introduction  ‘of:  diver-
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 normal  agriculturel  holding  of  a
 settler,

 (u)  The  P  oysct  Administration  had
 been  making  yigourous  efforts  to
 tap  various  cattle  markets  in  the
 region  and  it  had  been  possible  for
 them  to  procure  adequate  number
 of  bullocks  for  the  settler  famil.es
 inducted  each  year

 (it)  While  group  farming  was
 practised  in  the  Dandakakaranya
 only  in  the  first  year  of  induction
 of  families  (since  individual  allot-
 ment  was  not  possible  by  that  time)
 no  group  or  cooperative  farming
 had,  in  fact,  been  adopted  by  the
 settlers  on  a  regular  or  long  term
 basis  Hence  the  use  of  Power
 Tillers  on  group  or  cooperative
 farming  basis  had  to  be  ruled
 out

 Besides,  the  settlers  m  Dandaka-
 ranya  were  not  adequately  mecha-
 nically  minded  so  as  to  be  capable
 of  handling  Power  Tillers  and
 attending  to  minor  repairs,  etc

 It  would  be  observed  from  the
 above  facts,  that  there  was  no  fault
 in  planning  the  scheme  of  use  of
 Power  Tilleis  in  Dandakaranya  It
 was  only  after  practical  experience
 of  a  few  years  that  the  bak  pre-
 mises,  on  which  the  Scheme  had
 originally  been  formulated,  were
 found  to  be  no  longer  holding
 good

 Representation  from  firms  requesting
 for  supply  of  Tin  Plates

 2430.  SHRI  K.  SURYANARAYANA  *

 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  '

 {a)  whether  any  representations  have
 been  received  by  his  Ministry  from  the  firms
 which  have  been  granted  C.0.B.  licences  for
 fabircating  tm  containers  requesting  for  the
 supply  of  tin  plates;  and

 (6)  tf  ६०,  their  particulars  and  the  action
 tallep  or  proposed  to  be  taken  in  the
 tpatter  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRI
 SHAHNAWAZ  KHAN).  (a)  and  (b).  A
 repreventation  was  received  from  M/s,
 Premier  Vegetable  Products  Ltd,  claiming
 to  have  received  aC  0  8  licence  tor  fabri+
 cating  Tin  Containers,  with  a  capacity  of
 1,000  Tonnes  per  annum,  and  asking  for
 supply  of  Tinplates.  As  there  ts  no  statu-
 tory  control  over  the  distribution  of  Tin-
 p  ate,  which  ts  looked  after  by  the  Tinplate
 Producers  Consuitative  Committee,  the  rep-
 resentation  was  passed  on  to  that  Commie
 ttee  for  consideration  under  advice  to  the
 firm

 Visits  by  Regional  Provident  Fund
 Commissioner,  Bihar

 2431.  SHRIR  P  YADAV"  Will  the
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state  *

 (a)  whether  Government  are  aware
 that  new  coverage  under  the  Employees
 Provident  Funds  Organisation  are  not  taking
 place  in  the  region  of  Bihar  because  the
 Regional  Commissioner  and  =  Assistant
 Commissioner  are  not  personally  visiting
 these  places  ond  supervising  the  same,

 (b)  whether  they  have  ever  visited
 Palamu,  where  a  large  number  of  Dolmite-
 mines  are  situated  or  the  Chaibasa  where
 China-clay  Mines  are  located  or  North
 Bihar,  where  rice  mills  have  not  implemen-
 ted  the  Employees’  Provident  Funds  Act
 properly,  and

 (c)  whether  Government  propose  to
 issue  orders  to  these  effictals  to  conduct
 intensive  surveys  for  coverages  etc  a

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R,  K.  KHADIL-
 KAR)  *  The  Provident  Fund  authuriuies
 have  reported  as  under  :-—

 (a)  It  is  not  correct  to  say  that  new
 coverages  under  the  Employees’  Provident
 Funds  and  Family  Pension  Fund  Act.  952
 and  the  Seheme  framed  thereunder  are  not
 taking  place  in  the  Bhar  region  and
 that  the  Reg  onal/Assistant  Commissioner
 is  not  Visiting  various  establishments.

 &)  Provident  Fuad  Inspectors  of  the
 Employees  Provident  Fund  Organisation  are
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 entrusted  with  tie.  job  of  .  Inispes  tign/inve-
 tigation.  of:  various  establishments...  The
 ‘Assistant/Regional  Commssioner:  hes  also

 i:

 '  ‘visited.  a  ‘number  of  establishments  situated
 at  various  places  as  was  found  .  necessary  in
 the  intercat  of  smooth  administration.  and
 enforcement  of  the  Act  and  the  Scheme
 framed  thereunder.

 ‘(c)  General  instructions  for  surveys  to
 ‘be  conducted  by  officials  have  already  been
 issued  in  this  behalf.

 Wage  Board  for  Workers  in
 Construction  Industry

 2432.  SHRIS.  M.  BANERJEE  :  Will
 the  Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (2)  whether  a  final  decision  has  been
 taken  0  appoint  a  wage  Board  for
 the  workers  employed  in  the  Construc-
 tion  Industry;

 (b)  whether  the  workers,  under  the
 jeadership  of  all  India  Hindustan  Construc-
 tion  Workers  Union,  h  ve  decided  to  Jaunch
 a  direct  action  in  case  the  Wage  Board  is
 not  appointed  by  the  end  of  September.
 D2  and  if  so,  the  reaction  of  the  Govern-
 ment;  and

 (c)  whether  the  workers  employed  in
 Construction  Industry  in  India  are  not
 covered  by  the  Gratuity  Scheme  and  have
 also  not  been  brovght  under  the  purview  of
 Provident  Fund  benefit  scheme,  if  so.  the
 steps  taken  by  Government  to  bring.  them
 under  the  various  provisions  of  the  Law  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.KHADIL-.

 is  not.  proposed  to  set
 ‘personnel  are  expected  to  be  absorbed  ?

 KAR)  be  (a)  It
 ‘up  .a  Wage  Board  for  the

 fndustries;  mo
 Construction

 -  {b)  Government  are  not  aware  of  this
 “decision;

 been  passed  ‘by  Parliament  recently.  It  would

 Sever:  the:  Constraction  Industry.  also.  As

 SRAVANA  26,  -£504  (SAKa)

 SHRI  SHAHNAWAZ  KHAN)
 *  ‘The  total  number  of  security  personnel  in:  "

 Rourkela  Steel  Plant  ‘was  878.  Of.  these  226 दो  Central  legislation  on  Gratuity  has
 ‘opted  to  join  the  Central  Industrial  Security.

 "
 absorption  in  the  plant, ~
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 Support  to.  India's  Efforts  regarding
 Vietnam  War  oa

 2433,  SHRI  S.'M.  BANERJEE  :  Will
 the  Ministcr  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  during  his  recent  tour  in
 many  foreign  countries  in  July,  1972,  many
 countries  have  assured  of  their  whole-hearted
 support,  in  India’s  efforts  to  reduce  chances
 of  further  escalation  of  war  in’  Viétdam;
 and  os

 (७)  if  so,  which  are  those  countries  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  and
 (b).  In  most  of  the  countries  visited  by
 the  Minister  of  External  Affairs  in  July  this
 year,  the  Vietnam  problem  came  up  in.  the
 course  of  discugsions.  Deep  concern  was
 expressed  by  these  countries  over  the  conti-
 nuing  war  situation  in  Vietnam  and  there
 was  apprecia:ion  of  the  views  expressed  by
 India  for  an  early  end  to  these  hostilities
 and  for  a  fair  and  just  settlement  of  the
 Vietnam  problem

 Security  Personnel  in  Rourkela
 Steel  Piant

 2434.  SHRI  SHYAM  SUNDER
 MOHAPATRA  +  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased-to  state  :

 (a)  the  total  number  of  secitrity  -perso-
 nnel  in  Rourkela  Steel  Plant,

 (b)  the  total  number  out  of  them,  who
 have  opted  for  Central  Industrial  Security.
 Force  and  absorbed  in  the  Plant;  and”

 (e)  the  time  by  which  the  remaining

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  :

 (a)  ‘to.  (c).

 ae  Out  of  the  226,  336  have

 the  ainging



 ment.  in.terms:of  the  Articles  6

 oS  from”  Service:  with  effect.  from  °.3.3972
 Dater,.  ‘the:  Management.  have.  given  re-

 5  geployment  to  298  600  ‘of  these  who  had
 Ee  ‘Sompleted  more  than.  ३40  years  of  service  and

 oe  +  were  found  suitable.

 Oe  ‘Quarters  det  Rourkela  Steel  Plant

 —S*'9435.  SHRI  SHYAM  SUNDER
 “MOHAPATRA  +  Will  ‘the  Minister  of

 we  STEEL  AND  MINES  be  pleased  to  state

 ws  (a).  whether  the  cheap  type  of  quarters
 in  the  Rourkela  Steel  Plant  have  gone  below

 the  minimum  plinth  area  prescribed  for  the
 :  “@warters;  and

 (bo).  if  so,  the  time  by  which  it  is
 “expected  to  be  made  good  ?

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  STEEL.  AND  MINES

 2  {SHRI  SHAHNAWAZ  KHAN):  (a)  Prior
 cn  to  formulation  of  standards  by  the  Bureau

 -  of  Public  Enterprises,  some  barrack  type
 houses  of  300  square  feet  plinth  area  were

 -‘sonstructed  at  the  initial  stage  of  construc-
 tion  of  the  township.

 {b)  There  is  no  proposal  to  make
 going  the  shortage  of  plinth  area  in  these

 ters,  There  has  however  been  no  futher
 .  ygongtruction  of  cheep  type  quarters  of  the

 Porte
 ie" va
 yi.

 SHRI
 —  MOHAPATRA:  Will  the  Minister  of  STEEL
 “'°“AND  MINES  be  pleased  to  refer  to  the

 :  ९  given  to  Unstarred  Question  No.  75!

 SHYAM

 on  the  3rd  August,  972  ‘regarding  deputa-
 jonists.  in  the  Steel  Plant  and  state

 fa).  the  time  by  which  the  deputation
 ists  -workitig  in-Steel  Plants  are  expected  -  to

 yerted  back;  and  ©.

 ४)  the  ‘policy.  involved.  in  allowing

 ofthe  Company,  ‘it  is--for.  the  wee
 of.  Hindustan  -Steel  Limited:.and  Bokaro.

 fmited:to  secure  or.  retain’:  the.  |

 SUNDER

 tatlonints  to  continue  working  in  ‘the:

 THE  MINISTER  OF  हकॉनाएं  IN  THE  |
 “MINISTRY  OF  STEEL  AND  MINES  _*
 "(SHRI  SHAHNAWAZK  HAN)  :  (a)  and  (b)  .

 .  +  Escept  for  appointments  made  by.  Govera-

 Steel
 services.  of  Government  employees.”  on-depu-.
 tation  having  regard  to  their  own  requite-—

 The  Government
 have,  however,  already  decided  that  menibers
 ments.  and  ipterests

 of  the  permanent  civil..services  (other  than
 those  who  belong  to  the  Industrial  .Manage-
 ment  Poo}):on-  deputation  or  proceeding  on
 deputation  hereafter  should  excercise  within
 a  stipulated  period,  an  option  between
 permanent  absorption  in  the  service  of  the
 undertaking  and  reversion  to  the  parent
 department.  The  reversion  of  the  existing
 deputationists  from  the  Central  Government
 will,  therefore,  be  governed  by  this  decision
 In  the  case  of  State  Government  employees
 on  deputation,  the  matter  would  have  to  be
 settled  by  the  Undertaking  with  the  State
 Governments  concerned

 Recommendations  of  Loomba  Committee
 in  Rourkela  Steel  Plant

 2437.  SHRI  SHYAM  SUNDER
 MOHAPATRA  ;  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to  state  :

 (a)  whether  the  Loomba  Committee's
 recommendations  have  been  fully  imple-
 mented  in  Rourkela  Steef  Plant;  and

 (b)  if  not,  the  recommendations  which
 remain  to  be  implemented  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and  ab)
 The  implementation  of  the  recammendations
 of  the  Locmba  Committee  is  in  varibus
 stages  of  progress.

 Bulldings  Constracted  at  Dhantekott
 for  repatriates  from  Sri  Lanka

 2438  SHRI  SAT.  PAL  KAPUR,  :  ‘Will,
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  ‘pleased’  to.  state  ces

 (a).  whether  some  buildings.  were  con-  .  .  :

 ly ind
 fe



 any  other  use  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI
 KHADILKAR)  :  (a)  and  (b).  Yes,  Sir.

 ©  A  sunt  of  Rs.  8.78  lakhs  was
 sanctioned  for  the  construction  of  buildings

 "and  other  ancillary  items  like  electricity,
 water  supply,  internal  roads,  etc.

 The  question  of  utilising  these  buildings
 is  being  examined  in  consultation  with  the
 State  Government

 Release  of  Indian  Property  Captured  by
 Pakistan  during  1965

 2439  SHRI  R.  5.  PANDEY  :  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  have  taken  up
 with  Pakistan  the  question  of  release  of
 Indian  prope-ty  confiscated  by  Pakistan
 during  the  1965  Indo-Pakistan  conflict;
 and

 (b)  if  so,  the  steps  taken  80  far  and
 the  results  achieved  therefrom  ?

 THE  DEPUTY  MINISTER  IN  TRE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  and
 (b).  The  matter  has  been  taken  up  with.
 the  Government  of  Pakistan  on’a  number
 of  occasions  without  any.  positive  results.
 The  Government  will  however  continue  to
 pursue  it.

 Setting  up  of  a  Jeint  Council  of  trade
 Unions  for  workers’  participation

 ig  production  of i  ¥.  i.  Co.

 ry  SHRI  K:  BALADHANDAYU-

 4

 |
 PHAM:  Will  the  Minister  of  STEEL  AND

 “MINES  be  pleased  to  ‘state.

 ca  the-S0p 40  -the  shop  evel;  and

 094  (SAKA)

 thon  of  these  ‘Sulldings  and  whether  Govern:
 /gnent  propose  to  utilise.  the  Suildings  for.  |

 “4°  (b)  and  (०).  No'guch-  tange  scale  misug-
 -deratandings  fave  been  ‘brought.  to  native...”

 =  ‘Betablishments
 evens  ‘

 the  Empto-
 1  '  ‘neni:  Y  Peas

 Na)  whether  the  AllsIndia.  ‘Trade.  Union
 ‘Congress.  has

 ०७००]
 ‘that  8  Joint  Council

 (b).if:s0.  Government’  decision  thereon?. i

 a

 THE  MINISTER  OF  STATE  IN  TH
 MINISTRY  OF,  STEEL.  AND.  MINES.’

 (SHRI:  SHAHNAWAZ  KHAN):  (a).  Yes,
 Sir.

 R.  K.-
 (b)  This  is  an  issue  within  the  purview  -

 of  the  Plan  Management.
 my

 Non-Compliance  of  Employee’s  Provi<
 dent  Funds  Actin  Public

 Undertakings.

 ‘244d,  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  the  Public  Sector  Under-
 takings  have  been  showing..a  sign  of  non.
 compliance  of  the  Employees’.  Provident  —
 Funds  Act  and  the  Scheme  all  over  India;  :
 if  so,  the  details  of  cach  such  unit,  in  each

 gion;

 (b)  whether  Regional  |  Commissioners
 and  Assistant  Commissioners  do  not  visit  |
 Public  Sector  Undertakings  personally  and

 ——

 offer  clarifications  to  them  with  -the  result
 that  lot  of  mis-understanding  persists.  regar-
 ding  investment,  settlement  of  claim.and
 grant  of  loans  tc  the  members;  and

 (c)  whether  Government  propose  to
 issue  instructions  to  the  various.  Regional
 Commissioners  and  Assistant  Commissioners  _
 to  visit  Public  Sector  Undertakings  persona-
 ily  and  check  up  their  accounts.  so  that
 marked  improvement  in  compliance  could
 be:  secured.  ?

 THE  MINISTER  56  LABOUR  .AND
 REHABILITATION  (SHRI  ्  K.  KHADIL-
 KAR).  The  Provident  Fund  Authorities:have  =
 intimated:  as  under  ;

 i

 (a)  Information  is  not  readily.  available
 and.is  being  collected,

 onal  Provident  Fund  ‘Commissioners  and.  ©’
 other  officers  as.a0d  when  fouad  decessary
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 in  the  interest  cf  gmooth  administration  and
 effective  compliance  by  such  establishments.
 instructions  have  also  been  issued  to  all
 Regional  Provident  Fund  Commissioners
 from  time  to  time  to  take  effective  steps  for
 securing  compliance  from  Public  Sector
 Undertakings.

 Implementation  of  Employees’  Provi-
 dent  Funds  Act  in  Mysore

 2442.  ह. 11.2  RAMAYVATAR  SHASIRI  :
 will  the  Minister  of  LABOUR  AND  RLHA-
 BILITATION  be  pleased  to  state;

 (a)  whether  Governm-nt  are  aware  that
 there  is  large  scale  evasion  in  the  implemen-
 tation  of  Employees’  Provident  Funds  Act
 in  the  region  of  Mysore  ina  such  as  the
 factories  and  mines  !  ave  not  becn  covered
 with  retrospective  dates  when  they  were
 eoverable,  with  the  result  that  employees
 have  been  deprived  of  the  benefit  of  mem-
 bership  of  Provident  Funt  for  8  period
 ranging  from  i0  to  i2  years;

 (b)  whether  Government  propose  to
 reopen  all  such  cases  and  cover  them  again
 with  retrospective  dates  so  that  the  harm

 done  to  the  workers  could  be  still  undone,  and

 (c)  the  steps  being  contemplated  in  this
 regard  7

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K  KHADIL-
 KAR)  :  The  Provident  Fund  authorities
 have  furnished  the  following  information:—

 @  No.  Onty  one  such  case  has  come  to
 the  sotice  of  the  Central  Provident  Fund
 Ceitimissioner.

 iy  and  (c).  Sut  ble  int  uctions  have
 been  issued  by  the  Central  Provident  Fund
 Coimmsisstoner  to  the  Reg‘onal  Commissoner
 Mysore  to  ensure  that  the  es:abl  shment  is

 covered  from  the  correct  date,  re:rospec-
 tively  if  necessary,  in  accordarce  with  the
 orders  and  instructions  issu  on  the

 subject  *

 Introduction  of  Earployees  Provident
 Fand  in  Mica,  Fireclay  and  China-

 Clay  Mines  in  Bihar

 2443,  SHRI  RAMAVATAR  SHASTRI:
 '
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 Will  the  Minister  of  LABOUR  AND  REHA-~
 BILITATION  be  pleased  to  state:

 (a)  whether  Government  are  aware  that
 large  number  of  mica  mines  in  the  District
 of  Hazaribagh  and  fire-clay  mines  in  Dhan-
 bad  District  and  china-clay  mines  in  the
 Singhbhum  District  have  not  been  covered
 because  they  are  inaccessible;  and

 (b)  if  80,  the  action  taken  in  getting
 them  surveyed  and  covered  under  the  Empl-
 oyees  Provident  Funds  Act  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R,  K  KHADIL-
 KAR):  (a)  and  (b)  The  Provident  Fund
 Authorities  have  cepor  ed  that  the  informa-
 tron  15  being  collected.  It  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course.

 Lockout  in  Mines  of  Birds  Group
 in  Hazaribagh  ’

 2444,  SHRI  RAMAVATAR  SHASTRI
 Will  the  M  nister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  tute

 {a)  whether  the  mines  belonging  to  the
 Birds  group  in  Hazar  bagh  have  declared
 lockout;

 (b)  whether  there  was  a  police  firing  on
 the  striking  workers;  and

 «)  if  so,  the  cause  of  the  ssrike  and
 actions  taken  in  the  matter  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K.  KHADIL-
 KAR).  (a)  Yes,  Saunda  ‘D’  Colliery  of
 Messrs  Karanpura  Collie*tes  Limited  in
 Hazaribagh  was  under  lockout,  which  was
 lified  on  24th  July,  1972;

 (b)  The  police  had  to  open  fire  ona
 crowd  of  striking  workers  of  the  Sirka  Colf-
 jery  and  villagers;

 (c)  Following  the  artest  of  the  Presi
 dent  and  the  Branch  Secretaty  of  the  Coal
 Workers’  Union.  there  was  strike  in  Sirke
 Colliery.  The  cause  of  action  of  the  strike,
 being  a  subject  matter  of  law  and  order
 falls  with-in  the  jarisdiction  of  the  State
 Government.  |
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 Effect  of  ss  Economic  Recession
 on  Foreign  Students

 2446  SHRESYOTIRMOY  BOSU:  Will
 the  Miniter  of  EXTERNAL  AFFAIRS  te
 pleased  to  state:

 (a)  whether  his  attention  has  been  drawn
 to  the  news-item  published  in  The  States-
 man,  Calcutta,  dated  the  3rd  July,  1972,  page
 7,  under  the  caption  “Foreign  Students  in
 USA  hit  by  economic  recession”;

 (b)  if  so,  Government's  reaction  there-
 to;  and

 (c)  what  action,  if  any,  is  being  taken
 on  this  issue  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)  Yes,
 Sir

 (b)  and  (0)  It  would  not  be  proper  for
 Government  to  comment  on  internal  econo-
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 mic  developments  in  other  countries.  White
 it  is  part  of  the  duties  of  our  Missions  to
 look  after  the  welfare  of  Indian  nationals
 wbroad,  there  is  not  much  that  can  be  dohe
 to  provide  assistance  im  situations  of  the
 type  mentioned  in  the  news  jtem.

 Earnings  and  Productivity  of
 Factory  Workers

 2447,  SHRI  SYOTIRMOY  BOSU  :  भ्या
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  the  State-
 wise,  productivity,  money  earnings  and  real
 earnngs  of  factory  workers  drawing  less
 than  Rs  400/-  per  month,  during  1960-61,
 1968-69  and  1970-71  or  1969-70  7

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR)  The  attached  stat  ment  gives  the
 State-wise  index  numbers  of  money  earnings
 for  the  years  1962,  1968,  969  end  £970  and
 the  index  numbers  of  real  carnings  on  an
 all-India  basis  for  the  same  years.  Similar
 mformation  in  respect  of  productivity  is
 not  available.

 Statement

 Index  Number  of  Money  Earnings  of  Employees  in  Manufactaring  industries
 drawing  less  than  Rs  400 /~  per  month  by  States  for  the

 years  7962,  7768  to  ‘1970.

 Sl.  States/Union  Index  Number  of  Money  Earnings  (Base  96]  =  00)
 No.  Territories  एउ्क्ष/प7कछत पास-  छछक्ताः

 _t  2  4  ee
 a  Andhra  Pradesh  104  ISS  [77  82

 2.  Assam  37  19  452

 3.  Bihar  i34  435  £48

 a  पुनी  i05  465  164  175

 5.  Himachal  Pradesh  59  205  ॥83  r82

 6.  Kerala  L08  475  199  i»

 7,  Madhya  Pradesh  l08  18  ist  i58

 8.  Maherashtra  106  हर  67  467

 9.  Mysore  56  1s  45s

 te  ON  med
 tt  talline  camisnies!  Caen
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 i  2  3  4  $  6

 Ml.  Punjab®  2i0  1  489  204

 c+  Rajasthan  72  26  265  265

 13,  Tamil  Nadu  07  186  165  465

 14  Uttar  Pradesh  309  171  76  i82

 15.  West  Bengal  106,  70  94

 Union  Territories  _

 16,  Andaman  &  Nicobar  Islands  406  48  66  79

 17.  Deths  110  66  181  720

 All-India  Index  of
 Money  Earnings.  06  60  7  75

 All  India  Consumer  Price
 Index  Numbers  (Base  Shifted
 to  1961-100).  03st  69  78

 All-India  Index  of
 Real  Earnings.  303  94  101  98

 *As  it  existed  prior  to  reorganisation.

 Note—1,  The  figures  relating  to  Index  of

 (P)—Provisional.

 Money  Earnings  exclude  those  for  Railway
 Workshops  and  Groups  of  Industries  seasonal  in  character  consisting  of  Food,
 Beverages,  Tobacco  and  Gins  and  Presses  but  include  Defence  Installations.

 2.  Index  Numbers  of  Money  Eearnings  i  io  respect  of  other  States  /Union  Territories
 are  not  being  compsted  as  the  basic  data  for  the  year  1961  was  not  available,

 Source  :  Annual  Returns  under  the  Payment  of  Wages  Act,  1936,

 Final  Report  of  Expert  Committee  on
 Unemployment

 2448.  SHRI  CHINTAMANI  PANIGRAHI.
 SHRI  G.  Y.  KRISHNAN  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  the  Expert  Commitice  on
 Unemployment  has  since  submitted  its  final
 report  by  now;

 (b)  if  so,  the  broad  recommendations
 thereof;  and

 (९)  पिह  decisions  taken  thereon  and  the

 ifevisions
 taken  om  its  eastier  report  7

 THE  MINISTER  Of  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 Setting  up  of  a  Carporation  for  Utilisation
 of  Nickel  Ore  in  Orissa

 249.  8ल्लाह  CHINTAM
 ee GRAHI:  Will  the  Minister  of

 MINES  be  pleased  to  stace  :

 PANI-
 AND

 (a)  whether  any  progress  has  been  made

 thes  _
 up  of  a  Corporation  for

 sation  of  nickel  ore  found  ia  Sakhinds
 area  in  Orlesa:  and

 (b)  if  a0,  the  main  features  theread)
 |
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  &  MINSS  (SHRI
 SHAHNAWAZ  KHAN):  (a)  and  (७),  The
 Central  Government  and  the  State  Govern«
 ment  of  Orissa  have,  agreed  to  set  up  a
 Corporation  for  the  development  of  Sukhinda
 Nickel  Deposita  in  District  Cuttack,  Orrissa,
 with  the  former  having  5i%  shares  and
 Jatter  having  49%  shares  in  it.  Action  is
 now  in  hand  for  undertaking  pilot  plant
 scale  tests  before  a  detailed  project  report
 for  the  commercial  exploitation  of  the
 deposit  is  drawn  up.  Steps  are  also  being
 taken  to  appoint  an  Officer  on  Special  Duty
 to  handle  liasion  and  coordination  work
 between  Various  agencies.  A  separate  corpo-
 ration  wil]  be  set  up  after  getting  more
 detailed  information  about  the  nature  and
 extent  of  this  Project.

 Non-Payment  of  Wages  to  Mica  Mine
 Workers  at  Kaderma  and

 Jhomaritilaiya

 7450.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  thousands  of  Mica  mine
 workers  at  Koderma  and  Jhumaritilaiya  are
 on  the  verge  of  death  by  starvation  due  to

 non-payment
 bi

 their  wages  by  mine  owners;
 and

 (b)  if  so,  the  steps  Government  have
 been  taken  in  the  matter  ?

 THE  MINISTER  OF  LABOUR  AND
 RERABILITATION  (SHRI  R.K.  KHADIL-
 KAR)  ;  (a)  and  (b):  Information  is  being
 collected.

 Pekistan’s  Views  Re:  the  Role
 of  U.N.  Observers  in

 Kashenty

 HRI  RAJDEO  SINGH:
 SHRI  PHOOL  CHAND  VERMA:

 45i.

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  plesed  to  state  :

 (a)  whether  Government  are  aware  of
 the  Pakistani  move  fora  continuing  role
 for  the  United  Nations  observers  in  Kashmir
 and  coniicting  etaiments  on  Kashmir  by
 Pakistani  tigians  in  recent  days:

 4
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 tb)  if  so,  whether  these  statements
 some  within  the  breach  of  Simla,  Agreements.
 and

 (c)  the  reaction  of  Government  in  the
 matter  ?

 THE.  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Government  have  seen  reports  to  this
 effect.

 (b)  and  (c).  Under  paragraph  4  (ii)  of
 the  Simla  Agreement,  India  and  Pakistan
 have  bilaterally  agreed  to  respect  the  line
 of  control  in  Jammu  and  Kashmir  which
 came  into  effect  on  17-12-1972,  not  to
 alter  it  unilaterally,  and  to  refrain  from
 the  threat  or  the  use  of  force  in  vinlation
 of  it  Any  statements  made  in  contravention
 of  this  would  be  against  the  spirit  of  the
 Simla  Agreement.

 The  UNMOGIP  was  established  speci-
 fically  with  reference  to  the  old  3949
 ceasefire  line  which  has  no  validity  any
 longer.  The  U.N.Observers  have,  there-
 fore,  no  role  to  play  in  Jammu  and
 Kashmir.

 Indo-Yugosiav  Talks

 2452.  SHRI  C.  JANARDHANAN  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  picased  to  state  :

 (a)  whether  attention  of  Government
 has  been  drawn  toa  statement  made  by  the
 Yugesiav  President  Tito  to  a  banquet
 hosted  by  him  in  honour  of  the  President,
 Shri  पा,  suggesting  the  convening  of  a
 summit  of  the  non-aligned  countries;

 (b)  ifso,  the  nature  thereof;  and

 {c)  the  reaction  of  Govenment  to  this
 suggestion  ?

 THE  DEPUTY  MINISFER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  and
 (b).  President  Tito.  in  his  speech  at  the
 banquet  given  in  honour  of  our  President
 on  July  x  I97%,  bed  generally  referred  to
 the  need  for  an  “intencified  activity  by  non-
 aligned  countriee”  in  orderto  continue
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 ह...  poittie:  coins  ini  international  velations.
 Hioneever,  Go  ‘spetific  proposal  lias  been
 maie  for  the  convening  of  a  non-aligned
 Suninwt.

 fc)  Government  would  abide  by  the
 consenaus  reached  al  the  Meeting  of  Foreign
 Minlsters  of  neon-gligned  Countries  at
 Georgetown  =  aliaist  the  holding  of  a  Non-

 aligasd  Sasneiit  Meeting.

 Cont  Mines  Providert  Fund  Arrears
 with  Coal  Mine  Owners

 493.  SHRI  C.  JANARDHANAN  :
 SHRI  R.  N.  SHARMA:

 Wilt  the  Mimster  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  jncreasing  default  on  the  part  of  the
 opal  mine-owners  to  pay  their  share  to  the
 Coal  Mines  Provident  Fund;

 (b)  ifso,  the  steps  taken  by  Govern-
 frent  to  recove:  the  arrears  from  =  the
 employers;  and

 (¢)  whether  any  prosecutions  have
 been  launched  against  the  defaulting  emplo-
 yers;  if  so,  the  oymber  of  cases  filed  so
 far?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K  KHADIL-
 KAR):  The  Coat  Mines  Provident  authori-
 ties  have  reported  as  under  :—

 &®  Yes.

 (b)  (i)  Legal  action  by  way  of  pro-
 stcution  and  recovery  proceedings

 4s  generally  taken  against  defaul-
 ting  employers  under  the  Coa)
 Mines  Provident  Fuad,  Family
 Pension  and  Bonus  Schemes  Act,
 £948.

 (8)  «Complaints  are  also  lodged  in

 wo
 @éses  under  Section  406

 iv ‘4

 Git)  The  State  Governinents  of  Bihar
 Woit  Bangit,  Madhya  Pradesh  and

 7052

 ‘ama, 08  AND
 Maharashtra  ‘have  ह...  reqveated  wert,  ei to  issue  instructions  पीस  the  coer  rant  Nb,  mas

 840  SADIE
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 fiente  offleers  for  sipeditious

 —
 of  binding  wlirtificate

 4
 The  State  Gbvernment  of  ‘Bihar
 arid  West  Begal  havé  been  requested
 to  appoint  Certificate  Offers  ih
 each  State  to  deal  exclusively
 with  the  certificates  cases  of  the
 Coal  Mines  Provident  Fund.

 (v)  The  question  of  amending  the  Coat
 Mines  Provident  Fund,  Family
 Pension  and  Bonus  Schemes  Act,
 $948,  ह क  provide  for  more  deterrent
 penalties  for  non-payment  of
 provident  fund  dues  ts  under
 consideration  of  Government,

 tiv)

 (c)  Till  the  end  of  March,  1972,  the
 fotlowing  legal  action  to  realise  the
 arrears  has  been  taken  =

 ()..  Number  of  prosecution  filed
 under  the  Coal  Mines  Pro-
 vident  Fund,  Famity  Pension
 and  Bonus  Schemes  Act,
 1948,  —3429

 Gi)  Number  of  prosecutions
 filed  under  Section  406
 LPC.

 नि  7

 (iii)  Number  of  certificate  cases
 filed.  —~326]

 Interim  Report  of  Bonus
 Review  Committee

 2454.  DR.  RANEN  SEN:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 {a)  whether  Government  have  asked
 for  an  interim  report  from  the  Bonus
 Review  Comnynittee;

 )  ifsc,  whether  Government  have
 recelved  this  report;  apd
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 {b}  «Government  have  not  received  any
 jaterim  report.

 (०)  Does  not  arise.

 Oven  for  Metallurgical  Coke  invented  by
 Central  Fuel  Research  Institute

 2455,  DR  RANEN  SEN  :
 SHRI  SUKHDEO  PRASAD

 VERMA  :

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  a  special  type  of  oven  to
 make  metallurgical  coke  has  been  invented
 by  the  Central  Fuel  Research  Institute  in
 cooperation  with  Tata  [ron  and  Steel
 Company;  aad

 (b)  if  so,  the  salient  features  thereof  7

 THE  MINISTER  OF  STATE  im  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  The
 Central  Fuel  Research  Institute  have  recently
 claimed  to  have  developed  a  design  for  a
 cheap,  efficient  and  highly  productive  non-
 byproduct  recovery  coke  oven  for  production
 of  metallurgical  coke  and  that  based  on
 this  design,  coke  oven  batteries  of  a  total
 capacity  of  over  200,000  tonnes/year  are
 being  set  up  by  the  Tata  Iroa  aad  Steel
 Company  in  their  colliery  at  Sijua.

 @)  The  salient  features,  according  to
 the  Central  Fuel  Research  Ins  itute,  are  :

 (i)  The  productivity  of  the  aew  ovens
 is  nearly  two  and  a  half  times  as
 much  as  the  conventional  beehive
 ovens,  which  will  result  in  sharp
 decrease  in  processing  costs;

 The  noke  is  intended  to  be  used  in
 the  TISCO  blast  furnaces  to  mect
 current  coke  shortage;

 0)

 Gili}  Untike  eonvintional  beehive  ovens,
 it  te  posslbtc  to  wee  a  wide  range
 snd  Gohids  ia  these

 = \  Agr  eotan  atone  andor
 +  faerie  coin, a  a
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 Scratioy  of  Apgricuiteral  Department's
 proposal  fen  purchase  of  Fertitiecrs

 2456,  SHRI  MADHURYYA  HALDAR:
 Will  the  Minister  of  SUPPLY  ba  pleased  to
 state  :

 (a)  whether  per  wait  nutrient  price  af
 Europes  origin  ANP  fertilisor  is  less  than
 that  of  DAP  and  NPK.  coniplex  fertilizer  of
 USA;  and

 (b)  what  facilities  the  Departmsat  of
 Supply  have  te  scrutinize  Agriculture
 Departmont’s  proposals  to  purchase  fertiliser
 from  various  sources  7

 THE  MINISTER  OF  SUPPLY  (SHRI
 D.R.  CHAVAN)  :  (a)  Generally,  the  price
 per  unit  of  nutzient  in  DAP  is  lower  than
 that  in  ANP,  while  the  price  per  unit  of
 nutrient  in  ANP  is  lower  than  that  in  NPE.
 complex  fertilizers.  However,  the  quality
 of  nutrients  available  from  ANP  is  inferior
 to  that  availab'e  from  DAP.

 (bd)  it  ws  the  responsiblity  of  the
 Department  of  Agriculture  to  deter  ne  the
 programme  for  the  import  of  fertilizers  to
 be  imported  and  the  delivery  schedules  for
 such  imports,  The  Department  of  Agricul-
 ture  do  not  indicate  the  various  sources
 from  which  the  fertilisers  shawd  be  pur-
 chased  except  where  purchases  have  to  be
 made  againgt  the  credits  available  from
 different  countries.

 Captive  Mines  of  Ores  for  Step  Produc.
 tion  by  Bokaro  Steel  Pingt

 2458.  SHRI  BIRENDER  SINGH
 RAO  :  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  Bokaro  Stesf  Pient
 will  not  have  captive  mises  of  ores  for  stect

 ‘
 +  bye

 o  if  ३७,  the  reasons  therefor;  am,  थ

 (c)  ‘the  safeguards  to  oppure
 Pane  tecsvos  |. |  full

 Tequireaniats  of  ह... ड  को  Hemgpotitive  ete  a>

 cm
 oe  ea

 (RERIGRAMNAWAE
 KBAM)  <

 (a)
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 2  every  ateel  plant:  should  have  captive  .ore
 “aines,  Trea  ore  for  ‘the  first  stage  of

 as  Bokato:  Plant:  will  be  supplied  by
 >  Kislbora-  Mines  which.  are  managed.  and

 So  Seperated:  By  ‘the  National  Mineral  Develop.
 7  ment  Corporation  Limited,  a  public:  .sector

 ~  concern.  As  the  expension.  of  Kiriburu  is
 "gti  got  complé:e,  iron  ore  fines:  required

 on  are  now  being
 a  procused  from  other  sources.  .  No  difficulty
 dg  envisaged  in  ensuring  adequate  supply  of

 4ron:ore  from  Kiriburu  at  prices  fair  to
 ‘bath  NMDC  and  BSL.  Manganese  ore  is

 Sow:  being  purchased  from  the  Minerals  and
 coe  Metals  ‘Trading  Corporation  Limited

 Bokaro  Stee!  Limited  has  recently  acquired:
 miniigdease  of  certain  areas  ‘for  raising =
 matigemese  ore’  and  these  may  ultimately
 become.  the  main  sources  of  the  ore

 Employees  State  Insurance  Hospitals

 2489.  SHRI  BHOLA  MANJHI:  Will
 .  the  Minister  of  LABOUR  AND  REHABI-
 a  ERATION  be  pleased  to  state

 {a}.  how  many  Employees  State  Insura-:
 nce  Hospitals.are  now  functioning  in  the

 Country;

 -  11.01  the  total  bed  strength  of  these
 ae  hospitala;  ‘and

 बच  the:plana  to  open’  new  hospitals  in
 ae

 the  next  three  years ?

 pe  MINISTER  OF  LABOUR  AND
 a  RIRHABILITATION  (SHRIR.K.  KHADIL~
 “RAR  :  The  Employees  State  Insurance

 information:

 At  present  47  Employees  State
 Sguepce  ‘Hospitals  are  functioning  im  the

 ry.
 wy  on

 (b)'  Thetotal  bed  strength  of  47  Emplo-:
 yook  Siete  Insurance  Hospitals  is  8,609

 me
 ी  "The  “Employees  State  Insurance

 aa?  AS  ह...  for  the  conatructich  :
 i

 “Employees.  State:

 it.  is.  -not  essential:  thet

 SQorporation-has.  furnished  the  ‘  following

 Hospitals,
 Annexes  and  Dispensaries  in.  the:  meat  Ave:
 years,  a

 460.  -
 KUMARE-KAMLA’  KUMARI :

 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  Industrial  unrest  is  growing
 in  Bihar  at  a  very:high  speed  due  to  exploi-
 tation  of  workers  by  the  20  big  business
 houses;

 (d)  whether  Government  are  going  to
 appoint  a  Committee  of  Members  cf  Parlia-
 ment  to  look  into  the  affairs  of  the  20
 big  busiress  houses;  and

 (c)  if  so,  the  time  by  which  it  is  propo-.
 sed  to  be  appointed  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHA-
 DILKAR):  (a)  to  (c).  The  Ministry  of  Lab-
 our  have  no  information  on  this  subject.

 Assessment  of  Working  of  Rehabilitation
 Industries  Corporation

 2461.  SHRI.  K..  MALLANNA  :  Will
 the  Minister  of  LABOUR.  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  Government  of  India  have
 made  any  assessment  in  regard  to  the  wer-
 king  of  rehabilitation  industries  Corpora-
 tion,  Calcutta  during  the  last  three  years;

 (b)  whether  this  Corporation  has  beén.
 running  at  a  loss,  if  so.  the  reasons  therecf;
 and  a

 (c)  the  steps  taken  by  Government.  to
 improve’  the  drawbacka  T°

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SERIE  R:K.  KHADIL-
 KAR):  (a)  Yes;  Sir  .

 (b)  Yes,  Sir.  The
 a

 the

 taken  over  from.  the..Gavernment  -
 of  West  Bengals.  are:  neyking  -
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 factory  Units  and  the  workers  have
 to  be  given  benefits  according  to
 the  Factories  Act  as  wel!  as  bonus.
 The  products  of  these  centres  also
 do  not  enjoy  the  usual  5%  _  rebate
 allowed  to  handloom  products  of
 the  cooperative  sector.

 (ii)  Due  to  the  geographical  location
 of  various  units,  the  Corporation
 incurs  considerab'e  expenditure  on
 transport,  storage  and  distribution
 of  their  products.

 (iii)  The  Corporation  has  to  employ
 displaced  persons  most  of  whom
 are  inexperienced  and  have  to  be
 trained  as  they  work.  This  leads  to
 consequential  inherent  disadvanta-
 ges.

 (iv)  General  recession  coupled  with
 considerable  labour  unrest  during
 the  past  3  years,  has  affected  the
 working  of  the  Corporation  to  an
 appreciable  extent.

 (v)  High  wages,  poor  labour  efficiency
 and  productivity  and  high  percen-
 tage  of  unabsorbed  factory  over-
 heads  also  contribute  to  losses  in-
 cured  by  the  Corporation.

 (vi)  Heavy  floods  in  September,  1970,
 completely  dislocated  work  in  Bon-
 Hooghly  area  where  the  Corpora-
 tion’s  biggest  industrial  complex  is
 located.  Damage  to  materials  alone
 resulted  in  a  loss  of  Rs.  2.I3
 lakhs.

 (vii)  Finished  textile  products  worth  Rs.
 36.07  lakhs  accumulated  in  the
 stocks  due  to  difficulties  explained
 above.  The  devaluation  of  this
 huge  stock,  and  interest  on  capital,
 account  for  a  substantial  part  of
 the  losses.

 (c)  The  Board  of  Rehabilitation  which
 set  up  by  the  Government  under  the  Chair-
 manship  of  Shri  Manubhai  Shah  was  reque-
 sted  inter-alia  to  advise  the  Government  on
 the  measures  essential  for  placing  the  Cor-
 poration  on  a  round  economic  focting.  The
 Board  has  submitted  its  report.  Subsequent-
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 ly,  a  Departmental  Committee  was  set  up  to
 enquire  into  the  working  of  the  uneconomic
 Units  of  the  Corporation  with  a  view  to  loca-
 ting  vulnerable  points  and  finding  ways  and
 means  of  improving  them  so  as  to  make
 them  comunercially  viable.  The  Committee
 has  also  submitted  its  report.  Both  these
 reports  are  now  under  examination  in  con-
 sultation  with  the  other  concerned  Depart-
 ments  etc.

 Economic  Cooperation  with
 Asian  Countries

 2462.  SHRI  K.  MALLANNA  :  Will  the
 Minister  of  EXTERNAL  AFFAIRS  _  be
 pleased  to  state  :

 (a)  whether  the  scope  for  enlarging
 Indians  trade  and  economic  cooperation
 with  the  various  countries  of  Asia  was  dis-
 cussed  at  a  meeting  of  the  Heads  of  the
 Indian  Missions  in  Asian  countries  with
 representatives  of  the  Federation  of  Indian
 Chambers  of  Commerce  and  Industry  on
 the  i2th  April,  1972;

 (b)  if  so,  the  outco.ne  of  the  talks:  and

 (c)  Government’s  reaction  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDER  PAL  SINGH)  :  (a)  Yes,
 Sir;  On  3th  April,  ‘1972.

 (b)  Problems  relating  to  expansion  of
 India’s  economic  ties  with  the  region  asa
 whole,  as  also  with  individual  countries  were
 identified  and  practical  suggestions  towards
 this  end  given  by  the  Fedzration  of  Indian
 Chamber  of  Commerce  and  Industry  as
 well  as  the  Heads  of  Indian  Missions,  are
 being  studied  and  pursued  by  the  Govern-
 ment.

 a

 (०)  Government  feels  that  this  is  an
 opportune  moment  to  make  serious  efforts
 for  strengthening  trade  and  economic  co-
 operation  between  India  and  other  Asian
 countries,  and  intends  to  make  every  effort
 to  give  concrete  shape  to  the  many  useful
 ideas  that  were  discussed  between  the
 Federation  of  Indian  Chamber  of  Commerce
 and  Industry  and  the  Heads  of  Indian
 Missions.
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 Rehabilitation  of  Famiiies  displaced
 due  to  Establishment  of  Steel

 Plant  at  Visakhapatnam
 2463.  SHRI  JAGANNATH  MISHRA  :

 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  the  total  number  of  families  to  be
 displaced  by  the  establishment  of  steel  plant
 at  Visakhapatnam;  and

 these (0)  the  proposals  to  rehab  litate
 displaced  per.ons  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  At
 this  stage  it  is  not  possible  to  make  a  precise
 assessment  of  the  number  of  families  likely
 to  be  disnlaced  by  the  acquisition  of  land
 for  the  Visakhapatnam  Steel  Project,  as  this
 would  be  subject  to  the  area  of  lard  which
 is  finally  acquired.

 (b)  Proposals  for  rehab‘litation  of  the
 persons  who  would  be  displaced  will  be
 drawn  up  by  the  Government  of  Andhra
 Pradesh  in  consultation  with  the  Ministry
 of  Steel  and  Mines.

 Centrol  of  Ferrous  and  non-ferrous
 Scrap  Trade  through  M  M.T.C.

 2464.  SHRI  JAGANNATH  MISHRA  :
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  Government  have  decided
 to  control  the  ferrous  ard  non-ferrous  scrap
 trade  thrcugh  the  Minerals  and  Metals
 Treading  Corporation;  and

 (b)  if  so,  the  sal’ent  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEFL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (9)  and
 (b).  At  present  there  is  no  statutory  control
 on  price  or  distribution  of  ferrous  and  non-
 ferrous  scrap  trade.  At  present,  the  import
 of  non-ferrous  scrap  is  arranged  through
 Minerals  &  Metals  Trading  Corporation  and
 the  import  of  ferrous  scrap  is  canalised
 through  Minerals  &  Metals  Trading  Corpo-
 ration/Metal  Scrap  Trade  Corporation.
 Export  of  ferrous  scrap  is  also  canalised
 through  Metal  Scrap  Trade  Corporation.
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 Ban  on  Entry  of  Indian  into  U.K.

 2465.  SHRI  JAGANNATH  MISHRA  :
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  reports  regarding  the
 refusal  to  the  Indian  parents  to  enter
 Britain  even  to  attend  the  wedding  of  their
 sors;  and

 (b)  if  so,  the  reaction  of  Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  Yes,
 Sir.

 (b)  Government  naturally  regret  needless
 hardships  caused  to  innocent  visitors  to
 Britain.  However,  in  the  case  of  Shrimati
 Achro  Mathi,  wh'ch  has  been  «widely  reported
 in  the  press,  the  British  view  is  that  she
 sought  entry  into  U.K.  by  misrepresenting
 facts.  She  is  alleged  to  have  told  the  immi-
 gration  officer  at  London  airport  that  she
 wished  to  settle  permarently  in  U.K.  Further-
 more,  her  earlier  application  for  an  entry
 certificate  at  the  British  High  Commission
 in  New  Delhi  had  been  refused.  She  had
 then  changed  her  passport  and  sought  entry
 into  UK  without  an  entry  certificate.  She
 claimed  that  she  had  gone  there  to  attend
 her  son’s  marriage.  The  immigration  autho-
 rities  offered  to  let  the  marriage  be  per-
 formed  in  the  detention  centre  where  she
 was  held.  The  offer  was  declined,  and
 Shrimati  Malhi  was  returned  to  India  on
 20th  July,  1972.

 Government  would  have  wished  to  see
 this  case  handled  with  greater  humanity.

 कश्मीर  से  संयुक्त  राष्ट्र  प्र  क्षणों  को

 वापस  भेजना

 2466-  श्री  फूल चन्द  वर्मा  :

 श्री  सुखदेव  प्रस  वर्मा  :

 क्या  विदेश  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  संयुक्त  राष्ट्र  संघ



 (सं)  यदि  हाँ;  तो  इसके  यो  कारण  हैं?

 ध  विदेश  भंडाकर  सें  उप-मंत्री  (श्री  सुरेखा-
 वास  सिह).  (क i”  att  (थे).  भारत

 सरकार  ने  यह  स्पष्ट  कर  दिया.  है  कि  संयुक्त

 राष्ट्र  प्रेक्षकों  की  कोई  उग्रा वश्य कता  नहीं  है।
 -अब  यह  सिने  छेना  कि  क्‍या  उन्हें  इस  क्षेत्र  से

 हटा  लिया  जाय,  सयुक्त  राष्ट्र  का  काम  है।

 ‘Batlding  of  Sulphuric  Acid  Plant  in
 Bhilai  Stee)  Plant

 2467,  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to  build
 a  sulphuric  acid  plant  at  the  Bhilai  Steel
 Plant;

 (9)  हाल  so,  the  total  production  capacity
 of  the  plant;  and

 (c)  the  total  expenditure  involved?

 “THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  Yes,
 Sir

 (०)  $s  Tonnes  per  day  expressed.  as:  100%
 Concentration  Acid.

 -  4c)  The  plant  is  being  installed  ona
 a

 turnkey  basis.at  a  quoted  price  of  Rs..77.48
 a  lakhs  including  £5,650  of  foreign  exchange.

 Indo-Pol isb  talks  regarding  I.  C.C.
 in  Vietaam

 2468.  SHRI  C.K.  CHANDRAPPAN

 WHT  the  Minister  of  EXTERNAL  AFFAIRS  _

 a  (SHRI  SURENDRA  PAL  SINGH)  :  (a)  No,
 9  (a):  whether.  during  his.  recent...  visit  to  -  ‘

 ‘(Poland  he  had.  discussion  with  tht  Polish  —s
 (७)

 B

 leaders  regarding  the  future  of  ‘the  Interna.  >
 Commiasi  fetonmn;  and

 i  aaah  EXTERNAL  APFAIRS

 94  ७.  २.  KRISHNAN:  :  Will:  the
 DEPUTY  MINISTER  IN  THE

 7
 Minister  of  STEEL  AND  MINES  be  p'cased

 7

 (b)  .  These  discussions  ere  of  &  confi-
 :

 dential  nature  atid  it.  would  not-be  is  public
 interest  to  disclose  their  contente,  0  t0-

 Opening  of  New  Emsbassien

 2469,  SHRI  ४,  P.  JADEJA::  .  ie

 Wil  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:  8

 (a)  whether  Government  are_  considering
 to  upgrade:  the  existing  and  open  new  Emba-  a
 ssies  in  South  and  Central  America;  and.

 (b)  if  $0,  when  efd  in  which‘country  2°

 THE  DEPUTY  MINISTER  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS.  .
 (SHRI  SURENDRA  PAL  SINGH);  (a)  Yes,  .
 Sir

 (0)  ह (4  has  been  decided.  to  set  upan
 Embassy  in  Panama.  The  question  of  opening.
 some  more  Missions  and  upgrading  others
 fs  under  consideration

 Difficulties  faced  by  Indians  in

 2470.  SHRI.D.  -P,  JADEJA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be  plea
 sed  to  state

 (a)  whether  Government.  have  received
 any  complaints  from  Indian  citizens  residing
 in  Central  American  countries  regarding delay  in  passport  renewats;  and

 (bj.  if-s0,  the  reaction  of  Government  -
 thereto.  ९

 THE  DEPUTY  MINISTER.  IN  THE
 MINISTRY  57  “EXTERNAL  कक  RS

 state;
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 (a)  whether  the  present  steel  distribu-
 tion  polcy  of  Government  is  not  beneficial
 to  the  small  scale  industries,  and

 (b)  if  so,  what  step:  Government  have
 proposed  to  ract.fy  the  position  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  (a)  Iti
 not  correct  that  the  present  steel  distribu-
 uuon  policy  is  not  beneficial  to  the  Small
 Scate  Industries.

 (b)  Does  not  arise

 Delay  in  completion  of  Sudamdth
 and  Moindth  Projects  of  National

 Coal  Development  Corporation

 2472.  SHRI  MUKHTIAR  SINGH
 MALIK  :  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whather  delay  in  the  completion  of
 Sudamdth  and  Moindth  projects  of  National
 Coal  Development  Corporation  has  been
 reported;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  (a)  Yes,
 Sur,

 (b)  The  main  reasons  for  the  slow
 progress  of  the  projects  are  the  delay  in
 receipt  of  vital  indigenous  equipment  by  the
 projects  as  well  as  a  general  shortage  of
 Tron  and  Steel.  Some  imported  equipment
 was  impounded  by  Pakistan  during  the  965
 war.  Difficult  Geological  conditions  imclu-
 ding  the  presence  of  gas  &  under  ground
 hot  water  have  also  been  responsible  for
 delay  tn  the  completion  of  Sudamdih  project
 Power  supply  has  also  becn  subject  to  heavy
 iaterruptions.

 Non-aligned  Nations  Conference

 3473,  SHRI  MUKHTIAR  SINGH
 MALIK  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 ta)  whether  there  is  a  miove  to  have
 weneatigned  nations  summit  in  the  near
 fitere,  and
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 (b)  if  so,  the  subyects  proposed  to  be
 discus.ed  in  the  summit  and  the  name  of
 the  country  where  the  summit  38  likely  to
 be  held  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  Yes,
 Sir,  m  1973.

 (b)  The  subjects  to  be  discussed  will  be
 decided  in  consultations  to  पड  held  to  prep-
 are  for  the  Summit  meeting  The  Summit
 meeting  is  proposed  to  be  held  in  Algiers,

 Casual  Labourers  in  Public  Undertakings

 2474  SARI  HARI  KISHORE  SINGH
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state:

 (a)  the  number  of  Casual  Labour  work-
 ing  at  present  in  Government  Undertakings,

 (b)  whethe  there  is  any  proposal  under
 consideration  of  Government  to  regularise
 there  services;

 (c)  the  number  of  casual  labourers
 whose  services  have  been  regularised  during
 the  last  one  year,  and

 {d)  the  tame  by  which  the  remaining
 persons  will  be  regularised  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K  KHADIL-
 KAR)  (a)  to  (a)  The  information  asked
 for  relates  to  both  the  Central  and  State
 Government  undertakings  and  डि  not  readily
 available.

 Import  of  Steet

 SHRI  HARI  KISHORE  SINGH  :
 SHRI  JAGANNATH  MISHRA  :

 2475,

 Will  the  Miniter  of  STEEL  AND
 MINES  be  pleased  to  stute  ;

 {a+  whether  Government  have  ary
 Proposal  under  consideration  to  isnport
 steel  from  foreign  countries;

 w  if  sa,  the  quantity  value  of
 Steel  likely  to  be  imported  during  the  years
 21  and  I973\Tds  anid
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 fc)  the  names  of  the  countries  from
 where  the  import  will  be  made  and  for
 whom  the  import  will  be  made  ?

 THE  MINISTFR  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  to  (०)
 Import  of  steel  is  made  by  the  canalising
 agencies/Actual  Users/Registered  Exporters
 or  their  nominees/Export  Houses,  Imports
 are  being  allowed  m  accordance  with  the
 Import  Policy  for  all  categories,  where  the
 material  8  not  adequately  available
 indigenously.  The  quantum  of  import
 depends  upon  the  demand  for  steel,
 indigenous  availability  of  steel  and  the
 availability  of  foreign  exchange  No
 precise  estimate  of  quantity  and  value  of
 the  steel  likely  to  be  imported  during  1972.
 73  and  1973-74  can  be  given  at  present
 However,  it  1s  anticipated  that  imports
 will  be  around  10  million  tonnes
 in  ‘1972-73,  and  iless  in  973  74,
 particularly  if  domestic  production  shows
 substantial  increases  in  1972-73,

 The  countries  from  which  steel  isi  mpor-
 ted  depend  upon  the  source  of  foretzn
 exchange  and  availability  of  right  type  of
 material,  Generally  steel  imports  are  fiom
 Japan,  U.K.,  USA,  USSR,  Holland,
 Poland,  Yugoslavia,  Crechoslovakia,
 Hungary,  Belguum,  France.  East  and  West
 Germany

 Change  in  the  Procedure  of  indenting
 and  Distribution  of  Iron

 and  Steel

 2476.  SHRI  HARI  KISHORE  SINGH  *

 will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state

 (a)  whether  Government  propose  to
 reviee  the  system  of  indentmg  and  distri-
 bution  of  Iron  and  Steel  in  the  country;

 (9)  af  so,  the  salient  features  thereof;
 and

 (c)  the  steps  taken  to  regulate  the
 disiribution  and  sale  of  defective  cuttings,
 re-rolladle  aad  other  scraps  ?

 ०६०  gee  ober
 OF

 STAY
 TE  IN  THE

 MINISTRY  SLEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  The
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 revised  system  of  indenting  and  distri-
 bution  was  notified  on  7th  April,  97
 There  is  no  proposal  at  present  to  revise  it
 further.

 (b)  Does  not  arise.

 (c)  The  Joint  Plant  Committee
 regulates  distribution  of  ai]  such  materte)s
 arising  at  the  Plants  through  the  Stockyards
 of  the  Main  Producers.

 Construction  of  Salem  Steel  Plant

 2477  SHRI  HARI  KISHORE  SINGH:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  the  construction  work  of
 the  Salem  Stzel  Plant  has  been  going  accor-
 ding  to  the  schedule;

 ७)  if  not,  the  reasons  thereof;  and

 (c)  the  total  amount  spent  so  far  on
 the  construction  of  this  plant  and  the  time
 by  which  ॥  will  start  functioning  and  total
 amount  likely  to  be  invested  in  this  project  ?

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  Work
 of  preliminary  site  preparation  has  alreacy
 commenced  at  Salem.

 (७)  Does  not  arise.

 (०)  So  far,  approximately  Rs.  70  lakhs
 have  been  spent  on  various  activities  inclu-
 ding  expenditure  towards  land  acquisition
 It  s  expected  that  the  Plant  would  be
 commissroned  by  1977278  The  total!  capital
 cullay,  presently  estimated  by  the  Consul-
 tants  at  about  Rs.  340  crores,  is  under
 exmination,

 Exploitation  of  Iron  Ore  of  Matangtoli

 2478.  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  any  steps  have  been  taken
 to  step  up  the  exploitation  of  iron  ore  at
 Malangtoh;  and

 fb)  if  so,  the  salient  features  thereof  7



 °°.  ‘a9  SHRI  BHOGENDRA  JHA:
 yon  SHRI.  SUKHDEO  PRASAD

 VERMA:

 Will  the  Minister  of  LABOUR  AND
 a  REHABILITATION  be  pleased  to  state

 ©  °°"  @)  whether  a  survey  conducted  in  the
 “.\"  JOhanbad-Jharia  coalfields  has  revealed  that

 a@majority.  of  the  coal  miners  develop
 respiratory  diseases  after  working  for  cer-
 tain  time;  and

 (b)  ‘whether  full  report  of  the  survey  has
 since.  been  received  and  what  steps  have  been

 ४  Be  ‘taken  (to.  protect  the  miners  from  such
 i>  diseases  2

 i,  -¢-..  THE  MINISTER  OF  LABUOR  AND
 "REHABILITATION  (SHRI  R.  K.  KHADIL-

 KAR)  ;  a)  and  (bo).  A  respiratory  morbidity
 bee  survey  was  undertaken  jointly  by  the  Rajen-

 “@ya  Memorial  Research  Institute  of  Medical

 ;  cis:  Research  Station,  Dhanbad,  under  the
 :

 guidance  of  Col.  R:  Viswanathan,  Emeritus
 ‘oi  §ejéntist,  Vallabhbhai  Patel  Chest  Institute,

 Delhi:  The  full  report  of  the  survey  is  not
 available.

 इस्पात  नीति  में  सुधार

 बातें  क्या  हैं.  ?

 “Sciences,  Patna,  and  the  Central  Mining»

 (a)  यदि  हो,  तो  तत्संबंधी.  मुख्य-मुख़्य.. .

 इस्पात  भर  ere  —  a  राज्य  :
 मंत्रों  (ओ  शाहनवाज  ॉ)  (क).  यह  कहना  .
 ठीक  नहीं  है  कि  इस्पात  के  वितरण  की.  ब्यान,

 _.मोती
 केवल  बड़े  उद्योगों  के

 लिए  ही  लाभप्रद  है  bo

 (ख)  और  (ग)  प्रश्न  नहीं  उठते  4  .  nee

 इस्पात  संयंत्रों  में  घाटा

 248l.  eft  एस०  एसे०  पूरी  :  क्‍या

 कौर  खाते  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  देश  में  इस  समय  सरकारी  तथा  गैर-

 सरकारो  क्षेत्र  में  कुल  कितने  इस्पात  संयंत्र  हैं

 तथा  उनकी  उत्पादन  क्षमता  कितनी  है;

 (@)  इन  में  से  प्रत्येक  को  कितना  घाटा

 हो  रहा  है;  और

 (ग)  उक्त  घाटे  को  पूरा  करने  के  लिये

 सरकार  ने  क्या  कार्यवाही  की  है  ?

 इस्पात  धौर  खान  मन्त्रालय  में  राज्य  मन्त्री

 (थ्री  शाहनवाज  खां):  (क).  पांव  मुख्य  इस्पात
 कारखानों  वी  पिण्डक  झूमता  निम्नलिखित
 सारणी  में  दिखाई  गई  है  foe

 Fe aeaeneenenmnenmennenenaneennmanmnnemmenenmassaanenmanmmcmsmememmemunmemeemmanel

 (छाल  वन)... (छाल  टन)
 सरकारी  क्षेत्र

 भिलाई  25

 ौदुर्गपापुरए  lo

 राउरकेला  ११.

 #इण्डियन  अंय रन  एण्ड  स्टील...
 कम्पनी...  jo”

 हाटा बायरन:  a



 _कम्पनी  व्सरेकेलों  और  सिलाई  के  कारखानों

 को  लोग  हुमा  है.  जेब  कि  दुर्गापुर  इस्पात  कारन

 खाने  को  20.40  करोड़  रुपये  की  हानि  हुईं  है  ।

 ' . बर्ष  1-72,  में  भी टाटा  आयरन  एण्ड  स्टीक

 कम्पनी  और  इण्डियन  आयरन  एण्ड  स्टील

 कम्पनी  को  लाभ  हुआ  है।  जहां  तक  अन्य  तीन

 कारखानों  अर्थात्‌  भिलाई,  दुर्गापुर  और  राउत-

 केला  का  सम्बन्ध  है  वर्ष  97i-72  के  हिसाब-

 किताब  को  अभी  अन्तिम  रूप  नहीं  दिया

 गया  है  और  सरकार  का  प्रनुमोदन  प्राप्त

 नहीं  हुआ  है  परन्तु  वर्तमान  संकेतों  के  अनुसार

 इस  वर्ष  इन  तीनों  कारखानों  को  हानि  हुई  है  ।

 (ग)  छाभदायकता  लागत,  उत्पादन  परि-

 मान  और  मूल्यों  पर  निर्भर  है।  हिन्दुस्तान

 स्टील  लिमिटेड  ने  अनुमान  लगाया  है  कि  वर्तमान

 कीमतों  और  उत्पादन  रास्तों  के  आधार  पर

 उसके  अधीन  तीन  सर्वतोमुखी  इस्पात  कारखाने

 लाभ  कमा  सकते  हैं  यदि  उनका  उत्पादन  स्तर

 भिलाई,  दुर्गापुर  और  राउरकेला  इस्पात  कार-

 खानों  की  स्थापित  क्षमता  के  क्रमशः  से  84

 प्रतिशत,  8  प्रतिशत  दौरे  63  प्रतिशत  से  बढ़

 जाय  तद॑नुसार  प्रबंधक  वर्ग  उत्पादन  को  तथा-

 a  aber  बढ़ाने  के  लिए  भरसक  प्रयत्न कर  रहा  है

 कौर  इस  दिशा  में  कई  कदम  उठाए  गये  हैं  qd

 °  पिछले  सालों  में  कम्पनी  को  अनेक  कारणों  से

 eran  हुआ.  है  जिसमें  क्षमता  का  अपर्याप्त  प्रयोग

 ght  सम्बन्धी  खच  को  प्रतीक  होना;  कुछ

 7
 -  कागजातों  में.  भारिक-मजदूर  सम्बन्ध  अच्छे  भ..

 होता  कौर  मूल्य  वृद्धि  आदि  शामिल  Beret  ey

 =  7  आंव रते  फण्ड  स्टील  कम्पनी  की  पूंजीगत  संबंधी  (क  (प्रशस्ति

 डाटा  आयरन  एण्ड  स्टील  ;

 क्यों  भ्रम  और  पुनर्वास  मंत्री  यह  अंजाने  को  कपा.
 2

 करेंगे  कि

 (क)  क्या  सरकार  नें  अखिल  भारतीय
 स्तर  पर  मान्यता  प्राप्त  प्रत्येक  श्रमिक  संघ  की

 सदस्य-संख्या  का  पता  लगाने  के  लिये:  कोई.

 सर्वेक्षण  किया  है;  और

 (ख)  यदि  हां  तो  उसकी  मुख्य  बातें  .

 क्‍या  हैं  ?  ae  cast  aa

 ate  पुन बास  अंको  गव
 %o  खाडिलकर)  :  (क)  हाल  ही  में  नहीं।

 (ख)  प्रश्न  नहीं  उठता  7  ४...

 कोयला  खानों  में  उत्पादन  हे

 2483,  श्री  |...  च्बन्व  कछवाय  क्या...

 इस्पात  और  खान.  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि

 (क)  इस  समय  देश  में  कोयले  की  कितनी

 खानें  सरकारी  क्षेत्र  में  हैं  और  कितनी:  गर  =
 सरकारी  क्षेत्र में  हैं;  कौर

 (ख)  उनमें  कोयले  का  बारीक  उत्पादन  7

 कितना  होता  है

 इस्पात  भोर  खान  मंत्रालय  में  राज्य  मस्ती

 (भो  शहुनवाश  सा):  (क):  देश  :में  B52  :

 कोयला  खासें हैं  जिनसें  से.  247  पब्लिक  सेक्टर...

 और  बाकी  604  प्राइवेट  सेक्टर
 ४.7

 &.2.. ल  1... ह  शौर  4$2.30.छाल.  हन  बा.)



 ae  कि  इस  समय.  देश  के  विभिन्न  आयुध

 .  कारें खानों  में  अधिक  भारतीय  स्तर  पर  कुल
 कितने  कर्मचारी  संघ  कार्य  कर  रहे  हैं  ?

 oo  Lig  और  पुनर्वास  मंत्री  (श्री  आर०  के०

 >  शांतिकर)

 कौर  एकत्र  की  जा  रही  है।

 Transfers  in  Employees’  Provident
 Fund  Organisation

 aggs,  SHRI  MD.  JAMILURRAH-
 "MAN:  Will  the  the  Min'ster  of  LABOUR

 “AND  REHABILITATION  be  pleased  to
 phe:  whether  some  of  the  Inspectors  in  the
 Genphoyees,  Provident.  Fund  Orgainsation
 gowtinue  to  be  posted  in  the  same  city
 for  such  ajong  period  as  7  years  like  in

 ngwore,,  while  other  Regional  Provi-
 -denit-Fumd.  Commissioners  are  transferring

 ““thgg&ampectors  every  one  to  two  years  ?

 7  THE  MINISTER  OF  LABOUR  AND
 >

 |  REHABILITATION  (SHRI  R.K.  KHADIL-
 “KAR):'  The  Provident  Fund  authorities

 ‘fave  reported  as  under

 -  :..:No  Inspector  in  any  city  is  working  for
 ag  jong  es  .l7  years.  Ordinarily,  Inspectors a  gse‘transferred  from  one  city  to  another

 after  a  period  of  three  years.  When  Ins-
 pectors  continue  in  the  same  city  over  three
 years,  their  jurisdictions  as  a  rule  are
 changed  ina  period  of  about  three  years.
 inter-regional  and  intra-regional  transfers !

 before  three  years  are  resorted  to,  as  a  rule,
 af  86  administrative  considerations.

 .P.  ह 3  and  Deposits  :  in  Secari-
 ties  by  D.M.S

 “2086  SHRI  MD.  JAMILURRAHMAN
 ill  the  Minister  of  LABOUR  AND  REHA-
 LITATION  :-be.plsnsed  to  state

 AUGUST  47,  yn

 eee.  ae  yen  ae  कछवाय  कण

 oan  और  पुनर्वास  मती  यह  बताने  की  कृपा

 सूचना  तत्काल  उपलब्ध  नहीं  है

 whether  approximately  &  _.sum  of
 has  not:  -been."invested.  in

 tempotary  eniployées:  have  ‘not'been  admit-  |
 ted  to  provident  Fund  memberships.  |

 (b)  whether  some  high  official  visited
 the  establishment  personally,  if  so,  on  what
 dates  he  has  visited  and  what  are  his  ‘reports
 in  the  matter;

 {c)  whether  he  reported  the  matter  to
 the  Government  regarding  this  default;  if
 not,  the  reasons  therefor;  and

 (d)  the  position  regarding  the  balance
 of  uninvested  amount  and  admission  of
 temporary  employees  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K.  KHADIL-
 KAR):  The  Provident  Fund  Authorities
 have  reported  as  under:

 (a)  The  Delhi  Milk  Scheme,  which  is
 under  relaxation  unccr  para.  79  of  the
 Employees’  Provident  Funds  Scheme,  ‘192,
 is  a  departmental  undertaking  of  the  Cen-
 tral  Government  and  its  employees  are
 covered  bv  the  Central  Government  Pension-
 cum-Gratuity  Rules.  Hence,  the  questicn
 of  investment  of  Provident  Fund  contri-
 butions  in  the  Centra]  Government  Securi-
 ties  as  per  the  standing  instructions  of  the
 Government  does  not  arise.

 The  part  time  staff  working  in  the
 Depot  ofthe  Delhi  Milk  Scheme  are  not
 covered  under  the  Employees’  Provident
 Funds  and  Family  Pension  Fund  Act,  1932.
 The  other  temporary  employees  of  this
 establishment  get  aJl  such  benifits  till
 their  confirmation  as  are  admissible  to.  the
 corresponding  categories  of  Central  Govern-
 ment  employees.  The  Regional  authorities
 have  asked  the  Delhi  Milk  Schenic:  to  Insure
 benefits  equivalent.  to  the  statutory  benefits
 in  respect  of  employees  leaving  their
 services  before  confirmation

 (b)  The  establishment  is  visited.  by  .
 the  Provident.  ‘Farid  ‘Inspector  a  regularly.
 A  visit  by  Assistant/Regional  Provident
 Fund  Commissioner  »  ह  .ndt:.  considered
 necessary,

 &)  शरद  fa)
 ia:

 iow  of:
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 Circulation  of  Seniorty  List  to
 Officers  and  Staff  in  Employees

 Provident  Fand  Organi-
 sation

 2487,  SHRI  MD  JAMILURRAHMAN  :
 Will  the  Minister  of  LABOUR  AND
 RFHABILITATION  be  pleased  to  state:

 (a)  whether  the  the  Civil  List  (sentority
 list)  has  not  been  circulated  to  the
 Gazetted  Offi-ers  and  staff  of  the  Emplo-
 yees’  Provident  Fund  Organisation  for  the
 last  several  years,  if  so,  when  tt  was
 circulated  fast  and  the  reasons  why  it  has
 not  been  circulated  since  then,

 (b;  whether  Departmental  promotees
 have  not  been  placed  as  per  ratio  fixed  siz
 50  per  cent  from  Departmental  and  50  per
 cent  from  direct’  recruitment  through  the
 Union  Public  Service  Commission

 (c)  whether  there  was  no  promotion
 of  Departmental  candidates  for  several  years
 and  d  rect  recruitment  only  took  pace  and
 instead  of  placing  departmental  promotees
 at  the  ratio  of  50  per  cent  to  $0  per  cent
 in  seniority  list,  the  Departmental  p  o-
 motees  have  been  placed  quite  at  the
 bottom  of  the  seniority  Inst  ,  and

 (d)  the  steps  being  contemplated  to
 set  right  the  irregularity  by  properly  placing
 the  departmental  candidates  7

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  २  K  KHADIL-
 KAR)  The  Provident  Fund  authorities
 have  reported  as  under  धा

 1  No.  During  the  last  few  years
 several  Senioritv.  Lists  pertaming  to  the
 Gazetted  Officers  and  staff  were  circulated.

 (b)  No.  Departmental  promotees  have
 been  placed  as  per  ratio  prescribed  im  the
 Recruitment  Rules  from  the  date  of  en-
 forcement  of  the  rotational  principle.

 (c)  Recruitment  to  various  cadres  is
 being  made  from  time  to  time,  subject  to
 availability  of  vacancies  in  the  appropriate
 quotas,  in  accordance  with  the  provisions
 of  the  Recruitment  Rules.

 @  Does  not  arise.
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 Coverages  ander  Employees  Provi-
 dent  Fund  In  Mysore

 2488.  SHRI  MD.  JAMILURRAHMAN:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state
 whether  large  number  of  establishment  in
 Mysore  have  not  been  covered  under  the
 Employees  Provident  Fund  from  the  dates
 they  are  actually  coverable  but  not  the
 contrary,  they  have  been  covered  from
 much  later  dateand  the  employers  have
 gone  scot  free  fromthe  lability  of  the
 Provident  Fund?

 THE  MINISTER  OF  LABOUR  AND
 RLHABILITATION  (SHRI  R.K  KHADIL-
 KAR).  The  Central  Provident  Fund  Commi-
 ssioner  has  reported  that  one  case  has  come
 to  his  notice  and  that  suitable  instruc-
 tions  have  been  issued  to  the  Regional
 Commissioner,  Mysore  to  ensure  that  the
 establishment  1s  covered  from  the  correct
 date,  retrospectively  if  necessary,  in  accor-
 dance  with  orders  and  instructions  ss.ed
 on  the  subject

 Selection  of  candidates  by  Industries
 through  0  G.  EL.  &  T,

 Aptitude  Tests

 2489.  SHRI  J  MATHA  GOWDER  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleas:d  to  state  :

 (a)  the  de‘ails  of  2  imdustries  that
 have  so  far  used  the  Directorate  General
 of  Employment  and  Training  Aptitude
 Tests  for  selection  of  Apprentices  im  thier
 organisations,  and

 (b)  the  Engineering  industries  and
 regtons  in  which  aptitude  testing  programme
 has  6  en  introduced  for  selecting  suttable
 candidate  apprentices  under  the  Apprentices
 Act,  96  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRIR.K  KHADIL-
 KAR)  (a).  A  statement  ts  attached,

 {b)  Any  Industry  desirous  of  using
 Directorate  General  of  Employment  and
 Training's  aptitude  tests  for  selection  of
 apprentices  is  free  to  avail  of  this  facility
 and  as  such  the  question  of  introduction
 of  the  programme  in  specific  Industries  and
 rogions  does  not  arse,



 nd  ‘Training’s  Aptitude.  Tests.  for

 of  “Apprentices  in  ‘their  Organi-

 As,  Indian  Airlines  Corporation.

 Ok  Ashok  Leyland,  Madras.

 AR  The  Premier  Automobiles  Ltd.,
 “Bombay.

 he  Productivity  Council,  Madras.

 oo  *  Se  Kirkosker  Electric  Co.,  Bangalore.

 on  Dethi  Cloth  Mills,  Delhi.

 od  Ahamdabad  Electricity  Limited.
 Ahamdabad.

 a  Mysore  Kirlosakar,  Mysore.

 Bhérat  Earth  Movers;:..  Mysore.

 12  Anup  Engincering  Ltd...  Ahamdabad.  yr

 Experts  assigned  to.D.G.E..&  T.

 2490..  SHRt  J..  MATHA  GOWDER  :
 Will  the.  Miniser  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  _

 (a)  the  nationality  of  the  three  Experts
 assigned  to  D.G.E.&  T.  in  the  field  of
 Employment  Market  Information,  Manpower
 Assessment  and  Planning  and  Vocational
 Guidance;

 (b)  since  when  they  are  in  their  posts;
 and

 (c)  how  far  their  expertise  has  helped
 the  Government  in  the  above-mentioned
 three  fields  ?

 THE  MINISTER  OF  LABOUR  AND
 9  Hindustan  Aeronautics  =  Ltd,  REHABILITATION  (SHRI  R.K.  KHADIL-

 Lucknow.  KAR)  (a)  and  (b)  :

 Field  Nationality  Date  from  which
 ba oe  of  Expert.  assigned  and  period  ~

 Soon
 Employment  Market  Australian  From  L4I971  for

 “information  12  months,

 z  ‘Manpower  Assessment  American  From  13.7,1971  for
 wod  Planning  2  months.

 “s,  dil)  Vocational  American  From  26.7.1971  from
 ;  Guidance  I8  months.

 {c):  During  their  stay,  the  first.  two
 experts  collected  the  requisite  information,

 “field  visits  and  have  had  discussions
 withthe  appropriate  authorities  and  organi-
 Sations..

 body  ‘their  recommendations,  are  awaited

 use  in:  improvement  of  these  programmes
 be  gauged  only  after  the  reports  are

 pecétved  by:  the  Govertiment  of  :  India:  ‘from
 the  International  Labour  Organisation  and

 ‘the  suggestions  made  therein  have’  betin:  exa-
 mined,  The  third  expert  has  yet  to  complete

 “his  ttuily  and  ‘investigations  of’  the

 Their  final  reports,  which  would

 t@  which  their  expertised  will  be

 the  three.
 _—

 ‘Sector  Steel  plants  has:  been

 Target  of  production  in  Public  Sector
 Steel  Plants

 ee  249i.  SHRI.SHRIKISHAN  MODI
 SHRI  RAM  PRAKASH

 Will.  the  Minister  of  STEBL  A
 MINES  be  pleased  to  state  .i

 (a).  whether.  the  target  of.  product  of



 Jf
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRI
 SHAHNAWAZ  KHAN)  :  @)  The  targets
 of  production  in  respect  of  the  public  sector
 steel  plants  at  Bhilai,  Durgapur  and  Rourkela
 under  Hisdustan  Steel  Limited  for  the  years
 497]  and  1972-73  are  indicated  below  :

 {In  000°  tonnes)

 SRAVANA  2%,  4894  (SAKA)

 Target  for  Target  for
 1971-72  1972673

 Steel  Saleable  Steet  Saleable
 Ingots  Steel  Ingot  Steel

 Bhilai
 Steel
 Plant  2200  720  2250  790

 Durgapur
 Steel
 Plant  4350  877  i000  722

 Rourkela
 Steel
 Plant  490  999  250  890

 It  will  be  noticed  that  while  the  targets
 of  production  in  the  case  of  Bhilai  Sicet
 Plant  for  1972-73  are  higher  than  those  in
 1971-72,  they  are  lower  in  the  case  of  the
 other  two  Plants.

 (b)  The  targets  of  production  for  1972-73
 are  based  on  a  realisitic  assessment  of  pro-
 duction  possibilities  taking  into  account
 technical  and  other  constraints  and,  in  the
 case  of  Durgapur  Steel  Plant,  the  adverse
 effect  on  production  of  the  continuing
 disturbed  industrial  relations  situation.

 Chinese  Commumication  received  through
 Sri  Lanka

 2492.  SHR!  SHRIKISHAN  MODI  :
 SHRI  PILOO  MODI;

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  High  Commissioner  of
 Sri  Lenka  in  New  Delhi  handed  over  a  letter
 from  the  Chines’  Prime  Minister  to  the
 Prime  Minister  of  lodla;  and

 3)  whether  there  indication  that
 hetd  between  India  and  China

 friden  Answers  430

 to  normalise  relations  between  the  two
 countries  2

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURINDRA  PAL  SINGH):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Blackmarketing  In  distribation
 of  Steel  to  States

 2493,  SHRI  ARVIND  NETAM:  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  Government  of  India  are
 aware  of  the  fact  that  blackmarketing  ts
 still  going  on  in  the  distribution  of  steel  in
 various  states;  and

 (b)  if  so,  what  measures  Goverment
 propose  to  take  to  check  the  blackmarketing?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES(SHRI
 SHAHNAWAZ  KHAN)  :  (a)  There  is  no
 statutory  control  on  any  item  of  iron  and
 steel.  However,  some  reports  have  been  recei.
 ved  by  the  Government  about  steel  materia's
 alloted  to  the  actual  users  and  consumers
 being  sold  in  the  open  market,

 (b)  Regional  Offices  of  the  Iron  and
 Steel  Controlter  have  been  set  up  in  different
 parts  of  the  country  and  one  of  their  func-
 trons  is  to  check  misuse  of  steel.  The  Iron  and
 Steel  (Control)  Order  has  also  been  amended
 to  provide  that  utilisation  of  stee!  for
 purpose  other  than  those  for  which  steel  is
 allocated  or  apptied  for  is  a  vpilation  of  the
 Contral  Order  and  this  would  attract  the
 penal  provisions  of  the  Essential  Commodi-
 ties  Act.  In  investigatine  such  complaints,
 the  assistance  of  the  C.B.I.  is  also  being
 taken  in  suitable  cases.

 Setting  up  of  a  Steel  Plant  In
 Madhya  Pradesh

 2494,  SHRI  ARVIND  NETAM  :
 SHRI  RANA  BAHADUR  SINGH:

 Will  the  of  $TER
 be  papery

 $TERL  AND  MINES



 (a)  whether  Government.  0४086  to  set
 DP  Some  more  Steel  Plants  in  the  country

 -  during  the  Fifth  Five  Year  Plan  period

 "Qf  s0,  “whether  Government  purpose
 -  ‘to  set  up  a  steel  plant  in  Madhya  Pradesh

 8807

 ‘THE  MINISTER  OF  STATE  IN  THE
 ,  MINISTRY  OF  STEEL  AND  MINES
 {SHRI  SHAHNAWAZ  KHAN):  (a)  and
 (b)  ‘The:  preparatory  work  in  connection
 with  ‘the  Fifth  Plan  Steel  development  pro-
 gramme  has  been  taken  in  hand.  It  is  too

 ‘early  to  indicate  details  at  this  stage.  The
 locational  advantages  of  suitable  sites  in
 Madhya  Pradesh  will,  however,  be  kept  in

 "view:

 Part-Time  Training  Programme  for
 Workers  through  Industrial

 Training  Institutes

 2496.  SHRI  P.A.  SAMINATHAN  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state

 (a).  whether  the  revised  scheme  for  the
 part-time  training  programme  of  the  exis-
 ting.  workers  for  upgrading  and  updating
 their  practical  skill  as  well  as  knowledge  is
 being.  implemented  on  a  country-wide  .  basis
 through  Industrial  Training  Institutes  as
 recommended  by  the  National  Council  for
 Fraining  in  Vocational  Trades  in  November,

 :  1971;

 _'s.  (b)  if  mot,  the  reasons  for  the  delay  ?

 THB  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR)  :  fa)  and  (b)  State  Government  have
 already  “heen  requested  in  April
 take  necessary  steps  for  the  implementation
 ‘OF  the  revised  Scheme

 “Losses  to.Mining  and  Allied  Machinery
 “Corporation

 SHR?  RAM  PRAKASH  :  Will  the 2497

 972  to

 of  STEEL  AND  MINES  be  pleased.

 5

 (b)  if  80,  the  reasons.  thereat  :?

 THE  MINISTER  OF  STATE  IN:  THE  |
 MINISTRY  OF  STEEL’  AND  “MINES.
 (SHRI  SHAHNAWAZ  KHAN)  ta)  MAMC
 went  into  production  in  1964-65;  and  it‘hes
 been  incurring  losses  sittce  then.:  Til.  the
 end  of  1972-72  the  cumulative  loss  incu-
 rred  by  the  Company  amounted  to  Rs.  36
 42  crores,

 (b)  The  reasons  why  MAMC  has  been
 incurring  continuing  losses  are:-

 (i)  serious  shortfalls  in  the  anticipated
 demand  of  coal  mining  equipment
 for  which  the  unit  was  essentially
 set  up;

 (ii)  long  gestation  period  for  engince-
 ring  projects  of  this  nature  manu-:
 facturnig  highly  sophisticated
 equipment;

 heavy  burden  of  interest  on  loans
 :  taken  from  Government  to  meet

 cash.  losses;  and

 (iv)  slow  build  up  of.  production  due  to
 labour  problems  and  mangerial
 deficiencies.

 Realisation  of  arrears  from  Pakistan

 2498.  SHRI  RAM  PRAKASH  :  Will.
 Minister  of  EXTERNAL  AFFAIRS  be  plea-
 sed  to  state;

 (a)  the  particulars)  of  amount  which.
 Pakistan  owes  to  India;  and

 (b)  the  steps  proposed  to  be  taken  to
 realise  this  amount  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  The
 exact  amount  of.  Pakistan's  debt  on  account’:
 of  partition.  and  other  itemy  ‘has.  been  the
 subject  of  prolonged  negotiations  “with
 Pakistan.  No:  agreed  settlement  ‘has;  how~'
 ever,  been?  reached,
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 Provision  of  Jobs  to  ‘Warkers  Un-
 employed  due  to  Power  Crisis  -

 in  Gujarat

 3499.  SHRI...  PRABHUDAS  ae  PATEL
 Will.  the  Minister  of  LABOUR  AND

 REHABILITATION  be  pleased  to  state:

 (a)  whether  all  the  workers  in  Gujarat
 who  had  been  rendered  job-less  during  the
 power  crisis  which  had  forced  so  many
 mills  to  close  down  have  been  provided
 with  jobs;

 (b)  if  not,  how  many  labourers  are
 still  there  who  have  not  been  provided  with
 employment;

 (c)  how  many  mills  are  still  closed;  and
 (d)  the  steps  the  Union  Ministry  is  taking,

 to  absorb  all  the  retrenched  labourers  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR)  :  (a)  to  (b)  The  matter  falls  essentially
 in  the  State  spheie.

 Communications  from  African
 Countries  and  Egypt  re:

 Indo-Pak  Summit

 2500.  SHRI  PRIYA  RANJAN  DAS
 MUNSI  :

 SHRI  M.  C.  DAGA:

 Will  the  Minister  of  EXTERNAL  AFFAIRS.
 be  pleased  to  state:

 (a)  whether  the  African  countries  in
 general  and  Egypt  in  particular,  have  commu-

 ‘nicated  their  feelings  to  Government  after
 Indo-Pak  Summit  in  Simla;  and

 (b)  if  so,  the  nature  thereof  ?

 THE  DEPUTY  MINISTER  बच .  THE
 MINISTRY  OF  EXTERNAL.  AFFAIRS

 -(SHRI-SURENDRA  PAL  SINGH).  (a)  Yes,
 Sir,  al

 ६)  -The  Indo-Pakistan  Summit  talks  in
 Simla  have  been  generally  evaluated  ase

 “positive  development  which  will  help  in  the

 SRAVANA  26,  yooq  (SAKA)

 establishment  of  .  peaceful
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 ~  Minister,  as  also.  through:  other  channels,
 her  appreciation  of  the  results  achieved,  and  -
 of  the  efforts.  made.  by  India  towards.the

 relations:  with
 Pakistan.

 ad

 Demands  of  Workers.  of  Indian  Iron.
 and  Steel  Co,  taken  over  by

 Government

 301.  SHRI  PRIYA  RANJAN:  DAS  |
 MUNSI

 3  .
 SHRI  INDRAHT  GUPTA

 Will  the  Minister  of  STEEL.  AND.
 MINES  be  pleased  to  state  ;

 (a)  whether  workers  of  the  Indian  Iron
 and  Steel  Company  have  placed  any  demands
 before  Government  after  it  was  taken  over
 by  Government;

 (b)  if-so,  the  main  features:  thereof;  and
 (c)  the  action  taken  by  Government  in

 the:  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  ANDMINES
 (SHRI  SHAHNAWAZ  KHAN)  (a)
 No,  Sir.  a

 (0)  and  (0)  Do  not  arise.

 Compensation  to  Morena:  Panjreh  Coal  Fields.

 2502.  SHRI  RANABAHADUR  SINGH  :
 Will  the  Ministér  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  a  number  of  cases  of  pay-
 ment  of  compensation  are  still.  pending  .  in

 regard  to  Morena  Panjreh  Coal  fields;  and

 (b)  ४  so,  the  reasons  thereof  and  ‘the
 .steps.Government  propose  to  take  to  exnedite
 payment  of  compensation?

 THE  MINISTER  OF  ‘STATE  IN  THE
 MINISTRY  OF  STEEL;  AND  MINES(SHRI  |
 SHAHNAWAZ_  KHAN)...  (a)  and  (७):  There
 is  no  coal  field  knowh'as  Morena  Pasijreh..
 Coal:  field  in  respect  .of:  which:  payment.  of  a

 a  Compensation  is  pending,  An  area  of  99:
 establishment.  of

 pene
 peace  in  thesub-

 oo
 tenancy  fh



 payments  were  made  to  them.  Out:  of..  the

 “three:  remaining  tenants,  two  ‘have  |  now
 fidtnished  “mutation:  orders’  and.  steps  are

 .  being  taken  to  make  payments  to  these  two
 ‘tenants.  Payment  to:  the  third  tenant  would

 ay.  soon  as  mutation  papers  are

 ‘Coal  Deposits  in  Madhya  Pradesh

 oh OP503  SHRI-RANABAHADUR  SINGH
 Wl  the,  Minister  of  STEEL  AND  MINES

 S  be:  pleased  to  state  :

 a  (gq)  the  ratio  of  Coal  recently  discovered
 ott  the  -Deori  Ujjain  region  of  Sidhi  Distict

 in  ‘Madhya  Pradesh  and  how  its  quality
 -@ompares  with  coal  found  in  Morena  and

 Mahadaiya  coal  fields:  and

 (b)  the  extent  of  this  new'y  discovered
 :  deposit:  ?

 i  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL.  AND  MINES
 SSHRIt.  SHAHNAWAZ  KHAN)  :  (a)  As  8
 result  of  investigations  carried  out  by  the

 Geological  Survey  of  India,  26.64  million
 tonnes  of  coal  has  been  estimated  in  Deori-
 Ujjaini  region  of  Sidhi  district,  Madhya

 ‘Pradesh.  The  coal  is  of  inferior  Class  IH
 *-Gategory..  The  quality  of  coal  in  Morwa  and
 -  Mahadaiya  region  is  Class  Il  to  Class  वा
 “-andis  thus  slightly  better  than  in  Deori

 “‘Wijaini  region.  Coal  seam  being  mind  im
 Morwa-Mahadaiya  region  is  the  Turra  seam
 “with  ‘thickness  of  6  to  7  metres

 =  (b)Deori  Ujjaini  deposit  has  an.  arial
 extent  of  10  sq.  kilometres,

 Geological  Survey  of  Madhya  Pradesh

 2504,  SHRI-RANA  BAHADUR  SINGH
 ¢  Minister  of  STEEL  AND  MINES

 90  to.  state

 fhe  ‘present  state  of  progress  in  carry:

 shis  sutvey  7

 Rts  except  three  execiited  sale  ‘degdsand
 —

 Sétalied  geological  survey  of  Sidhi:  -which'they  have:  alteady
 Districts  in  Madhys  Pradesh;  researches:  somietitne

 THE  MINISTER:  GF:  ‘STATE  IN-THE  |  a
 MINISTRY  OF  STEEL  AND  MINES-(SHRI_
 SHAH  NAWAZ  KHAN):  :  (a).and  २७)  ६  Sys-.
 tematic  geological  mapping  over  an  area  ‘of.  -
 250  sq..km.  ‘has  been  carried  out  in  Sidhi
 district  during  ‘1968-69,  Systematic  ‘mapping
 will  be  continued’  in  Sidhi  ‘and  also  in.
 Sarguja  districts  during  the  field  season
 1972-73  with  a  view  to  study  the  Bijawars
 with  special  reference  to  base  metal  minerali-
 sation  along  the  Son  Narmada  linement.
 Preliminary  surveys  for  sillimanite  carried
 out  near  Pipra  have  not  revealed  encourag-
 ing  results,  The  bauxite  occurrances  from
 Sarguja  district  viz,  at  Jarangpai,  Sitonga,
 Jairampat  areas  etc.  were  examined  in  i969-
 70.  Inferred  reserves  of  about  4.5  million
 tonnes  have  been  estimated.  Further  investi-
 gation  by  pitting  is  in  progress  and  drilling
 in  the  area  will  also  be  taken  up

 Geological  mapping  is  expected  to  be
 completed  by  I976-77,  The  mineral  investi-
 gation  is  a  long  range  programme  and  is
 expected  to  continue  even  in  the  Fifth  Five
 Year  Plan

 Exploition  of  Sulphur  Rich  Coal  in  Assam

 2505.  SHRI  S.  C.  SAMANTA:  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state

 (a)  whether  Government  have  prep-
 ared  any  plan  for  the  commercial  exploit-
 ation  of  sulphur-rich  coal  of  Upper  Assam;
 and

 (b)  whether  Government  propose  to.
 assist  pilot  plant  level:  fesibility  studies  of
 converting  this  coal  into  synthetic  crade  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  (a)  The
 Council  of  Scientific.  and  “Industrial  Resea
 teh  have  proposed  ‘the:  setting  “up  ‘of a
 pilot  plant  ‘at  ‘the  Central  Fuel  Kesdaroh
 Institute  at  Jealgora  to  ‘test:  ‘the  feasibilig:
 of  coal  to  oil  conversion  technology  on...

 <Q)  the  broad  ‘findings  of  the  present’  :  bet
 wt  girvey  and  how  long  it  wilt  take  to  complete:



 2506.  SHRI  S.C.  SAMANTA  :
 the:  Mittister  sof  SUPPLY.  ‘be  pleased

 .  state  ~

 (a)  the.  percentage.  of  various.  supplier
 winder  the  Ministry  which  are  still  being

 imported  and  their  value  in  terms  of
 Indian  rupee  including  freight  and  customs
 duty,  if  any;  as

 (b)  the  time  by  which  the  Ministry
 thinks  they  shail  be  able  to  switch  over  to
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 स्कूल  cent  indigenous  ‘sapplies

 (c)  the  effort  being  made  “ih  th
 is

 a

 direction;  and:*  ©

 (9)  the  reasons  for  the.  delay  ?

 THE  MINISTER  OF  SUPPLY.  (SHRI
 D..R.  CHAVAN)  (a)
 totat  purchases.  the  value  of  ‘the  imported
 stores  and  the  percentage  the  imported
 stores  constitute  of  the  total  purchases
 made  during  the  last  three  financial  years
 are  as  ‘under:—

 he  लिप  मर

 Percentage  imported Value  of  total  Value  of  imported  the

 Year  Purchases  stores  stores  constitute.  of  the
 (in  Rs.  crores)  |  (in  Rs.  crores)  total  purchases  made

 1969-70  69.67  267.88  38.38%

 1970-71  745.73  227.43  30.50%

 1971-72  (Provisional)  006.58  253.81  25.22%

 (b)  It  is  not  possible  to  say  when  cent-
 per-cent  switch  over  ta  indigenous  supplies
 can  be  achieved.

 (c)  Although  this  Department  is  not
 directly  concerned  with  the  question  of
 import  substitution,  yet  all  efforts  are
 being  made  to  locate  indigenous  sources
 of  supply  Yor  stores  which  were  ‘hitherto
 being  impoted.

 (d)  Does  not  arise  in  view  of  the
 replies  gives  to  parts  (b)  and  (c)  of  the
 Question.

 लोहा  नर  कोय कां  उद्योगों  के  लिए  एक

 संस्था  का  गदग
 =

 2507  थी  चक्कियों  प्रसाद:
 :  थीं  भग शाह  प्रयोग  :

 ॥
 é  की  कृपा  करेंगे  कि  $  :  :

 (ल)  यदि  हां,  तो  उसकी.  मुख्य  बातें
 क्‍या  हैं?

 इस्पात  और  छात्र  संज्ञा लय  में  राज्यमंत्री

 (भी  शाहनवाज  सा):  (क)  और  (ख)
 अभिप्राय  इस्पात  तथा  कोकिंग  कोयले,  लौह.
 खनिज,  मैगनीज  खनिज  आदि  जैसे.  संसद  e
 आदान  उद्योगों  के  पिएं  एक  होल्डिंग  क़ासमी
 बनाने  के  सरकार  के  निर्णय  से  है।

 होर्डिग  कम्पनी  की  अभी  स्थापना  की:

 :  जाती  है।  सरकारी  क्षेत्र  में  इस्पात,  लौह:  .

 खनिज,  कोकिंग  कोयले  और  मसह  ईटों  के

 'उपक्रमों  के.  संभी  शेयर,  होल्डिंग  कम्पनी  के

 :  होंगे  ।  यह  कम्पनी  इस  उपक्रमों  के  कार्य  में

 oe
 जसी  कंपनियों  में  सरकार  के  सभी...  शेयर  भी

 क्या  इस्पात  और  ज्ञान  मंत्री  यह  बताने
 की  कस  कम्पनी  के:  इस

 कम्पनी  सरकारी  क्षे

 :

 के  वित्तीय  संस्थानों  के
 7

 होंगे.  मह...

 इस्पात  का  उत्पादन  करने  जले  छोटे  संगठनों  के-

 the  value  .of  the



 =  49  Wine  dnneite

 :  a  मनोनीत.  प्रतिनिधि  के  रूप  में  भी  कार्य

 oes  करेगी  यह  कम्पनी  अन्य  बलों  के  साथ-साथ

 a  विकास  के.  लिए  दीर्घकालीन  कार्यक्रम  भी  तैयार

 |  करेंगी,  बचत  को  उद्योगों  के  धौर  विस्तार  के

 छ्  लगायेगी  |  आवश्यक  प्रौद्योगिक  परिवर्तनों

 aa  और  नवीन  प्रक्रियाओं,  अनुसंधान  और  विकास

 -  कार्यक्रमों  में  कारयर  ढंग  से  घन  कू गायेगी  और

 अपनी  सहायक  कम्पनियों  में  समन्वय  स्थापित

 ae  करेंगी  ओर  उसके  संचालन  की  देखभाल  करेगी  ।

 oa  एड्स  कंपनी  का  उद्देश्य  बर्टीकेंख  इंटीग्रेशन  द्वारा

 on  ईकॉनमी  प्राप्त  करना  और  कम  से  कम  लागत

 से  समन्वित  वृद्धि  सुनिश्चित  करना  है।  कौर

 यौरे  हंजार  किये  जा  रहे  है।

 छीन  के  अधिकार  में  भारतीय  क्षेत्र

 2508.  शी  धन शाह  ब्र चान:  क्‍या  विदेश

 मंत्नी  यह  बताने  की  कृपा  करेंगे  कि  :

 7  (8)  क्‍या  चीन  के  अधिकार  में  भारत

 .  का  कितना  क्षेत्र  है;

 (ख)  क्‍या  ऐसा  भी  कोई  भारतीय  क्षत्र

 है  जिस  पर  पाकिस्तान  ने  अधिकार  करके  चीन

 के  दे  दिया  है;  और

 fate  हाँ,  तो  इस  क्षेत्र  का  क्षेत्रफल

 कितना  है.  तथा  इसे  कब  दिया  गया  ?

 विदेश  मंत्रा हूप  में  उप-सूत्रो  (६ 1  सुरेश
 वॉल  सिंह)  :  (क).  इस  समय  लाख  में

 करीब  14,500  बर्गे मील  के  भारतीय  इलाके
 पर  चीन  का  गैर  कानूनी  कब्जा  है।

 (ख)  जी  हां  q

 oo  (ty  काश्मीर  में  20(0  वर्गमील  से  कुछ
 Q  अधिक  भारतीय  क्षेत्र  पाकिस्तान  ने  1963  के

 a  लभान्वित  स्टील  सीमा,  समिति  के  अन्तर्गत
 सैर  को नमी  तौर  पर  चीन  को  दे  दिया  था।  sige
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 (क)  कितने  अतिशेष  सरकारी  उपकरणों

 ओर  वाणिज्यिक  विभागों  में.  श्रमिकों  को.

 प्रबन्ध  में  प्रतिनिधित्व  11. , इ  गया  है;

 ख)  शेष  सरकारी  उपक्रमों  और  वाणी-

 ज्यिक  विभागों  में  उन्हें  कब  तक  प्रवीण  में

 प्रतिनिधित्व  दिया  जायेगा  ?

 ह;  ौर  वनवास  मंत्रो  (भी  कार  we

 साहिर  )  :  (क).  सरकार  ने  कामगारों  के

 प्रतिनिधियों  को  परख  के  आधार  पर  व्यापारिक

 उपक्रमों  को  छोड़कर  कुछ  सरकारी  उपक्रमों  के

 प्रबन्धक  बोर्डों  में  नियुक्त  करने  की  एक  योजना

 आरम्भ  करने  का  निर्णय  किया  है।  सर्वप्रथम

 इस  योजना  को  हिन्दुस्तान  एन्टी बायोटिक्स
 लि०  पिम्परी  में  कार्यान्वित  करने  का  निर्णय

 किया  गया  है।

 (ख)  क्योंकि  योजना  को  परख  के  आधार

 पर  आरम्भ  किया  जा  रहा  है,  इसलिए  कोई
 समय  सीमा  निर्धारित  करता  जिसमें  सारे

 सरकारी  क्षत्र  के  उपक्रम  इस  योजना  के  परि-
 चालन  में  लाए  जाएंगे,  समयपुर  है  ।

 बिहार  में  प्राईवेट  कोयला  खानों  पर  केन्द्रीय

 असम  विधियों  का  लागू  किया  जाना

 2510.  भरी  मूलचन्द  डागा  :  क्या  अभी  ओर

 पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या.  केन्द्रीय  सरकार  की  श्रम

 विधियां  बिहार  राज्य  में,प्र।इवेट  कोयला  खातों

 पर  साथ  होती  है;  और

 (ख)  यदि  हाँ,  त  वर्ष  970  हां..

 1971  में  श्रम  विधियों  का  उल्लंघन  करते  पर

 कुल  कितने  चालान  किये  गये  ?

 |  श्भस  और  पुनवासी  मंत्री  (भरी  कारत  Bo:  '
 खाडिलकर)  :  (6)  जौ  हां  va
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 Industrial  Strikes.  in  97I-72.

 \.  2512,  SHRI  SUKHDEO  PRASAD
 VERMA:
 AND  REHABILITATION  be  pleased  to
 state:

 (a)  the  total  number  of  Industrial  strikes
 in  the  country,  State-wise,  during  the  year

 _ 1971-72;  and

 SRAVANA  26,  894  (SAKA)
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 {b)  ‘the  mumber  of.  workers  involved
 therein  Po

 THE  MINISTER  07  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR).  (a)  and  (b)  :  The  attached  statement
 gives  the  available  provisional  information
 regarding  the  total  number  of  strikes‘  in  the  —
 country,  State-wise,  and  the  number:  of
 workers  involved  in  these  strikes  during
 January,  i97l  to  June,  972

 Statement

 Provisional  information  regarding  the  number  of  strikes  in  the  country,

 state-wise,  during  January  1971  to  June  (1972  and  the  number  of
 workers  involved  in  these  strikes.

 Number  of  workers

 A  Ore  rt

 State/Union  Number  of  strikes
 Territory  involved.

 -  ;
 Rane

 !.  Andhra  Pradesh  है  74369

 2.  Assam  27  23853

 3.  Bihar  272  9735

 4.  Gujarat  72  4662

 5.  Haryana  AY  42407

 6.  Himachal  Pradesh  3  «787

 7..  Jammu  &  Kashmir  8

 8,  Kerala,  302  2160'3

 9.
 Madhya  Pradesh  207  48724

 “40.  Maharashtra  982  362202

 की,  Manipor  CN  Ne



 .  Chandigarh  3

 :  Delhi  64

 “  Goa,  Daman  and  Diu  23

 eH  .  '  24.  Pondicherry  |  650

 Automation  Committee  Report

 25I3.  SHRI  SUKHDEO  PRASAD  VERMA
 SHRI  BHOGENDRA  JHA

 Will  the  Minister  of  LABOUR  AND

 ‘REHABILITATION  be  pleased  to  state  :

 (a)  whether  ‘the  Automation  Committee
 ee  has  since  submitted  its  report;  and

 tb)  if  so,  its  main  recomendations  ?

 a  THE  MINISTER  OF  LABOUR  AND
 -*  YREHABILITATION  (SHRI  R.K.  KHADIL-

 “RAR).  (8)  Yes

 “ea  (Bb)  Copies  of  the  Report  have  been
 7  supplied to.

 the  Parliament  Library

 Strike  Notice  by  H.A.L.  Trade  Unions

 ae  2514,  SHRI  M..S.  SIVASAMY  Will
 8  the:  Minister  of  LABOUR  AND  REHABI-
 ‘»  LITATION  be  pleased  to  state  :

 {a)  whether  the  representatives  of  all
 the  recognised,  Trade  Unions  of  HAL  comp-
 ‘Sex  in  the  country  gave  strike  notice  to  the
 ‘managements  during  the  month  of  July;

 Ab)  whether.  the  talks

 +  REBABILITATION{SHRI  RK.

 between  the
 ‘workers  ‘and  ‘the  management.  had  failed;

 er  30,  the  nature  cf  the  talks.  held.
 the

 ris steps:  taken  by  Government  in  gifts  of  rice  from  internat
 i  “Were  originelly  meant  for.  Bangladesh  लल

 THE  MINISTER  OF  LABOUR  AN
 ५

 KAR).  (a)  to.  (c)  :  The  ‘matter  falls  in  the
 State  sphere.

 Supply  of  Food  to  Bangla  Desh

 2515.  SHRI  C.K.  JAFFER  SHARIEF  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (8)  the  total  qnantity  of  wheat  supplied
 to  the  Government  of  Bangladesh  af:er  the
 recent  Indo-Pak  War;

 (bo)  the  terms  and  conditions  of  the
 supplies  made;  and

 (c)  the  quantity  of  other  foodgrains
 supplied  to  Bangladesh  by  our  Government
 since  May,  97]  and  the  cost  and  the  terms
 and  conditions  of  such  supplies  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  .OF  EXTERNAL  AFFAIRS
 {SHRI  SURENDRA  PAL  SINGH):  (8)  and
 (b)  ‘0,000  tonnes  of  wheat  have  already
 been  delivered  to  Bargladesh  as  a  grant.  An
 additional  quantity  of  50,000  tonnes  of
 wheat  is  being  supplied.at.the  instance  of

 _UNROD.  on  payment  by:  them  in  dee  course.
 Delivery  of  these  additional  supplies  js’  65०

 >

 pected  to.  be  completed.  by  25th  Wagust,1972.

 {c)  00.600  tonnes.  of  rice  valued  at  5  ;
 approximately  Rs.  10.24  crores!  have  been  |
 supplied..on  a  ‘grant  basis.

 pier
 Furthermore’...

 gees  in:
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 Indo-Soviet  Joint  Commission

 25i6  SHIRIC  K.  JAFFER  SHARIEP  :
 W  Il  the  Minister  of  EX  TERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  the  terms  of  reference  of  the  propo-
 sed  Indo-Soviet  Joint  Cemmission;  and

 (b)  whether  it  has  sirce  0६५  sct  up  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AEFAIRS
 (SHRI  SURFNDRA  PAL  SINGH)  (a)  The
 terms  of  reference  of  the  proposed  Indo-
 Soviet  Joint  Commission  are  still  being  nego-
 tiated  between  the  two  Government,

 (b)  The  Commission  will  be  established
 when  the  agreement  is  finalised

 Stringent  measures  for  implementation
 of  Coal  Wage  Board  Recommendations

 257  SHRI  C  K  JAFFER  SHARIEF
 Will  the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  whether  Government  have  decided  to
 take  drastic  measures  against  the  coa!  mine
 owners  who  hate  failed  to  implement  the
 payment  of  wage  board  sca‘e,  and

 (b)  if  so,  the  measures  decided  to  be
 taken  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  SHRIR  K  KHADIL-
 KAR):  (a)  ani(b)  Yes.  Government  are
 considering  propo.als  to  secure  imp'ementa-
 tion  of  the  recommendations.

 Publishing  of  pamphlets  In  “Guide  to  Careers”
 series  in  Regional  Languages

 2518.  SHRIT  S  LAKSHMANAN :  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  whether  the  pamphlets  in  the  “Guides
 to  Careers’  series  are  being  published
 in  the  regional  languages  of  the  country;
 and

 (४)  if  oe,  how  mady  publitalions  have
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 been  published  and  in  what
 languages  ?

 regional

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K.  KHADIL-
 KAR);  (a)  Yes,  by  some  of  the  States.

 (b)

 Regional  language  No.  of  Publi-
 catiors

 Gujarati  3

 Malayalam  eas  2

 Marathi  wes  ३0

 Tam  |  65

 Puryabi  aoe  6
 (being

 published)
 ete

 In  addition,  the  States  of  West  Bengal,
 Assam  and  Orissa  have  also  taken  up  the
 translation  of  these  publications  into  Bengali,
 Assamese  and  Oriya  respectively.

 Most  of  the  pamphlets  inthe  ‘Guide  to
 Careers’  series  have  also  been  publised  ta
 Hind:  by  the  Di-ectorate  General  of  Employ-
 meni  and  Tratning.

 Study  tours,  fellowships  and  vocational
 training  by  officials  abroad

 2519,  SHRI  T.S.  LAKSHMANAN  :  W  ॥॥
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  the  name,  designation  and  Iccation
 of  two  State  Government  officials  who  went
 on  a  studv  tour  to  the  U  S.A.  sponsored  by
 the  USAID;

 (b)  the  name,  designation  and  locatioo
 of  four  Training  Officers  of  CT  Is.  wha
 availed  of  the  fellowships  under  the  Labo  ir
 M  nistry’s  training  Programme  in  the  USA
 for  six  months;

 (c)  the  name,  designs  3  and  location  of
 two  officers  who  were  députed  abtoad  on
 fellowships  for  a  period  of  three  months
 under  the  Project  for  National  Apprentice-
 ship;  atid  ;



 (d).the-name,  designation.  ahd  ‘Jocation.  7
 “Of  the  Staté.  Government  cfficer.'and  also

 that  of  the  two.  Officers  of  D.G.B.-&  द  who

 ve  to:neg¢ive  vocational  training  2

 “HE  MINISTER  07  LABOUR  AND

 oS  UIRAR}  +  (8)  0  @®  The  requ'red  information
 —  ds  given  in  the  statement  attached

 Statement

 a  a  .  Information  relating  to  the  years  97]
 a  -and_.I972.is  as  follows  :—

 (8).  1  Shri  B.B.  Patra,  Deputy  Director
 "of  Industries,  Government  of  Orissa
 Cuttack

 2.  ‘Shri  R.P.  Sen  Gupta,  Director  of
 Industries,  Government  of  Tripura,
 Agartala,

 (b).2.  Shri  K.E.  Balakrishnan,  Training
 Officer,  Central  Training  Institute
 for  Instructors,  Madras

 oe  Shei  P.D.  Choudhuri,  Training
 Officer,  Central  Training  Institute

 for  Instructors,  Madras.

 MB,  Shri  K.S.  Arora,  Training  Officer,
 Central  Training  Institute  for

 <  Instructors.  Kanpur.

 ‘4.  Shri  HN.  Ahuja,  Training  Officer,
 Central  Training  Institute  for

 ‘Instructors,  Ludhiana

 Shri  -R.C.  Srivastava,
 Officer,  office  of  the  Regional

 Jirector  of  Apprenticeship  Training,

 =
 Training,  Government  of  Kerala,  -

 Stil  ve  Riwaksiskncr,  i

 were  deputed:to  Japan  under  Colombo  Plan.

 REHABILITATION  (SHRI  R.  K.  KHADIL-

 Training

 Officer,  Directorate  General  of  Eng.  7
 p'oyment  and  Training,  New  Delhi...

 Central  Training  _lostitute...  for
 Instructors,  Bombay.

 Officials  seat  abroad  to  render  Technical
 Assistance

 "2520,  SHRI  T.S.  LAKSHMANAN  :  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  the  names  and  designation  of  the
 Officers  whose  services  were  placed  at  the
 disposal  of  the  i.  L.  O.  Expert  Manpower
 Planning  and  |.L.O.  High  Level  Inter  Agency
 Employment  Mission  in  Iran  to  render
 technical  assistance;

 (b)  the  name  and  designations  of  the
 senior  Officers  deputed  to  Singapore  under
 the  Colombo  Plan  and  the  Five  Junior
 Officers  deputed.  to  Malays‘a  to  render  tech-
 nical  assistance;  and

 (c)  the  names  and  designations  of.  officers
 who  attended  the  Regional  Seminar  in
 Bangkok  in  January,  97]  the  seminar  in
 Berlin  on  the  89  March,  971  and  the  4th
 Colloquium  on  Technical  Education  and
 Training  in  Manila  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  (a)  (i)  Shri  K.B.  Sharma,  Director  of

 Employment  Exchanges,  Directo-
 tate  General  of  Employment  &
 Training,  New  “Delhi  (Since
 retired).  “a

 (ii)  Shri P.  Sengupta,  Deputy  Direc-
 |

 tor  .of  Employment.Exchanges,.
 Directorate.General  of  Employ-..,  _ ment  arid  Training,  New  Dethi

 (b).  Shei  BLN.  Guha.  Blewas,  Principal

 oe
 Training  .  Institut

 Drolies
 “for

 3.  Shri  S.A.Kelkar,  Senior  Instructor,
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 ee  Shri  SG.  Paul.  Junior  Instructor,  Central  Tralaing  reo Training

 |
 Institute  for  Instructors,  Calcutta.
 Shri  D.  Thomas  Sejlaraj,  Sentor  Master,  Central
 Training  Institute  for  Instructors,  Hyderabad,
 Shri  K.  Vasudevan  १०४६,  Supervisory  Instructor,
 Government  of  Kerala,  Trivandrum.
 Shri  D.N.  Chakravarty,  Supervisor  Instructor,
 Industrial  Training  I  stitute  (Delhi  Administration)
 Pusa,  New  Delhi.
 Shri  में  9.  Manocha,
 Industrial  Training  Institute  (Dethi
 Shahadara,  Delht.

 (०):  Regional  Seminar  in  Bangkong  ir
 i97t.

 Seminar  in  Berlin  in  March,  1971.

 4th  Colloquium  on  Technical  Education
 and  Training  Manila
 1971,

 in  in

 Supervisor

 Deputed  to  Malaysia
 under  the  Indian

 >  Technical  and  Econo-
 mic  Cooperation
 Programme.

 {
 Instructor,

 Administration,
 |

 Shri  Ishwar  Chandra,  Director
 General  of  Emp'oyment  and
 Training  and  Joint  Secretary
 to  the  Government  of  India.

 January,  )

 |
 J

 Col.  SG.  Pendse,  Director  of
 Training,  Directorate  General
 of  Employment  and  Training,
 New  Deth:

 March,

 Address  by  Secretary,  Ministrv  of  External
 Affairs  regarding  Simla  Agreement

 252l.  SHRI  SAMAR  GUHA  :  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  Secretary  of  the
 Ministry  of  External  Affairs  recently
 addressed  a  public  gathering  at  the  India
 International  Centre  on  Simla  Agreement;

 (b)  whether  in  that  meeting  he  said
 that  what  leaders  of  Pakistan  said  were  not
 important  but  what  they  did  were  of  con-
 cern  for  us,

 (c)  whether  this  is  the  official  view  of
 Government;  and

 (d)  whether  the  Secretary  of  the  Minls-
 try  of  External  Affairs  had  been  given
 permission  to  address  a  public  gathering  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 {SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes,  Sir.

 (b)  and  (c}),  Foreign  Secretary  was
 asked  whether  President  Bhutto’s  words
 Could  be  relied  upon  and  whether  he  would
 faithfully  implement  the  Simla  Agreement.

 op

 The  Foreign  Secretary  had  replied  that  the
 Simla  Agreement  was  a  so’emn  agreement
 signed  by  the  Heads  of  tuo  sovereign
 governments  and  not  by  two  individuals,
 He  had  also  stated  that  the  success  of  the
 Agreement  would  depend  upon  the  spirit
 and  the  manne;  tn  which  the  provisions  of
 it  were  implemented  and  that  Pakistan
 should  be  judged  by  her  deeds  rather  than
 by  the  utterances  in  the  Pakistan  National
 Assembly.  This  is  also  the  official  view  of
 the  Government.

 (d)  Yes,  Sir.

 Deposits  of  Bauxite  Ores  In  Chkotanagpur

 2523,  KUMARI  KAMLA  RUMARI:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 .

 (a)  whether  deposits  of  bauxite  ores
 are  availabie  in  heavy  quantity  in  Chhota-
 nagpur;  and

 (b)  if's0,  whether  survey  report  of  the
 Chhotanagpur  regarding  bauxite  ores  will
 be  faid  on  the  Tabie  of  the  House  ?

 THE  MINISTER  OF  STATE  IN  वाई
 MINISTRY  OF  STEBL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  २  (व)  and  b).
 Large  déposits  of  bauxite  arc  available  in
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 Ranch  and  Palamau  districts  of  Chhota-
 nagpur  Division  of  Bihar.  The  Geological
 Survey  of  India  had  carried  out  a  prelimi-
 nary  assessment  of  the  Bauxite  deposits  of
 Chhotanagpur  area  of  Bihar  in  943-47  and
 results  of  survey  have  been  published  in
 GS  Memoir  Volume  No  85  (I958)  and  m
 GSI  Bulletin  No  25(1965),  The  detailed
 exploration  of  bauxite  deposits  have  been
 taken  up  गा.  three  deposits  in  Ranchi
 district  since  49  9  and  a  preliminary  survey
 inthe  Jamirapat  area  m  South  Western
 part  of  Palamau  district.  The  work  ts  in
 progress  and  reports  will  be  prepared  after
 exploration  ts  completed,

 Violation  of  Provident  Fuod  rule  by  big
 Business  Houses

 2524.  KUMARI  KAMLA  KUMARI.
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  Government  propose  to
 appoint  a  Committee  of  Members  of  Parlia-
 ment  to  examme  all  the  concerns  of  Sahu
 Jain,  Tata,  Birla  Industries  and  all  concerns
 of  20  Big  Business  Houses  to  see  whether
 they  have  not  violated  the  Rules  of  Provi-
 dent  Fund,  and

 (b)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRIR  K  KHADIL-
 KAR):  (a)  The  Provident  Fund  Authori-
 tues  have  reported  that  there  is  no  such
 proposal  under  consideration

 (फो  ४०  circumstances  justifying  consti-
 tution  of  a  Committee  have  been  brought
 to  the  notice  of  Provident  Fund  Avthori
 tide,

 Exxployment  and  Unemployment  in  Bihar

 2525.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  the  total  working  population  of
 Rihat  who  are  either  in  Government  service
 and  seusi-<Government  Service  under  Central
 and  State  Governments:  and
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 (b)  the  total  oumber  of  unemployed
 persons  registered  with  the  employment
 exchanges  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR):  (a)  The  available  information  ‘Ty
 given  in  the  statement  attached,

 (b)  The  number  of  job  seekers  (not  all
 necessarily  unemployed)  on  the  live  register
 of  the  Employment  Exchanges  in  Brhar  as
 on  30th  June  4972  was  5,46,033.

 Statement

 (a)  According  to  the  information
 oollected  through  the  Emp'oyment  Market
 Information  programme  of  the  Directorate
 General  of  Employment  and  Traiming  the
 number  of  persons  employed  in  Government
 service  and  semi-Government  =  Service
 (Central  and  State)  in  Bihar  was  as  under

 Number  of  persons
 employed

 (sn  thousands)

 as  on  3lst  December

 Sector

 I974  (P)

 Central  Government  9|7

 State  Govern  nent  266.9

 Quas:  Government*  245  3

 Local  Bodies  54.4

 Total  :  858.3
 om

 Hostels  for  Central  and  Regional
 Labour  Institutes

 2526.  SHRI  BANAMALI  PATNAIK  ;
 Will  the  Minster  of  LABOUR  AND

 EHABILITATION  be  pleased  to  state  :

 (a)  whether  Hostels  were  constructed
 for  the  Central  and  Regional  Labour  Insti-
 tutes  at  Bombay,  Caicutta,  Madras  and
 Kanpur  under  vety  ambitious  plan  projects;

 गाल  Provisional. f  Provisional.
 *  Quasi-Government

 establishments,
 establishments  comprise  both  Central-f,uasi  and  State-Quasi



 .  4b)  whether  these.  hostels  are  ‘hardly
 .  being  used  for  want  of  any  regular  planned,

 —
 programe  for  training  if  BO,  “whether  any

 Steps  eve  been  taken  to  fix  any  responsi-
 bility  -for  incurring  such  unnecessary  and
 infrustuous  expenditure;

 (ce)  whether  there  are  any  plans  under
 wh'ch  either  these  hostels  are  fully  used  and:
 put  to  profitable  plans  or  simply  sold  to

 public  to  fetch  market  prices;  and

 {d)  the  total  expenditure  incurred  so
 far  for  construction,  ma‘ntenance  and  other
 equipments  and  the  amount  so  far  recovered
 as  rents  ?
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 Labour  Institute,  Bombay:  and  the:  three.
 Regiona!
 ‘Madras  and  Kanpur  have  been  constructed
 under  Plan  schemes  to  provide  residential
 facilities  to  the  participants  of  training
 programmes,  seminars,
 being  organised  by  these  instiru  es,  These’
 hostels  are  being  utilised  by  the  participants  ale
 of  training  programmes,  etc.  and  efforts
 are  bcing  made  to  arrange  more  residential
 programmes  to  ensure  better  utilisation.  of
 the  hostels.  As  such  the  questions  of  fixing
 responsibilities  for  incurring  expenditure

 _on  their  construction  or  their  being  sold  to
 public  do  not  arise  at  present.

 (a)

 Construction  Cost  of  —  Rent  realised
 Cost  Furnishing  (up-to-date)

 (i)  Hostel  attached  $,35,000  I,I8,000  6,191  (From
 to  the  Central  (Upto  March  972
 Labour  June  972)  to  date).
 Institute,
 Bombay.

 (ii)  Hostel  attached  §,00,000  39,000  Rs.3532
 to  the  Regional  (appx.)
 Labour  Institute,
 Calcutta.

 (iii)  Hostel  attached  $,00,000  46,500  30,287
 to  the  Regional  (appx.)
 Labour  Institute,
 Madras.

 (iv)  Hostel  attached  5,00,000  26,000  Rs.2400
 to  the  Regional  (appx.)
 Labour  IJnstitute,

 ‘Kanpur.

 Trained  Central  Industrisi  Relations
 Machinery  Officers  on  deputation

 2527.  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister’  of  LABOUR  AND

 REHABILITATION  be  pleased  to  state:

 (b)  whether  a  large  number  of  CLR...
 M.  Officers  have  had  the  privilege  of  under-
 going  vatious  trainings  inside  the  ‘country:

 as  well  as  abroad;

 (c)  whether  a  number  of  such  trained  ag  Bee
 well  88  untrained  officers  have  gone  on.
 deputations,  if  so,  the  ‘number  of  persons

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-..
 KAR):  (a)  to  (०).  Hostety  for  the  Central

 Labour  Institutes  at  Caicutta,
 -

 conferences,  etc.  |



 oe HE,  MINISTER  OF  LABOUR  AND
 REHABILITATION  {SHRI  R.  K.  KHADIL-
 JKAR).:(a):  Cousistent  with  the  increase  in

 7.7  work  toad  there  -has  been  expansion  in  the
 “  “ostrength’of  Central  Industrial  Relations
 5  ct.  Avfachinery  during:  the  last  ten  years;

 |  )  Officers  of  Central  Industrial  Rela-
 at  tions  Machinery  along  with  other  officers

 oe are:  considered  and  deputed  for  training  both
 aS  dinside  and  also  outside  the  country,  as  and

 ‘when  necessary:

 (c)  and  (a)  .  Twentyone  Central  Indus-
 ttial  Relations  Machinery  Officers  constitu-

 ting  10.24%  of  the  cadre  strength  of  the
 Central  Industrial  Relations  Machinery  are
 on  deputation  to  ex-cadre  posts  under  the
 Government  or  Public  Sector  Undertakings.
 The  services  of  the  Central  Industrial

 "  Re’ations  Machinery  Officers  are  properly
 dititised.

 Transfers  in  Central  Industrial  Relations
 Machinery

 _.°  *  2$°8.  SHRI  BANAMALI  PATNAIK  :
 Will  the  Minister  of  LABOUR  AND  RE-

 HABILITATION  be  pleased  jo  state  ;

 :  >  (a)  .whether  Officers  of  the  Central
 ay  ,  Industrial  Relations  Machinery  are  generally

 _\  posted  at  one  place  for  a  definite  term  of
 Jus  three  years;

 है  5३०  ).  whether  there  is  no  uniformity  in
 "this.  regard  and  a  number  of  Officers  are

 posted in  Deihi  for  more  than  three  to  five
 years;  and:

 Ot  s0.far  been  posted..outside  Delhi  even
 for-a:  short.  spell  of.  three  years  and  the

 ps  taken:  to  ensure  that  there  is  some
 Hniformity  at  all  levels  for  some  time  ?

 "DHE  MINISTER  OF  LABOUR  AND

 van  Spells;

 above,  would’:  strictly.  ngt  be  applicable.
 i

 oO  the  number  of  Officers  who  have.

 REHABILITATION  (SHRI  R.K.  KHADIL-  ac
 KAR):  (a)  The  field  officers  of  the  Central  catio

 ae  Madustsial  Relations  Machinery  dre  =.nor-  -
 ५  unuly  kept  at  one  place  for  about.  three  :

 to  the  Officers  posted  in.  Chief  Labour  :
 Commissioner's.  Headquarters  Office,  .New
 Delhi;  ca

 (c)  Two,  Both  these  officers  are  posted
 in  Chief.  Labour  Commissioner’s  Head-
 quarters  Office

 Appolatments.  and  promotions  io  Ministry  |
 of  Labour  and  Rehabilitation  in

 public  interest

 2529.  SHRI  BANAMALI  PATNAIK  :
 Will  the  Minister  of  LABOUR  AND.  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  a  number  of  ad  hoc
 anpointments  and  promotions  have  been
 made  in  various  offices  unde:r  the  Ministry
 to  meet  the  public  Interest  and  by  passing
 the  normal  rules  of  appointments  and  pro-
 motions;  and

 (b)  the  positive  steps.  being  taken  to
 reduce  such  cases  of  adhoc  appointments
 and  promotions  and  thus  to  reduce  dis-
 contentment  among  the  staff  so  adversely
 affected  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  (a)  and  (b).  The  required  infor-
 mation  for  the  period  from  .7.7I  to  30.6.72
 is  being  collected  and  will.  be  laid  on  the
 Table  of  Sabha  in  due  course.

 Merger  of  Research  Units  in  Department
 of  Labour  and  Employment

 2520.  SHRI  P.  VENKTASUBBAIAH  :
 Will  the  Minister  of  LABOUR  AND  RE-
 ‘HABILITATION  be  pleased  to  state  :

 (a):  whether  the  Department  .of  Labour
 and  Employment.and  its.  various  Attached  _
 and  Subordinate  Offices  have  established
 Research  Units,  if  so,  the.  purpose  of
 Labour  Bureau;

 (b)  whether  the.  desirability:  of  roerging:  a
 various  fesearch  units.  ‘to  coordinate  “their

 -  (०  if  s0,  the  steps  envisaged  to  orga-
 ise  a  well  unit  Labour  Research  Bureau  7



 1s?  Written  Answers

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RK.  KHADIL-
 KAR):  (a)  to  (ce).  The  Labour  Bureau  is
 mainly  engaged  in  the  collection  and  compi-
 lation  of  labour  statistics  and  other  related
 studies  covering  working  conditions,  wages,
 industrial  disputes  etc.  Some  of  the  oth-r
 organisations  under  the  department  also
 from  time  to  time  take  up  studies  of  prob-
 lems  relevant  to  their  fields  of  competence.
 Care  is  taken  to  ensure  that  there  is  no
 overlapping  or  duplication  of  effort.

 Industrial  Relations  Machinery

 2  31.  SHRI  P.  VENKTASUBBAIAH  :
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  the  State  Industrial  Reja-
 tions  Machinery  is  handling  a  number  of
 nidustrial  disputes  in  the  State  sphere  and
 the  work  is  being  done  quite  competently;

 (b)  whether  the  same  machiner  =  is

 capable  of  handling  the  matters  falling  in
 the  Central  sphere;  if  so,  the  necessity  of
 maintaining  two  sets  of  Industrial  Labour
 Machineries;

 (c)  whether  the  existence  of  two  sepa-
 rate  machineries  does  cause  over  Japping  of

 j  risdiction  under  certain  labour  laws  and
 the  machineries  can  be  merged  to  obtain  all
 economies  and  for  uniformity  of  enforce-

 ment;  and

 (d)  whether  the  Central  Government
 has  obtained  the  views  of  the  States  in  the

 matter;  if  so,  with  what  result  ?

 ‘THE  MINISTER  OF  LABOUR  AND
 REHABI!  ITATION  (SHRI  R.K.  KHADIL-

 KAR)  :  (a)  Yes;

 (bd)  २०,  Sit;

 (ले  and  @.  There  is  no  overlapping  of

 jurisdiction  in  the  two  apberes.  This  was
 examined  nt  length  by  the  Naticnal  Commi-
 wsion  on  Labour  and  they  have  not  recom-
 mended  the  merger  of  the  two  machineries.
 ह... ड  थे  result,  the  question  of  consulting  the

 State  Governments  oa  this  matter  docs  pot

 atise.  ‘  ak
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 Indiana  Jastitute  of  Labour  Studies

 2532.  SHRI  P.  VENKATASUBBAIAH  :
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  wether  the  Indian  Inctiture  of
 Labour  Studies  has  been  in  existence  for
 more  than  eight  years  providing  training
 facilities  to  the  persons  in  the  field  of
 labour;  if  so,  the  number  of  persons  trained
 and  the  expenditure  incurred  so  far  on  run-
 ning  the  institute;

 (b)  whether  services  of  field  officers
 without  adequate  academic  qualifications
 and  experience  have  been  utilized  to  impart
 training  and  no  teaching  faculty  has  emerged
 out  of  the  working  of  the  institute  for  the
 last  eight  years  so  far;  and

 (c)  whether  Government  propose  to
 undertake  proper  evaluation  of  the  working
 of  the  present  Institute  before  elevating  it
 to  the  proposed  National  Labour  Institute
 as  no  critical  study  or  proper  evaluation  of
 the  working  of  the  Institute  has  been  done
 so  far  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR)  :  (a)  The  Indian  Institute  of  Labour
 Studies  (formerly  the  Central  Institute  for
 Training  in  Industria)  Relations’  has  been
 in  existence  for  nearly  8  years.  628  officers
 have  been  trained  in  the  Institute  und  an
 expenditure  of  Rs.  22,06,542/-  has  been
 incurred  in  the  running  of  the  Institute.
 uptil  30.4.1972;

 ,

 (b)  Services  of  the  officers  of  the
 Industrial  Relations  Machinery  with  ade.
 quate  field  experience  m  labour  adminis-
 tration  are  utilised  for  imparting  training  in
 the  Institute.  This  is  in  keeping  with  its
 function,  i.e.  imparting  in  service  tra  ning:

 (c)  The  Institute  is  not  being  conver-
 ted  into  the  National  Labcur  Institute.  t¢
 will  only  be  suitably  merged  with  it.

 National  Labour  Institute

 w  Ree  i  ra  VENKATASUBBIALH
 :

 i  Minister  LABOUR  AND
 REHABILITATION  be  pleased.to  state  :
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 oo,  |  (a)  whether  the  National  “Labour  Insti-
 “tute  ds  being  sét  up  as  an  autonomous  body,

 ao  if  ‘sd,  the  ‘main.  purpose  of  ‘the  proposed
 Pastrtute;

 (b)  whether  there  are  already  a  number
 ‘of  well  organise  institutions  in  the  couritry
 -to-cater  to  the  needs  proposed  to  be  served

 a  by  the  said  institute;  and

 c)  if  so,  whether  ‘Government  propose
 to  pool  the  existing  resources  in  public  as
 well-as  private  sections  to  run  the  National
 Labour  Institute  instead  of  sta.ting  an

 “absolutely  new  institute  ?

 THE’  MINISTER  OF  LABOUR
 AND.  REHABILITATION  (SHRI  क्र.  K.
 KHADILKAR)  (a):  The  National  Labour
 Institute  has  been  registered  as  a  Society
 under  the  Societies  Registration  Act  with  a
 view  to.  providing.  for  education,  training,
 Study  and  research  in  labour  subjects.

 (b)  and  (c).  There  is  no  well-o-ganised
 Institution  in  the  country  which  caters  to
 alt  the  needs  and  objects  to  be  served  by
 this  Institute.  The  Institute  will  inter  alia
 collaborate  with  other  institutions  interes-
 ted  in  similar  objects  and  will  also  promote
 and  coordinate  research  through  its  own  of
 other  agencies,  including  Universities  and
 other  institutions  of  standing.

 Recommndation  of  Committee  on  Automa-
 tion  that  no  Comupters  shouid  beinsta-

 Hed  except  by  Agreement

 2534.  SHRI  INDRANT  GUPTA:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pieased  to  state  :

 (a)  when  Government  propose  to  take
 a  decision  on  the  recommendations  of  the

 |Dandekar  Committee  regarding  computeri-
 hes  sétion  and  automation;

 mc)  \whether  the  Committee  has  unani- :
 miovsly.  made  a.  recommendation  that  no
 computer  ‘should  be  ‘instalied  except  by

 777  0608  17  9१

 THE  MINISTER.  5  LABOUR  (AND
 REHABILITATION  (SHRI  R.K.  KHADLY-  -
 KAR)  :  (8)  to  (c).  The  Committee-has.
 recommended  that  —‘‘all.  use  of  computers’
 by  commertial  and  industrial  '-eatablish-
 mentes,  whether  by  resort  to  the  computer
 centre  facilities.  or  by  installation  of  in-
 house  computers  should  be  subject  to  a  prior
 agreement  with  the  workers.”  The  Report  is
 under  examination  by  the  Government.  Pen-
 ding  Government  decision  on  the  recomm-
 endations,  the  model  Agreement  to  guide
 employers  on  Rationlaisation,  stipulating
 prior  consultation  with  the  unions.  wilt
 operate.

 Requirements  of  Iron  and  Steel  in
 States

 2535.  SHRI  P  NARASIMHA  REDDY  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 {a)  to  what  extent  the  current  year’s
 requirements  of  iron  and  steel  is  being  made
 available  ४0  the  different  States;

 (b)  whether  there  has  been  a  dispropor-
 tionately  heavy  curtailment  in  supplies  to.
 Andhra  Pradesh;  and

 (c)  if  so,  the  steps  being  taken  to  meet
 the  full  requi-ements  of  the  different  States  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  and
 (b).  Under  the  present  distribution  system.
 there  are  no  statewise  allocations  of
 iron  and  steel.  Allocations  of  Stee)  are
 regulated  by  the  Stee!  Priority  Committee
 after  taking  into  account  the  end  use  for.
 which  stee]  is  required,  the  .availabi  ky.
 and  competing  demands.  In  view  of  this  the:
 question  of  curtailment  in  supplies  ‘to.
 Andhra  Pradesh  does  not  arise.

 ()-  Does  not  arise.

 Setting ap  ofa.  Spong:  ‘Iron  -  Plant
 in  Andhra  Pradesh

 36.  SHRI  P.  NARASIMHA  REDDY

 wits)
 Misister‘of  STEEL  AND  MINES



 ih  nearly  143,000  line:  km;  The:  survey

 ‘to  expedite:  this  proposal  ?

 THER  MINISTER  OF  STATE.  IN  THE
 MINISTRY  OF  STREL  AND  MINES
 {SHRI  SHAHNAWAZ  KHAN):  (a)  and
 (b>  The  question  presumably.  refers  to  the
 proposal  of  the  Andhra  Pradesh  Industial
 Development  Corporation  to  set  up  a  Demo
 nstration  Plant  at  Khammim  =  for  the
 production  of  30.000  tonnes  of  Spon-e  iron
 per  annum.  This  is  under  consideration.

 Aerial  Survey  of  Hard  Rock

 25:7,  SHRI  HARI  KISHORE  SINGH  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  the  achievement  so  far  made  in
 regard  to  the  operating  of  hard  rock  in  the
 country;  and

 (b)  whether  Government  propose  to
 undertake  any  aerial  survey  with  the  colla-
 boration  of  some  foreign  country  and  if  so,
 the  name  of  such  foreign  country  and  the
 terms  thercof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRL  SHAHNAWAZ  KHAN):  (a)  The
 ground  follow  up  work  carried  out  on  the
 acroanomaly  intercepts  thrown  up  by
 ‘Operation  Ha;dreck’  have  resulted  in  the~
 emergence  of  two  copper  prospects  in  Raja-
 athan  .and  one  in  Bihar  and  two  prospects
 of  lead  2700  mine-alisation  one  each  in
 Rajasthan  and.  Andhra  Pradesh.  Detailed
 investiations  are  in  progress  to
 their  commercial  posibilities

 @)  Another  programme  cf  mutti-ins-
 “trument  airborne.  geophysical  surveys’  was
 “fabnched  in  June;  O71  in  collaborat‘on
 “with  BUREAU:  DE  RBCHERCHES  GEOLO
 GIQUES  AND  MINIERES,  (BRGM),  Paris,

 58  Prench  Government.  organisati  a.  Under

 Madhya:  Pradesh,

 ada  jutsoeen:  ‘comp'eted  and  ground:  follow  up. Pog  dhe  te  a  es  as  wot  will  commence"  shortly:  ‘There-ig:no:
 (b).  whether.  in.  view:  of:  the  g  .cwing  shor-

 tage  of  iron  and  steel,  Government  propose

 assess

 proposal  befoi¢-the  Government  at  present,  Fa
 ‘for  any  other  aerial  survey  in.  collaboration
 with  any  foreign  countiy.

 मध्य  प्रदेश  में  झाक तिक  संस्थानों  के

 बारे  में  सर्वेक्षण

 2538.  श्री  श्रीकृष्ण  अग्रवाल  :  क्या  इस्पात

 जौर  छान  मस्ती  यह  बताने  की  कृपा  करेंगे कि
 :

 (क)  क्या  मध्य  प्रदेश  के  खनिज  क्षेत्र  में.

 प्राकृतिक  संसाधनों  सम्बन्धी  सर्वेक्षणों  को  शीघ्र

 पूरा  करने  के  लिए  कोई  प्रस्ताव  विचाराधीन  है।

 (ख)  यदि  हां,  तो  उसकी  मोटी  रूपरेखा
 क्या  है;  और

 (ग)  1972-73  के  दौरान  घातक

 पेट्रोलियम  तथा  सिद्ध  क्षेत्रों  में  कितनी  परि-

 योजनायें  स्थापित  की  जा  रही  है  ?

 इस्पात  और  खान  सम्पा लय  में  राज्य  महतो

 (शी  शाहबाज  कां):  (क)  और  (ख):

 मध्य  प्रदेश  में.  आधार  वालू,  मैंगनीज,  लौह
 अयस्कों  बाक्साइट  और  हीरकों  जैसे  महत्वपूर्ण
 खनिजों  के  मामले  में,  भारतीय  भूवैग्यानिक  -वे-

 क्षण  द्वारा  भाव  तनिक  अन्वेषण  पहुंचे  ही.  आरम्भ  a

 किए  १ए  हैं।  इनमें  से,  समस्त  ज्ञात  भाधार  धातु  .
 प्रप्तिस्थिलों  के  प्रारम्भिक  मूल्यांकन  के  लिए
 आधमिकतायें  निर्धारित  की  गई  है  ताकि  बना-

 जनक  क्षेत्रों  में.  विस्तृत-  समन्बेषण  आयोजित

 किया  जा  संके  निम्न  फास्फोरस  मैंगनीज  अयस्क
 अन्वेषणों  के  1972-73  के  -कार्य  सन्न  के  अन्त

 तक  संतुलित  होने  और  पन्ना  में  हीरक  सम-

 अन्वेषण  के  1973-74  तक  संतुलित  होने.  की

 संभावना  हैं।  बस्तर  जिले:  में  -रेतघाट  में  लौह
 अयस्कों  के  लिये.  विस्तृत  समस् वेषण  979  तक

 और  बालाघाट  जिले  में  बाक्साइट  समस् वेषण  के...

 programme,  selected  areas  in  Rajes-  4973.
 तंक



 “aga.  SHRI  BV.  NAIK:  Will  the
 inister.  of  LABOUR  AND  REHABILI-

 ATION  be  pleased  to:  state  :

 )  whether  Government  are  aware  of
 malptactices’  like  jobbery  which  are  ram-

 “pant  in  organised  sectors  of  employment
 “C  Aike  schools,’  colleges  and  economic  bodies
 "ike:  co-operatives;

 i  ;  {b):  whether  any  investigation  has-been

 made  or  caused.  by.  Government  into  the
 5  “amaipractices  in  regard  to  employment  inclu-

 a  ding  recruitment

 a  fc)  ..the  steps  Government  propose  to
 vs  “fake’  to  rationalise  these  procedures  to
 ne  afford:  .equality.of  »pportunity  for  all  the

 777  ¢itizens  in  the  country  and  to  prevent  such
 “onalpractices;.  and  a

 oa  9)  whether  any  investigation  team  is
 proposed  to  be  appointed  in.  this  connec.

 AUGUST  m  I972

 “relating  'to  employment  ‘ander  Governonint  i

 necessary
 are  looked  into  and  ‘action  ‘taken

 (b)  to  @  Do  not  arise,  7  °

 Period  of  waiting’  for  getting
 esiployment  after  registra-'

 tions  with  Employment  .

 ‘SHRI  B.  दर  NAIK;  will  the
 =

 Minister  of  LABOUR  AND  REHARBILI-
 TATION  be  pleased  to  state:

 (a)  the  average  number  of  years  that  an

 unemployed  persoh  has  to  wait  on  the
 register  of  District  Employment  Exchange

 oo  before  he  finds  a  job;  and

 (b)  whether  this  waiting  period  has  been
 lengthening  or  shortening  in  the  past  three
 years  ?

 THE  MINISTER  OF  LABOUR  AND

 REHABILITATION  (SHKI  ह्,  K.  KHADIL-
 KAR):  (a)  and  (b).  The  information  sought
 for  is  not  available.  ‘However,  the  avaitable
 information  relating  to  the  numbers  and
 period  for  which  job  seekers  have  been  on
 the  Live  Register  of  the  Empfoyment
 Exchanges  is  given  in.  the  statement

 attached.

 Statement

 Number  on  Live  Register  according  to  period
 (as  at  the  end  of  September  of  each  year)

 Fatal }  year  cr.  2-years  3 ess  than.  Tyearcr  dyears  SS  yea  8
 _

 one  year  more  but  :  or  more’  Or  more,
 less  than.  but  less

 es
 2  years.  than

 3  years.

 2  3  4  sf  6

 P15
 7,28,471  3,46,084  249,123  '34,25,  258

 24  27936  8,52,644  418,468
 *

 2,87,  (es:  £6,294:

 ht  |  26.7940.  144,388  5,786,038
 _

 5,27,482°
 “»  149,29,328-
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 30th  Report  of  Committee  on  Review  of
 Rehabilitation  Work  In  West  Bengal

 2542.  SHRI  PRIYA  RANJAN  DAS
 MUNST  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  :

 (a)  whether  the  Committee  on  Review
 of  Rehabilitation  Work  in  west  Bengal  in
 its  10th  Report  has  proposed  that  the
 Central  Government  should  give  special
 acsistance  for  developing  fish  ng  areas  in
 West  Benzal  tor  the  benefit  of  the  partia'ly
 rehabilitated  displaced  persons  from  former
 East  Pakistan:  and

 (b)  af  so,  the  action  so  far  taken  by
 Government  to  rmplement  the  proposal  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K  KHADIL-
 KAR)  (a)  Yes,  Str

 (b)  The  report  is  being  examined  in
 consultation  with  the  authorities  concerned.

 Consultation  of  Geologists  and  Hydro-Geolo-
 gists  regarding  transfer  of  Functions

 of  Geological  Survey  of  India

 2543  SHRI  PRIYA  RANJAN  DAS
 MUNSI  :  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 {a)  whether  Government  consulted  the
 Geologists  and  Hydro-Geologists  while
 taking  a  final  decision  to  transfer  some  of
 the  important  functions  of  the  Geological
 Survey  of  India,  Calcutta,  to  other  bodies,
 and

 ()  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES

 (SHRI  SHAHNAWAZ  KHAN)  (a)  and
 be).  The  Geologists  and  the  Hydro-geolo-
 gista  of  the  Geological  Survey  of  India
 were  not  consulted  before  taking  the  decision
 to  transfer  the  Ground  Water  Division  to
 the  Qeatral  Ground  Water  Board  and  to
 set  up  a  Mineral  Exploration  Corporation  in
 the  Bublic  Sector.  ,

 गिन  sometions  ह...  Government  have
 hoon  considering  the  aueition  of
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 to  make  it  more  efficient  in  the  discharge  of
 its  functions,  Committee
 on  Organisation  of  Scientific  Research
 ({COSR)  examined  the  activities,  functions
 and  organisational  structure  of  Geological
 Survey  of  Indta  and  made  certain  recommen-
 dations  in  this  regard.  These  recommen  la-
 trons  which  were  subsequently  considered
 by  the  Commitiee  on  Science  and  Techno-
 logy,  became  the  basis  for  the  Government
 decision  to  merge  the  Ground  Water  Wing
 of  Geological  Survey  of  India  with  the
 Central  Ground  Water  Board  of  the  Mintst-
 ry  of  Agriculture  and  to  set  up  a  Mineral
 Exploration  Corporation  in  the  public
 sector  to  undertake  the  work  of  detatied
 exploration  of  minerals  in  the  country.

 Printing  of  Geological  maps  of  India
 in  Hyderabad

 2544  SHRI  PRIYA  RANJAN  DAS
 MUNSI  be  pleased  to  state  :

 (a)  whether  the  printing  of  Geological
 Maps  of  India  is  proposed  to  be  done  in
 Hyderabad  while  the  Cartographic  Section
 of  Geological  Survey  of  India  will  remain
 in  Calcutta’  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MIN¢S
 (SHRI  SHAHNAWAZ  KHAN)  (४)  Yes,
 Sir.

 (b)  The  decision  to  locate  the  printing
 press  at  Hyderabad  was  taken  after  exami-
 ning  all  the  relevant  factors  the  most
 important  of  which  bemg  the  facthy  to
 have  mutual  consultation  with  the  Survey
 of  India  Press  located  there.

 Collow-UP  action  taken  after  Lusaka
 Conference

 2545.  SHRI  DINESH  SINGH,  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a}  whether  the  Heads  of  Goveraments
 and  Heads  of  States  meeting  of  nemn-aligned
 countries  held  in  Lusaka  required  any
 follow-np  action;  and

 थ  (bp); if  eo,  what  followup has  been  dore reorgant.
 stoy  the  Geolegionl  Sarvay  pf  india  go  ह.  by  Lndia  9x  far  7

 =  a
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 ‘FFAIRS  (SHRI  .  SURENDRA  ©  PAL
 SINGH)  .(a)  Follow-up  action  was  in  general

 “gated  for  in.  the  Declaration  ©  of  Peace,
 ‘independence,  Development,  Cooperation

 ay  gid  “Democratization  of  International
 =,  URdlations.  adopted  at  Lusaka.  Similar  action

 ‘yas  atso  exivisaged  in  the  Lusaka  Declarat'-
 gn  on  Non-alignment  and  Econom  prog~

 ™  piggy,  the  Statement  on  the  United  Nations,
 ‘the  General  Resolution  on  Decolonization,
 thé  Resolution  on  Namibia,  the  Declaration

 ‘on  Disarmament,  etc

 (b)  ‘Efforts  have  been  made  by  India  to
 reflect  the  consensus  arrived  at  In  Lusaka
 in  the  various  international  focums  in  which

 she  participates

 दिल्‍ली  में  सर  हारी  संस्थानों  द्वारा  कर्मचारी

 भविष्य  निधि  का  जमा  न  कर  या  जाना

 2546.  भरी  अदल  बिहारी  वाजपेयी  :  क्‍या

 अप  और  पुनर्वास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  दिलों  क्षेत्र  मे ंसरकारी  संस्थाओं  के

 .... नाम  हैं  और  उनमें  से  प्रत्येक  की  ओर

 .  कर्मचारी  भविष्य  निधि  को  कितनी  राशि

 :  बकाया  है;  कौर

 state)  इस  सम्बन्ध  में  क्या  कार्यवाही  को

 2a,  गई  है  या.  करने  का  विचार  है
 ?

 oo  बन  और  पुनर्वास  मंत्री  (सी  आर०  के०

 ae  खाडिलकर)
 /  प्राधिकारियों  द्वारा  सूचना  एकत्र  की  जा  रही  है  vt

 _
 यह  यथासमय  सभा  की  मेज  पर  रख  दी

 “जाएंगी  ।

 ‘Refund  of  provident  Fuad  after  20  years
 oo  Of  Service

 SHRI  SOMCHAND.  SOLANRI
 With.the..  ‘Miniater

 7  PEMABILITATION  1.  ‘pleased  to  state

 AUGUST  7,  972

 ‘this  demand‘?

 (क).  और  (@)  भविष्य  निधि

 of  LABOUR  AND:

 ih  Mines  helt  0  1966  have'n
 shape  sitet

 (b)  if  Hy  the  reaction:  of  Got

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  KK.
 KHADILKAR)  :  (a)  The  National:  ‘Labour
 Organisation,  Ahmedabad  has  represented
 that  Provident  Fund  accumulations  might  _
 be  paid  to  the  members  of  the  Employees
 Provident  Fund  after  20  years  of  service
 and  members  secking  repayment  might  also
 be  allowed  to  coritinue  as  members  without
 any  qualifying  period

 (b)  The  proposa!  is  under  consideration.

 Bonus  Demand  by  Municipal  Corporation
 Employees

 2549.  SHRI  SOMCHAND  SOLANKI:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  Government  are  of  the  fact
 that  the  employees  in  the  administrition  of
 Municipal  Corporation  and  Lo-al  Self-
 Government  have  raised  demand  for  boru3
 scheme,  for  workers  as  in  the  textiles  and
 other  factories;  and

 (b)  the  reaction  of  Government  to  give
 bonus  to  such  employees  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K.
 KHADILKAR)  :  (a)  Some  demands  to.  this
 effect  have  come  to  the  notice  of  Govern-
 ment,

 (by  Government  have  noe  intention  at
 present  of  amending  the  Payment  of  Bonus
 Act  to  cover  these  employees

 Implementation  ef  Recommendations
 of  Second  Conference:on  Safety.

 ‘lite  Mines  a

 2580  SHRI_R.'N.  SHARMA:  Will
 the.  Minisiter  of  -LABOUR  AND  REHA-
 RILITATION  be.  pleased  to.  state:

 (a)  whether  “certhin’  récommeniiations
 made  in  the  Second*Conference  on

 te
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 (0)  the  reasons  for  delay  and  the  dates
 by  which  cach  one  of  them  is  likely  to  be
 implemented;  and

 (d)  the  steps  proposed  to  be  taken  in
 the  matter  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K,  KHADIL-
 KAR):  (a)  to  (d).  A  statement  giving  the
 information  is  laid  on  the  Table  of  the
 House.  [Pliced  in  Library  See  No.  LT—
 3409/72)

 Registered  members  of  Coal
 Mines  Provident  Fuad

 2551.  SHRI  R.N.  SHARMA  :  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  the  numb  #  of  registered  members
 of  the  Coal  Mines  Provident  Fund  as  on  the
 3ist  December,  1978;

 (b)  the  number  of  live  members;

 (c)  the  reasons  for  difference  in  the
 two  numbers;  and

 (d)  the  steps  taken  by  Government  to
 increase  the  number  of  live  members  and
 the  outcome  thereof?

 THE  MINISFER  OF  LABOUR  AND
 REHABILITATIO  ~  (SHRI  R.K.  KHADIL-
 KAR):  The  Coal  Mines  Provident  Fuod
 authoritres  have  repyried  as  under:-—

 (a)  13,129,918,

 (b)  +3,70,590.

 (c)  The  registered  membership  denotes
 the  total  number  of  workers  enrolled  as
 members  of  Fund  excluding  those  who  have
 already  withdrawn  their  provident  fund,
 whereas  the  live  membership  denotes  the
 number  of  members  who  have  been  actually
 contributing  during  the"  currency  period.
 Reasons  for  the  difference  between  the  two
 figures  are  as  follows  :—

 rey  Mombera  who  have  ceased  to  be

 employed  and  who  have  claimed
 their  refund  Yat'  whose  claims  are
 SHH  peading  ane  inctuded  in  the
 registered  membership  but  not  in

 ‘the  dive  auinibetehip  ;
 4
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 (i)  Members  who  have  ceased  to  be
 employed  bat  have  not  so  far
 claimed  refund  of  their  provident
 fund  are  inctuded  in  the  registered
 meémbership  but  not  in  the  live
 membership  ;

 (iti)  An  o'd  member  who,  on  transfer  to
 another  coal  mine  does  not  dis-
 close  his  previous  membership  is
 allotted  a  fresh  account  number
 and  is  treated  as  a  new  member.
 The  registered  membership  ete.
 includes  such  duplicate/triplicate
 account  numbers  of  some  of  the
 live  members.

 (d)  .  The  following  steps  have  bzen
 taken  to  increase  live  membership  of  the
 Fund  :—

 (09  Special  investigation  in  coal  mines
 where  membership  of  the  fund  38
 disproportionately  low  in  compari- son  to  their  respective  employ-
 ment  strength  has  been  taken  upto
 detect  evasion  in  the  matter  of
 enrolment  of  new  memb:-ra.

 (n)  Inspectors  of  the  Coal  Mines  Pro.
 vident  Fund  have  been  notified  as
 Inspeetors  for  the  purposes  of
 section  48  of  the  Indian  Mines  Act,
 4952  so  that  they  may  exercise
 more  thorough  checks  over  atten-
 dance  records  to  prevent  evasions in  enrolment.

 (iii)  A  suggestion  made  by  the  Adm:
 nistrative  Reforms  Department  that
 the  qualifying  period  of  48/60  days
 should  be  counted  from  the  date
 @  Person  joins  collery  service  for
 the  first  time  and  shoyld  be  deemed
 to  have  completed  at  the  end  of
 the  month  in  which  the  total  atten.
 dance  ri

 pa
 pre.cribed  fevel

 is  under  tion.

 2.  Asa  result  Of  steps  already  taken, live  membership  of  the  Fumd  is  increasing,

 Lenve'and  Finsebiit  desintance  to
 Sick  Conk  Miners

 2592.  SHRI  है,  N,  SHARMA  :  ि  the
 M;  पफ,  AND  RBHABILI.

 tT sees  be  22078  state  ;



 ny.  arrangement  to  give  financial.  assistance
 Keres  for  undergoing  treatment;

 NISTER  OF  LABOUR  AND

 Pneumoconiasis  and  silicosis
 ‘ecenpational  diseases.  No  special  leave

 with  wages  is  allowed  under  Mines  Act  for
 ix  treatment.  However,  annual  leave  with

 wates,  as  admissible,  can  be  availed  of  for
 the  purpose  as  well

 to.  s,:  o  No.  Miners  affected  by  these  direa- |
 Ces  are,  however,  entitled  to.  free  treatment

 ‘iy  /oftom  the  Hospitals  of  .  the  Mines  Labour
 _  o  Welfare  Fund  Organisations

 (c}  Does  not  arise

 बिहार  के  खम्पारम  जिले  में  लोहे  ओर
 इस्पात  को  कस  सप्लाई

 2553.  श्री  विभूति  मिश्र  :  क्या  इस्पात
 .  और  खान  मंत्री  यह  बताने  की  कृपा.  करेंगे  कि

 GR)  क्‍या  बिहार  के  अम्पारन  जिले  में

 हि  ली ढेंकी की  सप्लाई  अपर्याप्त  है;

 a  Ae)
 यदि  हां,  तो  क्‍या  कम  सप्लाई  के

 SSE  नहीं  हुआ  है!  इस  समय  कच्चे  लोहे को

 4
 सफ्लबिय  संतोगरणनंक  है  किन्तु  इस  समय  इस्पात

 local  miners  ‘by  working  in  the  mines”  wife  )  अनुभव
 अस्त किक miseD a  lea  उपलब्ध  उत्पादन  का  अधिकतर  भाग  asap  :

 ane  उपभोक्ताओं  को  विनियमित.  मूल्यों  पर
 सीधा.

 सप्लाई  किया  बा  रहा  है।.
 |  ह

 (c)  if to;  the  firiancial  assistance  given?

 REHABILITATION  (SHRI'R.K.  KHADIL-

 *  सुनिश्चित  करने  के  लिए  सरकार  का  क्या  योजना
 बनाते  का  विचार  है?

 (क)  और  (ग)..

 लस्पारन  जिले  में  छोटे  और  इस्पात
 2...  सप्लाई  के  बारे  में  कोई  अभ्यावेदन

 अहुद:सी  फ़िल्मों  की  उपलब्धि  सांस  से  कम- Age  पर  दे  दो  हैं।  इस  अकार
 अत

 इस.
 कमी

 का  प्रभाव  देश  के  विभिन्न  “अवध  रुप  से  गिरवी;  ६. ; ड  गई

 eis

 बिहार  के  अ्म्पारत  जिसे  में  शरणार्थियों

 को  झाबिदित  भूमि
 :

 2554.  शनी  विभूति  सिर  :  कया  अम  और

 पुनर्वास  मंदी  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  सरकार  ते  पूर्वी  बंगाल  से  भाये

 हुए  शसणाधियों  के  प्रत्येक  परिवार  को,  जो

 बिहार  के  लम् पा रन  जिले  में  रह  रहे  हैं,  पांच-

 पांच  एकड़  भूमि  दी  है
 Oo

 (a)  क्या  उन्हें  जमीन  गिरवी  रखने  और

 बेने  का  कोई  अधिकार  नहीं  हैं;

 (ग)  यदि  हां,  तो  क्या  बिहार  के  चम्पा रन

 जिले  में  रहने  वाले  शरणार्थियों  ने  या  तो  जमीन

 गिरवी  रस्म  दी  है  या  बटाई  पर  दी  है  जैसे  लाल

 सरेया  फ़ाम  आदि  के  मामले  से  पता  चलता  है
 और

 (ध)  इस  सम्बन्ध  में  सरकार  की  क्या

 प्रतिक्रिया  हैं  ?

 झाम  हौर  पुनर्वास  मंत्री  (श्री  जार०  के०

 खाडिलकर)  :  (क)  पुनर्वास  योजनाओं  के

 7  अधीन  बिहार  सरकार  ने  भूतपूर्व  पूवीं  प्राणी-

 ,  यदि  हाँ,  तो.  लोहे  की  पर्याप्त  सप्लाई
 स्तान  से  आये  विस्थापित  कृषक  विचारों  को

 खेती  करने  के  लिए  4  से  5  एकड़  भूमि.  एलाट
 की  थी  |

 (ख)  जब  तक  कि  दे  काट  की  गई  अआूमि,
 के  ब्याज  सहित  च्ह्णों  का  पूरा  भुगतान  नहीं  कर

 देंगे,  उन्हें  भूमि  गिरवी  रखते  या  देखते  का  कोई

 Milt  ae



 |
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 लेने  के  लिए  भेदियों  तथा  स्थानीय  कोसों  की

 सहायता  से  जियारत  के  जिला  भजिस्टू  ट
 कार्य-

 बही  कर  रहे  हैं।  यदि  यह  कांयं बा ही  सफल

 नहीँ  होगी  तो  राज्य  सरकार  कानूनी  कार्यवाही

 करेगी  t

 Grievances  of  Trade  Apprentices

 9555,  SHRI  INDRAJIT  GUPTA  :  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  genuine  grievances  of  Trade  Apprenti-
 ces  on  the  score  of  nonab<orption  in

 ceguiar  employment  after  completion  of
 heir  apprenticeship  periods,  inadequacy  of

 stipends,  and  frregulacity  m  payment  of

 stipends;

 (b)  whether  in  view  of  the  acute  unem-

 ployment  sttuation,  Government  propose  to

 ensure  job  opportunities  for  such  tramned

 apprentices;  and

 (c)  whether  the  Apprenticeship  Act  is

 going  to  be  amended  to  improve  the  cond:-
 tions  of  the  trainees  ?

 THE  MINISTER  OF  LABOUR  AND

 REHABILITATION  (SHRI  R  K.  KHADIL-
 KAR}:  (a)  and  bd).  Under  the  Appren-
 trees  Act,  i96!,  it  3  not  obligatory  on  the

 part  of  the  employer  to  offer  employment
 lo  the  apprentices  on  completion  of  app  en-

 ticeship  training.  However,  majority  of  the

 successful  apprentices  find  yobs  after  comp-
 letion  of  training  though  not  necessarily  ail

 in  the  same  establishment  if  which  they
 have  been  trained,  It  is  expected  that  the

 number  of  job  opportunities  will  increase

 yubstantially  as  a  result  of  the  implementa-
 tlon  of  the  developnent  schemes  under  the

 Fourth  Plan  and  the  special  employment

 programmes  started  since  970-7I,

 The  question  of  sucrease  in  the
 rates  of  stipend  was  considered  and  the

 me  have  heen  increased  by  Re.  20)-p.  m.

 ia  all  cases  in  August,  1971.  No  complaints
 of  inadequacy  of  stipends  have  been  roecived

 thereafter,  गफ  stipend  to  agprantices  by

 the  20th  of  each  month  and  20  complaints
 regarding  trengalarity  im  payment  hava  be  3

 woetved,

 SRAVANA  mw  1994  {SAK 4)
 Writeen  Answers  74

 (c)  it  te  proposed  to  amend  the  Appred-
 tices  Act,  2962  a0  as  to  bring  within
 its  purview  engineering  graduates  and  dip.
 loma  holders,  to  pravids  reservation  of
 traning  places  for  Seheauled  Caste  and
 Scheduled  Tribe  candidates  and  to  remove
 certain  practical  difficulties  faced  in  the
 actual  umplementation  of  the  Act.

 Non-celebration  of  Republic  Day  by  Indian
 Commission  at  Hong  Kong

 2556.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  no  function  to  celebrate
 the  Republic  Day  on  January  26th,  972
 was  held  by  the  Indian  Commission  at
 Hong  Kong  resulting  ih  discontent  among
 the  Indian  citizens  there;

 (>)  ifso,  the  reasons  for  the  non-
 observance  of  this  National  Day;  and

 (c)  government's
 matter  ?

 reaction  in  the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Republic  Day  on  26th  January,  19/2,  was
 celebrated  by  the  Indlan  Commission  at
 Hong  Kong.  Asa  measure  of  economy,
 no  public  Reception  was  he'd  However,  a
 seminar  on  the  subject  ‘India  as  |  see  it”
 was  organised  by  the  India  Association  with
 the  assistance  of  the  Commission.

 (b)  Does  noi  arise.

 tc)  Does  not  arise.

 Closure  of  Indian  Librarles  in  Nepal

 9557  SHRI  P  K  DEO:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  the  total  number  of  reading  rooms
 and  libraries  which  Endia_  is  maintaining  in
 Kathmandu  and  other  parts  of  Nepal;
 and

 (b)  the  number  of  libraries  and  =  read-
 ing  rooms  closed  down  there  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  BXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL)  SINGH)  :  (a)
 The  total  aumber  of  Woraries  being  smaio-



 Birganj.’  ‘No:  reading  room  is  being  mata

 .  tained  by  India  anywhere  in  Nepal.

 27  2  tb).  Fhe  five.  Hbraries  maintained  at
 i?  Pokhra,  Dhankuta,  Nepalganj,  Palpa  and
 uo  Birganj  have  ‘been  closed  down

 Condition  of  Public  Sector.  Alaminiam

 yen,
 e|

 Projects  ॥

 vi  4  2558,  SHR!  P.K..  DEO  :  Witl  the

 “Minister  of  STEEL  AND  MINES  be  pleased
 to.  state

 (2)  whether  the  attention  of  Govern-.
 ment  bas  been  drawn  toa  report  published

 a  -“in  the  Economic  Times  of  the  22nd  June,
 i  1972  stating  that  the  public  sector  alumini-

 um  projects  are  in  a  muddle;  and

 ;  (b)  if  so,  the  reaction  of  Government

 inthis  regard  ?

 ea  JHE  MINISTER  OF  STATE  IN  THE

 F  MINISTRY  OF  STEEL  AND  MINES
 (SHR]  SHAHNAWAZ  KHAN)  {a)  Yes.
 Sir,

 (b)  The  public.  sector  aluminium  pro-
 rE  jects  are  notin  a  muddle  as  made  out  in:

 thé  rerort.

 foo  Seminar  of  Employment

 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state

 (a)  whether  any  seminar  on  employ-
 ban  ment  was,  held  in  July,  972  in  New  Delhi

 Oo  held  and

 (ce):  the  decisions  arrived  at  ?

 “SHE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-

 apy  such.  seminar.

 ao  and  (९)...  700  not  arise

 Unemployed  Graduates  from  ‘Delhi  Rural

 q ff

 7
 Pi  797४

 9559  SHRI  M.M.  JOSEPH  :  Will  the.

 (b).  if  so,  the  nature  of  discussions

 XCAR)::  (a)  Government  are  not  aware  of

 '  Jop  their  production  in  the  county.

 ‘Minister  of  LABOUR:  AND  REHABILA
 '  TATION  be:  pleased  to  state.

 (a)  -  the  ‘number  of  Graduates.  coming
 from.  Rural:  areas.  of  Dethi-.whe  .  have:
 got  their  names  registered  with  the  Employ-.  -

 "ment  Exehanges  in  Delhi  as  on  the  %th
 June,  972;  and

 (b)  ‘how  miany  of  them  have  been.  pro-
 vided  with  suitable  services  ?

 THE  MINISTER  OF  LABOUR..AND
 REHABILITATION  (SHRI'R.K.  KHADIL-
 KAR)  :  (a)  and  (b).  Information  in  respect
 ०  graduates  coming  from  Rural  areas  is
 not  available  separately.  However,  the
 information  about  the  total  number.  of
 registered  job-seekers  is  given  below

 Lh  Total  number  of  graduates
 (including  Post-graduates)
 on  the  Live  Register  as  on
 30th  June,  1972,  22,  16

 2.  Total  number  of  graduates
 {including  Post-pgraduates)
 placed  in  employment

 “during  January  to  June,
 1972,  are  E,  869

 Increase  In  Prices  of  Steel  by  Firms
 Manufacturing  Special  Type

 of  Steel

 2561,  SHRI  PRABODH  CHANDRA  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  it  hes  come  to  th<  notice
 of  Government  that  some  firms.  who  are

 manufacturing  special  types  of  steel
 arbitrarily  raising  the  prices  every  six
 months;  and

 (b)  .  if  so,  the  steps  Government  pro-
 056  to  take  to  stop  this  ?

 THE  MINISTER  OF  STATE  IN  ‘THE  -
 MINISTRY  OF  ‘STEEL.  AND  MINES.
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and  (७)
 Prices  of  alloy  and  special  stedis  -aré  aot  -
 controlled  inorder  to  encourage  and  deve.

 ‘2562  SHRI  E.K.  DASCHOWDHURY:
 “WAM  the  Minister  of  STEEL  AND  MINES”

 ‘be  pleasd  to  state  :
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 (a)  whether  the  problems  pertaining  to
 the  manufacture  of  equipments  for  the  steel
 industry  were  discussed  at  a  tepresentative
 meeting  of  public  and  private  sector  firms
 at  Ranchi  on  the  279th  July,  1972;

 (b)  if  so,  the  discussions  held  and
 decisions  arrived  at;  and

 (c)_  the  reaction  of  Government  there-
 to?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHR]  SHAHNAWAZ  KHAN)  :  (a)  Yes,
 Sur

 (b)  The  discussion,  énter-alia,  related
 to  maximization  of  indigenous  production
 of  plant  and  equipment  manufacture  tn  a
 coordinated  and  concerted  manner,  to  meet
 the  future  requirements  of  steel  production,
 siandardization  of  equipment,  import  sub-
 sutution,  coordination  between  steel  plants,
 HEC  and  private  sector  manufacturing
 units.

 (ce)  It  has  been  decided  that  a  Cell
 should  be  constituted  by  HEC  to  coordinate
 Preparation  of  tenders,  undertake  inspections
 and  monitor  progress  of  manufacture  of
 equipment.  It  has  also  ben  decided  that
 manufacturing  drawings  would  be  made
 available  by  HEC  to  the  various  units  and
 for  this  purpose,  assistance  of  the  two  main
 Engineering  Associations  in  the  country
 would  be  taken.

 Transfer  of  Ropeways  Scheme  under  Coal
 Board  to  Bharat  Coking  Coal

 2563,  SHRI  PURUSHOTTAM
 KAKODKAR  :

 SHRI  SHRIKISHAN  MODI

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  Government  have  decided
 that  the  two  Ropeways  Scheme  in  the  Jhana
 coalfield  which  are  under  the  charge  of  the
 Coal  Board  are  to  be  transferred  to  Bharat
 Coking  Coal;  and

 {b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI.  SHAHNAWAZ  KHAN):  (a)  and  (9).
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 There  ig  a  proposal  fer  transfer  of  ‘D’  &
 ‘F’  Ropeways  to  the  Bharat  Coking  Coal
 Ltd  as  send  from  these  Ropeways  is  mostly
 consumed  by  the  collieries  under  धागा,

 Nationalisaticn  of  Tata  Iron  and  Steel
 Company

 2564.  SHRI  PURUSHOTTAM
 KAKODKAR  :

 SHRI  P.  GANGADEB  :

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a}  whether  Government  propose  to
 nationalise  Tata  Iron  and  Steel  Company;
 and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  No,
 Sir

 (b)  Does  not  arise,

 Taking  over  of  Coal  Washeries  by  Bharat
 Coking  Coal

 25¢5  SHRI  PM.  MEHTA  :
 SHRI  K.  LAKKAPPA

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  Government  have  decided
 that  Brarat  Coking  Coal  will  take  over  four
 coal  washeries  which  were  hitherto  under
 the  charge  of  Hindustan  Stcel  Limited;
 and

 (b)  #  s0,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  Yes,
 Sw.

 (b)  Asa  result  of  one  of  the  recom-
 mendations  made  by  the  Technical
 Committee  on  Coal  Wacheries  (1972)  that
 with  the  nationalisation  of  coking  coal
 mings,  there  should  be  a  bet  er  coordination
 in  the  functioning  af  the  coal  production
 and  coal  washing  units,  ft  was  felt  that  for
 efficient  functioning,  washeries  should  be
 owned  and  managed  by  the  collieries  thent-
 soives.
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 Recommendation  of  National  Commitice
 of  Seience  apd  Technolegy  to  coost

 Steet  Froduction  in  Durgapur

 65.  SHRI  P.  GANGADEB  :
 SHRI  SHRIKISHAN  MODI  :

 Wi'l  the  Minister  of  STEEL  AND
 MINES  he  pleased  to  state

 (a)  wkethr  Pilot  plan  in  Durrepur  to
 boost  stee!  nreduction  has  been  recommen-
 ded  by  the  Net  ana!  Committee  on  Science
 and  Techro'ogy:  and

 (b)  if  80,  how  for  this  plan  will  help
 to  boest  the  steel  production  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 {SHRI  SHAHNAWAZ  KHAN)  :  (a)  No,
 Sie.

 Written  Answer

 (b)  Does  rot  arise.

 उत्तर  प्रदेश  में  बलिया  में  ग्सि नी'  टोल

 प्लॉट  की  स्थापना

 2567,  भरी  चबका  प्रसाद  :  क्‍या  इस्पात

 और  साम  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि;

 (क)  क्‍या  सरकार  का  विचार  उत्तरप्रदेश

 में  बलिया  में  'मिनी'  स्टीव  प्लाट  स्थापित  करने

 का  है;  कौर

 (@)  मदि  हा  तो  उसकी  मुख्य  बाते  क्या

 इस्पात  और  शान  मारूफ़  में  राज्य  सत्री

 नी  हा हन वाल  को)  (क)  झकझोर  (ख)
 खर  प्रदेश  में बलिया  में  विद्युत  भट्टी  द्वारा

 हैप  से  इस्पात  पिण्ड,  बुलेट  बताने  का  बरन

 खातों  लगाने  १३  सरकार  को  कोई  प्रस्ताव  नहीं
 है  1  फिर  भी  प्रति  100,000  टन  इस्पात  विकेट

 मानि  के  लिए  उत्तर  प्रदेश  राज्य  औद्योगिक

 किंग्स  निगम  लि,  क्रानपुर  को  एक  आशय

 पत्र  बहले  ही  दिया  जा  चुका  है  .  अब  तक  राज्य

 हरको  में  यह  नहीं  बताया  है  कि  यह  का रखना

 1 ...11.16  आसानी  |

 )
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 Supply  of  Goods  by  Small  Scale
 indastries  to  DGS  &  D

 2568.  SHRI  SATPAL  KAPUR  :  Will
 the  Minister  of  SUPPLY  ba  pleated  «tate  २

 (a)  the  number  of  small  scale  industries
 registered  with  the  Directorate  General  of
 Suppties  and  Disposals  as  on  the  30th  June,
 1972,  for  the  supply  of  goods  to  the  Central
 Government;

 (b)  the  total  quantity  of  goods  procured
 by  the  Directorate  General  of  Supplies  and
 Disposals  indigenously  during  the  last  three
 years  upto  30th  June,  1972,

 (c)  the  percentage  of  goods  purchased
 from  these  small  scale  industries  during  the
 same  period,  and

 (d)  the  steps  Government  propose  to  take
 to  encourage  the  small  scale  nidustries  and
 cooperative  un  ts  inthe  ma  ter  of  procure-
 nent  of  their  products  ?

 THF  MINISTER  OF  SUPPLY  (SHRI
 D  ्  CHAVAN)  (a)  As  ca  the  30th,  June
 1972,  8.3  small  scale  units  were  regisiered
 with  the  DGS  &  70

 (b)  and  (c.  I  formation  on  value  of
 purchases  from  Ist  April,  972  to  20th  June,
 4972  i5  not  yet  availabel,  Flowever,  the  total
 purchases  made  fiom  the  indigenous
 sources  during  the  last  three  years  ending
 3lst  March,  1972,  to,ether  with  the  percen-
 tage  of  purchases  made  fiom  small  Scale
 Industr.es,  are  furnished  below  :—

 Percentage  of
 purchases

 from  SSI  Units.
 om

 Total  value  of
 stores  indigen-
 ously  purchased

 1969-70  Rs.  430  79  crotes  TAY,

 i970-7!  Rs.  $18.30  cro  es  ह  22%

 I974-72  Rs.  752  77  crores  ६  1.44%

 (d)  Directorate  General  of  Supplies  के
 Disposals  makes  purchases  on  the  basis  of
 the  lowest  technically  acceptable  offers  after
 calling  for  cc  mpetitive,  quotations,  With
 view  to  encourage  the  small  scale  industries,
 in  the  case  of  certain  items  where  offers  ate
 received  both  from  large  scale  uslits  29  well
 as  small  scele  waits,  Cte  ehialt  acid  pnite
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 are  accorded  an  appropriate  price  preference
 upto  a  maximum  of  15%  on  tender  to
 tender  basis,  the  actual  quan  um  of  prefe-
 tence  being  decided  on  the  merits  of  each
 case,  Taking  intdiconsideration  the  nature
 of  sto-es  and  capability  of  sma'l  scale  units
 to  successfully  handle  them,  92  items  as
 per  statemnet  laid  on  the  Teb'e  of  the
 House(  Placed  in  Library  See  No  LT340/72),
 have  been  exclusively  reserved  for  purchase
 from  the  small  scale  industries  Other  thihgs
 being  equal,  cooperative  units  in  the  small
 scale  sector  are  given  preference  over  o*her
 small  scale  units.

 Production  In  Iedian  Iron  and  Steel
 Company

 2569.  SHRI  S.  R.  DAMANI  :
 SHRI  MURASOLI  MARAN  :

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether,  after  Government's  take
 over  of  IISCO,  studies  have  been  made  of
 the  pcoblems  which  caused  a  steep  fall  in
 its  production,  and

 (b)  if  so,  the  main  features  theresof  and
 the  remedial  measures  adopted  to  step  up
 production  to  normal  levels  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  Yes,
 Str.  It  was  found  that  the  smmed  ate  probi-
 ems  hamparing  production  m  HSCO  wee
 (a)  shortage  of  coke  and  coke  oven
 out  of  unsatisfactory  state  gas  arising
 of  coke  ovens.  (b)  bad  condition  of
 cranes  and  ground-chargers  in  the  S.M.S.
 (०)  non-availability  of  maternal  handling
 equipment.

 (b)  For  immediate  improvement  of
 production,  arrangements  are  being  made
 for  procurement  of  coke  from  other  produ-
 cers,  Arrangements  for  the  use  of  furnace
 oil  in  different  production  units  in  substitu-
 tion  of  gaseous  fuels  is  being  expedited.
 Procurement  of  engineering  spares  and
 equipment  is  being  arranged  for  on  a  top
 priority  basis.  Arrangements  have  also  been
 made  to  procure  sted!  ingots  from  Durgapur
 Steel  Plant  to  utilise  the  Rolling  छह
 capacities  at  Burnpar,  Coal  Tar  is  being
 @binined  fron  the  Durgapur  Projects  Lid,
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 the  Durgapur  Steel  Plant  and  the  Bokaro
 Steel  Plant  to  step  up  steel  production  at
 Burnpur,

 No  5  coke  Oven  Battery,  which  was
 shut  down  years  ago,  has  been  put  into
 Operation  with  effect  from  20-7-72,  This  has
 resulted  in  the  adiitional  production  of
 about  200  tonnes  of  Blast  Furnace  Coke  per
 day  and  has  adied  somewhat  to  the  avai-
 lability  of  Goke  Oven  Gas  and  Coal  Tar,

 Other  measures  that  have  been  taken  to
 increase  production  to  normal  level  are  the
 following  :-—

 0)  Emergency  and  hot  repairs  to  No.
 7,  8  and  9  Coke  Oven  Batteries.

 (un)  Revival  of  No.  6  Coke  Oven
 Battery  at  present  shut  down,  soon
 after  No.  5  Battery  starts  perform-
 ing  satisfactorily.

 (in)  Arrangements  have  been  finalised
 for  procurement  of  2  Bo.lers  to
 eliminate  the  chronic  shortage  of
 steam  in  the  Burnpur  Wurks.

 (ay)  Additional  Locemotives  are  being
 obtained  to  facilitate  the  traffic
 arrangements  within  the  Woaks.

 (v)  Steps  are  being  taken  for  renovation
 of  oven  Machines,

 २५)  Steps  are  being  taken  for  recondi-
 »  tioning  of  cranes  and  otlter  equi-

 pment

 (vit)  Arrangements  are  being  made  for
 the  expeditious  procurement  of
 addtional  Bulldozers,  Loaders,
 Dumpers  etc.

 Supply  of  raw  material  to  Bokaro
 Steel  Piant

 2570.  SHRI  MURASOLI  MARAN  :
 Will  the  M  aster  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  a  Committee  of  officers  has
 been  set  up  recently  to  enquire  into  the
 question  of  short  supply  of  raw  matertals  ty
 the  Bokaro  Steel  plant;  and

 ६७)  if  so,  the  major  findings  aad  reca-
 mimendations  of  the  Committee  ?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STERL  AND
 MINES  (SHRI  SHAHNAWAZ  KHAN):
 {a)  A  Committee  was  set  up  by  the
 Government  in  October,  97]  to:

 (i)  review  the  errangement  for  the
 supply  of  ion  ore  to  Bokaro  Steel

 plant,  as  an  interim  measure  and
 On  a  long  term  basis  and  to  suggest
 sources,  and

 reviaw  and  make  recommenda-
 tions  regarding  the  linkages  of  coal
 washeiics  for  supply  of  ccal  to
 Bokaro  Steel  Plant  at  its  different
 stages,

 (ii)

 {b}  The  Committee’s  report  is  expected
 to  received  shortly

 Scheduled  Castes  and  Scheduled  Tribes
 Staff  in  Indian  Barcau  of  Mines

 2571,  SHRI  A  S  KASTURE  :  Wul
 the  Minster  of  STEFL  AND  MINES  be
 pleased  to  state  :

 (a)  the  category-wie  staff  strength  of
 Indian  Bureau  of  Mines  as  on  the  Ist
 January,  972  and  the  number  of  employces
 belonging  to  Scheduled  Castes  and  Schedu-
 led  Tribes,

 (b)  whether  the  resrvaticn  quota  for
 Scheeuled  Castes  and  Scheduled  Tribes  has
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 been  maintained,  if  not  the  reasons  there-
 for;  and

 (c)  the  steps  Government  proposes  to
 take  fulfil  the  shortfall  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STFEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (2)  A  state-
 ment  giving  the  information  is  enclosed.

 (b)&(c)  Shortfal.  m  respect  of  posts  re  erved
 for  Class  &  Il  categories  :s  due  to  non-
 availability  of  surtable  candidates  belonging
 to  Scheculed  Castes/Tribes  even  after  open
 advertisement  Nevertheless  these  posts  will
 be  renotied  to  Union  public  Service  Commi-
 ssion  tot  selection  of  Schedulcd  Castes
 and  Scheduled  Tribes  candidates,  In
 regard  to  Ciass  111  &  Class  IV
 posts  reserved  vacances  are  no  fied  to
 the  president,  Deprssed  Class  league,
 Bombay  and  to  the  focal  Associatons  of
 Scheduled  Castes  and  Schedu'ed  Tribes  The
 pcsts  had  also  teen  advertised  during  the
 last  2  years  and  even  before  Inspite  of  these
 afforts,  the  Schedu'eu  Castes  and  Scheda'ed
 Tribes  c:ndidates  for  the  posts  requnsring
 Technical  and  Scienufic  qualifiations  8  ७
 not  available,  Efforts  will  continue  to  be
 made  to  recruit  Scheduled  Castes  and  Schs-
 dulcd  Tribes  candsdates  against  these  potes
 by  carrying  forward  the  reservation,  where-
 ever  required  according  to  starding  Govern-
 ment  instructions  on  the  subyect.

 Statement

 ‘om  fine]  ee  सदक

 No,  |  Category  Filled  up  OF  the  filled  How  manv  carry  forward
 of  pos's  posts  as  how  many  vacancies  reserved  for  S/C.

 on
 |

 8८  |  “sic  |
 भा  are.  avaitable_on

 date ]]  72  s/t  |  S/T

 L  Class.  I  87  4  ||  11  4 rr
 2  Class  I  29  3  ~—  नल
 3.  Class  i

 (Non-gazetted)  3  —  ~—  |  ini,

 4a  Class,  3  469  a9  39  29  ii

 TRO  58  9  ”~  2* 5.  Class.  हम

 *Since  joined  after  41.1972,
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 South-Kast  Asian  Colfective  Securtry

 2572.  DR.H.  P  SHARMA:  Will  the
 Mimster  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  ;

 (a)  whether  some  of  the  South  East
 Asian  countrics  are  forming  themselves  into
 a  group  for  collective  security  under  the
 aegis  of  the  U.  S.  A.;  and

 (b)  if  80,  Government’s  reaction  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 (SHRI  SURENDRA  PAL  SINGH):  (a)  No
 such  development  has  come  to  the  no.ice
 of  the  Government.

 (b)  Does  not  arise.

 Modification  of  Labour  Laws

 2573  DR  H  P  SHARMA  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  the  decisions
 taken  to  modify  the  labour  laws  m  the
 hight  of  the  Gajendragadkar  Commission
 Report  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K  KHADIL-
 KAR):  It  has  been  decided  to  ameuad
 the  Plantations  Labour  Act  for  extending  its
 application,  reducing  the  maximum  weekly
 hours  of  work,  and  provision  of  creches  in
 plantations  employing  less  than  50  women
 workers.  The  question  of  amending  some
 Other  labout  flaws  eg  the  Payment  of
 Wages  Act,  the  Industrial  Disputes  Act,
 and  the  Trade  Unions  Act  ry  also
 being  considered.

 Atrendment  of  Labour  laws  to  include
 employles  drawing  upto  Rs,  4600

 among  workers

 ‘2574,  SHRI.  D  K,  PANDA  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  .

 (a)  whether  a  demand  has  been  voiced
 by  the  national  trade  union  centres  and  the
 workers  organisations  to  include  the  emplo-
 yees  drawing  upto  Rs.  600  per  month
 among  the  workers  by  amending  the
 Central  Labour  Laws;  arid

 11.  if  so,  Government’s  —  reaction
 thereto  2
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 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  SHRI  R.  K,
 KHADILKAR)  :  (a)  and  (b)  Government
 have  not  received  any  demand  to  this
 effect.  However,  at  the  29th  Session  of  the
 Standing  Labour  Committee,  hefd  in  July
 1970,  the  workers’  representatives  urged
 for  a  wage  cefiing  of  Rs.  3600/-per  month
 for  coverage  of  emp'oyees  under  the
 Industrial  Disputes  Act,  1947.  Their  views  as
 well  as  those  expressed  by  the  employers’
 representatives  in  ths  regard  are  under
 Government's  consideration.

 Jammu  and  Kashmir  Central  Labour  Uaion
 demands  to  Raise  minimam  wage  in

 Public  Undertakings

 2575.  SHRI  9.  ॥ व  PANDA  Will  the
 M  nister  of  LABOUR  AND  REHABILITA
 TION  be  pleased  to  state:

 (a)  whether  the  Jammu  and  Kashmir
 Cen  ral  Labour  Unon  in  its  recent
 resolution  has  urged  Central  Government
 to  raise  the  minimum  wage  of  employees  in
 all  public  undertakings  to  Rs.  200  per
 month,  and

 (b)  if  so,  Governments  reaction  to  this
 demand  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  :  (a)  and  (b).  Government
 has  no  information  on  the  subject.

 Unemployment  lasurance  Scheme

 2576  SHRI  0.  K  PANDA:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 ATION  be  pleased  to  state  the  ment
 broad  teatures  of  the  proposed  Unempiloy-
 Injurance  Scheme  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  ्
 KHADILKAR)  Details  of  the  Unemrl:  v-
 ment  Insurance  Scheme  have  not  yet  ben
 worked  out  as  no  decision  avout  its  intr  =
 duction  has  so  far  been  taken,

 कर्म चारों  राज्य  दौना  निगम  के  अस्पतालों

 का  बोनो  रहित  निर्माण

 2577.  भी  |... ई  हमार  झारडा  :  गया  भव

 द  दूरा  कवी
 aw  बताने  की  कृपा  करेंगे

 कप
 !



 :
 J  इस  अस्पतालों  के  निर्माण  में  करती

 भर  अनावर्ती  खर्च  कितना  है?

 0०  अम  और  पुनर्वास  मंत्री  (श्री  आर०  के०

 A  «eafeowe)  :  कर्मचारी  राज्य  बीमा  निगम  ने

 o>
 निम्नलिखित  सूचना  भेजी  है

 oo  [क)  चुकी  कर्मचारी  राज्य  बीमा  योजना

 “के  अंतगर्त  डाक्टरी  देख-रेख  सम्बन्धी  व्यवस्था

 का  सांविधिक  दायित्व  राज्य  सरकारों  का  है,
 इसलिए  आवश्यक  कार्यवाही,  जिसमें  योजना

 Pi  अनाना;  जगह  का  चुनाव  करना  कौर  प्रस् पताल-

 »  :  निर्माण  करना  शामिल  है,  उन्हीं  के  द्वारा  की

 : ५. जाती  है  और  उन्हीं  की  सिफारिशों  पर  करें-

 o>  बारी  राज्य  बीमा  प्रायोजनायें  स्वीकृत  की

 i  2  जाती  हैं

 -  थोड़े-से  ऐसे  मामले  हैं,  जिनमें  कर्मचारी
 2.5

 राज्य,  बीमा  अस्पतालों  के  निर्माण  के  लिए  चने

 गए  केन्द्रों  के औद्योगिक  विकास  में  वैसी  प्रगति

 हों  हुई  जैसी  कि  इन  प्रायोजनाओं  को  स्वीकृत
 करते  समय  आशा  की  गई  थी  1

 दुखें),  किसी  अस्पताल  के  निर्माण  के  लिए
 का  चयन  करते.  समय  उस  केन्द्र  में  योजना

 थ॑  ही  आस-पास  के  ऐसे  क्षेत्रों  के  कमेंचा-

 “को  ठीक  करने  के  लिए  पर्याप्त:

 अस्तगत  आए  हए  कर्मचारियों  की  संख्या

 रियो  को  ध्यान  में  रखा  जांता  है  जिनकी  आदि- as  ,  क्या  प्रतिक्रिया है  7
 'कता:  प्रस्तावित  अस्पताल  द्वारा  आसानी  से  पूरी
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 गए हैं।'  .

 (7)  प्रश्न  नहीं  उठता  a
 -  ‘Taking over  of  Hindalco

 2578.  SHRI  BHOLA  MANJHI
 DR.  RANEN  SEN

 Will  ‘the  Minister’  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  the  U.  P.  Government  have
 teqvested  the  Centre  to  take  over  Hindalco
 Birla’s  aluminium  factory  in  M  rzapurc
 District;  and

 (b)-  if  80,  the  decision  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI.  SHAHNAWAZ  KHAN)  :  (a)  No,
 Sir

 (b)  Does  not  arise.

 बिहार  में  एल्यूमिनियम  सम् यन्त्र  की

 स्थापना

 2579.  श्री  काल  सिश  मधुकर  क्‍या

 इस्पात और  बाम  मंत्री यह  बताने  की  कप
 करेंगे  कि

 (क)  क्‍या  सरकार  का  ध्यान  इस  तथ्य

 की  ओर  दिलाया  गया  है.  कि  बिहार  सरकार

 के  उद्योग  मंत्री  ने  बिहार  की  विधान  सभा  में  वह
 -

 स्वीकार  किया  है  कि  बिहार  में  बिजली  की  nad

 दरों  के  अधिक  होने  के  कारण  वहां  एल्युमिनियम  |
 संयंत्र  स्थापित  नहीं  किया  जा  सका,  यूपी  .

 विहार  में  ब/क्साइट  की  बहुतायत  है,  जो  कि.

 _एल्यूमिनियम  के  कारखाने  के  लिए  मत्यावद॑पक

 है;  मौर

 (छ)  यदि  हां,  तो  उस-पर  सरकार
 a

 _
 :  हो  सकती  है|  56.  राज्यों  में  घोड़ा  सा  असंतुलन  le

 इस्पात

 eR  पलंग  प्रति  हज़ारे  कर्मचारी

 है  क्योंकि  पलंगों  का  माप-दण्ड  जो  कि  मूक
 me
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 ५  CALLING  ATTENTION  TO”  MATTER

 >
 QF:  URGENT  PUBLIC  IMPORTANCE

 WATCHES,  हाए  BY.SOMB  EUROPEAN
 CONSULAR  ‘OFFICIALS  IN  CALCUTTA

 SHRI  VIKRAM  MAHAJAN  (Kangra)
 ‘Sir,  I-cail  the  attention  of  the  Minister  of
 External.  Affairs  to  ‘the  following  matter  .of
 urgent  public:  importance,  and  request  that
 he  ‘may  makea  statement  thereon  :

 “The  reported  regular  smuggling’  of
 foreign  watches,  cameras  and  other
 valuable  restricted  items  into  India
 for  sale  by  a  section  of  Consular
 officials  representing  European  count-:
 ries  in  Calcutta  and  steps  taken  by
 Government  in  this  regard.”

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):  Two
 cases  of  smuggling  of  contraband  item  by
 members  of  the  Consular  Corps  in  Calcutta
 were  detected  recently.  They  were  imme-
 diately  brought  to  the  attention  of  the  Heads
 Of  their  respective.  Missions  in.  New  Delhi.
 Asa  result,  both  the  persons  have  already
 been  sent  back  from  India.  The  contraband
 goads  in  both  the  cases  were  seized  by  the.
 Government.

 Necessary  steps  continue  to  be  taken  to
 ‘prevent  and  detect  such  cases..

 SHRI  VIKRAM  MAHAJAN::  Sir,  India
 -has.become  a  paradise  for  smugglers  and

 our,  ports  have  become  smuggling.  dens.
 Caloutta  and  Bombay  top.  the  list

 Gold  is  being  smuggled  diamond  is
 Being  smuggled.  .  Luxury  goods.  :  like

 “secord  ch  players,

 itera  of  value  are  being  regularly:  smuggled
 into  ‘India  for  sale  by  4  section  of  condular’  :
 oficiales:  the  contweband  ‘mudteril  is.  impos

 REPORTED  SMUGGLING  OF  FOREIGN.

 watches  and  cameras
 are  sinuggitd.  Some  people  in  every.  class  te
 ‘are  involved  in  smuggling  and  to  top  it  all,
 we  have.céctain  personne).  of  the  diploma-
 एफए  ccorpe  .  who  are  involved:in:  this  racket."

 nef minds:  of:

 cons‘gnments  have  been  detected  and  the

 No.,  in  ‘the  present.  state  of  affairs,
 questions  are  :  hes  any  effort  been  made  to
 modify  this  law  so  that  those  who.are  invot-".

 ;

 ved  in  the  smuggling  are  tried  by  the  Ae
 ordinary  law  of  the  land  AES

 a
 ed

 Secondly,  how’  many  businessmen  and...
 traders.  have  been  arrested,  who  are  .conasc-
 ted  with  these  foreign  pérsonnel.and::what  _
 is  the  number  and  in  which  parts  of  the.
 country  they  have  been  caught  .

 Thirdly,  what  steps  are  the  Government:
 _taking  to  prevent  smuggling  -by  the  diplo-
 matic  corps  in:future  ?

 SHRI  SWARAN  SINGH  :  With  regard’
 to  the  first  question,  there  is~  no.  proposal:‘:  _
 to  modify  the  law,  because  we  have  subscri-
 bed  to  the  Vienna  conventions,  ‘and~  if  the.
 members  of  the  diplomatie  corps:are-contra:'.  -
 vening  the  jaw,  then  we  can  inspect  ‘the:
 consignments.  Actually,  the  .  consignments
 in  two  cases  which  I  have  mentioned,  were
 inspected.  and  contraband  articles.  were.
 confiscated

 ce

 I  have  no.information  about  any  ‘busi+:.
 nessmen  having  been  arrested  in  smuggling
 cases,  because  that  will  be  a  wider  question.
 We  got  these  two  consignments,  .and  in:
 these  two  cases,  the  consignments:  were.  |
 actually  inspected,  and  the  contraband  arti-
 cles  were  ‘confiscated.  ‘They  are  Government.  7
 Property  now  7

 About  the  steps  to  be  taken,  I  would  .  a  |
 not  like  the  hon.  Member  to  press  Us.  £0.

 divulge  the  steps  beeduse  the.  very  .  object
 that.  we  intend  to  secure  will  be  defeated  if...
 they.  are  ‘disclosed..  The’  steps  that  ‘we:  have:  ale

 articles  have  been  confiscated;  itself,  ca  bope
 will  put  “SLAY

 ra  i
 a



 a  स्वर्ण  सिंह:

 हैं.  मेरे  लि  कहना  कि  कफस  से  यह  चल  रहा  है।.

 ,  “(higerruptions).:  They  were  detected.  .for  the

 first  time.  How.  long  that  was  going  on,  I.

 oe.  cannot  sey...  :

 SHRI.  ANANT  PRASAD  DHUSIA  ;
 Joe  What  was  the  amount  involved  in  this

 SHRI:  SWARAN  SINGH:  There  two

 |  os  “sonsignments  which  we  have  detected  were

 quite  substantial.  Goods  worth  Rs.  23  lakhs
 were  involved.

 नीं  सतपाल  कपूर  (पटियाला)  :  अरब  जहाँ
 ie  "  तक  मिनिस्टर  साहब  के  स्टेटमेंट  का  ताल्लुक  है

 gaat  fem  इस  केस  के  बारे  में  बतलाया  गया

 :
 ॥  है  बाकी  आज  हमारे  मुल्क  में  यह  बात  किसी  से

 छिपी  हुई  नहीं है  कि  मुल्क  के  किसी  हिस्से  में

 जो  भो  स्मगलर  गुड्स  चाहिए  बह  मिल  सकते

 हैं।  इस  में  कस्टम  वाले  भी  शामिल  रहते  हैं  कौर

 एम्बेसी  बाले  भी  लोग-  करते  हैं,  वहीं  करते  हैं,  वे

 भो  करते  हैं  क्योंकि  इस  में  पकड़े  गये
 _  लोकित  सारे  मुल्क  में  आज  स्मगल्ड  सिगरेट

 . चाहिए,  स्मगल्ड  ज्हिसकी  चाहिए,  जापानी

 . , कपड़ा  चाहिए,  कैमरा  चाहिए,  ब्लेड.  चाहिए,

 गरज  जो  भी  चीज  चाहिए  हर  एक  चीज  मिलती

 है  और  जितनी  अधिक  तादाद  में  चाहिए.  उतनी

 a  अधिक  तादाद  में  बहु  मिलती.  है.।  सबाल  यह  है
 a  कि.  आज  एक  स्कैंडल  पकड़ा  गया,  डिप्लोमैटिक

 :  es  कौर  के  कुछ  आदमी  इस  में  इनवाल्व  थे...
 :

 (व्यवधान)

 co.  मेरा  कहने  का  मतलब  यह  है  कि  मिनिस्ट्री
 रा  आफ  एक्सटरनल  अफेयर्स,  मिनिस्ट्री  आफ  फोरन

 हैंड,  कामर्स  मिनिस्टरी  और  होम  मिनिस्टरी

 “विचार  करें  कि  इस  मुल्क  में  करोड़ों  पये  का

 जरिए  गाता  है

 बुरा  असर  पढ़े  रहा  है  जिसे  कि  रोकता.  न

 ae  कहा  .  कठिन  सवार

 दि  इस  मसले  के  ऊपर  आपस  में  बैठकर  सोच

 सेंपल  के  घोर डर  से  आता  हैं,  समुद्र  के.

 सदक

 ढंग  से  आता  है  और '..  हु

 दूसरी  बात  मैं  ग्रह.  पूछता  चाहता:  है  कि:

 किस  मुल्क  के  झाफिशिएल्स  इसंबाल्वूड  थे,  किसे

 मुल्क  के  डिप्लोमे  कोर  के  लोग  इस  में  इमबाल्थूड....
 थे  जिन  से  कि  यह  माल  पकड़ा  गया,  जो-छोड़
 पकड़े  गये  और  जोकि  इस  काम  को  करते  थे  उन

 के  बारे  में  मंत्री  महोदय  बतायें  कि  वे  कौन  थे?

 SHRI  SWARAN  SINGH:  With.  regard:
 to  the  proposal  made  by  the  hon.  Member  I
 should  like  to  thank  him;  it  is  a  good  pro-
 posal  and  I  shall  request  my  colleague  the
 Finance  Minister  to  take  note  of  this.
 About  his  second  question:  J]  have  purposely
 not  given  the  names  of  the  countries  to
 whom  these  two  diplomats  belonged  and  I
 should  appeal  to  the  hon.  Member  not  to
 press  me  to  do  so.  In  ene  case  the  con-
 signment  itself  was.abandoned  in  the  sense
 that  the  person  in  whose  name  the  consign-
 ment  was  sent  said:  I  have  nothing  to  do
 with  it  and  we:  had  to  open  it  in  the  pre-
 sence  of  the  officer  of  the  customs  depart-
 ment  and:  other  respectable  persons  and
 contraband  goods  valued  18  lakhs  were
 found  in  that  consignment.  But  he  dis-
 claimed  any  connection  with  it.  These  ave
 the:types  of  dfficuliies  that  we  face  in  such
 cases.

 SHRI  NIHAR  LASKAR  (Karimganj):
 We  have  drawn  attention  to  this  fact  be-
 cause  we  are  all  concerned  at  the  way  smug:
 gling  is  increasing.
 come  out  with  a  statement  that  unauthorised
 us¢  of  foreign  exchange  is  to  tha  extent  of
 Rs.  240  crores.  They  asked  certain  commi-
 ttees.to  go  into  this  and  they  have  given
 certain  recommendations  also.  Would  ‘the
 Government  imptément  .  those  recommenda-
 tions  or  think  of  other  ways  to  stop  this?

 SHRI  SWARAN’  SINGH:  I  am  sure
 ‘that  my  ‘colleague  ‘the  Finance  Minister  is
 fully  seized  of  this  matter

 2.43
 Piet
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 INDUSTRIAL  Diseures:  Core:
 (AMENDMENT).  RULSS,  1.  हे

 THE  MINISTER  OF  -  LABQUR  AND. »  REHABLULITATION  (SHRI  RB.  K.  KBADIL-
 KAR);  ३  beg  to  lay  on  the  Table  a  copy,

 Government  had  also
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 the  Industrial  Disputes  (Central)  (Amend-
 ment)  Rules,  I972  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.  G.S.R.
 79$  in  Gazette  of  India  dated  the  {st  July,
 I972,  under  sub-section  (4)  of  section  38  of
 the  Idustrial  Disputes  Act,  1947,  [Placed  in
 Library.  See  No.  LT-3406/"  2}

 NOTIFICATION,  UNDER  Passports  ACT.  967
 AND  EXTRADITION  ACT,  1962.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRE  SURENDRA  PAL  SINGH):  I  beg  to
 lay  on  the  Table:—

 Ww  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub—section  (3)
 of  section  24  of  the  Passports
 Act,  967:—

 dij)  G.SR.  285  (BE)  published  in
 Gazette  of  India  dated  the
 25th  May,  972

 qi)  G.S.R.  286  (E)  published  in
 Gazatte  of  India  dated  the
 25th  May,  972

 (iii)  The  Passports  (Second  Amend
 ment)  Rules,  1972,  published
 in  Notification  No.  G.S  R.3!7
 प)  in  Gazette  of  India  dated
 the  2151  June,  972  [Placed  in
 Library.  See  No.  LT-3407/72}

 Q  A  copy  each  of  the  following  Noti-
 fications  (Hindi  and  English  ver-
 sions)  under  section  35  of  the
 Extradition  act,  1962:—

 Gi)  GS.R.  34  (E)  published  in
 Gazette  of  India  dated  the
 2th  January,  1972  extending
 the  provisions  of  the  Extredi-
 tion  Act,  962  ta  the  United
 Kingdom  of  Great  Britain
 and  Northern  Ireland.

 (i)  =  G.S,R.  35  (8)  published  in
 Gazette  of  India  dated  the
 2&h  Jaguary,  197200  50758
 the  provisions  of  the  Extradi-
 tion  Act,  1962,  to  the  Republic
 of  Singapore,
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 (iii)  Erratum  to  the  Hindi  version
 of  the  above  notifications
 published  in  Gazette  of  India
 dated  the  Ist  March,  ४72
 (Placed  in  Library.  See  No.
 LT-  3408/72}

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  I  have  to  report  the
 following  messages  received  from  the  Secre-
 tary  of  Rajya  Sabha  :—

 (i)  “In  accordance  with  the  provisions
 of  rule  127  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  ain  directed  to
 inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held  on
 the  14th  August,  1972,  agreed
 without  any  amendment  to  the
 Diplomatic  Relations  (Vienna
 Convention)  Bill,  1972,  which  was
 passed  by  the  Lok  Sabha  at  its
 sittmg  held  on  the  9th  August,
 i972.""

 (ii)  ‘In  accordance  with  the  provisions
 of  rule  4१  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  directed  to
 enclose  a  copy  of  the  Victoria
 Memorial  (Amendment)  Bill,  4972
 which  has  been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  on  the
 i4th  August,  1972.""

 VICTORIA  MEMORIAL  (AMENDMENT)
 BILL

 AS  PASSED  BY  RAJYA  SABHA

 SECRETARY  :  Sir,  I  also  Jay  on  the
 Table  of  the  House  the  Victoria  Memorial
 (Amendment)  Bill,  1972,  as  passed  by  Rajya
 Sabha.

 me,

 2.45  hrs.

 CENTRAL  SALES  TAX  (AMENDMENT)
 BILL

 (i)  Report  or  Serect  CoMMITTES

 SHRI  DHARAMRAOQ  AFZALPUR-
 KAR  (Outbatge)  +  I  beg  to  present  the
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 {Shri  Dharamreo  Afzalporkar]  12.47  bre.

 CONSTITUTION  (THIRTIETH  AMEND-
 Repert  of  the  Select  Committee  on  the  Bull
 further  to  amend  the  Central  Sales  Tax
 Act,  1956.

 (i)  EVIDENCE

 SHRI  DHARAMRAO  AFZALPUR-
 KAR  *  I  bég  to  lay  on  the  Table  a  copy  of
 the  Evidence  (Volumes  4  &  33)  given  before
 the  Select  Committee  on  the  Bull  further  to
 amend  the  Cental  Sales  Tax  Act,  1956.

 C emmennaed

 WILD  LIFE  (PROTECTION)  BILL*

 THE  MINISTER  OF  STATE  IN  THE
 MINISIRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH):  Sir,  |  beg  to  move  tor
 Jeave  to  introduce  a  Bill  to  provide  for  the
 protection  of  wild  animals  uid  birds  and
 for  matters  connecied  therewith  or  anvillary
 aod  meidental  thereto.

 MR.  SPEAKER  .  The  question  is  :
 “That  leave  be  granted  0  introduce  a
 Bill  to  provide  for  the  protection  of
 wild  animals  and  birds  and  for  matters
 connected  therewith  or  anc  llary  and
 mejdental  thereto.’

 The  motion  was  adopted

 PROF.  SHER  SINGH  I  introduce  the
 Bill.

 SEEDS  (AMENDMEMT)  BILL®

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI '
 MNWASAHEB  PR  SHINDE)  -  I  beg  to  move
 for  lédve  to  introduce  a  Bill  to  amend  the
 Seeds  Act,  i966.

 MR.  SPEAKER  :  The  question  is

 “’'That  leave  be  granted  to  introduce  a
 Bill  t0  amend  the  Seeds  Act,  1966."

 The  motion  was  adopted

 stint  ANNASAI  EB  P.  SHINDE  :  t

 fytrodyce  the  Bill.
 bent

 MENT)  BILL

 THE  MINISTER  OF  LAW  AND  JUS
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H  R.  GOKHALE)  :  Sir,  I  beg
 to  move  ;

 “That  tre  Bill  furtter  to  amend  the
 Constitution  of  India  be  taken  into
 consideration.””

 The  Bill  proposes  to  amend  the  Article
 1331)  of  the  Constitution  m  order  to  do
 away  with  the  value  of  the  subject  matter
 of  dispute  as  a  criterion  for  exercise  of  the
 appellate  jurisdiction  of  the  Supreme  Court
 m  civil  matters.

 The  minimem  Aymut  of  ९,  20,000/-
 mentioned  in  clause  (a)  of  Artcle  13%(1)
 was  fixed  mn  3950  at  the  time  of  passing  of
 the  Constituiion.  In  2969  tt  was  felt  that
 in  view  of  the  change  in  the  valuc  of  the
 rupee,  the  limit  was  too  low  and  the  juris-
 d  ction  of  the  Supreme  Ccurt  should  not
 be  invoked  unless  a  larger  amount  was
 involved.  A  Bill  proposing  to  taie  this
 limit  to  Rs.  J  lakh  was  introduced  in  969
 in  the  Rayya  Sabha.  The  then  Law
 Commission  was  consulted  about  the  Bill
 and  the  Commission  even  ct  that  time  filt
 that  it  was  some  what  inappropriate  that
 cases  whether  fit  or  unfit  for  consideration
 of  the  Supreme  Court  should  be  allowed  to
 go  to  the  Court  merely  on  the-basis  of  the
 value  of  the  property  in  arspute.  The  Law
 Commission  then  took  the  view  that  appeal
 should  lie  only  on  a  Certificate  of  fitness
 granted  by  the  High  Court  under  clause  (c)
 of  Article  13341)  and  that  clauses  (a)  and  (b)
 may  be  deleted.  The  Bll,  however,  was
 passed  by  the  Rajya  Sabha  in  August  1970.
 The  Bill  fapsed  as  the  Lok  Sabha  was  since
 then  dissohed.

 The  Law  Commission  was  thereafter
 ogain  consulted.  Yn  its  44th  Report,  the
 Commision  fecommended  that  an  appeal
 should  he  td  the  Stipreme  Court  only  if  the
 High  Court  certifies  that  the  case  is  a  fit
 one  for  appeal  to  the  Su  reme  Court.
 According  to  the  Law  Commission,  the
 valuation  teat  Wictiminsted  wdifairty  between *  i)

 ~ apyetied
 in Genetic

 of
 lodia  Extraordinary,  Part  H,

 Section  ह  ted’
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 the  rich  litigant  and  the  poor.  L,  tigation
 should  pormally  cad  in.  the  High  Court  and
 Only  exceptional  circumstances  shou'd  justi-
 fy  recourse  jo  the  Supreme  Court.

 Before  the  matter  could  be  processsd
 further,  I  te-corsidered  the  matter  again and  thought  it  fit  to  refer  the  question  to
 the  newly  constituted  Law  Co-nmiasion under  the  Chairmanship  of  Dr  P  8.
 Gajendragadkar  The  new  Law  Commission has  recommended  that  the  right  of  appeal should  be  available  only  in  cases  where  the
 High  Court  certifies  that  the  case  involves  a

 af

 substantial  que  tion  of  law  of  geneal
 importance  and  that  in  the  opinion  of  the
 High  Court  the  said  question  néeds  to  te decided  by  the  Supreme  Court.

 Each  case  decided  by  the  High  Court
 should  not  go  by  way  of  appeal  to  the
 Supreme  Court  and  a  line  has  to  be  drawn
 to  indicate  m  what  type  of  cases,  an  appeal should  fre,  But  to  draw  this  line  merely  on
 the  value  of  the  property  irrespective  of  the
 Merits  of  the  appeal  would  not  have  been  a
 rational  ap>roich  apart  from  the  fact  that
 at  discrimirated  unfairly  between  the  rich
 and  the  poor.

 According  to  the  pro  osed  amondmeat,  if
 the  case  really  involves  4  substantial  ques-
 tion  of  law  of  general  importance.  then  the
 High  Court  can  certify  the  same  irrespective Of  the  value  consideration  and  ao  case would  be  prejudiced  if  the  valuation  test  16

 Compietely  done  away  with.  The  Chef
 Justice  of  India  was  also  consulted  by  the
 Law  Commission  and  the  Commission  his
 Stated  in  its  report  that  the  Chief  Justice
 personally  approved  the  changes  proposed.

 As  Hon'ble  Members  would  have  noticed
 the  Bill  also  has  incorporated  transitional
 Provisions.  The  Law  Comnisgion  has
 secommended  that  the  proposed:  amendm  ११६
 should  not  20७४  (4)  to  any  apreal  pendine
 ta  the  Sup-sns  Court  on  the  date  of  its
 Commence urnt  and  (b)  to  any  judgment,
 decree  or  fiat  order  by  the  High  Gourt  in
 tespect  of  which  a  certificate  under  the
 unamended  article  hus  already  Seon  obtained’
 though.an  appeal  Kas  not  been  Aled  in  the
 Suprenss  Court  on  such  certificate  and  that
 the  amendment  should  woply  to  aay  judge
 miont,  dedree  or  Sinai  order  which  way

 ot  patecd:  before  or  after  the tabeunced
 dave  of  coupnemcementof  the  amendment,
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 if  it  has  arisen  in  a  civil  proceeding
 Commenced  ia  the  High  Court  or  afy  lower
 court  befo  €  the  said  date.

 Brnadly  speaking,  the  object  of  the
 Propo.ed  am  -‘ndment  fe  aw  to  remove  the
 abnoxions  discrimination  based  merely  oo
 the  value  of  the  property  and  to  give  to  the
 rich  and  the  poor  litigant  an  equal  chance
 of  going  to  the  Supreme  Court  in  appeal;
 (2)  to  remove  the  unpeces,ary  burden  on  the
 highest  Court  of  appeal  caused  on  account
 of  appeals  coming  to  it  merely  on  the  va'ue
 of  the  property  irrespective  whether  the
 appeal  had  merit  in  it  or  not;  and  (3)  to
 give  finality  to  the  judgments  of  the  High
 Courts  m  ma'ters  which  do  not  involve  sub-
 stantial  questions  of  law  of  general  import-
 ance  and  which  questions  in  the  opnion  of
 the  High  Court  need  not  be  dacided  by  the
 Sup-eme  Court.

 Sir,  I  commend  that  the  Bill  be  taken
 into  conside-ation.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai)  :  Sw,  may  [  raise  a  point  of
 order,  particulacly  of  propriety  7  Is  it
 proper  to  refer  to  any  opinion  given  by
 the  Chief  Justice  of  India  ?  Would  {t  not
 Preemot  the  discussion  and  the  consideration
 of  this  matter  ?  Shou'd  it  be  mentioned  ?
 Sir,  I  would  seek  your  views  on  this
 matter.

 MR  SPEAKER  :  It  ts  mentioned  in  the
 context  of  the  Law  Commission.

 SHRI  SHYAMNANDAN  MISHRA:
 Tf  the  highest  sadiciary  has  given  an  opinion
 in  this  matte,  what  is  the  use  of  having  8
 discussion  in  the  House  now  wards  ?

 MR  SPEAKER  :  After  all,  we  are
 amending  the  Constitution  when  40  many
 things  are  sald,  We  have  been  doing  it  in  the
 past.  Tho.gh  we  are  immune,  in  spite  of
 that,  we  do  not  show  any  disrespect  to  the
 judislary,  At  the  same  ‘im>,  we  fave  been
 réferting  to  many  things  without  any
 idea  of  showing  disrespect.

 Now  motion  moved  :

 “That  the  Bill
 {gear

 to  amerd  the
 c

 eehiveion
 of  India  be  taken  inty  Consido-

 ra‘loa.”’



 Bill,  there  will-be  tecatding  of  votes
 the.  special  majority  of  not  jess  then

 हि  .  hinds  of  ‘the  members  present  and  voting

 73.0  Cloek

 SHRI
 )  (Burdwan)  While  supporting  this  amendment

 ;  BAl,.,....

 oh  OMI  SPEAKER

 SHRI  SOMNATH  CHATTERJEE:  A
 .0utroversy  was  embodied  in  the  Constitu-

 “tion  in  .950  and  not  now.  Now  that
 ts  ontroversy  is  being  ended.  This  wa,  an
 gromaly  that  unfortunately  crept  into  the
 -  Constitution  in  the  year  1950  It  seems  that

 ¢  we  have  followed  the  legacies  of  the  British
 Gays’  when,  in  the  Civil  Procedure  Code  of

 So,  it  is  a  non-cortro-

 this  country,  which  was  framed  in  1908. °
 the  appeal  to  the  Privy  Council  was  allowed
 on  the  basis  of  the  valuation  test.  This

 was  one  of  the,  मे  I‘tuay  say  ‘so,  invidious
 ‘..  discriminations  that  tas  téen  embodied  in
 '  the  Constitution  in  the  ytér  1950  when  the
 So  Supreme  Court  should  havé  been  constituted ne

 ‘only  for  the  purpose  of  fying  down  unifcrm
 .  faws  in  this  country  to  be  followed  by  all

 the  different  High  Courts  in  India  and  -  for
 general  application  to  the  citizens.
 :  Therefore,  we  are  happy  that  the  irrati-

 onal  siandard  which  has  been  laid  down  in
 the  Constitution  is  now  being  got  rid  of
 Instead'of  valuation  test,  now  the  ‘test  to  be
 applied  is  that  the  '  subject-matter  should
 justify  the  .scrutiny  by  the  highest  court  in
 the  country,

 So  far  as  valuation  test.  is  concerned,
 AL  24  find,  -at  least  in  .countries  where  the

 )  ommmos..  law

 :  followed  there.

 “subject-matter

 Gg  the  “High  “Coart  Yudictey,:
 that-in  ail  eases:  ‘we  ‘canhot®  shut’  out
 “appeal  to  the  ‘highest:court  in  “the  ‘country

 fifty  per  cent.  of  the  toral  members  and  two-.

 ois  necessary:.We  will  have  the  voting  at

 SOMNATH  CHATTERJEE

 is.  practised,  namely,  in
 :  England  in  House.  of  Lords,  the  Supreme.
 ‘Court  in  USA,  no  valuation  ‘test  is  being

 Also,  in  France,.:  West”

 “the  costs  involved,  ::The
 “‘himnelf  seid  that  thereis  a  discrimination  ee

 op  between  (he:  poor  anid.the  rich:  because  the  ~
 valuation:  test  ig  there.  The.  valuation  :test

 fi.  going.  But-even  if  the  valuation  testes  |
 “gone,  in’  crees--which:  invelve-  substantial

 Germany  and  Russia,  there  is  no  valuation
 ett,  ‘The  real.’  testis.  the  importance  of  the

 which  should  be  brought”
 “béfore  the  highest  court  in  the  couatry,

 fat  as  some  of  the  aspects  aré:con-

 att

 :
 taken

 it  may

 specially  in‘  matters  of  article  226°  which.  :
 govern  fundamental  rights  of  the  citizens  of

 the  country.  We.have  been:  having  various  ©
 types.  of  decisions  specially  in  cesses  of .
 service  matters.  where  questions  of  dismise-

 als  are  involved,  where  the  public  service
 is  concerned  and  where  industrial  relations
 are  concerned.  Till  now,  we  find  that  there
 has  been  copgidetable  uncertainty  in  the
 law  that  has  been  faid  down  in.  different
 High  Courts  of  the  country.  Because  this
 valuation  test  has  not  been  made  applicable
 to  many  cases  under  article  226  of  the
 Constitution,  there  was  difficulty.  Always
 an  approach  was  made  that  the  valuation
 test  is  not  satisfied  and  the  courts  were  not
 satisfied  that  the:.cases  were  fit  cases  of
 appeal  to  the  Supreme  Court.  Therefore,
 we  would  have  liked,  in  certain  cases,  it

 -should  have  been  as.a  matter  or  right  that
 recourse  Could  be  taken  to  the  Supreme
 ‘Court  of  India.  In  cases  of  service  matters,
 particutarly,  in  cases:  of  wrongful  disn  issals
 either  from  the  Government  service  or
 from  private  serviee  and  in  cases  of
 industrial  relations,  industrial  disputes,

 ‘jt  should  have  been  as  a  matter  of  right
 ‘that  recourse  can  be  taken  to  the  Supreme
 Court  of  India.

 There  is  another  matter  to  which  I
 wish  to  draw  the  attention  of  the  hon.
 Minister.  So  far  as  the  Supreme  Court  is

 ‘concerned,  undoubtedly,  we  want.  that  it
 should  be  taken  recourse.  to  88  &  last  resort,
 as  the  hon.  Minister.  himself  pointed:  out
 We  want  that  the  Supreme  Court  .  should
 lay  down  certain.  laws  which:  should  be
 made  .  applicable  ail  over  the.  country
 uniformly.  But-in  various  cases.  which  even
 iuvolve  substantial  questions  of.  Jaw,  there
 is‘groat-  di@eulty  for  ordinary  :people  to
 approach:  the  Supreme  Court.  betause  of
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 We  know  from  our  daily  experience
 that  in  very  itiany  cases,  say,  for  example,
 the  case  of  Aabeas  corpus,  the  case  of
 industetal  terbunal  awards,  where  directly
 appeals  are  being  filed  in  the  Supreme
 Court  under  article  136,  the  litigants  and
 trade  unions  are  having  great  difficulty
 because  of  lack  of  resources.  Mr.  Gokhale
 has  the  experience  of  the  Supreme  Court.
 How  many  trade  unions  or  employees  who
 had  to  go  before  the  court  could  be
 ploperly  represented  ?  On  one  side,  we  have
 seen  Mr.  Gokhale,  Mr.  Daphtary,  the
 great  luminaries  of  the  Bar  appearing  for
 the  employers.  So  far  as  employecs  are
 concerned,  who  are  there  to  represent
 them  ?  They  can  hardly  go  to  any  compe-
 tent  lawyers  because  of  leck  of  resources.
 We  are  thinking  so  much  about  the  people
 that  they  should  have  access  to  the  Supreme
 Court  of  India  for  redressal  of  their
 grievances,  that  such  alaw  should  be  laid
 down  as  would  uniformly  apply  to  all  the
 people  of  the  country  and  that  any  section
 of  people  should  not  get  any  extra  benefit
 under  the  Constitution  of  this  country,  but
 what  are  you  providing  for  the  poor  people
 for  the  poor  litigants  ?  Thsrefore,  it  is
 essential  in  particular  cases  hike  dismissal
 cases  in  service  matters,  matters  relating
 to  industrial......

 MR.  SPEAKER  :  The  hon.  Member  may
 continue  his  sppecch  after  Lunch.

 The  hon  members  may  please  note
 that  the  voting  shall  be  at  300  9.  m.

 We  adjourn  for  lunch  to  reassemble  at
 2.00  P.M.

 43  brs.

 The  Lok  Sobha  adjourned  for  Lunch  till
 Fourteen  of  tite  Clock.

 The  Lok  Sabha  re:  asenbled  after  Lunch
 at  Fourtieenof  the  Ciock

 {Ma.  Deputy  SPEAKER  in  the  Chair.

 SHRI  SAMAR  GUHA  (Contai)  :  Sir,
 shere  is  a  raport  in  this  morning  Hiadustan
 ह... ड  about  the  Breedom  Fighters.  We
 wanted  thea  to  come  to  Delhi,  we  wanted
 ३0  Kenour  chem  but  they  ran  away  as  fast
 as  they  could  in  a  mood  of  regret.  This  is
 the  eeport  appeared  in  the  Hindustan  Times

 \  thidays  Thiers  fee  picture  also,  It  says:
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 “Hungry  Heroes  in  back  seats  get  ‘Tamra
 Patts’  from  chosen  27.  Sir,  |  went  to  see
 them  off  yesterday  might.  Some  of  them
 shed  tears.  This  is  the  report  of  the  paper  :

 “It  looked  like  a  refugee  camp.  A  group
 of  old—-some  of  them  in  sat
 huddled  together  on  tora  aad  dirty
 mattresses  spread  on  the  floor  in  a  small
 dingy  room.”’

 They  had  no  food...(Iarerruptions)  Sir,  this
 is  not  a  Party  matter.  Not  only  this,  in  the
 front  row  of  the  Diwan-e-Aam  the  officials
 and  the  Children  sat  and  the  freedom  fighters
 were  given  the  back  seats,

 Sir,  it  was  a  very  novel  idea  to  honour
 the  freedom  fighters.  It  was  really  a  sacred
 idea,  but  it  was  executed  so  shabbily,  so
 disgracefully.  I  would  request  the  Govern-
 ment  to  go  into  this  matter  and  who  were
 the  officers  asked  to  look  after  the  arrange-
 ments  for  their  food  and  lodging.  That
 should  be  looked  into  and  the  Government
 should  apotogise  to  the  freedom  fighters
 (Interruptions)

 MR,  DEPUTY  SPEAAER:  No  more
 pleace.

 SHRI  S  M.  BANERJEE  (Kanpur)  :
 We  gave  a  call  attention  notice.  There  is  a
 strike  going  on  by  75,000  cement  workers
 throughout  the  country.  I  only  wanted  you
 to  convey  our  feelings  to  Shri  Raj  Bahadur,

 He  is  there,  Let  the  Labour  Minister
 make  a  statement  on  the  strike  by  75,000
 cement  workers  throughout  the  country.  It
 will  impede  cement  production  in  the
 country.

 SHRI  JAGANNATHRAO  JOSHI  (Sha-
 japur)  rose.  '

 MR.  DEPUTY  SPEAKER  :  No.  please.
 Mr.  Somnath  Chatteryee,

 SHRI  SAMAR  GUHA  :  I  hope  the
 Minister  of  Parliamen.ary  Affairs  has  taken
 note  of  it  and  something  should  be  said
 about  it.  Some  of  the  old  Members  we  sent
 to  see  them  off.  They  actuaily  shad  tears...

 MR.  DEPUTY  SPEAKER  :  Order,

 p’ease.  You  have  made  a  submission.  It  8
 on  record.  It  ib  for  the  Government  to  take

 note  of  it.
 ’

 Me.  SOMNATH  CHATTERJEE.
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 s-eusential  that  some  scheme  for  provi-
 ‘Aegal-aié.is  established  by  the  Govern

 those!  cases  where  poor  people  are
 “tevolved;'  they  find  the  greatest  difficulty
 “They  are  shut  out  from  coming  before  the

 .‘Sulptemte  Court  ‘for  tack  of  funds,  ‘especially
 a  |  ii‘cais@s  ‘where  Service  matters  are  involved

 “in  eases  of  dismissals,  in’  cases  of  industrial
 v,  dtsputes,  ete.  ete’  Special’  provisions  should
 ’  “  Bemade  for  providing  legal  aid  to  them:  I

 .  ‘bétleve,  thisis’  one  of  the  ‘principles  which
 fo  Should:  be  ‘adopted  by  a  welfare  State.  Legal

 “td  should  be  made  available.  to  the  ordi-
 naty  people;-to  the  poor  people,  who  cannot

 afford.  to  come  to  the  courts’  on  their’  own
 sigs  resources,

 ot

 There  is  another  point  which  I  wish  ‘to
 ~  75  being  to  the  attention  of  the  hon.  Minister

 :  and  this  is  about  the  provision  for  security
 ae  sas  to.  Costs.  There  is  a  provision  for  paying

 _»  IRs.-2,000  as  deposit  for  filing  an  appeal  in
 .  All  cases  excepting  criminal  cases.  This

 “wequirement  is  placing  considerable  strain.on
 nthe  ordinary  litigants  to  pursue  their  appeals
 before:  the  Supreme  Court.  The  Minister

 May-say  this-is'a.matter  which  should  be
 -  left:to  the  discretion  of  the  Supreme  Court

 ‘'\..  We  wish  that  these-are  provided  in.  suitable
 legislation.in  certain  cases  court  fees  are  to
 be  paid.  “In  all  cases  security  for  costs
 should  not  to  be  taken;  it  is  notincumbent

 थी,  80  far'as  the  Supreme  Court  appeals

 ment  should  be  done  away  with,

 +  fetus’  not  -  insult  the

 ‘aad  as  pawns  during  the  election  time  only.  F  हो

 a  Ratioti  and  proper  provision  should  be  made
 "giving  fall’  opportunitiés  to  ‘the  ‘ordiaary”  u

 ae  _  people  of  the  country  to  come-on  appeals  to
 the  ‘Supreme:  Court,  °°".

 M  such  security  should  ‘be  provided  at

 @fe  concerned  it  is  very  essential  that  this

 r
 asthe  ordinary,  ‘people  the  poor

 महोदय: his  country  are.  concerned,  they
 ought  of  onty:during  ‘the

 One  of  ‘the  reports  ‘of  the  Law:  Cotmnii-
 ssion  mentions  about  arrears  -in  the  .courts

 Even  in  the  Supreme  Court,  between  196Sand
 1970  about  five  thousand  cases  remained  to  —

 ‘be  disposed  of.  There  ard  a  thousand  cases.
 accumutating  in  the  Supreme  Court:  year  by
 year.In  the  Statement  of  Objects  and  Reaso-
 ts  we  find  that  the  amendment’:  of  the
 Article  accordingly  would  curtail  the  number

 of  appels  which  are  filed  if  the  Supreme
 Court  merely  on  the  valuation  test  being
 satisfied-withuut  any  merit  in  them.  So.  far

 88  frivolous‘appeals  are  concerned.
 ‘extent.  they  coufd  be  done  away  with,  we
 “support  this.  Bat  merety  making  a  provision

 to.  the

 that  valuation  test  need  not  be  fulfilled
 will ‘Not  solve  the  problem  of  arrears.  For  this

 ‘difficult  problem  coming'up  before  the  sup-
 treme  Court.  ‘a  different  approach  is  necessary. A  porper  approach’  should  be  made,  taking
 into  consideration  the  Code  of  Civil  Proce-
 dure  and  other  procedural  laws.  Adequate
 steps  should  be  taken  to  get  rid  of  these
 arrears.  The  Supreme  Court  should  be  the
 watch-dog  for  the  common  people  of  the
 country  so  that  their  fundametal  rights  are
 protected  from  executive  tyranny,  We  want
 that  the  Supreme  Court  should  be  allowed  to
 play  its  part.  The  High  Courts  should  also
 be  given  proper  opportunities  to  play  :  their
 part.  In  the  High  Courts,  so  ‘for  asthe
 judicialst  and  ard  is  concerned,  there  has  not
 been  a  rise,  if  not  an  actual  fall.  These.
 matters  should  be  loaked  into  ‘from  various:
 points  of  view.  There  should  be  “an  integra-
 ted  approach.  -Piecemeal  legislations  will
 not  solve  the  oroblem,  With  these  words,  ree
 support  the  Bill,  .  on

 Let  uis-do  something  so  that  they  can  feel  a
 hy that  there  is  a  proper  approach.  made  on

 Jive  patt  of  the  Government.  So  far  as  the
 हं

 सारा:  है,  30  शौर मेसी  पार्टी  सफो्ट:करते  |
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 हैं।  इस  बिल  के  जो  आवर्जक्टस  आपने  दिये  हैं
 उनमें  आपने  कहा  है;

 “The  valudtion  is  nota  rational  yard-
 stick  for  a  right  to  appeal,”

 मैंने  देखा  है  कि  डिस्ट्रिक्ट  एण्ड  सेशन  जज  के

 यहां  जब  केस  का  फैसला  हो  जाता  है  तो  उस  के

 बाद  वह  हाई  कोर्ट  में  अपील  में  जाता  है।  हाई
 कोर्ट  मे  भी  जब  उस  पर  फैसला  हो  जाता  है  उस

 के  बाद  जो  पैसे  वाले  हैं  वे  ही  सुप्रीम  कोर्ट  मे

 जाते  हैं।  णो  गरीब  आदमी  हैं  वे  सुप्रीम  कोर्ट  मे

 नहीं  जा  सबते  हैं।  दिल्‍ली  की  चमक  बमक  देख

 कर  जैसा  कॉम्प्रोमाइज  चाहते  हैं  बैया  कारों  माइक
 हो  जाता  है।  इससे  गरीब  आदमियों  को  बहुत

 मुश्किल  हो  जाती  थी।  उन  के  लिए  अपी

 करना  तो  बहुत  ही  मुश्किल  हो  जाता  है।  ग्रह

 जो  पैसे  की  वार्ड  स्टिक  रखी  गई  है  यह  नहीं

 होनी  चाहिए।  पहले  से-यह  यार्ड  स्टिक  चली  झा

 रही  है।  पहले  भी  जब  इस  तरह  के  बिल  को

 लाया  गया  था  तब  कहा  गया  था  कि  बीस  हजार

 की  लिमिट  न  रखकर  एक  लाख  रख  दी  जाए  |

 मैं  पुछना  चाहता  हुँ  कि  एक  लाख  की  लिमिट

 भी  क्‍यों  रहे।  यह  पैसे  वालों  की  दुनिया  नहीं  है,
 गरीबों  की  भी  यह  दुनिया  है।  मुकदमे  इससे

 बहुत  क्ठ्म्ये  चले  जाते  हैं।  उसका  नतीजा  बहु
 होता  हैं  कि  छोटे  आदमी  थक  जाते  हैं,  खसको

 किसी  के  यहां  से  मदद  नहीं  मिलती  है,  जब  कि

 पैसे  वाले  सब  व्यवस्था  कर  देंते  हैं।  इस  बातें

 पह  जो  याह  सटिक  है  इसको  खत्म  होना  चाहिये
 था।  पैसे  बाला  बाई  स्टिक  नहीं  रहना  चाहिये
 था।  जो  बीस  हजार  बाली  लिमिट  रही  थी

 भर  कहां  भरा  कि  बीस  हजार  के  ऊपर  होगा  तो

 अपील  हो  सकती  है,  इसको  जो  प्रापने  निकाल

 निकाल  दिया  है,  ऐसा  करके  आपने  बहुत  अच्छा

 किया  हैं

 कानूनी  प्याइंट्म  जो  हैं  उनको  ध्यान  में

 रखता  चाहिए  और  उन  पर  सिर्फ़  लेता  चाहिये,

 वहू  ठीक  है।  उस  पर  अब  तक  लिये  पीछे  पड़

 द.  थ  और  |.  चाले  ही  हक़ीक़त  कर  देते  थे

 चौक Mat  er  'पहुचा  था  t  जैसा  कि  सोमनाथ
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 चटर्जी  जी  ते  कहा है  और  जैसे  444वी  और  45d

 रिप्रीर्टट  जो  ला  कर्मा शन  की  है  उन  में  दिया

 हुआ  है  छः  हजार  केसिस  अब  तक  पैकिंग  है  और

 उन  पर  निर्णय  नहीं  हो  पाया  है।  फिर  हाई

 कोर्सेस  मे  भी  बहुत  केसिस  पड़े  रहते  हैं।  इस

 रास्ते  कही  पर  तो  फुल  स्टाप  होता  चाहिये  t

 इसी  दृष्य  से  ला  कमीशन  वे  क्षपन्ी  रिपोर्ट  मे

 कहा  है:

 “In  consideriig  what  limit  should  be
 assigned  to  the  power  of  appealing,
 our  leading  maxim  is,  that  it  ts  the
 interest  of  the  commonwealth  to  have
 an  end  of  law  suits  No  man  has  a
 right  to  unhmited  draughts  on  the
 time  and  money  of  the  pubire  in  order
 t  get  his  private  affairs  settied  as  he
 wishes  The  State’s  duty  3s  discharged
 when  it  has  provided  such  a  reasona-
 b.e  amount  of  attention  and  skill  and
 honesty  as  will  satisfy  reasonable  men
 that  their  causes  have  been  decided
 erroneously  or  otherwise,  on  the
 merits,  and  according  to  the  best
 ability  of  the  Judges.  ह

 इस  प्रकार  का  जजमंट  हाई  कोर्ट  का  हो  गया

 कौर  कोई  किसी  ला  ध्याइंट  पर  सुप्रीम  कोर्ट  में

 जाना  चाहता  है  तो  उसके  लिए  उसको  सर्टिफिकेट

 हाई  कोर्ट  से  मिले  तब  वह  जा  सकता  है,  यह

 एक  सही  बत्त है।

 बाकी  जो  देश  हैं  वहां  क्‍या  परिस्थिति  है,
 उसक  भी  ला  कमीशन  ने  अपनी  रिपोर्ट  में  जिस

 किया  है  -  उसने  कहा  है  कि  हस  प्रकार  का

 वैल्यूएशन  वहा  नं  रहता  है|

 “We  have  looked  at  the  laws  of  some
 other  countries  to  ascertain  if  the  e
 are  comparable  provistons  for  appeals
 to  the  highest  court  of  the  land.  In
 Eng'and,  an  appeal  to  the  House  of
 Lords  needs  leave  from  the  court  of
 appeal  or  from  the  Hotise  itself,
 Conditions  ih  India  are,  of  course,
 not  the  same  us  in  England,  but  the
 English  experience  is  valid  to  show
 that  such  an  arrangement  can  work

 _  Without  difficulty.  Some  countiics
 tke  Aus  ९  Canada  and  Switzer.
 land  att]  detain  the  Valubtion’  teat  for

 b



 “Germany,  ‘USA  and  USSR,  the  va'ue

 wn  oF  the  subject-matter  is  not  relevant.”

 L,  की पिटे लिस्ट  कंट्री जु  में  भी  वेल्यूएशन  रैलेबेंट

 (GER  ऐसी  अवस्था  में  हमारे  यहां  यह  क्यों
 ae  रैलेबेंट  होता  चाहिये  |  इसको  जो  निकाल  दिया

 gag  ठीक  किया  है।  हाई  कोर्ट  से  सर्टिफिकेट

 oy  ae  are  ही  प्रतीत  हो  सके,  यह  ठीक  है।

 इस  से  गरीब  आदमी  को  भी  बहुत  फायदा

 पंटीशांज  में  भी  श्राप  देखें  कि  सात
 -  आठ  हजार  रुपया  खर्च  करके  सुप्रीम  कोर्ट  में

 Can  अपितु  हो  सकती  है।  इतना  खर्च  करने  के  बाद
 ao  जो  वकील  की  फौज  होती  है  वह  पांच  सौ  हजार

 .शिया  रोज  होती  है।  इसके  बारे  में  भी  एडवोकेट्स
 कमेटी  में  मामला  पब्ल  रहा  है  और  यह  मामला

 भी  चल  रहा  है  कि  सिंगल  एड  देनी

 चाहिए  या  नहीं  देनी  चाहिये।  इसकी  तरफ
 भी  ध्यान  दिया  जाना  चाहिये  |

 अभी जो  एमेंडमेंट  आप  लाए  हैं  ला  कमीशन

 की.  रिपोर्ट  के  आधार  पर  इसको  हम  सपोर्ट.

 'करते  हैं  .  हम  समझते  हैं  कि  यह  एक  राईट  स्टेप

 है.।  आपसे  गरीबी  हटाने  का  नारा  दिया  है।

 गरीबी  हटाने  की  दिशा  में  आपने  यह  एक  एक्टिव
 स्टेप  लिया  है  7  इसलिए  मैं  इसको  सपोर्ट  करता

 हूँ

 SHRI  JAGANNATH  RAO  (Chatrapur)
 ‘T-tise  ta.  support  the  Bill.  which  is  a  whole-
 »#@fae  measure:  which  seeks  to  remove  the

 7  ४४४07  test  as.a  criterion  for  invoking  the
 “jurisdiction  of  the  Supreme  Court

 equal  before.  the  lew.  The  Consti:

 ‘equality.  The  disparities  between

 ‘the  value  pf  the  subject-matter.  of  the  dis-
 ॥...  in  the  court of  first  instance  or

 AUGUST  ज  972

 appeals'to.the  highest  Tribunal,  while
 “$n  other  countries  like  France,  West.

 {lis  ‘based  on  the  principle  that

 of  &.new:order  based  on  social

 4h  ‘ee.  senae age ‘that  the:  ‘vabsation.tes:’  viz.;  that  But  how  inaiy  lawyers‘are  thére  who  fave

 fin  order  involves:  some  claim.
 property  of  a  like  amount  ‘before  a
 appealable  to  the  Supreme  Gourt  is  now  bes”
 ing  removed  and  the  only  criterion  that  ‘fs
 now  imposed  is  that  the  dase  should  involve
 a  substantial  question  of  law.  of  general
 mportance  and  it  is  a  fit  case  in  the  opinion

 of  the  High.Court  to  be  decided.  by.  the
 Supreme  Court.  Thereby  an  invidious  dis-
 tinction  which  now  exists  between  the  rich
 and  poor  is  being  removed.  The  rich  man
 has  the  right  to  go  to  the  Supreme  Court:
 because  the  value  of  the  subject-matter  of
 the  dispute  is  Rs.  20,000,  whereas  the  poor
 however  valid  his  right  be,  is  denied  this
 right  because  the  money  value  of  the  case
 is  less  than  Rs.  20,000.  The  amendment
 ensures  that  the  rich  and  poor  are  equally
 treated  and  there  is  no  discrimination
 against  the  poor.  This  will  lead  to  a  healthy
 practice  in  future.

 This  Bill  will  be  on  the  same  analogy  as
 sec.  00  of  the  Civil  Procedure  Code  which
 deals  with  second  appeals  to  the  High  Court
 only  on  a  point  of  law.  A  further  appeal  to
 the  Supreme  Court  is  in  the  nature  of  a
 secon  dappeal.  It  should  only  be  substantial
 questions  of  law.  of  general  importance  that
 should  be  the  guiding  principle  attracting
 the  jurisdiction  of  the  Supreme  Court.

 This  amendment  has  come  ata  time
 when  we  are  ncw  set  on  a  big  programme
 of  narrowing  the  disparity  between  rich  and
 poor  and  build  a  new  order  based  on  the
 solid  foundation.  of  social  justice  and.  equa-
 lity.  Therefore,  the  House  should  welcome
 it...  am  glad  that  all  ‘sections  of  the  Houss.
 have  welcomed  the  measure.  [also  extend.
 my  welcome.  to.  it,

 Shri:  Somnath  Chatterjee  referred  to  the:
 question  of  legal  aid  to.  the  poor...  He  him-
 self  is  a  lawyer  appearing  in  the  High  Court
 of  Calcutta  and  the  ‘Supreme  Court.  Has

 -he  appeared  for  a  poor  litigant  without.  =
 charging  fee?

 ‘SHRI  JAGANNATH  RAO  ५]  am

 done  so  ?  Theréfore,:  it  48  for  thw  lawyers:  9
 themesives  to  evolve  a  code  eh
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 SHRI  SOMNATH  CHATTERJEE  :

 ol  aad
 cannot  afford  rt.  It  is  very  d  fi-

 cult,

 SHRI  R.  D.  BHANDARE:;  Let  him  not
 deat  with  individuals,

 SHRI  JAGANNATH  RAO  Because
 he  referred  to  it,  it  ts  a  valid  question.

 ईसार  SOMNATH  CHATTERIJEB:  Why
 does  he  not  ask  Government  to  frame  rules?

 SHRI  JAGANNATH  RAO:  How  can
 Government  do  it?  Let  the  lawye-s  them-
 selves  evolve  a  code.  Let  there  be  a  panel
 tm  the  Supreme  Court,  the  High  Courts,
 District  Courts.  There  are  Bar  associations,
 Let  them  in  tura  appear  for  the  poor  fiti-
 gant  without  accepting  fee  This  ts  the
 only  way  in  which  legal  aid  to  the  poor
 can  be  ovganised.  है  ts  not  for  Gove-nment
 to  prescribe  it.  The  poor  litigant  has  the
 facihtv  in  forma  pauperis.  He  cannot  go
 to  the  High  Court  or  Supreme  Court,  You
 cannot  also  compel  a  lawy'r  to  argue  for
 him  free.  Therefore  it  is  for  emment  law-
 vers  well  p'aced  in  life  to  evolve  a  code  of
 conduct  and  a  system  for  affording  legal  aid
 to  the  poor.

 {  think  the  Law  Commission  also  has
 recommended  in  one  of  its  reports  on  this
 matter.  4  belwve  in  the  new  provision  that
 is  being  inserted  in  the  Code  of  Criminal
 P.ocedure  which  being  amended  there  is
 reference  to  legal  aid  to  the  poor.  These
 are  provisions  which  Government  also  are
 thiaking  of.

 This  Bill  isin  the  right  direction,  ts
 least  controversial  and  does  not  need  much
 debate.  I  support  it  wholeheartedly.

 SHRIUA.K  SEN  (Calcutta-North-West):
 Mr,  Deputy-Speaker,  Sir.  I  am  very  happy
 that  this  measure  has  been  brouzht  and  an
 anomaly  which  is  the  creation  of  olden  days
 is  sought  to  be  removed  Those  were  the
 days  when  the  ultimate  court  of  appeal  was
 the  Privy  Counci]  in  England  The  valu-
 ation  test  was  a  yery  important  test  and
 certain  rights  of  appeal  were  conferred  as
 a  mattet  of  course  depeding  upon  the  value
 pot  the  aublect-matter  of  litigation.  That  crite
 |... ह  fy  commbetely  agtiquated  and  when  the

 Paewtyng
 adopted it,  I  don  sure  it  adopted

 Mt  ies  "ay  the  करॉकिक्डण  of  typdition  than  by
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 considerations  of  the  merit  of  the  matter.
 lam  gind  that  the  Law  Minist-r  has  now
 sought  to  implement  the  recommendations  of
 the  Law  Commission  on  the  question.

 IT  ama  little  unhappy-——~though  possibly,
 practically  it  may  not  make  much  difference
 —sbout  the  deletion  of  the  fitness  clause  in
 article  433  But  I  have  no  doubt  that
 when  the  courts  in'erpret  this  provision,
 they  will  consider  fitness  on  the  ground  of
 public  importance  and  on  sound  questions
 of  law.  Therefore,  possibly,  when  the
 interpretation  is  evolved  by  the  courts,
 there  will  not  be  much  difference  and  fitness
 will  still  remain  a  very  important  criterion
 for  justifying  appeals  to  the  Supreme  Court.

 I  support  wholeheartedly  Mr  Somnath
 Chatterjee’s  plea  for  legal  aid  to  the  poor.
 In  no  civilised  country  does  the  legal  pro-
 fession  except  in  a  haphazard  matiner,
 extend  legal  aid  to  the  poor.  If  it  hes  to
 be  done  on  an  effective  and  ratioial  basis,
 it  can  only  be  done  where  a  proper  scheme
 for  legal  aid  to  the  poor  is  evolved  by  the
 State  A  Scheme  was  evolved  by  the  Law
 Miuustry  a  long  time  ago—

 SHRI  INDRAJIT  GUPTA  (Ahpore)  :
 Have  a  ceiling  on  lawyer's  fees.

 SHRIYA.  K.  SEN:  It  ॥ उ  already  there
 because  the  Government  is  the  biggest
 partner  for  all  handsome  fees.  Ceiling  will
 be  meaningless  because  that  ceiling  is  al-
 ready  thare  by  the  Income-tax  law  There-
 fore.  You  wall  find  that  really  there  is
 a  ceiling  upon  lawyers’  income  like  all  other
 imcomes,  That  is  the  reason  why  in  many
 cases  the  top  lawyers  do  not  accept  fees  m
 deserving  cases.  It  has  been  a  tradition
 always  with  good  lawyers  to  extend  thetr
 help  to  poor  fitigants.  I  say  this  in  answer
 to  Mr.  Jagannath  Rad's  remark  that  many
 lawyers  do  cases  free  for  poor  litigants  at
 least  on  some  Occasions.

 SHRI  ISHAQUE  SAMBHALI  (Amroha):
 Very  few.

 SHRI  A.  K.  SEN:  I  can  tet!  yoo  at
 feast  from  the  High  Court  where  I  coine
 from  and  Shri  Somnath  Chatterjee  tomas
 trot  »  KK  has  been  the  trafition of  the  Bar
 to  extend  help  to  poor  Htigarts.
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 SHRI'A.  K.  SEN  :  He  is  we'come  pro-
 vided  he  h2s  &  moral:claim  !  (/aterruptions).

 +2  ‘Phat,  -of  ‘course,  is  a  matter  not  purely
 confined  ‘to.  the  Supreme  Court.  It  assumes
 “sather:  an  -import:nt  proportion  while  we

 ‘  came  to  the  Supreme  Court  because  it  is
 easier  for'a  litigant.  to  approach  the  Head-

 pe  quetérs  for  the  high  court,  though  it  is  also
 "expensive.  there,  but  for  pecple  to  come  all

 4
 .  the  way  to  the  Suprim  Cou:t,  pay  securities

 gd  $0.0;  is  d'fficult  The  cost  of  printing
 pér-books  be  omes  sometimes  prohib.tive

 7  OF  course,  fortunately,  the  trade  unions
 “who  represent  the  emp’ovees  take  up  the

 burden.  and  molify  the  effect  of  it,  but  in
 on  a  gnany  cascs,  J  know  personally,  it  vorks

 chardship  for  poor  litigants  part  cularly  in
 “respect  of  litigation  के  the  Supreme  Court

 “a  23  brs.
 Suri  K.  N.  TIWARI!  in  the  Charr

 .  One  hon.  Membe:  has  right’y  said  that
 ‘the  cost.ef  living  in  a  hotel  nowadays  has
 Become  prol:ibitive  for  many  people  and  to

 @ngage  a  lawrer  here.  adds  to  the  cost  con-
 ‘siderably,  I  think  th>  Law  Minister  will
 rake  up  the  old  file  and  find  cut  the  old
 scheme  worked  out  by  h's  own  Ministry  at
 one  time.  It  was  thrown  to  the  cold  storage
 ‘because  the  then  Finance  Minister  tho  ght
 that  it  was  immoral  to  subsidise  I.tigation.
 And  I  failed  to  convisce  him-——(/nterruption).

 SHRIS.  M.  BANERJEE  (Kanpur):  My
 Suggestion  is  that  the  lawyer’s  fee  should

 Net  be.  more  than  Rs.  a  day.

 SHRIA.K.  SEN:  That  is  ver}  good.
 -  .  ह ६  think  the  same  limitation  should  be  pro-
 of  portionately  borne  by  everybody  including
 oe  Members  of  Parliament...  There  is  no  diffi-
 ra  gulty  about  it.  That  is.a  different.  matter
 2  We-are  now  talking  of  legal  aid  to  the  poor

 "  and  this  isa  rational  system  adopted  by
 “y  “every:  civilised  country,  I  ‘can  tell  you
 -  that  the  cause-of  law  has  become  so  popular

 in-countrids  like  England  ‘after.  the  system
 OE  ‘egal  did  to:  the  poor  .was  worked:  out
 swith  suecess-and  Iw  courts  were  no  longer

 barred  to  poor  litigants.
 hen  we.  vere  students,  {  remeniber  the

 comp

 GUST  7,  97:

 HRI  M  RAM  GOPAL  REDDY.
 mibad)  7

 Wes  he’  your-client  at  any

 In  our.  fimes,

 laints  which  used.to  be  made
 i

 and  the  legal’profession  ‘has:  also  ‘benefited;
 by  moderate:  fees.  At’  the:-same™  time.@.
 poor  litigant  in  every  case  including  divorce,
 cases  gets  justice  before.  courts  of  ‘law.  .
 What  was  0:  द  an  anathema’  for’  the’:  poor.
 litigant  has  now  become  useful  in  :  order:  to:
 get  redress  for  his  grievances,  This  isa
 system  which  has  been  adopted  in  every  ra
 coutry:  it  was  worked  out  here  and  was)
 recommended  by  a  series  of  conferences  one
 afer  the  other  and  the  small  expenditure
 that  was  n.  eded  to  finance  such  a  scheme
 would  be  worthwhile  undertaking:  We
 may  start-from  the  Supreme  Court  and  go
 down  to  the  lowest  levels  of  our  judicial
 system,  With  these  words  I  have  great
 pieasure  in  supporting  this  very  welcome
 measure

 SHRI  D.K.  PANDA  (Bhanjanagar)  :
 This  Bill  is  long  overdue.  It  has  come  at
 a  time  when  hundreds  of  appeals  are  piled
 up  in  the  Supreme  Court.  I  understand
 that  1967.  appeals  have  been  taken  up  in.
 ‘1972.  It  causes  hirdship  not  only  to  the
 poor  peop’e  and  the  common  man  bu:  a‘so
 middie-class  people.  This  long  pendency
 causes  trouble.

 We  have  been  demandirg  from  the
 Government  during  the  budget  session  that
 there  should  be  a  comprehensive  scheme  to
 see  that  th:  benefits  of  laws  and  constitu.
 tional  emendments  made  here  reach  the
 common  man;  otherwise  all  that  remained
 a  dead  letter  as  the  benefits  of  this  legis-
 lation  did  not  flow  to  the  man  in  the  street.
 We  tabled  a  number  of  cut  motions  and
 amendments  on.  tie  above  lines  bast  they
 were  never  replied  to,  nor  were  they  ‘loek
 into,  They  were  brushed.  side  and.  some
 answers  were  given  which  had  nothing  to-do
 with  reality

 We  find  that  the  cost  of  litigation  is
 also  going  ‘higher  and  it.  is  beyond  the  ©  7
 power  of  normal  people  to’  have  access.  to.
 the  Supreme  Court.  The-cost  of  the  papier-

 ‘book  is'so.  high  that  the  poor  man  is  unable
 to  afford  it;

 7
 a,  ine:
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 fabulously  and  necessary  amendments  should
 be  maie  so  that  the  poor  man  is  atte  to
 defend  himself.  Government  should  also
 a-tanzé  for  the  legal  defence  of  poor  litt
 gants  who  have  got  in  thew  case  a  sub-
 stantial  question  but  are  unab'e  to  take  it
 to  the  Supreme  Court  because  of  financial
 diff  nites

 This  ts  an  important  Bill  no  doubt  and
 I  welcome  it  है 1६  also  highlights  the  import-
 ance  of  the  Supreme  Court.  It  relieves  the
 Supreme  Court  of  need'ess  appeals  and  it
 wi'l  be  now  confined  to  a  field  that  it  can
 decide  important  questions  of  law  with
 become  the  law  of  the  land  For  this
 purpose,  itis  of  utmost  importance  that
 the  confidence  and  integrity  and  independ- ence  of  the  Supreme  Court  shoild  be
 strengthened  But  I  am  sorry  to  brinz  to
 the  notice  of  this  House  that  something  has
 been  discussed  about  favouritism  and  nepnt-
 ism  in  the  very  corridors  of  the  Supreme
 Court  as  to  how  the  Law  Ministry  it  func-
 tioning

 SHRIAK  SEN  This  is  bid,

 MR.  CHAIRMAN  What  has  been
 discussed  in  some  corridor  due,  not  become
 authentic  here  =  [f  you  mean  to  say  that
 the  Supreme  Court  or  High  Court  judges
 are  acting  under  the  influence  of  the  Law
 Ministry,  you  should  not  say  that.  (dnter-
 ruptions)

 SHRI  DK  PANDA  Even  in  the  case
 of  the  Newspaper  Control  Oider,  which  was
 the  concern  of  the  entire  nation  and  which
 was  passed  to  defend  the  freedom  of  expre-
 ssion  of  the  smaller  papers,  who  was
 engaged  to  defend  that  order?  It  was  Mr.
 Narimaa.

 MR.  CHAIRMAN  :  How  ig  it  relevant  ?
 Who  is  engaged  and  who  is  not  engaged  ts
 the  business  of  Government  How  does  it
 cotne  within  the  purview  of  this  discussion  ?

 SHRI  S,M,  BANERJEE  :  What  was
 wrong  with  the  Attorney  General?  When
 the  Government’s  order  was  challenged,
 the  Attorney  General  should  have  been
 engaged.

 MR.  CHAIRMAN  |  You  cannot  rise
 AE

 Rit_Alwaya  you  sre  in  the  habit  of  Shri  Mohan  Kortaramanyaiam  and  Shei
 Always  you  are  in  the  habit  of

 SRAVANA  26,  894  (SAKA)  (30th  Amdt.)  Bill  224

 getting  up  like  that

 SHRI  A.K  SEN  Mr.  Chatterjee  wil
 confirm  that  M-  Nariman  did  a  magni-
 ficant  job

 SHRI  D.K  PANDA  :  The  members
 should  take  serious  note  of  the  fact  that
 som  very  imoortant  ant  responsible  Con-
 gress  MPs  have  w-itien  to  the  Prim:  Minister
 asking  whv  the  Attorney  General  or
 Solicttor  General  was  not  even  being  ९०७
 sulted  in  this  case  =  On  the  other  hand,  one
 Shri  Nariman  was  appointed  bai

 अपारा  RD  BHANDARE  (Bombay
 Central)  *  Sir,  07  a  point  of  orfer  During
 the  course  of  the  sxeech,  the  hon  M  mber
 mentioned  **  That  ought  to  be  deleted

 MR  CHAIRMAN  That  is  true  No
 such  statement  should  be  made  against  a
 person  who  is  not  present  in  the  House.

 SHRIS  M  BANERJEE  Sir,  I  rive  on
 a  pomt  of  order  According  to  Shri
 Bhandare,  Shri  Panda  has  mentioned  a
 particular  name  According  to  the  ruling
 you  have  jist  now  given,  a  person  who  ts
 not  here  shoud  not  be  mentioned  because
 he  cannot  defend  himself  This  morning
 we  had  been  mentioning  President  Nixon.
 Is  that  also  improper  7  Further,  Shn
 Nariman  is  the  Assistant  Solicitor  Gene  a.
 Can  we  not  mention  his  name  ?

 MR,  CHAIRMAN.  Lam  not  allowing
 it  in  the  record

 SHRI  DK  PANDA  °  I  have  mentioned
 only  bare  facts  in  the  House  **

 MR  CHAIRMAN  Do  not  repeat  it
 when  I  have  not  allowed  it,

 SHRI  DK  PANDA:  If  the  fountain
 of  justice  is  to  be  main‘aned  as  pure  as
 purity  itself,  m  the  greater  cause  of  the
 nation  why  shou'd  not  the  Attorney  General
 or  the  Solicitor-General  be  cossulted  and
 why  should  they  not  be  engaged.  fon.
 Members  are  well  aware  of  the  fact  that
 when  the  Tatas  and  Birlas  were  in  the
 process  of  defending  the  privy  purse  case,
 not  only  the  Aitorney-Genetat  and  Solicitor

 general
 but  also  the  present  hon.  Ministers,

 Mohan  Kuriaramangaiam  and  Shr

 “Rapanged  as  ordersd  by  the  Chair.



 ‘erignged  id.also  draw  the  atiention
 ‘House  to  another  thing;  that.  Shri

 SHRID.  K.  PANDA:  ......who  is

 really  very  competent,  who  is  a  very
 capable  person--absolutely  there  is  no

 2  5  SHRI  INDRAJIT  GUPTA:  He  is

 '.}complimentig  Mr.  Palkhivala.

 oe  SHRI-D.  K.  PANDA  :  Without  hearing
 ne,  why  should  there  be  any  prenotion  ?
 “te  ds'a  very  capable  person.  He  was  also

 “ithe  spoke.man  of  vested  interests  in  all
 hose  three  causes,  the  bank  natioria'isation

 cate,  the  privy.  purses  case  and  the  .newsp-
 ¢iat:cogtro!  order  ca:e,  Now,  he  has  been
 appointed:  in  the  international  court  to
 defend  the  Government  of  India.  How  ‘far

 >  ja:  it  really.  desirable  to  send  such  a  man
 '  who  has  been  representing  the  vested

 fnterests  all  throvgh  his  life,”  spcially  in
 {hese  three.  famous.  cases,  and  those  .  very

 vested  ‘intercsis  ?  Can  he  defend  our
 “pation's:cause  in  the  international  .  court  ?

 Minister  is  answerable  to  it

 Lastly,  suppose  hundreds  of  amend-
 metits  come,  Flov.  can  we  maintain  and
 preserve  the  fountain  of.  peace.:  the  fount-

 bfinterrity;  unless  the  cases.are  prope-

 Htfolio  “of  our,  Prime  Minister.
 are  defeated.  in  that  case  **

 Who  wilt  be  responsible  at:  that'time  ?
 Therefore,  4  demand  of  this  M:-nistry,  in
 spite  of  these  amendments,  why  was  the
 Attorney-General  not  consulted  ?  I  also
 a8  upon.  the  Prime  Minister  to  place  the

 ;  4 _avembers  who.  are.also  Parliament
 sa

 mnbers

 ‘to  do  justice  to  the.  case.’

 _Bhandare,

 seeks  to  achieve  two  objectives
 “peole  who  are  also  in  league  with  outside  js  that  it  secks  to  do  away  with  the  value  of

 Certainly  not.  Here  also,  I  say,  the  hon.

 defended  also  ?  As  far  as  the.  Newsp-
 ‘Cort  rol  Order:  is  :concerned,.  it  per  gins  .

 2
 extvainéous.  marters”  were

 responsible  \-Supreme  “Court

 on  the  Table  of  the.  House’  £

 With  these  words,  support  the  BA:  000

 MR.  CHAIRMAN  ;  Sh  R.  DD

 SARI  SHYAMNANDAN  ‘MISHRA
 Then,  We  may  have  to  go  béyond?  3:
 O.Clc  ck.  This  is  a  very  important  Constitu-
 tion  ‘amendment.

 MR.  CHAIRMAN:  My  difficulty  is
 this,  If  the  Members  ‘confine  themselves  to
 the  subject-matter  of  the  Bill,  do  not
 think,  they  will  take  much  time  of  -the
 Howse.  Because  they  ‘have  either  not  read
 the  Bill  or  they  have  ‘not  come  prepared,
 they  are  talking  of  things  which  are  not

 ‘necessary  ‘and  ‘relevant  to  the  Bill.  Y  would
 request  the  ‘Meiribers  to  confine.  themselves
 to  the  BIN.  Mr.  A,  K.  Sen  spoke  to  the
 point.  We  have  to  take  the  vote  at  3  O
 Clo.  But,  I  think,  ‘there  are  many
 Members  to  speak  and  all  will  have  to  be
 accommodated.  I  woud  feq  est  you  to

 restrict  your  observations  to  the  subject-
 matter  of  the  Bill

 SHRI  R.  D.  BHANDARE.  (Bombay
 Contraty  :'T  rize  to  support  this  Bill  with
 all  the  strength  at  my  command.  This  ‘Bill:

 the  first

 the  suit  which  is  now  the  ‘basis  for  “the
 r'ght  to  appeal;  the  second  is  that,  by  doing:
 this,  ‘the  Law.  Minister-is  of  the  ‘view,  ‘the

 ,  litigation,  ‘the  number  ‘of  ‘matters  07  ‘vises
 “on  appeal,  would  be  teduced  from”  the  “Hite

 of  the  Supreme  Court.  These  are  the’  two
 -  Objectives  with  which  this  Bill  .has  ‘been

 brought  forward

 While:  speaking

 first  extraneous:  matior  wis  ‘régurding  jegal  =
 aid,  We  havea  Bill,  sent-to  the  Joint.  ©.
 Seleet  Committee,  wherein  we  are  discuss-
 ing  the  legal  aid  tothe  ‘poor  aad  the  needy

 *  Exponged  88  orded  by  ‘the  the  Chair-~pide  agl....:.2/8
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 To  my  great  surprise,  after  going  through
 the  acheme  as  has  been  incorporated  in  the
 Advocates  Bill,  End  that  thete  is  so  much
 Jacunac  left  in  that  scheme  that  the  whole
 scheme  ought  to  be  recast.  Two  points
 must  be  borne  in  mind:  one.  is  that  the
 responsibility  to  give  legal  aid  to  the  poor
 and  the  needy  must  rest  with  the  Bar
 Counesl;  the  second  Pont  which  I  would
 like  to  suggest  in  this  connection  is  that
 the  Government  must  come  forward  to
 constitute  a  fund  from  which  the  advocates
 who  would  appear  for  the  needy  and  the
 Poor  shoud  be  paid.

 Another  point  was  raised  regarding  the
 lawyers  fee.  I  do  not  know  whether  my
 friends  have  really  understood  the  basic
 principle  which  governs  the  relationship
 between  the  client  and  the  Jawye  .  So  fong
 as  property  is  the  concept  of  the  base  of
 the  society,  then  the  sanctity  of  the  contract
 will  necessarily  step  in.  (/aterruptions)
 I  would  like  it,  provided  all  the  parties
 are  prepared  to  abolish  private  property.
 What  I  was  suggesting  was  this.  So  long
 as  the  concept  of  private  property  is  there,
 along  with  it  the  sanctity  of  the  contract
 steps  in.  Therefore,  under  what  law  can  we
 prevent  the  relationsh:p  based  on  fees
 between  the  client  and  the  lawyer  ?
 Therefore,  my  advice  to  my  friends  3  that
 they  should  pot  talk  of  a  matter  whrch
 has  no  basis.  which  has  no  relevance,  so
 far  as  this  Bil}  is  concerned.

 SHRI  S.  M.  BANERJF&:  Am  I  to
 understand  that  you  want  that  to  be
 continued  ?

 SHRI  R.  D.  BHANDARE
 destroy  the  bace;  and  the  whole
 be  destroyed.

 I  would  now  like  to  refer  to  the  last
 sentence  which  was  uttered  by  my  hon.
 fitend,  Shri  Panda.  He  says,  if  there  isa
 litigation  going  on  in  the  Supreme  Court
 and  if  the  Government  is  defeated,  then  he
 usedd  &  termindlogy  which  was  not  befitting
 to  the  dignity  of  the  House,  to  the  dignity
 of  the  Muniber  and  to'the  dignity  of  the
 hon.  Prime  iMinivter,  He  sald  that  if  the
 Government  wat  defeated.

 SARI  S.'M.  ‘BANBRIEE  |  He  said  it

 because  the’  Pomsetio:  of  “tforatation  and

 :  You
 top  will

 nas  Eispuoged  aa”  Sidered  by  the  छा
 ’

 ARPwOREG  aa  ered  by  the  a  2
 Of
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 Broadcasting  is  headed  be  the  Prime
 Minister.  There  is  nothing  unparliamentary,
 Please  do  nat  impute  motives  to  what  he
 said.

 SHRI  R.  D.  BHANDARE  :  I  am  aot
 imputing  motives.  It  is  not  befitting  to  the
 dignity  of  the  hon.  Member;  it  is  not
 befitting  to  the  dignity  of  the  House  it  is  not
 befitting  to  the  institstution  of  Pasliamentary
 democracy  under  which  the  Prime  Munister
 is  the  Leader  of  the  Party,  of  the  Majority
 and  therefore  of  the  House  and  of  the
 nation.  I  therefore,  submit,  that  that
 sentence  should  be  deleted.

 SHRED  K,  PANDA:  It  was  not  my
 intent  on;  I  did  not  use  it  in  that  sense.
 It  is  a  matter  which  pertains  to  the  port-
 folio  hetd  by  the  Prime  Minister,

 MR.  SPEAKER  :  That  is  not  an  expre-
 ssion  in  good  taste.  J  was  not  here  then.

 SHRI'D.  K,  PANDA:  I  did  not  use
 it  in  that  sense.  (Interruptions)

 MR.  SPEAKER  :  Order  please.  will  he
 kindly  sit  down  ?  He  may  not  have  inten-
 ded  something,  but  the  expression  evidently
 seems  like  that.  It  is  mot  in  good  taste.
 It  will  be  deteted,

 Now,  Shri  Shyamnandan  Mishra.

 SHRI  "SHYAMNANDAN  MISHRA
 (Begusarai):  Mr.  Speaker,  Sir.  I  have  no
 hesitation  in  saying  that,  broadly,  one  wou'd
 like  to  agree  with  this  measure.  In  princi-
 ple  particularly  there  is  nothing  objectiona-
 1...  about  it.  In  fact,  the  way  in  which  the
 financial  magnitude  of  the  subject  matter
 as  the  basis  for  appeal  is  sought  to  te

 —_
 it  is  to  be  welcomed  by  all

 of  us,  .

 That  does  not  mean  that  ane  should
 deprive  oneself  of  c'oser  scrutiny  so  for  as
 this  measure  is  concerned.  There  is  no
 doubt  about  one  point—and  this  has  been
 repeatedly  emphasised  by  hom  Members.
 that  right  to  appeal  on  finangial  qual  fication
 gives  scope  for  very  very  trivial  .and  se’ati-
 vely  amefler  matters  going  up  before  the
 ‘Supreme  Court.  Financial  quaficagirn  alone
 is  enough  in  some  cases;  merit  does  not
 matter,  ‘Trerefora,  to  that  ६... ! ड  ‘that  this
 is  done  ¢way  with,  I  we'oome  this  meapure,

 t



 “May  submit:  :  thet;  in  seéking  to  do
 “away  with  Art,”  I33¢I(c)  we  are  throwing

 Jaway.the  baby.  with  the  bathwater,

 ‘Art.  4931)  (c)  implies.  That  means,
 he  High  Court’  court  could  give  a  cer-
 ificate  of:  fitness  which  has  wider  dimension,

 der  horizon.  that  concerns  not  0४9४  the
 question  of  law,  but  of  geaeral  importance.

 a  Whatever  qualification  you  might  add  to
 Jat)  dtumeans  a  matter  substantialy  of  law
 “General  importance  beirg  added  to  it  does
 “not  widen  the  horizon  to  the  extent  that  it

 7  was  in.  Article  33(])  (c).  In  my  opinion
 .  Art  BY  (c)  is’  sought  to  be  restricted

 Clearly,  the  object  or  the  intention  of  the
 ‘Constitution  was  to  grant  this  right  of
 appeal,  as  basic  -right--the  right  to  go  on
 appeal  to  the  Supreme  Court.  We  must  take
 all  care  to  see  that  this  basic  right  of  appeal
 is  not.  res  ricted  in  a  manner  so  as  to  make
 it  ineffective.  Tam  clearly  of  the  opinion
 that  the  recommendation  contained  in  the
 forty-fourth  report  of  the  Law  Commis3ion
 is  preferable  to  the  recommendation  made
 in  the  forty-fifth  report  of  the  Law  Commis-

 sion.”

 Before  I  go  to  examine  the  pr  -vis‘ons "  “of  the  Bill  in.  greater  detail  may  I  repeat
 what  Timolied  through  the  poirt  of  order

 (that  I  raised  only  this  morning  ?  I  would
 «Mike  to  express  my  doubts  whether  it  was
 :Uproper,  in  the  first  instance,  to  have  consul-

 _  «ted  the  Chief  Justice  of  India  in  this  matter
 ye  I  wou'd  like  to  go  on  record,  so  far  as  this

 Matte  is  concerned.  It  is  the  Supreme  Court
 “of  India  which  will  ultimately  have  to  decide
 what  scope  is  left  for  entertaining  appeals

 —yafter  this  amendment.  Secondly,  I.  have
 /tay  doubts  whether  the  name  of  the  Chief

 Justice  of  India  should  have  been  used  in  the

 tdly,  T.also  wonder  whether  the  Chief
 Sustice  of  india  would  like  that  his  name
 should  ‘have  ‘been  mentioned  up.  in  this
 manner,  which  might  have  the  effect  of  over.

 ng.  the:  Members  and  preenpting  _  the

 House

 AUGUST I7  wn

 also  with  the  genéral  right:  to  “appeal  .  wo
 Supreme  Court  in.  defence  of  Fundamental  :  +

 I  think.
 yy  "(Members  are  clear  in  their  minds  as  to

 ‘anrer  in  which  this  is  sought  to  be  done.

 ning  to.  the  provisions  of  the  Bitl,  I.

 me
 “the:  BIH,  “as  proposed,  *

 Rights

 Since  it  is  proposed  that  only  ‘in:  cases
 involving  substantial  question  of  law  of
 general  impertan*e,  an  appeal:  shall:  lie  -  to
 the  Supreme  Court,  it  takes  away  substan-
 tially  the  right  which  is  of  a  wider  nature
 a.  embodied  in  Art.  1331)  (c)  of  the  Cons-
 ti'ution.  ft  is  clear  that.  the  question.  of
 ‘fitness’  in  C’ause  (९)  has  no  connection  with
 8  substantial  question  of  law  being  involved.
 That  is  very  clear.  In  the  paragraph  that  is
 added  to  art.  133,  it  is  clea  ly  mentioned
 that  there  would  be  other  czs2s  involving

 ‘question  of  substantiai  law.  It  does  not

 ‘xe‘ate.to  the  question  of  law  so  far  as  433(1),
 (co)  is  concerzed..  The  intention  of  Art.
 33(!){c)  is  ‘0  cover  those  cases  which  w:  iu'd
 affect  the  inte-ests  of  a  targe  number  of
 people  and  which  are  of  general  importance.
 How  are  those  cases  to  be  covered,  if  you
 are  going  to  base  it  completely  on  the  quc-
 stion  of  law  ?  That  is  a  matter  to  be  gone
 into  very  closely.

 would  like  to  refer  to  cases  relating  to
 religious  rights  of  the  minorities,  the  right
 to  take  out  procession  on  a.  particular  day.
 control  and  management  of  religious  shrines,
 endowm:nts  and  so  on.’  How  are  these
 cases  going  to  be  covered  if  you  are  going
 to  base  it  completely  on  question  of  law,  of
 general  importance  ?  This  is  .  some-thing
 which  roquires  much  greater  consideration.
 45  brs.

 A  point  has  been  made  that  under  Art.
 136,  the  Supreme  Court  has  an  unfettered
 right  to  entertain-appeals.  In  Rasilal  Versus

 _Ranchodbhai,.  the  Supreme  Court  held  that
 in  an  appeal  by  special  leave  fromthe  deci-
 sion  of  a  High  Court.  under  Section  HS  of  -
 to  the  C,  छ  C,  the  powers  of  the  Supreme
 Court  were  circumscribed  by  limitation  placed
 oa  the  :  powers:of:the  High  Court  under
 Section  5.:On  technical  ground  the  Sup-  .
 reme  Court  could  grant  special  feave  but  it»
 could.  not  grant  special  leave  with  regarit  to!

 ofa  matter  of  substance.  There  was  ao  remedy
 ission  On:  this  subject  in  this  honoure-

 available  to  any  person  to  go  to  the  Sup-  ©
 Feme  Court.  I  think  that  it  would  be  much  ©

 3  better  if  the  Law.  Minister  confined  .  himeot  .
 ;,.to  the  recommendation  mede  by.  the.  Law  y

 Commissin  in  its  Rorty-fourth  ‘Report,



 byt  Constitution

 The  only  change  that  occurred  in  the
 Law  Commission  was  that  there  was  some
 change  In  the  personnel;  there  was  a  new
 chainman  of  the  commission,  but  it  may  be
 that  some  other  members  remained.  But
 one  does  not  quite  see  the  justification  for
 altering  the  recommendation  ef  the  Law
 Commission  as  contained  in  its  44th
 report.

 So,  |  would  like  the  hon.  Munister  to
 consider  even  at  this  stage  whether  it  would
 not  be  possible  to  confurm  to  the  recom-
 mendations  in  the  44h  report  instead  of
 seehing  w  restrict  the  horizon  of  appeal  as
 45  sought  to  be  done  through  the  new
 amendment.  he  new  amendment  is
 restrictive  and  it  might  very  adversoly  affect
 the  rights  of  the  minorities  i  particular  and
 also  the  general  right  of  appeal  to  go  to  the
 Supreme  Court,  whch  to  my  mind  isa
 basic  constitutional  right.

 SHRI  DINESH  CHANDRA  C  OSWAMI
 (Gauhati)  :  |  welcome  this  Bill  which  brings
 लिए  a  change  in  the  procedure  relating  to
 appeals  to  the  Supreme  Court.  It  is  a
 wholesome  prop  sition  that  the  valuation
 test  has  been  done  away  with.  The  only
 argument  that  cou'd  be  advanced  in  favour
 of  the  valuation  test  is  that  8  man  who  has
 @  greater  stake  or  the  subject-matter  of
 whose  dispute  relates  to  a  greater  amount
 of  money  and,  therefore  involves  a  greater
 stuke,  should  be  given  a  right  of  appeal  to
 the  highest  court  of  the  land.  But  if  one
 makes  a  close  sz-u  iny  one  would  find  that
 this  argument  ts  absolutely  illusory  because
 the  question  whether  property  is  really
 valuable  to  an  individual  or  not  ts  dependent
 on  the  valuation  of  the  property.  For  a
 man  who  is  a  mili  naire,  a  property  worth
 Rs.  20.000  may  be  of  much  less  va  ue.  But
 in  case  of  another  man  wi.o  is  a  poor  man,
 even  a  property  worth  Rs.  500(  wou'd  be  of
 much  greater  value  and  there  हर  फ्री  much
 atstake  for  him.  Therefore,  I  am  g'ad
 that  the  artificial  valuation  test  whch  had
 been  laid  down  m  the  Constitution  has  been
 done  a  way  with,  and  I  fully  welcome  it.

 But  by  this  amending  Bill,  not  only  has
 this  been  done,  but  a  change  of  procedure
 has  also  been  affected.  A  new  cause  has
 been  added  whtih  says  that  only  those
 cares  wilf  be  allowed  to  go  to  the  Supreme
 Court  by  way  of  leave  of  appeal,  which
 sAvolve  substantial  questions  ef  law  of  gene-
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 ral  importance  and  where  in  the  op  nion  of
 the  High  Court,  such  question  needs  to  be
 decided  by  the  Supreme  Court.  I  have  got
 no  objections  to  the  proposition  that  only
 those  cates  which  involve  substantial  ques-
 trons  of  law  should  go  to  the  Supreme
 Court.  But  I  have  got  ny  grave  doubts
 whether  the  High  Court  will  grant  leave  on
 coming  to  the  finding  that  the  case  is  one
 which  needs  to  be  dec  ded  by  the  Supreme
 Court,  For,  the  word  ‘needs’  connotes  a
 certain  amount  of  compulsion  The  High
 Court,  after  adjudicating  upon  a  case  may
 say  that  this  's  a  case  which  is  fit  ्  goirg
 to  the  Supreme  Court  or  it  ts  desirable  that
 the  Supreme  Court  should  give  the  final
 opinion  in  the  matter,  but  I  have  my  grave
 doubts  whether  the  High  Court  will  cert  fy
 that  it  is  a  case  which  needs  to  go  to  the
 Supreme  Court.

 in  the  45th  repert,  the  Law  Commission
 has  laid  down  four  or  five  propositions  in
 order  that  a  case  may  be  referied  to  the
 Supren.e  Court.  For  example,  cases  where
 there  should  be  uniformity  of  Cental  law
 or  State  law  should  in  the  ultimate  analysis
 be  decided  by  the  Supreme  Court;  sec:  ndly,
 even  on  a  point  of  law  which  has  been
 decided  by  the  Supreme  Court,  the  High
 Court  may  feel  that  there  is  scope  for
 further  reconsideration,  and  in  such  Cases,
 leave  should  be  granted  so  that  the  case  can
 go  to  the  Supreme  Court.  If  the  word  ng
 of  the  Bill  remains  as  such  that  only  when
 the  High  Court  is  of  the  spinion  that  the
 question  needs  to  be  decided  by  the  Supreme
 Court  will  the  High  Court  be  entitled  to
 grant  leave,  then  suppose  there  is  a  case
 where  there  is  a  standing  pronouncement
 by  the  Supreme  Court;  the  High  Court  may
 legitimately  feel  that  tle  judgment  of  the
 5  tpreme  Court  needs  reconsideration,  but
 when  there  ts  a  judgment  of  the  Supreme
 Court  which  under  article  1018  of  the  Consti-
 tution  amounts  to  Jaw,  how  can  they  say
 that  it  is  a  case  which  needs  to  be  deculed
 by  the  Supreme  Court?  In  view  of  the
 fact  that  the  word  ‘needs’  connotes  a  certain
 sense  of  compulsion,  I  feel  that  it  would
 haye  been  better  if  the  earlier  recommend.
 ation  of  the  Law  Commission  that  @  certi-
 fieate  to  the  effect  that  the  oase  is  a  fit  one
 for  appeal  to  the  Supreme  Court  should,  be
 enough  should  have  been  maintained.

 I  support  the  Bill,  At  the  same  time
 I  want,to  add  one  thing  that  it  is  unfortu-



 _Gae  hon.  Member  said  that.  7.8  particular

 :  SHRI  DINESH  CHANDRA  GOS-

 2  WAMT  :l  am  sorry.  I  leave  it  there

 a  ‘fully  support  the  Bill  and  hope  the  Law
 ‘Minister  will  also  consider  whether  the
 o  Word  “heeds”  may  not  have  an‘adverse  effect

 om  the  right  of  ‘appeal  in:  those  cases  where

 ar  even  the  Law  Commission  feels  that  leave
 an  OF  appealsshouid  be  allowed.

 ‘Oe  SRRTG)  VISHWANATHAN  (Wandi-
 wash)  Eegtee  with  the  object  of  the  Bill

 “ait  the  amount  or  valuation  of  the  subject 7  sigitesr  in:  dispute  should  not  be  the  basis  or
 qualification  to  file  an  appeal  before  the
 Supreme  Court,
 should  be  no  discrimination  between  rich
 aud  ‘poor  before  a  cotrt  of  law,  especially
 before  the  Supreme  Court.  If  we.  agree

 ice’  ftom  ‘the  Supteme.  Court  is.stil
 sostlier.  (A.  poor  man:  will-have  “to  engage
 a:tawyer  by  paying  fat  fees  and  if  -he  comes

 So
 3  distant:  place,  to  maintain  himself  in

 élhi:is  ‘also  very  very  costly.  People  like
 who  ‘came  fromthe  south  will  have'to

 itravel£500-2000:  miles  to  “file  cases  before
 ‘Supreme  Court

 fot  us'to  ‘cotne  all  ‘the  way.  from  ‘the
 ‘south  and’  stay  ‘in  ‘Delhi
 cmcept  the  principle  that:  justice’  in  ‘the
 Supreme  Court  shoutd  not  be  costly,  Govern-

 memt  should  hink  of  ‘masure  -  whereby
 ra  -Shefe  can  Ye  a  Bench  of  the  Supreme  Court

 =  Sitting  in  the  Bouth.  “They  may  select  any
 |  place,  “Trivandrum,  Bangalore,  Madras  or

 See  Hyderabad.  “But.there'should  bea  seperate
 rs  Pas  each  of  the  Supreme  Court  in  the  south.

 "AUGUST  I7,  i972

 0  Opportinity  to  defend  ‘tienisclves  here.

 AH  of  us  agree  that  there

 that::to-get  justice  is  very  costly.  to  ‘get

 You  ‘know  ‘how  costly
 of  valaation  of  property  for:

 ‘Hence:  if:  you  highent:
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 my  own  doubt  about  ‘it,  because’  even  a
 sriail  Cases  where  the  amount  is  emall-sibe
 tantive  questions  ‘of  tow  .may  be  involved:
 which  may  have  to  come  to  the  Supreme  —..

 Any  way,  ‘sing  a  Bilt  which  remove  the
 discrimination  between  ‘rich  and  poor  as  the
 statenient  of  objects  and  reasons  says,  {
 support  the  measure

 THE  MINISTER  OF  LAW  AND  ‘JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS’  (SHRI  ‘H.R.  GOKHALE)  :  I  am
 very  grateful  to  ion.  Members  for  having
 wholeheartedly  supported  the  proposed
 amendment.  In  the-  course  of  the  dis-
 cussion,..many  points  which  were  relevant
 and  which  couxtained  useful  suggestions
 were  made,  lam  very  grateful  for  that,
 Quite  so  many  others  things  were  also  said
 which  have  really  nothing  to  do  with  the
 proposed.amendment.  Therefore,  I  pro-
 p  se  to  be  very  brief  in  dealing  with  some
 major  points  which  go  directly  to  the  «  quas-
 tion.  whether  the  measure  which  is  brought
 is  a  proper  measureor  not.

 It  was  generatly  ageesd  that  the  basis  on

 which  the  praseat  right  of  appeal  rests,
 namely,  valuation  of  property  has  always
 been  a  basis  which  led  to  discrimination
 between  the  poor  litigant:  and  the  rich  Hiti-  —
 gant,  could  never  bs  justified.  As  ane'hon.
 metber  rightly  sald,’  this  उडा.  legacy:  of  the

 past  which  -the’  Britishers-eft’  in  the  old  |  7
 Civil  ‘Prosedure.Code  and  ‘which.  when  «the  .

 ‘Constitution  ‘was  framed  in  1950  we  almost:
 It  ४७  true’that-  in

 many  of”  the’  other  countries,  ‘inclading  te
 countries  which  2  rendt  socialist  the  04588  :

 bodily  incorporated,

 ‘appeal  to  the
 taken:  ‘away,  Go  ‘not  of
 there  is,  or  can  be,  any  dispute  that  this.
 measure-was  overdue.  I  gm  glad  that”
 have  been  able  to  bring  it  before  the  ‘Hi
 for  consideration  on  this  occasion.

 It  was  .gald  that.  while  doing’  so,  we
 shoutd.  automatically  have  provided’  for  t  4

 + **Bhpunged  ae  ordered  by  the  Chajr“ovide,  -  we  7
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 right  of  appeal  in  certain  cases,  It  was
 suggested  that  in  service  matters  and  in
 labour  matters  there  should  have  been  an
 appeal  as  of  right.  Let  us  n*t  assume  in
 making  this  argument  that  in  all  service
 and  labour  matters  there  is  merit.  Out  There
 are  matters  and  matters.  There  are  service
 matters  wherein  there  is  great  merit,  I  am
 sure  that  in  such  cases  even  under  the  pro-
 posed  provision,  those  matters  will  be  able
 to  come  to  the  Supreme  Court.  In  labour
 matters,  the  same  would  applv.  Now,  the
 hon.  Member  who  is  himself  a  very  emnent
 lawyer  and  who  made  the  suggestion,  refer-
 red  to  the  right  of  appeal  being  taken  a  vay.
 it  is  really  not  taken  away,  because  article
 36  and  article  32  of  the  Constitution  are
 yet  left  untouched.  As  hon.  Members
 know,  most  of  the  service  matters  which
 come  to  the  Supreme  Court  are  either  on
 appeal  in  write  petitions  under  artcle  225
 filed  in  the  high  court  or  are  by  way  of
 petitions  under  article  32  relating  to  article
 44  or  article  16,  That  right  still  remains,
 it  is  mot  at  all  affected  by  the  present
 amendment.  All  that  the  present  amend-
 ment  seeks  to  do  is  this,  Now,  in  the
 present-day  circumstances,  my  own  fee'mng
 is  that  it  was  never  justified  even  in  the
 past,  but  even  in  the  presen’-day  circum-
 stances,  to  say  that  merely  because  &  person
 has  property  worth  so  much,  the  appeal
 should  Ise,  is  not  proper.  At  that  time,
 it  was  Rs,  20,000  and  sometimes,  it  was
 thought  that  it  should  be  raised  to  Rs  !
 lakh.  But  the  question  is  not  that  of  Rs.
 20,000  or  Rs.  ]  lakh  but  it  is  one  of
 principle,  the  principle  being  that  the  high-
 est  court  should  be  approached  as  of  right
 not  only  because  the  person  claims  to  have
 property  valued  at  a  certain  level,  but  on
 other  grounds.  The  expenence  of  the
 courts,  and  of  those  who  have  functioned
 ay  lawyers  and  judges,  has  consistenly  been
 that  appeals  which  came  to  the  Sup-eme
 Court  on  the  basie  of  this  so-called  auto-
 matic  right  of  appeal,  based  on  property,
 have  invariably  failed,  becau-e  there  was  no
 merit  in  them  and  the  courts  which  had
 gone  into  this  had  come  to  the  conclusion;
 metely  because  the  property  value  was
 more  an  appeal  of  necessity  arose
 in  the  Supreme  Court  on  @  certificate  being

 the  high  court,  and  so  much
 sa  much  money  was

 wpent  by  the  parties,  with  the  sewult  that
 Hi
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 resulted  in  failure.  Therefore,  |  am  grate-
 ful  to  the  hon.  Members  for  accepting  that
 the  principle  tinderlying  this  Bill  is  a  correct
 principle.

 l  entirely  agree  and  I  am  grateful  to  the
 hon.  Members  for  referring  to  an_  allied
 matter,  which  is  also  an  important  matter,
 namely,  the  matter  relating  to  making  a
 provision  on  a  comprehensive  basis  for  a
 scheme  for  egal  aid  to  the  poor.
 There  can  be  no  two  opin.ons  on  this  issue.
 I  am  glad  to  tell  the  House  that  a  compre-
 hensive  scheme  for  legal  aid  is  at  present
 being  worked  out.  In  fact,  some  provisions
 were  made  in  the  Advocates  (Amendment)
 Act  which  is  now  befo-e  the  Joint  Committee
 I  found  that  the  provision  was  in  the  nature
 of  an  eye-wash,  because  it  only  tried  to  say
 that  something  for  legal  aid  was  being  done.
 In  fact,  it  contained  nothing  and  it  would
 not  have  enab'ed  anybody  to  get  legal  aid
 from  that  scheme.  I  had  occassion  to  say
 it  in  the  Committee,  and  I  did  not  want  to
 come  before  the  House  and  put  something
 in  the  name  of  legal  aid  which  realiy  is  not
 legal  aid.  I  wouid  like  to  come  before  the
 House  with  a  comprehensive  scheme  of  legal
 aid,  not  in  respect  of  the  High  Courts  or
 the  Supreme  Court  only.  Because,  the  real
 stage  where  legal  aid  is  necessary  is  the
 stage  where  the  litigation  starts,  and  that  is,
 at  the  taluka  level,  namely,  the  bottom  level
 where  the  people  are  helpless  and  are  at
 the  mercy  of  some  unscrupulous  lawyers  or
 some  other  peopie  who  are  interested  in
 fostering  litigation.  Therefore,  there  can
 be  no  two  opin  ons  that  it  is  the  duty  of  the
 Government  to  go  into  the  question  very
 carefully  and  bring  a  comprehensive  scheme
 for  legal  ard.

 I  agree  that  there  is  a  great  accumu-
 lation  of  cases.  That  was  also  one  of  th:
 po'nts  referred  to  by  my  friend  Shri  Chitter-
 jee  and  other  hon.  Members.  Now,  |
 never  claim  and  [  possibly  cannot  claim
 that  the  present  amendment  is  the  be-all-
 and  end-all  of  or  that  we  want  to  do  for
 curtaining  accumulation  or  the  backlog  of
 cases  in  the  Supreme  Court  and  in  the  other
 courts.  I  agree,  as  some  hon.  Members
 said,  that  an  integrated  approach  has  to  be

 made  to  the  probjem,  I  am  glad  to  mention
 before  thia  House  that  this  question  is  being
 attacked  at  several  levels.  Tae  evil  of
 accumulation  of  arrears  is  being  attacked



 Supreme.  Court:  ‘in  Fespect  of.  the

 L  had  occassion  to  téH  tMs  House:  at  an
 '  eartiér  time  that  the  Civil.  Procédure  Codé

 was  really  the  basis  for  dilatory  prévedirée
 in  civil  cases  and  for  undue  cost.  .  It:  ‘is’
 present  onder  close  examination.  Not’  that
 we  aré  going  to  make-merely  mitiot  chatiges

 n  it  here'and’  there,  26  was  sought  to  be!
 Thiet  but’  we'  propose  to’  bring’a

 and  radicat  chiinge  in  protedére  ४0
 He  proceddraf  délays'are  cut.  and  the

 ‘cost¢  are  reduced.  That  is  not  ‘absent  in
 he  minds  of  the  Government,  aid’  we  are

 3  gonsidering  that  matter.  Apatt  from  that
 2  even  ‘the  revessity:  of  increasing  the  judge

 .  cptrength  has  ‘been  eng:  ging  the  attention  of
 ae  ‘thé  Gcvernment  for  the  last  few  moaths

 5  Wherever’  4  proposal  camé  from  the:  States
 og  indiring  additional  judged  in’  vie  vi  of  thé

 an  erates,  I  did  not  remember  a  single-cat  ih
 which  the  Ceritrat  Géverdment  had  ‘rejected

 a  wach  a  propesal.  Infact  I  have  my.  self
 tien  to  the  Chicf  Ministers  of  the  States
 tnake-a  review  of  the  strength  in  ‘their
 pective  High  Courts  and  make  proposals

 dditional  judges  in  their-  High’  Courts:
 ‘again  is‘not  the-end  of  the  matter

 My  friend’  Mr.  Ashok  Sen  and  Mr
 ishra  said  that  it  would  have  been  better

 986  (९)  of  article  33  had  been.  left  as
 iknow  that  in  the  44th  report

 WO
 6

 In  my  -  opening
 rks  I'said  that  in  spite  of  that,  f°  ré-

 idered  the  matter
 ticle;‘fit  for  appeal  to  the  Supreme

 ‘very.  simple.  It.  may  :appear
 if  High.  Court  can.  consider  every  case

 and.say  whether  a  case  i;  fit  or  not  for
 v  being  taken  to  the  Supreme  Court.  At

 Keagt  Jawyer  Members  know  that  this  expre
 gsion  hag  almost  become  a  phrase  of  art
 $t  ‘Bas  come  in  for  interpretation  in  a

 of  cases  right  from  tle  Privy  Coun.
 a  sie  the  old.  days  to  the  Supreme  Court
 :  he  “Saprease  Court  later  on  said  ‘that
 a  the  language  was  wide,  it  médht.  q althoygh  ‘auastioel |

 pad
 gases.  jivotving  substaiitial  9

 which  will  ‘touch  only.  the  burden  in’;

 stake

 The  language  used

 wand-then  it  said,  substantial  qucéion  a
 involving  public  6r  ‘private  “import:

 arti  not  ‘mistaked  it!  wad  #  0४३  ६... ह  Bhat)  i
 He  went  to  the  Supreme:  Coiitt  against  his
 tenant  on  a  titigation.  in  whicl  =

 involved  Was’  Re.  400  The.
 argdmeht  befére  thé  court  was:  this.  Ft  is.
 nota  matter:  of  pabtic  importance  |... ह  it’  ié
 hot  w  case  for  appeal  to  the  Privy  Couticll
 The  High  ‘Court  actepted’  that’  position.  The
 Privy  Council  ‘yeversed  ‘it  and  said  :  400.  of
 200  is  not  thé.  quéstiony  what:  is  important
 is  that  this  mifter  is'of  private  imnportatice

 Now,  a  dispute  over  a  will  where  J
 might  quatrel.  with  my  friend  Asok  Sen
 saying  I  am‘the  heir  andihesays  he.  is  the
 heir  affects  him  ard  me.  The  wortd  at  large
 has  nothing:  to  60  with  it..  Still  -it:ts.  capadle
 of  being’  taken  40  the  Supreme  Court  under
 atticle  33  (0),  Do:  we  really  intend  that
 those  disputes  which  60  not  affect  the  publit
 shou'd  be  taken  to  the  Supreme  Court,.  even
 though  they  might  be  confined  to  disputes
 purely:  ‘nter  se  between  two  individuals  or
 two  partics  ?

 l  explained  the  three  underlying:  objec-
 tives  ofthis.  measure.  One-was-to  remove

 discrimindtion’  betwret.  the.  poor  and  the
 rich.  The  sécond  was'to-see  that  at  a  certain.
 Stage  you  reach  Otiality-over  some  matters.
 Even  the  highest  courts  are  not  infallible.
 So  we'accept  the  judgnient  of  the  highest
 court  as  final:  ‘I-:dea  aot:  हो  that.  there:
 is  anything:  weong'in~  saying  that?  -aretters
 which  -are  not  ‘of  ‘public  -importance:  and
 which  do  not-involve’  questions  of  faw:  of

 ‘public  impetanes-  which  do  not  really  need.
 to  ‘be  decided:  by  the:Suprethe  Court:  should’  -

 reach  ‘finiatity  “ace  the’-High:  ‘Court.  fevel,
 That  ‘is
 said  in  the:  proposed  amendment:  an  appdal  -
 must-involve  a  question  of  law  of  general
 importantes’  it  shook:  be  gonerat:  aswell:

 i
 a

 principal:reason  why  it  way”
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 which  needs  to  be  taken  to  the  Supreme
 Court.

 SHRI  SHYAMNANDAN  MISHRA  :
 The  hon.  Law  Minister  was  pleased  to  say
 that  it  would  be  a  matter  both  of  taw  and
 general  importance.  It  does  not  read  like
 that  here.  It  says:  substantial  question  of
 law  of  general  importance.  It  does  not  widen
 the  scope.

 SHRI  H.  R.  GOKHALE  :  It  does  not
 widen.  The  intention  was  that;  disputes  on
 facts  howsoever  substantial  they  may  be
 which  could  be  certified  as  a  fit  case  for
 appeal  to  the  Supreme  Court  are  exactly
 what  are  intended  to  be  obviated  by  this
 amendment.  That  is  where  it  is  intended  that
 the  High  Court  should  be  the  final  court  of
 appeal.  It  there  is  a  substantial  question  of
 law  of  general  importance,  the  High  Cowt
 will  certify  that  it  will  go  to  the  Supreme
 Court  for  a  final  decision.  Somewhere  we
 have  to  accept  some  finality.

 SHRI  SHYAMNANDAN  MISHRA  :
 How  is  a  matter  relating  to  religious  cere-
 mony  going  to  be  covered  by  law  ?

 SHRI  H.  R.  GOKHALE  If  ita
 matter  of  religious  ceremony,  it  can  be  a
 matter  of  general  importance.

 SHRI  SHYAMNANDAN  MISHRA  ;
 It  would  be  a  matter  of  general  smportance
 but  not  a  matter  of  general  importance
 concerning  law.

 SHRI  H  R.  GOKHALE  ;  Sir,  are  we
 arguing  a  case  in  a  court  of  law  ?

 MR.  SPEAKER  :  No  counter  arguments
 shouid  be  there.  After  all,  there  are  legal
 interpretations.

 SHRI  H.  RB.  GOKHALE  These
 matters  are  ultimtely  left  for  interpretation  by

 tts,  This  ptovision  will  come  in  foe
 interpretation  by  the  Supreme  Court  aad
 various  High  Courts.  है ज  दा  not  giving  any
 interpretation.  Jam  just  giving  the  back.
 ground  underlying  the  proposal  for  amend-
 meat  of  the  Conatitution.

 Then  it  was  said  that  the  Law  Commi.
 sion  ponsulted  the  Chief  Justice  of  indie,
 who  had  potsonally  expressed  the  view  that
 this  is  a  notedaivy

 seni
 .  ्  1

 shows  any  dissayndet”  th  "the  Soprecat
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 Court,  in  fact  thig  was  one  step  which  was
 taken  which  showed  great  respect  to  the
 Supreme  Court.

 SHRI  SHYAMNANDAN  MISHRA  :
 Have  I  said  that  it  shows  disrespect  to  the
 Supreme  Court  ?  In  fact,  what  I  say  is  that
 Supreme  Court  would  suffer  if  too  much
 Tespect  and  attaention  is  paid  to  it,  as  yon
 are  doing,

 MR.  SPEAKER  :  In  your  speech  lat
 you  said,  his  name  was  ७५७०  for  over-awing
 the  members.  If  the  op.nion  of  the  Chief Justice  can  be  quoted  as  over-awing  us,  |
 think  we  can  be  over-awed  by  many  other
 factors.  [do  not  see  any  harm  m  his  name
 being  mentioned  out  because  that  8  used  by
 the  Law  Commission.

 SHRI  SHYAMNANDAN  MISHRA  |
 have  not  used  the  word  “disrespect”.

 MR.  SPEAKER:  You  have  not.  Why
 do  you  lose  your  temper  ?  I  see  frowns  on
 your  forehead  always.  I  request  you  to
 speak  in  a  normal  manner  and  in  a  patient
 manner.  Why  do  you  frown  at  us?  We  are
 all  amenable

 SHRI  SHYAMNANDAN  MISHRA  :
 In  fact,  it  is  the  Chair  which  ts  not  proving
 to  be  corsiderate.

 MR.  SPEAKER  :  If  you  do  it  once  in
 a  while,  it  is  alt  right,  but  not  every  time.

 SHRI  SHYAMNANDAN  MISHRA  :  In
 fact,  the  Chair  has  to  shaw  more  Considera-
 tion  to  the  Hou  e.

 MR.  SPEAKER  :  I  deliberately  avoid
 looking  at  you  because  of  your  frowns.

 SHRI  SHYAMNANDAN  MISHRA  :
 You  must  tell  him  that  he  should  not  inter
 pret  me  ike  that.

 MR.  SPEAKER  :  }  have  said  thst
 you  did  not  say  it.  Why  do  you  q:arrel
 over  it  ?

 SHRI  H.R.  GOKHALE  :  Some  might
 ay  t  the  powers  of  the  Supreme  Court

 Petig  “curtailed  becduse  of  this  amend-
 ment.  tt  fias  been  the  practice  all  slong — the  previous  Law  Coitnmission  atso  consul-

 tid
 fe  Chet

 fustics  ¥rd  tte  Present  Law
 Coninitisiot  nis  ootisulied  the  Chief  su-tice



 “the  Jurisdiction.  of  शाह,  Supreme  Court
 .  it

 only
 ‘a  courtesy.  which  has

 the  oan  “Comission  has  -said  that

 nion  that  this  mea:ure  was  Veryn  ecessa  y
 “This  does.  not  disable  the  Supreme  Cour,

 when  the  matter  comes  before  the  Supreme
 Cours,  to  interpret  this  particular  draft

 Mhich  we  have.put'  and  -which  has  been
 id  by  the  House  in  the  way  it  likes

 refore,  Tam  unable  to  agree  with  this
 that  we  should  not,  even  in  matters

 -  where.we  ave  cealing  with  the  jurisdiction
 '  of  the  Supreme  Court,  consult  the  Chief

 Justice  of  India.

 SHRI  SHYAMNANDAN  MISHRA
 We  cannot  agree  with  th's  view.

 SHRI  H.  R.  GOKHALE  :  Many  other
 points  ‘have  ben  mentioned  which  really
 do  got  pertain.to  the  main  question.  But
 seme  kind  of  aspersions  were  cast  and  |
 Vhink  it  is  necessary  torefer  to  only  a  few
 of  them

 I  come  to.  a  recent  case  which  was
 ‘argued  in  the  Supreme  Court  re'ating  to
 the  Press  Bill.  Here  I  need  not  be  apolo-
 .getic.  about  it  at  all;  |  may  mention  as  a
 matter  of  fact  that  this  case  started  here
 in  the  Supreme  Court,  if  |  am  not  wrong,
 on  the  79th  of  July.  The  court  itself  reope-

 ,  ted  after  the  vacation  on  the  {7th  of  July
 The  Attorney-General  of  India  who  woud
 normelly  have  been  briefed,  was  away
 outside  India  and  had  not  returned.  till:  the
 {4th  or  t£th  of  July.  The  new  Solicitor-
 General  had  not  taken  charge  till  the  17th
 of.  July.  The.  preparation  in  a  case  of  th.s
 nature  had  to  be  made  at  least  a  month  or

 weeks  before  the  case  actually  came
 fhearing  because  the  instructions  had  to
 obtained  from  the  department  for  -fiting

 the  “government.  The  law  officer  who  was

 ine.of  the  best  lawyers.in  the  country,
 with:  ‘this  .yuatier  and.  prepared  the

 de-bar,  ‘cme  cf  wi  om  are  ‘supposed

 7  capacity  of  this;  gentlemais,  7)
 game  and  told.me“tWe.are’  sorry,  .
 not  heard  him  earlier  in  a:  matter  like  thie.

 Chief  Justice  personally  expressed.  his

 he  cffidavit:  containing  the  entire  view  of

 table  &  that:time  and  who,  in  my  yiew,

 and.  7  am,  very  proud  to.  say.  that  -

 eartier—]  ह्  tatking  of  .  thusé.  members.  of Pe

 “have  made  @  '¢  smplaint—even
 originally.  expressed’  a  doubt  “about  the:  > ‘oi:  they

 ©

 had

 and  that  is  -why  we-compilained”,  One  thing.
 to  which  I  must  plead  guilty  is:  that  “he  is.
 young;  J  cannot  help  it.  -  But,  it  is  a  fact.
 that  he  is  one  of  the  best  lawyers  in  the
 country  today  Goto  any  member.  of  the
 Surre  ne  Court  bar  and  he  ‘will  tell  ‘you
 what  an  excellent  job  has  been  done  ४१५
 this  gerdeman

 Ido  not  want  to  talk  about:the  merits
 of  tie  case  because  the  judgment  is  yet  to
 come,  Various  opinions  appear  in  the
 papers,  some  said  to  be  for  the  favour  and
 s  me-said  to  be.  agairst  the  Government.
 But  that  is  not  a  matter  in  which  I  should
 exore:s  any  view  because  the.  whole  matter.
 is  sub  fud.ce  All}  can  say  is  that]  had
 been  in  touch  with  this  case  from  the  very
 beginning  and  Ican  say  with  the  fullest
 sense  of  responsiblity  that  the  case,  under
 the.  circumstances,  was  entrusted  to  the  best
 of  our  law  officers.  This  was  the  only
 point  which  I  wanted  to  deal  with.  I  thank
 the  hon:  Members  for  supporting  this
 Bill.

 MR.  SPEAKER  :  Before  I  put  the
 Constituton  (Thirtieth  Amendment)  B'll
 to  the  vote  of  the  House  I  have  to  inform
 you  that  his  being  a  Constitution  (Amend-.
 ment)  Bi'l,  the  voting  has  to  be  by.
 Division.  Let  the  Lobb  es  be  cleared.

 The  Lobbies  have  been  cleared.
 The  question  is  :
 “That  the  Bill  futher  to  amend  che

 Constitut‘on  of  Indla,  be  taken  into  con.i«.
 deration.

 The  Lok  Sabha  divided

 Division  No.  2]  AYES.  _

 Achal  Singh,  Shri  2
 Afzalpackar,  ‘Shri  Dharamrao

 a

 Aga,  Shri  Syed  Ahmed
 Agiawal,  Shri  Shrikristina
 Ahirwar,  Shri  Nathu  Ram

 |  (as.as
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 Austin,  Dr.  Henry
 Awdhesh  Chandra  Singh,  Shri
 Azad,  Shri  Bhagwat  Jha
 Aziz  Imam,  Shri
 Bahuguna,  Shri  H.  कच,
 Bajnai,  Shri  Vidva  Dhar
 Haladhandayutham,  Shri  K.
 Balakrishniah,  Shri  ग.
 Banamali  Babu,  Shri
 Banera,  Shri  Hamendra  Singh
 Banerjee,  Shri  S.  M.

 Banerj!,  Shrimati  Mukul
 Barman,  Shri  R.  N.
 Barua,  Shri  Bedabrata
 Barupal,  Shri  Panna  Lal
 Basappa,  Shri  K.
 Basumatari,  Shri  D.
 Besra,  Shri  S  C.
 Bhagat,  Shri  H.  K.  L.
 Bhagirath  Bhanwar,  Shri
 Bhandare,  Shri  R.  D.
 Bhargava,  Shri  Basheshwat  Nath
 Bhatia,  Shri  Raghunandan  Lal
 Bhattacharvya,  Shri  Dinen
 Bhattacharyya,  Shri  Jagdish
 Bhattacharyyia,  Shri  Chapalendu
 Baaura,  Shri  B  S
 Bhuvarahan,  Shri  G.
 Bist,  Shri  Narendra  Singh
 Brahmanandji,  Shri  Swami
 Buta  Singh,  Shri
 Chakleshwar  Singh,  Shri
 Chandra  Gowda,  Shri  D.  B.
 Chandra  Shekhar  Singh,  Shri
 Chandrappan,  Shri  C,  K.
 Chandrashekhrappa  Veerabasappa,

 Shr  ता.  V.
 Chandrika  Prasad,  Shri
 Chatterjee,  Sitri  Somnath
 Chaturved:  Shri  Rohan  Lal
 Chaudhari,  Shri  Amar  Singh
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  Yeshwantrao
 Chavda,  Shri  K.  5.
 Chawla,  Shri  Amar  Nath
 Cheltachami,  Shri  A.  M.
 Chhotey  Lal,  Shri
 Chhatten  Lal,  Shri
 Chittibabu,  Shri  C.
 Choudhary,  Shri  B.  B,
 Choudhury,  Shri  Moinul  Haque
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shei
 Dalip  Sirgh,  Shri
 Darbara  Singh,  Shri
 Das,  Shei  Anadi  Charan
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 Das,  Shri  Dharnidhar
 Dasappa,  Shri  Tulsidas
 Daschowdhury,  Shri  B.  K.
 Deb,  Shri  Dasaratha
 Deo,  Shri  8.  N.  Singh
 Deshmukh,  Shei  K.  G.
 Deshmukh,  Shri  Shivaji  Rao  S.
 Dhamankar,  Shri
 Dhandapani,  Shri  C.  T.
 Dha  amgaj  Singh,  Shri
 Dharia,  Shri  Mohan
 Dhusia,  Shri  Anant  Prasad
 Diresh  Singh,  Shri
 Dixit,  Shri  0.  C.
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiratal
 Dube,  Shri  J.  P.
 Dumada,  Shri  L.  K,
 Dutta,  Shri  Biren
 Dwivedi,  Shri  Nageshwer
 Engti,  Shr:  Biren
 Gandhi,  Shrimati  indira
 Ganesh,  Shri  K.  R.
 Gangadeb,  Shri  P.
 Garcha,  Shri  Devinder  Singh
 Gautam,  Shri  C.  D.
 Gavit,  Shri  T.  H.
 Ghosh,  Sari  ह.  K.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  दि ह  Shanker
 Godara,  Shri  Mani  Ram
 Godfrey,  Shrimati  M.
 Gogoi,  Shri  Tarun
 Gohain,  Shri  C.  C.
 Gokhate,  Shri  H.  R.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Govind  Das,  Dr.
 Gowda,  Shri  Pampan
 Guha,  Shri  Samar
 Gupta,  Shri  Indrajit
 Halder,  Shri  Krishna  Chandra
 Hansda,  Shri  Subodh
 Har:  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Hashim,  Shri  M,  M.
 Hagra,  Shri  Manoranjan
 Ishaque,  Shri  A.  K.  M.
 Jadeja,  Shri  D,  P.
 Jamilurrahman,  Shri  Md,
 Janardhanan,  Shri  C.
 Jeyalakshmi,  Shrimati  V.
 Jha,  Shri  Chlranjib
 Jharkhande  Rai,  Shri
 Jitendra  Prasad,  Shri
 Joarder,  Shri  Dinesh

 ,
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 Kaul,  Shrimati  Sheile
 “Kavde,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri

 ५7  ‘Khadilkar,  1... . ह  हम  K.
 “ie  “Kinder  Lal,  Shri. 4...

 Kiruttinan,  Shri  The
 Kisko  Sari  A.  K.

 “Kotoad,  Shri  Liladhar
 ‘Kotrashetti,  Shri  A.  K.
 Krishnan,  Shri  M.  ्

 Kureel,  Shri  B.  N

 _-Lakshminarayanan,  Shri  -M.  हि.
 Lambodar  Baliyar,.  Shei

 a  Laskar,  Shri  Nihar
 .  Dutfal  Haque,  Shei

 ..Madhukar,  Shri  K..  M

 Mahajan,  Shri.  Viicram
 ‘Mahajan,  Shri  a
 a  Mahata,  Shri  Debendra  Nath

 +  Majhi,  Shri  Gajadhat
 :Majhi,  Shri  Kumat

 Malaviya,  Shri  K:  0.
 Majhotra,  Shri-  Inder  J

 Matianna,  Shii  K..

 jan

 Mody,  Shri  Pil

 '
 Mohan  Swartip,  Shri

 ~Kumaramangelam,  Shri  5.  Mohan

 Mohammad  Yusuf,  Shri

 Mohapatra,  Shri  Shyam  Sunder...  a
 Mohsin,  Shri  ग  Ho  Sat
 Muhammed  Khuda  Bukhsh,  Shri
 Munsi,  Shri  Priya  Ranjan  Das
 Murthy,  Sh-i  B.S
 Nahata,  Shri  Amrit
 Naik,  Shri  8,  द 4
 Nanda,  Shri  0.  L.
 Negi,  Shri  Pratap  Singh
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painula,  Shri  Paripoornanand
 Palodkar,  Shri  Manikrao
 Panda,  ‘Shri  D.  K.
 Pandey,  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain.
 Pandey,  ShriR.S.
 Pandey,  Shri  Sudhakar
 Pandeya,  Dr.  Laxminarain
 Pandit,  Shri  S.  श
 Panigrahi,  Shri  Chintamani
 Pant,  Shri  K.  C
 Paokai,  Haokip,  Shri
 Parashar,  Prof.  Narain  Chand
 Parmar,  Shri.  Bhaljibhai
 Partap  Singh,  Shri
 Parthasarathy,  Shei  P..
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M.
 Patel,  Shri  Natwarlal

 Patel,  Shri  Ramubhi
 Patil,  Sh'i  Anantrao.
 Patil,  Shri  ह  A.
 Patil,  Shri  BE.  V.  Vikhe  cote.
 Patil,  Shri  Krishnprao.
 Patil,  Shri'S.  Boos
 Patit,  Shri  T.  A...
 Patnaik,  Shri  Baniemali
 Patnaik,  Shri  J.  B.
 Peje,  Shri  S.L.

 “Pillai;  Shri  R.  Balagsi
 Le

 Prabodh
 Parent
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 Raj  Bahadur,  Shri  Sayeed,  Shri  P.  M.

 Rajdco  Singh,  Shri  Sen,  Shri  A.  K.

 Reju,  Shri  ।  च  0.  Sen,  Dr.  Ranen

 Ram,  Shri  Tulmohan  Sen,  Shri  Rodin

 Ram  Dhan.  Shri  Sethi,  Shri  Arjun

 Ram  Prakash,  Shri  Sezhiyan,  Shri

 Ram  Sewak,  Ch.  Shafee,  Shri  A,

 Ram  Surat  Prasad,  Shri  Shahnawaz  Khan,  Shri

 Ram  Swarup,  Shri  Shailam,  Shti  Chandra

 Ramjr  Ram,  Shri  Shakya,  Shri  Maha  Deepak  Singh
 Ramshekher  Prasad  Singh,  Shri
 Ram  Singh  Bhai,  Shri

 Rana,  Shri  M.  B.
 Ranabahadur  Singh,  Shri
 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Shri  J.  Rameshwar
 Rao,  Shri  Jagannath
 Rao,  Dr  K.  I.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  Nageswara
 Rao,  Shri  7.  Ankineedu  Prasada
 Rao,  Shri  Pattabht  Rama
 Rao,  Shri  Rayagopala
 Rao,  Dr  द  K.  R.  Varadaraja
 Ratha,  Shri  Umed  Singh
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Ray,  Shrimats  Maya
 Redd:,  Shri  P  Antony
 Reddy,  Shri  K.  Kodanda  Ramu

 Reddy,  Shr:  K.  Ramakrishna
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  छ  Ganga
 Reddy,  Shri  P  Narasimha
 Richhariya,  Dr.  Govind  Das

 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Roy,  Dr,  Saradith
 Rudra  Pratap  Singh,  Shri

 Sadhu  Ram,  Shri
 Saha;  Shri  Ajit  Kumar
 Salve,  ShriN.  K.  P,
 Samanta,  Shri  S.  C.

 Sambhali,  Shri  fahaque
 Saminathan,  Shri  ह.  A.

 Sanghi,  Shri  NL  K.

 Sankata  Preved,  Br.
 Sent  Bux  Singh,  Shri

 a
 ker,  Shri  Sakti  Kanar

 tis  Chandra,
 Satpanapay

 पा,
 Savant,  Shri,  Shankershe
 Sevadh  Shyer,  Sirimati

 Shambhu  Nath,
 Shankar  Dayal  Singh,  Shii
 Shankar  Dev,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  A.  P.
 Sharma,  Dr.  मैं,  ९.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Nawal  Kishore
 Sharma,  Shri  R.  N.
 Sharma,  Dr.  Shankar  Dayal
 Shashi  Bhushan,  Shri
 Shastn,  Shri  Viewsnaravan
 Shastri,  Shri  Rajé  Ram
 Shastri,  Shri  Shedpujan
 Shenoy,  Shri  P.  K.
 Sher  Singh,  Prof,
 Shindd;  Shri  Annasahed  P,
 Shiva  Candika,  Shri
 Shivaath  Singh,  Shri
 Shukla,  Shri  BR,
 Shukla,  Shri  Vidya  Charan
 Siddayya,’  Shri  S$.  M.
 Siddheshwer  Plasad,  Shri
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shi  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sinha,  Shri  Satyendra  Narayan
 Sokhi,  Shri  Swaran  Singh
 Sonar,  Dr,
 Stephen,  Siti  C.M
 Subramaniam,  Shri  C
 Sudersanam,  Shri  M.
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri

 ——
 Shri  है.

 wary,  Sidrameshwar
 Swarat  ‘Shit
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 Tiwary,  Shri  K.N.
 Tombi  Singh,  Shri  हैमी
 Tula  Ram,  Shri
 Tolsiram.  Shri  द
 Uikey,  Shri  M.G.
 Ulaganambi,  Shri  R.P.
 Unnikrishnan,  Shri  K.P.
 Vekaria,  Shri
 Venkatasubbaiah,  Shri  है
 Venkatewamy,  Shri  G.
 Verma,  Shri  Belgovind
 Verma,  Shri  Sukhdeo  Prasad
 Vikal,  Shri  Ram  Chandra
 Virbhadra  Singh,  Shri
 Viswanathan,  Shri  G.
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  N  P.
 Yadav,  Shri  R.P.

 NOES

 *Bheeshmadev,  Shri  M.
 *Mehta,  Dr.  Mahipatray
 *Oraon,  Shri  Kartik
 *Patel,  Shri  Prabhadas

 MR.  SPEAKER:  The  result**  of  the
 division  is  :

 Ayes-~-366;  Noes—4

 The  motion  is  carried  by  a  majority  of
 the  total  membership  of  the  House  and  by
 a  majority  of  not  less  than  two-thirds  of
 the  Members  present  and  voting.

 The  motion  was  adopted.

 MR,  SPEAKER  :  We  now  take  up
 clause  consideration  of  the  Bill.  We  take
 up  Clause-by-Clause  2,  There  is  an
 amendment  No.  |  by  Shri  B.V.  Naik  Is  he
 moving  it  ?

 SHRI  8.९.  NAIK  (Kanara):  Iam  not
 moving  it,

 MR.  SPEAKER  :  That  is  not  moved.

 I  will  now  put  clause  2  to  the  vote  of
 the  House.  We  will  follow  the  sarne  proce-
 dure.  The  Lobbies  are  already  cleared.

 AUGUST  7,  3972

 Division  No,  3]  AYES

 (30h  Adet.)  Bit  05

 The  question  is  :

 “That  clause  2  stand  part  of  the  Bill’

 The  Lok  Sabha  divided:

 {15.39  drs.

 Achal  Singh,  Shri
 Afzalpurkar,  Shri  Dharamrao
 Aga,  Shri  Syed  Ahmed
 Agrawal,  Shri  Shrikrishna
 Ah  rwar,  Shri  Nathu  Ram
 Ahmed,  Shut  F.A
 Alagesan,  Shr  O.V.
 Ambesh,  Shri
 Anand  Singh,  Shri
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arvind  Netam,  Shri
 Austin,  Dr.  Henry
 Awdhesh  Chandra  ingh,  Shri
 Azad,  Shri  Bhagwat  Jha
 Aziz  Imam.  Shri
 Bahuguna,  Shr  H.N.
 Baynai,  Shri  V  dya  Dhar
 Baladhanda)  utham,  Shri  K,
 Balakrishn  ah,  Shri  द
 Banamal:  B  bu,  Shri
 Banera,  Shri  Hamendra  Singh
 Banerjee,  Shri  S.  M.
 Banerji,  Shrimat:  Mu4ul
 Barman,  Shri  R.N.
 Barua,  Shri  Bedabrata
 Barupal,  Shri  Panna  Lai
 Basappa,  Shri  K.
 Basumatari,  Shri  D.
 Besra,  Shri  S.C.
 Bhagat,  Shri  H.K.L.
 Bhagirath  Bhanwar,  Shri
 Bhandare,  Shri  R.D.
 Bhargava,  Shri  Basheshwar  Nath
 Bhatia,  Shri  Raghunandan  I.al
 Bhattacharyya,  Shri  Dinen
 Bhattacharyya,  Shri  Jagadish
 Bhattecharyyia,  Shri  Chapaiendu
 Bhaura,  Shr  BS
 Bheeshnadev,  Shri  M.
 Bhuvarahan,  Shri  G.
 Bist,  Shri  Narendra  Singh
 Brahmanandji,  Shri  Swami

 *Wrongly  voted  for  *NOES’.
 eee

 The  following  Members  also  recorded  their  votes  for  AYES  :
 Dr.  Jiveaj  Mehta,  Sarvshri  D.D.  Desai.  K.  Lakkappa,  Tarkeshwar  Pandey,  T.  Sohao

 Lal,  Yusant  Sathe,  3.8,  Kadam,  Anand  Singh,  Kk.  Veeriah,  Murasolt  Meran,  $.A.
 Muruganantham,  Kartik  Orson,  Prabhudas  Patel,  M.  Bheeshmadev  and  Dr.

 Mahipatray  Mehte.
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 Chandra  Gowda,  Shri  pe. a
 Chendca  Simihar  Siogh,  Shri
 Chandrappan,  Shri  C.K.
 Chandravhekharappa  Veerabasappa,

 Shri  T.V.
 Chandrika  Prasad,  Shti
 Chatterjee,  Shri  Somnath
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhari,  Shri  Amarsinh
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  Yeshwantrao
 Chavda,  Shri  K.  $.
 Chawla,  Shri  Amar  Nath
 Chellachami,  Shri  A.  M.

 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Chittibabu,  Shri  C.
 Choudhary,  Shri  B.  E.
 Choudhury,  Shri  Moinul  Haque
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Dahp  Singh,  Shri
 Darbara  Singh,  Shri
 Das,  Shri  Anadi  Charan
 Das,  Shri  Dharnidhar
 Dasappa,  Shri  Tulsidas
 Daschowdhury,  Shri  B.  K.
 Deb,  Shri  Dasaratha
 Deo,  Shri  S.  क्,  Singh
 Desai,  Shri  D.  D.
 Deshmukh,  Shri  K.  G.
 Deshmukh,  Shri  Shivaji  Rao  S.
 Dhamankar,  Shri
 Dhandapani,  Shri  C.  गा
 Dharamgaj  Singh,  Shri
 Dharia,  Shri  Mohan
 Dhusia,  Shri  Anant  Prasad
 Dinesh  Singh,  Shri
 Dixit,  Shri  0.  C,
 Dixit,  Shri  Jagdich  Chandra
 Doda,  Shri  Hiralal
 Dube,  Shri  ्,  ि,
 Dumada,  Shri  L.  K.
 Dutta,  Shri  Biren
 Dwivedi,  Shri  Megeshwar
 Engti,  Shr  Biren
 Gandhi,  Shrimeti  Indira
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 G  dara,  Shri  Mani  Ram
 Godfrey,  Shrimati  M.
 Gogoi,  Shri  Taran
 Gohaia,  Shri  C.  C.
 Gokhale,  Shri  में.  R
 Gomango,  Shri  Giridhar  Vv
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Govind  Das,  Dr.
 Gowda,  Shri  Pampan
 Guha,  Shri  Samar
 Gupta,  Shri  Indrajit
 Halder,  Shri  Krishna  Chandra
 Haneda,  Shri  Subodh
 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Hashim,  Shri  M.  M,
 Hazra,  Shri  Manoranjan
 Ishaque,  Shri  A.  K.  M.
 Jadeja,  Sari  D.  ह.
 Jamilurrahman,  Shri  Md.
 Janardhanaa,  Shri  C.
 Jeyalakshmi,  Shrimati  ह /
 Jha,  Shri  Chiranjib
 JSharkhande  Rai,  Shri
 Jitendra  Prasad,  Shri
 Joarder,  Shri  Dinesh
 Joshi,  Shri  Jagannathrac
 Joshi,  Shri  Popatial  M.
 Joshi,  Shrimati  Subhadra
 Kadam,  Shri  Dattajirao
 Kadam,  Shri  J  G.
 Kadanaappalli,  Shri  Ramachandran
 Kader,  Shri  S.  A.
 Kahandole,  Shri  zm  M.
 Kailes,  Dr.
 Kakodkar,  Shri  Purushottam
 Kakoti,  Shri  Robin
 Kak,  Shri
 Kamakehaiah,  Shri  D.
 Kamata  Prasad,  Shri
 Kamble,  Shri  T.  D.
 Kamla  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Karar  Singh,  Dr.
 Kastare,  Shri  A.  S.
 Kaul,  Shrisaté  Sheits
 Kavde,  Shri  B,  te
 Kedar  Neth  Siagh,  Shri
 Khaditkar,  Shri  है,  K.
 Kinder  Lal,  Shri
 Kiruttions,  Shri  The
 Risks,  Shri  A.  K.
 Keoki,  Shri  Litatitear
 Kotravtaitel,  कग  As  XK.
 Krishnan;  Shel  MK,
 Kulkarni,  Shei  Raja
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 oR  maramangalam,  Shri  8:  Mohan
 ~Rureel,  Shri  BNL

 |  Kushok  Bakula,  Shri
 PE  Lakkappa,  Shri  K

 -“Eakshmikanthamma,  Shrimati  T
 .  Lakshminarayanan,  Shri  M.  R

 Lambodar  Baliyar,  Shri
 .  Laskar,  Shri  Nihar

 :  Lutfal  Haque,  Shri
 --Madhukar,  Shri'K  M.

 Mahajan,  Shri  Vikram
 oO  Mahajan,  Shri  ¥.  5.

 Mahata,  Shri  Debendra  Nath
 :  Majhi,  Shri  Gajadhar

 Majhi,  Shri  Kum:r
 Malaviya,  S'iK  0.
 Malhotr  ,  Shi  ‘nier  J.
 Mallanna,  Shiri  K.
 Mallikarjun,  Shri
 Mandal,  Shri  Jagdish  Narain
 Mandal,  Shri  Yamuna  Prasad
 Manoharan,  Shri  K.
 Maran,  Shri  Murasoli
 Mehta,  Dr.  Jivraj
 Mehta,  Dr.  Mahipatray
 Melkote,  Dr.  G.  S.
 Mirdha,  Shri  Nathu  Ram

 ‘Mishra,  Shri  Bibhuti
 ‘Mishra,  Shri  G.  S.
 Mishra,  Shri  Jacannath
 Mishra,  Shri  L.  N.
 Mishra,  Shri  Shyamnandan
 Misra,  Shri  S.  N.
 Modak,  Shri  Bijoy
 Modi,  Stri  Shrikishan.
 Mody,  Shri  Piloo
 Mohan  Swarup,  Shri
 Mohapatra,  Shri  Shyam  Sunder
 Mohsin,  Shri  के,  H.
 Muhammed  Khuda  Bukhsh,  Shri

 Se  Murthy,  Shri  8  Ss.
 oo  Muruganantham,  Shri  Ss.  A.

 Nahata,  Shri  Amrit
 SesiNaik,  Shri  B.  V
 Nanda,  Shri  G..L

 ै  Negi,  Shri  Pratap  Singh
 ’,.  Nimbalkar,  Shri
 8  -Qraon,  Shri  Kartik
 4  Qraon,  Shri  Tuna

 Pahadia,  Shri  Jagannath

 Palodkar,  Shri  Manikrao,.

 Pandey,  Shri  Narsingh poner  me

 ‘Pandey,  The  Tarkeshwar

 Rao,  Shri  Jagannath  on

 inuli,;  Shri  Paripoornanand  7  ‘Reo,  Shri'K:.  Narayana

 Reo,  Shri  'P  -  Ankinged

 Pandeya,  Dr.  Laxminarajp
 Pandit,  Shri  ey are  eet
 Pin‘grahi,  Shri  Chintamani
 Pant,  ShriK.C.
 Paokai  Haokip,.  Shri
 Parashar,  Prof.  Narain  Chand
 Parmar,  Shri  Bhaljibhai
 Partap  Singh,  Shri
 Parthasaathy,  Shri  P
 Paswan,  Shri  Ram  Bhagat
 Patel.  Shri  Arvind  M
 Patel,  Shri  Natwarlai
 Pa‘el,  Shri  Prabhudas
 Patel,  Sh:i  Ramubhai
 Patil,  Shri  Anartrao
 Patil,  Shri  C.  A.
 Patil,  Shri  E.  द  Vikhe
 Patil,  Shri  Krishnarao
 Pati},  Shri  §.  8.
 Patil,  Shri  T.A.
 Patnaik,  Shri  Banamali
 Patnaik,  Shri  J.  8,
 Peje,  Shri  S.L
 Pillai,  Shri  R.  Balakrishana
 Pradhan,  Shri  Dhan  Shah
 Pradhani,  Shri  K
 Purty,  Shri  M.S.
 Qureshi,  Shri  Mohd.  Shafi
 Radhakrishnan,  Shri  S,
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shrimati  Sahodrabui
 Raj  Bahadur,  Shri
 R»jdeo  Singh,  Shri
 Rvju,  Shri  P.  V.  G.
 Ram,  Shri  Tuimohan
 Ram  Dhan,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Surat  Prasad,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
 Ramshekhar  Prasad  Sirgh,  Shri
 Remsingh  Bhai;  Shri  :
 Rana,  Shri  M.  B.C  9
 Ranabshadur  Singh,  Shri...
 Rao,  Shrimati  8.  Radhabaj  A
 Rao,  Shri.J,  Rameshwar.._

 Rao,  Dr  Koh.  :

 Rao,  Shri'M  Satyenaraysn
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 Rathia,  Shri  Umed  Singh
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayatar
 Ray,  Shrimati  Maya
 Reddi,  Shri  P,  Antony
 Reddy,  Shri  K.  Kodanda  Rami
 Reddy,  Shri  K,  Ramakrishna
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  ह  ची
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Rudra  Pratap  Singh,  Shri
 Sadhu  Ram,  Shri
 Saha,  Shri  Ajit  Kumar
 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  S.  C.
 Sambhali,  Shr:  Ishaque
 Saminathan,  Shri  P.  A.
 Sanghi,  Shri  N.  K
 Sangliana,  Shri
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh.  Shri
 Sarkar,  Shri  Sakti  Kumar
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri
 Satyanarayana,  Shri  B.
 Savant,  Shri  Shankerrao
 Savitri  Shyam,  Shrimat:
 Sayeed,  Shri  P  M.
 Sen,  Shri  A.  K.
 Sen,  Dr.  Raneo
 Sen,  Shri  Robin
 Sethi,  Shri  Aryun
 Sezhiyan,  Shri
 Shafee,  Shri  A.
 Shahnawaz  Khan,  Shri
 Shailani,  Shri  Chandra
 Shakya,  Shri  Maha  Deepak  Singh
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Shankar  Dev,  Shri
 Shankeranand,  Shri  8.  .

 Sharma,  Shri  A.  P.
 Sharma,  Dr.  H.  P.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Nawal  Kishore
 Sharma,  Shri  RK,  N,
 Sharma,  Dr.  Shankar  Dayal
 Shashi  Bhushan,  Shri
 Shastri,  Shei  Viswanarayaa
 Shastri,  Shrj  Raja  Ram

 SRAVANA  26,  894  (SAKA)

 Shastri,  Shri  Sheop  \jan
 Shenoy,  Shri  P.  हे,
 Sher  Singh,  Prof.
 Shinde,  Shri  Annasaheb  P.
 Shiva  Candika,  Shri
 Shivnath  Singh,  Shri
 Shukla,  Shri  Vidya  Charan
 Siddayya,  Shri  S.  M.
 Siddheshwar  Prasad,  Shri

 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shrt  Dharam  Bir
 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sinha,  Shri  Satyendra  Narayan
 Sokhi,  Shri  Swaran  Singh

 ,

 Sonar,  Dr.  A.  G.

 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.
 Sudarsanam,  Shri  M.
 Sundcr  La!,  Shri
 Surendra  Pal  S.ngh,  Shri
 Swaminathan,  Shri  R.  द
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Swatantra,  Shri  Teja  Singh
 Tarodekar,  Shti  द  0.
 Tayyab  Hussain,  Shri

 Tewari,  Shri  Shankar
 Thakre,  Shri  S.  B.
 Thakur,  Shri  Krishnarao
 Tiwari,  Shr,  R.  G.
 Tiwary.  Shri  D.  N.
 Tiwary,  Shri  K.  N,
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri  .

 Tulsiram,  Shri  V.
 Uikey,  Shri  M.  0.
 Ulaganambi,  Shri  R.  ह
 Unnikrishnan,  Shri  K.  P.

 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P.
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad
 Vikal,  Shri  Ram  Chandra
 Virbhadra  Singh,  Shri
 Viswanathen,  Shri  s.

 Yadav,  Shri  Chandsajit
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  N.  P.
 Yadav,  Shri  R.  छ

 NOFS

 NH
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 MR.  SPBARER  :  The  cesult*  of  the  Bahuguna,  Shri  H.  N.
 division  fs  :  Bajpai,  Shri  Vidya

 oo Baladha  dd  tham,  XK,
 AYES—~375;  NOES—nil  Balakrishaeeh,  Shit ्

 The  motion  is  carried  by  8  majority  of
 the  total  membership  of  the  House  and  by
 a  majority  of  not  less  than  two-thirds  of
 the  Members  present  and  voting.

 Tha  motion  was  adopted

 Clause  2  was  added  to  the  Bill

 MR.  SPEAKER  :  Clause  3.

 SHRIS  M.  BANERJEE:  The  lobbies
 should  be  cleared  once  again.  Otherwise
 there  will  be  the  impression,  “जबरदस्ती
 बोट  करा  *हे  हैं

 MR.  SPEAKER:  We  shall  do  it  at
 the  final  stage  again.

 Even  before  that,  I  got  your  opinion
 about  lobbies  being  closed  already  You
 said,  ‘closed’.  If  anybodv  had  said  that  the
 lobby  should  be  cleared,  I  would  not  have
 objected  to  st.

 No  amendment  is  moved  to  Clause  3.

 The  question  is;

 “That  Clause  3  stand  part  of  the  Bull.’’

 The  Lok  Sabha  divided  :

 Division  No.4]

 Acha!  Singh,  Shri
 Afzalpurkar,  Shri  Dhatamrao
 Aga,  Shri  Syed  Ahmed
 Agrawal,  Shri  Shrikrishna
 Ahirwar,  Shri  Nathu  Ram
 Ahmed,  Shri  ड्  A.
 Alagesan,  Shri  O.  V.
 Ambesh,  Shri
 Anand  Singh,  Shri
 Ansayi,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arvind  Netam,  Shri
 Adstin,  Dr,  Heory
 Awdheah  Chandra  Singh,  Shri
 Azad,  Shri  Bhagwat  Jha
 Aziz,  imam,  Shri

 AYES  (is.  38  brs.

 Banamali  Babu,  Shri
 Banera,  Shri  Hamendra  Singh
 Banetjee,  Shri  8  M.
 Banerji,  Shrimati  Mukul
 Barman,  Shri  R.  क्च,
 Barua,  Shri  Bedabrata
 Barupai,  Shri  Panna  Lal
 Basappa,  Shri  K.
 Basumatar:,  Shri  BD.
 Besra,  Shri  S.C.
 Bhagat,  Shri  H.  | थ  L.
 Bhagirath  Bhanwar,  Shri
 Bhandare,  Shri  R.  D,
 Bhargava,  Shri  Basheshwar  Nath
 Bhatia,  Shri  Raghunandan  Lal
 Bhattacharyya,  Shri  Dinen
 Bhattacharyya,  Shri  Jagadtsh
 Bhattacharyyasa,  Shr:  Chapalendu
 Bhaura,  Shri  BS.
 Bheeshmadev,  Shri  M.
 Bhuvarahan,  Shri  G.
 Bist,  Shri  Narendra  Singh
 Brahmanandy!,  Shri  Swami
 Buta  S  ngh,  Shn
 Chakteshwar  Singh,  Shr
 Chandra  Gowda.  Shri  D  8
 Chandra  Shekhar  Singh,  Shri
 Chendrappan,  Shr  C.  K.
 Chandrashekharappa

 Shri  फ  च
 Chandrika  Prased,  Shri
 Chatternee,  Shri  Somnath
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhari,  Shri  Aroareinh
 Chaudhary,  Shri  Nitiray  Singh
 Chavan,  Shri  D  | श
 Chavan,  Shri  Yeshwantrao
 Chavda,  Shri  X.  8,
 Chawla,  Shri  Amar  Nath
 Chellachami,  Shri  A.  M.
 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Chittibabu,  Shri  C.
 Chotdhary,  Shri  B.  हैं,
 Choudhury,  Shri  Moinu!  Haque
 Daga,  Shri  M.  |"
 Datbir  Singh,  Shri
 Datip  Sangh,  Shei
 Darbara  Singhty  Sho

 Veerabasappa  e

 *Pbe  following  Members  also  recorded  their  votes  for  ‘AYES"
 Garvahri  priya  Ranjen  Das  Munsi  Moim-al  yusif  ह  ‘Sohan  Lal,

 +  Pahday,  K.  Vetrish  and  Dr.  Satadish  Roy
 Panodar
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 Das,  Shri

 Deri

 Charan
 Das,  Shri

 il Dasappa,  Shri  sidag
 Daschowdhury,  Shri  के,  K.
 Deb,  Shri  Dasaratha
 Deo,  Shri  S.  N.  Singh
 Desai,  Shri  D.  D
 Deshmukh,  Shri  K.  G.
 Deshmukh,  Shri  Shivaji  Rao  S.
 Dhamankar,  Shri
 Dhandapani,  Shri  C.  T.
 Dharamgaj  Singh,  Shri
 Dharis,  Bhri  Mohaa
 Dhusia,  Shri  Anant  Prasad
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  C.
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 Dube,  Shri  J.  P.
 Dvmada,  Shri  L.  K.
 Dutta,  Shri  Biren
 Dwivedi,  Shri  Nageshwar
 Engti,  Shri  Biren
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Gangadeb,  Shri  क
 Garcha,  Shri  Devinder  Singh
 Gautam,  Shri  c.  9.
 Gavit,  Shri  T.  H.
 Ghosh,  Shri  ह  K.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  च  Shanker
 Godara,  Shri  Mani  Ram
 Godfrey,  Shrimati  M.
 Gogoi,  Shri  Tarun
 Gohain,  Shri  C.  C,
 Gokhale,  Shri  H.  R.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Govind  Das,  Dr.
 Gowda,  Shri  Pampan
 Guha,  Shri  Samar
 Gupta,  Shri  Indrajit
 Hansda,  Shri  Subodh

 Hari  Singh,  |... ह
 Hashim,  Shri  M.  M.
 Hazra,  Shri  Manoranjan
 Ishaque,  Shri  A.  ! भ  M.
 Jadeja,  Shri  a  ९
 Jamilurrahmaa,  Shri  Md.
 Janardhanan,  Shri  थ्,
 Jeyalakshent,  Sininiatl  Y.
 tha,  Shr}  Coiranii
 Aterkhande  Rak  1...

 ३  ५

 Jitendra  Prasad,  Shri
 Joarder,  Shri  D
 Joshi,  Shri  Jagmna  fers.
 Joshi,  Shri  Papatial  M.
 Joshi,  Shrimati  Swbhadra
 Kadam,  Shri  Dattajirao
 Kadam,  Shri  ह.  0.
 Kadannappalli,  Shri  Ramachandran
 Kader,  Shri  S.  A.
 Kahandole,  Shri  Z.  M.
 Kailas,  Dr.
 Kakodhar,  Shri  Parushottam
 Kakoti,  Shri  Robin
 Kale,  Shri
 Kamakshaiah,  Shri  0.
 Kamata  Prasad,  Shri
 Kamble.  Shri  का  0.
 Kamila  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Karan  Shgh,  Dr.
 Kasture,  Shri  A.  s.
 Kaul,  Shrimati  Sheila
 Kavde.  Shri  8  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.K
 Kinder  Lal,  $  ri
 Kisku,  Shri  A.  K.
 Kotoui,  Shri  Liladhar
 Kotrashetti,  Shri  A.  डट,
 Krishnan,  Shri  M.  K.
 Kulkarni,  Shri  Raja
 Kumaramangaiam,  Shri  S.  Mohan
 Kureel,  Shri  B.  कब,
 Kushok  Bakula,  Shri

 Lakkappa,  Shri  K.
 Lakshmikanthamma,  Shrimati  पा
 Lakshshminarayanan,  Shri  M  R
 Lambodar  Baliyar,  Shri
 Laskar,  Shri  Nibar
 Lutfal  Haque,  Shri
 Mahajen,  Shri  Vikram
 Mahajan,  Shri  Y.  S.
 Mahata,  Shri  Debendra  Nath
 Majhi,  Shri  Gajatthar
 Majhi,  Shri  Kumar
 Malaviya,  Shri  ! भ  0.
 Mathotra,  Shri

 iter
 der  ल

 Matianna,  Shri  K.
 Mallikarjua,  Shri
 Mandal,  Shei  Jagdish  Narain
 Mandal,  Shtj  Yamuna  Prasad
 Manoharan,  Shri  .
 Maran,  Shri  Murasoti
 Mehta,

 ssi

 trey

 फ्  hae en  ati  ty  ’
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 Mishra,  Shr:  Bibhuti
 Mishra,  Shri  G.  8.
 Mishra,  Shri  Jagannath
 Mishra,  Shri  L.  N.
 Mishra,  Shri  Shyamnandan
 Misra,  Thr  S  N.
 Modak,  Shri  Bijols
 Modi,  Shr  Shrkishan
 Mody,  Shr:  Piloo
 Mohammad  Yusuf,  Shri
 Mohan  Swarup,  Shri
 Mohapatra,  Shri  Shyam  Sunder
 Mohsin,  Shr:  ध  H
 Muhammed  Khuda  Bukhsh,  Shri
 Munsi,  Shri  Priya  Ranjan  Das
 Murthy,  Shri  B.  S,
 Murvganantham,  Shr  S.  A.
 Nahata,  Shri  Amrit
 Naik,  Shri  8.  च
 Nanda,  Shri  G.  L.
 Negt,  Shri  Pratap  Singh
 Nimbalkar,  Shri
 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Paul,  Shri  Par:poornand
 Palodkar,  Shri  Manikrao
 Panda,  Shri  D.  K
 Parndey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shiri  R.  5.
 Pandey,  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Pandeya,  Dr.  Laxminarain
 Pandit,  Shri  S.  T.
 Panigraln,  Shri  Chintamani
 Pant,  Shri  K.  C.
 Paokai,  Haokip,  Shri
 Parashar,  Prof  Narain  Chand
 Parmar,  Shri  Bhalpbhai
 Partap  Smgh,  Shri
 Parthasarathy,  Shr  क्,
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M.
 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patel,  Shri  Ramubhai
 Pat!,  Shri  Anantrao
 Patll,  Shri  C.  A.
 Patil,  Shri  gE  द  Vikhe
 Patil,  Shri  wishnarao
 Patil,  Shr  S.  B.
 Path,  Siri  T.  A.
 Pataaik,  Shri  Banawall
 Patnaik,  Shri  J.  3B
 1,  Sari  s.  L.

 an  Piilai,  ह: ह  RB.  Balakrishna
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 Pradhan,  Shri  Dhan  Shah
 Pradhani,  Shri  K.
 Purty,  Shrt  M.  8.
 Qureshi,  Mohd.  Shafi
 Radhakrishnag,  Shri  S.
 Raghu  Ramaiah,  Shr  K.
 Rai,  Shrimati  Sahodrabai
 Raj,  Eahadur.  Shri
 Rajdeo  Singh,  Shri
 Rayu,  Sori  P.  ५,  0.

 Ram,  Shri  Tulmohan
 Ram  Dhan,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Surat  Prasad,  Shri
 Ram  Swarup.  Shri
 Ramj:  Ram,  Shri
 Ramshekhar  Prasad  Singh,  Shri

 Ramsingh  Bhai,  Shri
 Rana,  Shri  M.  B
 Ranabahadur  Singh,  Shri
 Rao,  Shrimat:  B  Radhaba:  A.
 Rao,  Shri  J.  Rameshwar
 Rao,  Shri  Jagannath
 Rao,  Shri  K  Narayana
 Rao,  Shrt  M,  Satyanarayan
 Rao,  Shri  Nageswara
 Rao,  Shri  P  Ankmeedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rao,  Shri  Rayjagopala
 Rao,  Dr  V.K  R  Varadaraya
 Rathia,  Shr:  Umed  Singh
 Raut,  Shri  Bhola

 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maya
 Redd:,  Shri  P  Antony
 Reddy,  Shr:  K  Kodanda  Rami
 Reddy,  Shr:  K.  Ramakrishna
 Reddy,  Shrt  M.  Ram  Gopal
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  Pp.  Ganga
 Reddy,  Shri  P  Narasimha

 Reddy,  Shri  P.  च
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Roy,  Dr  Saradish
 Rudra  Pratap  Singh,  Shri
 Sadau  Ram,  Shri
 Saha,  Shri  Ajit  Kumar
 Salve,  Shri  N.  K..  ह.
 Sam.  nta,  Shri  s.  c.
 Sambhali,  Shri  fshaque
 Saminathan,  Siti  P.  A.
 Sanghi,  Shet  क्षे,  K.
 Sengliana,  Shri
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 Senkata  Prasad,  Dr,  Swaminathan,  Shri  R.  द
 Sant  Bux  Singh,  Shri  Swamy,  Shri  Sidrameshwar
 Sarkar,  Shri  Sakti  Kumar  Swaran  Singh,  Shri
 Sathe,  Shri  Vasant  Swatantri  ShriTeja  Singh
 Satish  Chandra,  Shri  Tarodekar,  Shri  V.  D.
 Satyanarayana,  Shri  B.  Tayyab  Hugsain.  Shri
 Savant,  Shri  Shankerrao  Tewari,  Shri  Shankar

 eae  Shricnati  ahakre,  str  .
 B.

 Say:  hri  P.  M.  ur,  Shri  Krisnarao
 Sen,  Shri  A.  K.  Tiwari,  Shr:  R.  G.
 Sen,  Dr.  Ranen  Tiwary,  Shri  D  N.
 Sen.  Shri  Robin  Tiwary,  Sri  K,  चि,
 Sethi,  Shri  Arjun

 Lad  Singh,
 Shr  क्च,

 Sezhiyan,  Shri  ula  Ram,  Shri
 Shafee,  Shri  A.  Tulsiram,  Shri  ५४.
 Shahnawaz  Khan,  Shri  Utkey,  Shri  M.  G.
 Shakya,  Shri  Maha  Deepak  Singh  Ulagaaambi,  Shri  R.  P.
 Shambhu  Nath,  Shri  Unnikrishnan,  Shri  K.  क,
 Shaakar  Dayal  Singh,  Shri  Veertah,  Shri  K.
 Sh.nkar  Dev,  Shri  Vekaria,  Shri
 Shankaranand,  Shu  3*  Venkatasubbainh.

 She
 P,

 Sharma,  Shri  A.  P.  Venkatswamy,  Shri
 Sharma,  Dr.  है:  P.  Verma.  Shri  Balgovind
 Sharma,  Shri  Madho:as  Verma,  Shri  Sukhdeo  Prasad
 Sharma,  Shr  Nawal  Kishore  Vikal,  Shri  Ram  Chandra
 Sharma,  Shi  R  N.  Virbhadra  Singh,  Shri
 Sharma,  Dr  Shankar  Dayal  Viswanathan,  Shri  G,
 Shasht  Bhishan,  Shri  Yadav,  Shri  Chandrajit
 Shastri,  Shri  Viswanarayan  Yadav,  Shri  Karan  Singh
 Shastri,  Sh:  R  ya  Ram  Yadav,  Shri  N.  क्,
 Shastri,  Shri  Sheopujan  Yadav,  Shri  R.  P.
 Shenoy,  Shri  P.  कर,
 Sher  Singh,  Prof.  NOES
 Shinde,  Shr:  Annasaheb  फ,

 NIL Shiva  Candika,  Shri

 rina  ah
 i

 MR.  SPEAKER  :  The  result®  of  the

 Shukla,  Shri  Vidya  Charan  d'vision  is:  Ayes  377;  Noes  Nil

 Siddayya,  Shri  S.  M.  a
 i

 '  The  motion  is  carried  by  a  majority  of
 8  er  eramed,  os  ta  the  total  membership  of  the  House  and  bv
 Sinha  Shri  Dharam  Bir

 oe  a  majority  of  not  Jess  than  two-thirds  of  the 9
 Sinha,  Shri  Nawal  Kislo-e  members  present  and  voting.

 Sirha,  Str  R.  K.
 Sinha,  Shri  Satyendra  Narayan  The  motion  was  adopted.
 Sohan  Lal.  Shri  T.
 Sokhi,  Shri  Swaran  Singh  Clause  3  was  added  to  the  Bill.
 Sonar,  Dr.  A.  G.
 Stephen.  Shri  C.  M.  MR.  SPEAKER:  The  question  is:
 Subramaniam,  Shri  C.
 Sudarsanam,  Shri  M.  “That  Clause  !  stand  part  of  the  Brill.”
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri  The  Lok  Sabha  divided.

 *The  following  Members ing  Members  also  record recorded  their  votes  for  ‘AYES’  :
 Sarvshri  Chandra  Shailani,  Damodar  pandey,  T.  Kiruthinan  and  Kirishna  Chandra

 क्र
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 Division  No.  3]  AYES

 Achal  Singh,  Shri
 Afszalpurkar,  Shri  Dharamrao
 Age,  Shri  Syed  Ahmed
 Agrawal,  Shri  Shrikrishna
 Ahirwar,  Shri  Nathu  Rem
 Ahmed,  Shri  के,  A.
 Alagesan,  Shri  O.  द
 Ambesh,  Shri
 Anand  Singh,  Shri
 Ansari,  Shri  Ziaur  Rahman
 Apva'anaidu,  Shri
 Arvind  Netam,  Shri
 Austin,  Dr  Henry
 Awdhesh  Chandra  Singh,  Shri
 Azad,  Shri  Bhagwat  Jha
 Aziz  Imam,  Shri

 Bahugune,  Shri  क्  N.
 Baypar,  Shri  Vidva  Dhar
 Baladhandayutham,  Shri  K.
 Balakrishmah,  Shri  T
 Banamat  Babu,  Shri
 Banera,  Shri  Hamendra  Singh
 Banerjce,  Shri  S.  M.
 Banery:,  Shrimat:  Mukul
 Barmen,  Shri  RN.
 Barua,  Shri  Bedabrata

 Barupal,  Shri  Panna  Lal
 Basppa,  Shn  K.
 Basumatari,  Shri  D.
 Besra  Shri  S.C
 Bhagat,  Shri  H.  K.  L
 Bhagirath  Bhauwar,  Shri
 Bhandere,  Shri  R  D.
 Bhargava,  Shri  Basheshwar  Nath
 Bhattacharyya,  Shr:  Dinen
 Bhattacharyye,  Shri  Jegadish
 Bhattachayyia,  Shri  Chepalendu
 Bhaura,  Shri  B  S
 Bheeshmadev,  Shri  M.
 Bhuvarahan,  Shrt  G.
 Bret,  Shri  Narendra  Singh
 B-ahmanandj:,  Shri  Swami
 Buta  Shigh,  Shri
 Chakleshwar  Singh,  Shri
 Chandra  Gowda,  Shri  D.  B.
 Chendra  Shekhar  Singh,  Shri
 Chandrappan,  Shri  C.  K.

 Chaudhari,  Shri  Amartsinh
 Chandhaty,  Shri  Nitiraj  Singh
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 se  bes.  Chavan,  Shri  D.  &
 Chavan,  Shri  Yeshwantrao
 Chadas,  Shri  K.  ड,
 Chawia,  Shri  Amar  Nath
 Chellachami,  Shri  a.  M.
 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Chittibabu,  Shri  (०
 Choudhary.  Shri  8.  8.
 Choudhury,  Shri  Moinul  Haque
 Nalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Darbara  Singh,  Shri
 Das,  Shri  Anadi  Charan
 Das,  Shri  Dharnidhar
 Dasappa,  Shri  Tulsidas
 Daschowdhury,  Shri  8.  ४,
 Deb,  Shri  Dasaratha
 Deo,  Shri  S.  N.  Singh
 Desat,  Shri  D.  D
 Deshmukh,  Shri  K.  0.
 Deshmukh,  Shri  Shivay:  Rao  S.
 Dhandapam  Shn  C,  ष्
 Dharamgaj  Singh,  Shri
 Dharia,  Shr:  Mohan
 Dhusia,  Shri  Anant  Prassd
 Dinesh  Singh,  Shri
 Diait,  Shri  0  D,
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 Dube,  Shri  हल  है
 Dumada,  Shri  L.  K.
 Dutta,  Shri  Biren
 Dwivedi,  Shri  Nageshwar
 Bngtt,  Shri  Biren
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K..  R.
 Gangadeb,  Shri  P,
 Garcha,  Shri  Devinder  Singh
 Gautam,  Sha  C.  D,
 Gavit,  Shn  T,  हेड
 Ghosh,  Shyi  P.  K,
 Gill.  Shri  Mohinder  singh
 Gin,  Shri  ¥.  Shanker
 Godara,  Shri  Mani  Ram
 Godfrey,  Sbrimati  M.
 Gogoi,  Shri  Tarun
 Gohin,  Shri  C.  Cc,
 Gokhale,  Shri  H.  R.
 Gomango,  Shri  Gindhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Govind  Das,  Dr.
 Gowda,  Shri  Roiipan
 Guhe,  Shri  Samar
 Gupte,  Shri  ladrajit
 Helder,  Shei  Krishna  Chandss
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 Fansda,  Shri  Subadh
 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Hashim,  Shri  M.  M.
 Hazra,  Shri  Manoranjan
 Ishaque,  Shri  A.  K,  M

 Jadeja,  Shri  D.  ्,
 Jamiturrahman,  Shri  Md.
 Janardhanan,  Shr:  C.
 Jeyalakshmi,  Shrimati  V.
 Sha,  Shri  Chiran  jib
 Sharkhande  Rai,  Shri
 Jitendra  Prasad,  Shri
 Joarder,  Shri  Dinesh
 Joshi,  Sh  i  Jaganaathrao
 Joshi,  Shri  Popatlal  M.
 Joshi,  Shrimat:  Subhadra
 Kadam,  Shri  Dattajirao
 Kadam,  Shri  लि  G.
 Kadannappalli,  Shri  Ramachandran
 Kader,  Shri  SA.
 Kahandole,  Shri  2.  M.
 Kailas,  Dr.
 Kakodkar,  Shri  Purushottam
 Kakoti,  Shri  Robin
 Kale,  Shri
 Kamiakshaiah,  Shri  D.
 Kamala  P  ad,  Shri
 Kamble,  Shri  T.  D.

 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr
 Kasture,  Shri  A.  S.
 Kaul,  Shrimati  Sheila
 Kavde,  Shri  B  R.
 Kedar  Nath  Singh,  Shri
 Kinder  Lal,  Shri
 Kiruttinan,  Shri  Tha
 Kisku,  ShriA  K.
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A.  K.

 Krishnan,  Shri  M.  K.
 Kuikarni,  Shri  Raja
 Kumaramangalam,  Shri  S.  Mohan
 Kureel,  Shri  B.  N.
 Kushok  Bakula,  Shri
 Lakkappa,  Shri  K.
 Lakshmikanthamma,  Shrimati  T.
 Lakshminarayanan,  Shri  M.  ड्,
 Lambodar  Ballyar,  Shri
 Laskar,  Shri  Nihar
 Lutfal  Haque,  Suri
 Madbuker,  Shri  K.  M.
 Mahajan,  Shri  Vikram
 Mahsta,  Shri  Debendra  Nath
 Majhi,  '
 Majii,  Shri  =
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 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  inder  J.
 Mellanna,  Shrt  K.
 Mallikarjun,  Shri
 Mandal,  Shri  Jagdish  Narain
 Mandal,  Shri  Yamuna  Prasad
 Manoharan  Shri  K.
 Marak,  Shri  K.
 Maran,  Shri  Murasoli
 Mehta,  Dr.  Jivraj
 Mehta,  Dr.  Mahipatray
 Melkote,  Dr.  0.  S
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Jagannath
 Mishra,  Shri  L.  N.
 Mishra,  Shri  Shyamnandana
 Modak,  Shri  Bijoy
 Modi,  Shri  Shrikishan
 Mody,  Shri  Piloo
 Mohammad  Yusef,  Shri
 Mohan  Swarup,  Shri
 Mohapatra,  Shri  Shyam  Sunder
 Mohsin,  Shri  क्,  H.
 Muhammed  Khuda  Bukhsh,  Shri
 Munsi,  Shri  Priya  Ranjan  Das
 Murthy,  Shr:  B.  s.
 Muruganantham,  Shri  S.  A.
 Nahata,  Shri  Amrit
 Naik,  Shri  8  द
 Nanda,  Shri  G.  L.
 Negi,  Shri  Pratap  Singh
 Nimbatkar,  Shri
 Oraon,  Snri  Kartik
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Palodkar,  Shri  Manikrao
 Panda.  Shri  D.  K.
 Pandey,  Shri  Damodar
 Pandey,  Shri  Kr'shna  Chandra
 Pandey,  Shri  Narsirigh  Narain
 Pandey,  Shri  KR.  S.
 Pandey,  Shri  Sudhakar
 Pantley,  Shri  Tarkeshwar
 Pandeya,  Dr.  Laxminarain
 Pandit,  ShriS.  ग
 Panigrahi,  Shri  Chintamani
 Pant,  Shri  K.'C.
 Paockai,  Haokip,  Shri
 Parashar,  Prof.  Narain  Chaad
 Parmar,  Shri  Bhaljibhai
 Partap  Singh  Shri
 Parthasarathy,  Shri  P.
 Fatwan,  Shei  Ram  Bhagat
 Patel,  Shei  Arvind  M.
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 Patel,  Siri  Natwarial
 Patel,  Shri  Prabhudas
 Patel,  Shri  Ramubhai
 Pati},  Shri  Anantrao
 Patil,  Shri  C.A,
 Pati],  Shri  8.  क  Vikhe
 Patil,  Shri  Krishanarao
 Patil,  Shri  S.  B.
 Patil,  She  द ४  A,
 Patnaik,  Shri  Banamali
 Patnask,  Shr:  J.  8.
 Peje,  Shri  S.  L.
 Pillai,  Shri  R.  Balakrishana
 Prabodh  Chandra,  Shri
 Pradhan,  Shri  Dhan  Shah
 Pradhan:,  Shri  K.
 Purty,  Shri  M.S,
 Qureshi,  Slat  Mohd.  Shafi
 Radhakrishran,  Shr:  S
 Raghu  Ramaieh,  Shri  K
 Rai,  Shrimati  Sahodraba!
 Raj  Bahadur,  Shri
 Rejdeo  Singh,  Shri
 Raju,  Shri  P  ४.  0.
 Ram,  Shr:  Tulmohan
 Ram  Dhan,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Surat  Prasad,  Shit
 Ram  Swarup  Shri
 Ram!  Rem  Shri
 Ramshekhar  Prasad  ५  ngh,  Shri
 Ramstngh  Bhai,  Shri
 Rana,  Shri,  M  B.
 Ranabahadur  Singh  Shr:
 Rao,  Shrimati  B,  Radhaba:  A
 Rao,  Shri  J  Rameshwar
 Rao,  Shri  Jagannath
 Ras.  Dr  KL
 Rao,  Shri  K  Narayana
 Ree.  Shri  M  =  Satyanaravan
 Rao,  Shri  P  Ankmeedu  Prasada
 Rao,  Siri  Pattab)  :  Rama
 Rao,  Shri  Rat.  g  pala
 Rao  Dr  द  K  R  Varadaraa
 Rathia,  Shri  Umed  Singh
 Kaut,  Shri  Bhola
 Ravi,  Shri  Vavaiar
 Ray,  Shrimat:  Maya
 Redd:,  Shri  P_  Antony
 Redd,  Shri  K  Kodanda  Ram:
 Reddy,  Shri  K  Ramakrishna
 Reddy,  Shr:  M  Ram  Gopal
 Reddy,  Shri  P.  Bayapa
 Reddy.  Shri  p  Ganga
 Reddy,  $  P.  Narasimha
 Reddy,  Shri  ?  हद
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 Richha:iya  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shr:  Bishwanath
 Roy,  Dr.  Saradish
 Rudra  Pratap  Singh,  Shri
 Sadhu  Ram,  Shri
 Saha,  Shr  Ajit  Kumar
 Salve,  Shn  N.  K.  P.
 Samenta,  Shi  $  C.
 Sambhal:,  Shr:  Ishaque
 Saminathan,  Shri  P.  A.
 Sanghi,  Shri  है,  K.
 Sangliana,  Shri
 Sinkata  Prasad,  Dr
 Sint  Bux  Singh,  Siri
 Sarkar,  Shr;  Saku)  Kumar
 Sitish  Chandra,  Shri
 Satyanarayana,  Shri  B.
 Savant,  Shri  Shankerrao
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P_  M,
 Sen,  Shri  A  K,
 Sen  Dr  Ranen
 Sen,  Shri  Robin
 Sethi,  Shri  Arjun
 Sezhiyan,  Shri
 Shafee,  Shri  A
 Shanawaz  Khan,  Sher
 Shailani,  Shri  Chandra
 Shakya,  Shri  Maha  Deepak  Singh
 Shambhu  Nath,  Shri
 Shanbar  Dayal  Singh
 Shankar  Dev,  Sh:
 S!  ankaranand,  Shri  B.
 Sh.rma,  Shri  AP,
 Sharma,  Dr  H.  P.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Nawal!  Kishore
 Sharma,  Shr  R  N
 Sharma,  Dr,  Shankar  Dayal
 Shash:  Bhushan,  Shri
 Shastri,  Shr)  Viswanarayan
 Shastri,  Shri  Raja  Ram
 Shastri.  Shri  Sheopujan
 Shenov,  Shri  P,  ड्,
 Sher  Singh  Prof
 Shinde,  Shri  Annasaheb  P.
 Shiva  Candika,  Shr:
 Shivnath  Singh,  Shri
 Shukla,  Shri  है  कर,
 Shukla,  Shrt  Vidya  Charan
 Siddhayya,  Shri  S,  M.
 Siddheshwrr  Prasad.  Shrt
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  D)  aram  Bir
 Sinha,  Shri  Naval  Kishore
 Sraba,  Shr  RK.  K.
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 Sinha,  Shri  Satyendra  Narayan
 Sohan  Lai,  Shri  Shri  T.
 Sokhis  Shri  Swaran  Singh
 Sonar,  Dr.  A.  G.
 Stephen,  Shri  C.  M.
 Subramaniam.  Shri  C.
 Sudrasanam,  Shri  M.
 Sunder  Lal,  Shri
 Surendra  Pal  Sal  Singh,  Shri
 Swaminathan,  Shri  R.  च्
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Swatantra,  Shri  Teya  Singh
 Tarodekear.  Shri  V.  D.
 Tayvab  Hussain,  Shr
 Thakre,  Shri  5.  8.
 Thakur,  Shri  Krishnarao
 Tiwan,  Shr  R.  5.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K  N.
 Tomb:  Singh,  Shri  N.
 Tula  Ram,  Shri
 Tulsiram.  Shri  V.
 Uikey,  Shri  M.  G.
 Ulaganambi,  Shri  R.  P.
 Unnikrishnan  Shri  KP.
 Veeriah,  Shri  K,
 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P.
 Venkatswamy.  Shri  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad.
 Vikal,  Shr:  Ram  Chandra
 Virbhadra  Smgh,  Shri
 Viswanathan,  Shri  G.
 Yadav  Shri  Chandrajit
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  N.  P.
 Yadav,  Shri  हि,  P.

 NOES

 Nil

 MR.  SPEAKER  :  The  :esult  of  the
 division  is  ;  Ayes-—  376

 Noes—WNil.

 The  motion  is  carried  by  a  majority  of
 the  total  membership  of  the  House  and  b
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 a  majority  of  not  fess  than  two-thirds  of  the
 members  present  and  voting.

 The  motion  was  adopted.

 Clause  7  was
 added

 ta  the  Bill.

 MR.  SPEAKER  :  There  will  be  a  voice
 vote  on  the  Enacting  Formula.

 SHRI  S.M.  BANERJEE:  I  suppose,  it
 will  not  be  challenged  in  the  Supreme  Court.

 MR  SPEAKER  :  Even  for  Clause  I,  we
 have  done  it  only  by  way  of  abundant
 caution.  For  this  innocent  thing,  I  do  not
 think  anybody  like  him  wtll  go  to  the  court.

 SHRI  PILOO  MODY  (Godhra):  No-
 body  takes  him  seriously,  Sur.

 MR.  SPEAKER  :  The  question  is  :

 “That  the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill.”

 The  motion  was  adopted,

 The  Enacting  Formula  and  the  Title  were
 added  to  the  Bill.

 MR  SPEAKER  :  Before  we  go  to  the
 final  voting,  I  would  very  much  like  that  the
 doors  be  opened.  The  Members  who  are  left
 out  can  come  in.

 SHRI  H.R.  GOKHALE  :  Sir,  I  beg  to
 move  :

 “That  the  Bill  be  passed,”*

 MR.  SPEAKER  :  Let  the  Lobbies  be
 cleared.

 The  Lobbies  have  been  cleared.

 The  question  is  :

 “That  the  Bill  be  passed,”

 The  Lok  Sabha  divided,  :

 Division  No.  6)  AYES  [1546  bes,

 Achal  Singh,  Shri
 Afzatpurkar,  Shri  Dharamrao

 *The  following  Mambers  also  recorded  their  votes  for  AYES’.

 Sarvebri  =Raghynandan  Lal  Bhatia,  Dhamanker,  Y,  5,  Mahajan,  Shankar  Tewan
 Vasant  Sattie  and  Kamari  Kamia  Kumari.



 363  Constitutions  AL  GUST  ॥7  972  (30th  Anedt.)  BRI  464

 Aga,  Shit  Syed  Ahmed  Chellach.  mi,  Shri  A.M.
 Agarwal,  Shri  Shrikrmhna  Chhotey  Lal,  Shri
 Abrrwar,  Shri  Nathu  Ram  Chhutten  Lal,  Shri
 A  med,  Stir:  F,  हुह  Chittibubu,  Shri  C.
 Alagesan,  Shri  O  ९,  Choudhary,  Shri  B.  £.
 Ambesh,  Shri  .  Choudhury,  Shri  Moinul  Haque
 Anand  Singh,  Shri  Daga,  Shri  रहे  C
 Artkivieedu,  Shri  Maganti  Dalbir  Singh,  Shrt
 Ansari,  Shr  Zigur  Reiman  Dahip  Singh,  Shri
 Appalanaidu,  Shri  Darbara  Singh,  Shri
 Arvind  Net.m,  Shri  Das,  Shri  Anadt  Charan
 Austin,  Dr  Henry  Das,  Shn  Dharnidhar
 Awdhesh  Chardra  Singh,  Shr  Dasappa,  Shri  Tulsidas
 Azad,  Shri  Bhagwat  Jha  Daschowdhury,  Shri  B.  K.
 Az'z  Imam,  Shri  Deb.  Shr:  Dasaratha
 Bahuguna,  Shri  HN.  Deo,  Shri  SN  Singh
 Ra;pat,  Shri  Vidva  Dhar  Desa,  Shri  D  D
 Baladhahdayutham,  Shn  K  Deshmukh,  Shn  K  G.
 Balakrishniah,  Shr  T  Deshmukh,  Shri  Shivaji:  Rao  ५
 Banamali  Babu,  Shri  Dhamankar,  Shri
 Basera,  Shr:  Hamendra  Singh  Dhandapan:  Shri  C  ्
 Baneryee,  ShriS  M  Dharamgay  Singh,  Shri
 Banerji,  Shrimat:  Mukul  Dharia,  Shri  Mohan
 Barman,  Shr:  R-  N  Dhusia,  Shri  Anant  Prasad
 Barua,  Shri  Bedabrata  Dinesh  Singh,  Shri
 Barupal,  Shri  Panna  Lal  Drvtt,  Shri  G  C
 Basappa,  Shri  K.  Dixit,  Shri  Jagdish  Chandra
 Besra,  Shr  S  C  Dida,  Shri  Hira  Lal
 Bhagat,  Shn  H  K.L  Dube,  Shri  73  P
 Bhagirath  Bhanwar,  Shri  Dumada,  Shril  K
 Bhandare,  Shr  R  D  Dutta,  Shri  Biren
 Bhargava,  Shri  Basheshwar  Nath  Dwivedi,  Shri  Nageshwar
 Bhatia,  Shri  Raghunandan  Lal  Fngt  ,  Shri  Biren
 Bhattacharyya,  Shri  Dinen  Gindh,  Shrimat:  Indira
 Bha  tacharyya,  Shri  Jagadish  Ganesh,  Shri  #  R
 Bhattacharyya,  Shri  Chapalendu  Gangadeb,  Shrt  P.
 Bhaura,  Shr:  BS

 /
 Garcha,  Shri  Devinder  Singh

 Bheeshmadev,  Shri  M  Gautam,  Shn  C  D
 Bhuvarahan,  Shri  G  Gavit,  Shn  T  H
 Bist,  Shri  Narendra  Singh  Ghosh,  Shr  P  K
 B  ahmanandji,  Shr:  Svar  (11,  Shri  Mohinder  Singh
 Buta  Singh,  Shri  Girt,  Shit  ४,  Shanker
 Chakleshwar  Singh,  Shri  Godera,  Shri  Mani  Ram
 Char  dra  Gouda,  Shr:  D.  B  Godfrey  Shrimati  M
 Chandra  Shekhar  Singh,  Shr:  Gogor,  Shri  Tarun
 Chandrappen,  Shri  C  K  Gohain,  Shri  C  C.
 Chandrashektarappa  Veerabssappa,  Gokhale,  Bhri  मं,  R.

 Shi  T.V.  Gomanga,  Shri  Giridhar
 Chandrika  Prasad,  Shri  Gopal,  Shri  K,
 Chatterjee,  Shri  Somnath  Goswami,  Sh  i  Dinesh  Chandra
 Chaturvedi,  Shri  Rohan  Lal  Govind  Das,  Dr,
 Chaudhari,  Shr  Amarsingh  Gowda,  Sh-'  Pampan
 Chaudhary,  Shri  Nitirdy  Singh  Guha,  Shri  Semar
 Chavan,  Shri  DR.  Gupta,  Shri  indypiit
 Chavan,  Shri  Yeshwantrao  Halder,  Shri  Kitshina  Chandra
 Chandia,  Shri  K.  $  १  Hated,  Ghri  Sovadh
 Chawla,  Shri  Amer  Nath  Hari  K  ishnee  Singh,  Stiri



 i.  Jabingue,  Shri  A.K
 -dadeja,  Shri D.  Po

 ‘-  Jamilurrahman,  Shti  Md.

 shim.
 Shri  Manoranj

 Janardhanag,  Shri'C
 JSeyalakshmi,.  Shrimati.¥
 Sha,  Shri  Chiranjib.
 Jharkhande  Rai,  Shri
 J  tendra  Prasad  Shri
 Joarder,  Shri  Dinesh
 Joshi,  Shri  Jaganna‘hrao
 Joshi,  Shri  Popatlal  M
 Joshi,  Shrimati  Subhadra
 Kadam,  Shri  Dattajirao
 Kadam,  Shri  J.  G
 Kadannapgalli,  Shri  Ramachandran
 Kader,  Shri  $s  A.
 Kahandole,  Siri  2.  M.
 Kuilas,  Dr.
 Kakcdhar,  Shri  Purushottam
 Kakoti,  Shri  Robin
 Kale,  Shri
 Kamakshaiah,  Shr:  D.
 Kamala  Pra:ai,  Shri
 Kamble,  Shi-T.D:
 Kam'a  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Karan  Singh,  D:.
 Kasture,  Shri  A.S.
 Kaui,  Sh-imati  Sheila
 Kavde,  Shri  B.  फ्र

 ‘Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R,  K
 Kinder  Lal,  Shri...
 Kiruttinan,  Shri  Tha
 Kisku,  Shri  A.  K
 Kotoki,  Shri.  Li'adhar
 Kotrachetti,  Shri  A.  K
 Krishnan,  Sh-i,.M..K
 Kulkarni,  Shri  Raj

 ceased  Garey
 Shri  s  Mohan

 -Lakshmikentharme,  Shelmati  ४
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 Lakshminareyanan,  Shri  M-R.

 Reliyar,
 Shri

 ‘Mallikarjun,  Shri

 .  _  Parahar  Prof  Narain  Chan

 iz

 Pestle
 डफ  P

 Patel,  ‘Shri  Atvind  Q  u binge  “

 आओ  Shri  Kamar’
 |  Malaviya,  Shri  K:  D:

 .  Malhotra,  Shri  Inder  J.
 Mali:  ७8१8,  Shri  kK

 Mandal,  Shri  Jagdish  Narain
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 ‘Mandal,  Shri“Yasnuna  Prasad
 Manoharan,  Shri  K

 "Maran,  Shri  Murasoli
 Mehta,  Dr.  Jivraj
 M  hta,  Dr.  Mahipatray
 Meikote,  Dr.G  S:
 Mirdha,  Shri  Nathu  Ram
 ‘Mishra,  Shri  Bibhuti
 Mishra,  Shri.G.'S
 M'shra,  Shri  Jagaanath
 Mishra,  Shri  L.  N
 Mishra,  Sh:i  Shyammnandaa
 Mishra,  Shri  5.:N
 Modak,,  Shri’  Bijoy
 Modi,  Shri  Sh  :ikishan
 Mohammad  Yusuf,  Sori
 Mohan  Swarup,  ते  a
 Mohapatra,  Shri:‘Shyam  Surder
 Mohsin,  Shri  F
 Muhammed  Kuda.  Bukhsh,  Shri
 Munsi.  Shri  Priya  Ranjan  Das...
 Murthy,  Shri  B.S.
 Muruganantham,  Shri  S.  A.
 Nahata,  Shri:  Amrit
 Naik,  Shri  8.  द 4
 Nanda,  ShriG.  L
 Negi,  Shei  Pratap  Singh
 Nimbaikar,  Shri
 Oraon,  Shri  Kartik
 O-aon,  Sh-i  Tuna
 Pahadia,  Shri  Jagannath
 Painal',  Shri  Paripoornanand
 Palodkar,  Shri  Manikmo  oe

 Panda,  Shri  D.  K

 ‘Pandey,  Shri  Damodar

 Parma:,  Shri  Bhaljithai'
 Partap  Singh,  Shii

 Paswait  Bhagat  -  '
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 _  Raghu  Ramaiah.  Shri  K.
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 Sankata  Prasad,  Dr,
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 Sen,  Shri  A.  K.
 Sen,  Dr,  Ranen
 Sen,  Shri  Roben
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 Shahnawaz  Khan,  Shri
 Shailani.  Shri  Chandra
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 Shambhu  Nath,  Shri
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 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sinha,  Shri  Satyendra  Narayan
 Sohan  Lal,  Shri  T.
 Sokhi,  Shri  Swaran  Singh
 Sonar,  Dr.  A.  G.
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.
 Sudarsanam,  Shri  M.
 Sundar  Lai  Shri
 Surendra  Pal  Singh,  Shri
 Swaminathan,  Shri  R.  ४,
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Swatantra,  Shri  Teja  Singh
 Tarodekar,  Shri  V.  D.
 Tayyab  Hussain,  Shri
 Tewari,  Shri  Shankar
 Thakre,  Shri  $  8.
 Thakur,  Shri  Krishnarao
 Taiwan,  Shri  कर,  G.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tomb:  Singh,  Shri  पच,
 Tula  Ram,  Shri
 Tolsiram,  Shri  ह
 Uikey,  Shri  M.  0.
 Ulaganamb,  Shri  R.  P
 Unnikrishnau,  Shri  K.  P.
 Veeriah,  Shri  K.
 Vekaria,  Shri
 Venkatasubbaiah  Shri  P.
 Venkatswamy,  Shri  0.
 Verma,  Shri  Balgovind
 Verma,  Shr:  Sukhdeo  Prasad
 Vikal,  Shri  Ram  Chandra
 Virbhadra  Singh,  Shri
 Viswanathan.  Shri  G.
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  N.  P.
 Yadav,  Shri  R.  P.

 NOES
 Mody,  Shri  Piloo

 MR.  SPEAKER  ;  The  result  of  the
 divis'on  is:  Ayes—  384;  Noes—I

 SHRI  K.MANOHARAN  (Madras  North):
 Sir,  he  has  supported  all  the  clauses  of  the
 Bill  but  at  the  final  stage,  of  course;  he  has
 voted  ‘against.

 MR.  SPEAKER  :  He  might  have  press-
 ed  the  wrong  button.

 So,  the  result  cf  the  division  is:
 Ayeh~-384:  Noesi.  *
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 The  motion  is  carried  by  a  majority  of
 the  total  membership  of  the  House  and  by
 4  majority  of  not  fess  than  two-thirds  of
 the  Members  present  and  voting.

 The  motion  was  adopted

 45.48  hrs.

 INCOME-TAX  (AMENDMENT)
 BILL—Cond.

 MR.  SPEAKER  :  Now,  we  move  on  to
 the  next  ttem—Item  No.  12—Income-tax 8५
 (Amendment)  Bill.  Shri  Baladhandayutham
 to  continue  his  sprech.

 I  oaay  also  tell  the  House  that  the  time
 allotted  is  almost  finished.

 SHRI  K.  BALADHANDAYUTHAM
 (Comunbatore)  :  Yesterday,  I  was  referring
 to  socioeconomic  objectives  as  elaborated
 by  the  Minister.  I  referred  to  that  because
 I  welcome  this  amendment  not  because  tt
 will  achieve  the  socio-economic  objective,
 and  whether  it  will  achieve  the  socto-econo-
 mic  objective  or  not  48  not  a  matter  for
 discussion.  We  have  been  following  this
 policy  of  taxation  even  with  regard  to  direct
 taxes  in  the  last  25  years  in  the  hope  that
 it  will  do  away  with  the  disparity  in  income
 and  will  achieve  socio-economic  justice,

 5  49  hrs,

 [SHRI  SEZHIVAN  the  Chair]

 I  now  fiad  that  it  has  not  achieved  the
 purpose.  So,  Let  us  not  mduige  im  plate.
 tudes.  Where  the  question  of  taxation  ts
 concerned,  restricted  to  this,  the  Bill)  means
 more  income  and  more  revenue  for  the
 exchequer  and  it  w  li  a’so,  as  Mr  Saive  was
 explaining  yesterday,  do  away  with  the
 inequity  between  two  types  of  assessees.

 When  I  come  to  the  Bill  itself,  fam
 surprised  at  the  fact  that  exemption  is
 being  contemplated  for  those  cases  where
 the  court  has  decreed  mm  jheir  favour,  My
 first  objection  to  this  exemption  clause  is
 based  upon  the  following  prizciple.  The  Suo-
 rome  Court  ja  its  field  is  entitled  to  interpret
 the  Jaw.  Supreme  Court  is  not  concerned  w  th
 the  socio  economic  objectives  or  with  the
 purpose  of  the  Bil;  the  Supreme  Cours  can
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 interpret  the  law  as  itis,  So,  ithe  field  of
 jegislating  and  achieving  sacio-econom  9
 objectives  is  left  to  Parliament,  So,  Parha-
 ment  is  supreme  in  its  sphere  and  the
 Supreme  Court  is  supreme  in  its  sphere
 As  stich,  when  the  Supreme  Court  has  found
 a  Jacnea  in  the  Bll  and  interprets  it,  the
 Parliament  accepts  the  interpretation  of
 the  law;  Parhament  accepts  the  judgment
 of  the  Supreme  Court  in  this  case  and  wants
 to  achieve  the  objective  or  the  purpose  for
 which  this  taxation  was  contemplated  To
 achieve  this  purpose,  Parliam:nt  wants  to
 amend  the  law  So,  Parliament  i5  here
 soncernted  with  the  amendment  to  suit  their
 objective.  While  doing  ‘$0,  there  is  no
 question  of  courtesy  or  gesture  to  the
 Supreme  Court.  We  thank  the  Supreme
 Court  for  having  interpreted  the  law,  and
 based  upon  their  judgment,  w2  are  bringing
 about  a  change  in  the  law  by  means  of  this
 amendmant.  Therefore,  I  do  not  see  why
 we  should  exempt  those  cases  where  judg-
 ment  has  been  given.

 it  would  also  mean  another  thing  I
 am  afraid  that  it  wauld  also  be  unfair  to
 the  other  persons.  There  are  many  people
 who  have  not  gone  to  the  court.  If  exemp-
 tion  ts  given  only  to  those  persons  who
 have  gone  to  the  court,  then  it  means  that
 they  are  very  clever  and  they  are  a  for-
 tunate  lot  and  they  are  fitigation-minded
 and  therefore  they  cai  get  the  advantage
 So,  by  moans  of  this  p-ovision,  Goveram:it
 adem  to  prefer  and  consiim:it  the  93076
 whe  are  litigation-minded  The  waole  In-
 come-tax  Act  has  been  put  into  shame
 bscauseof  the  nmiumzrable  cases  that  have
 bern  taken  tothe  High  Court  and  the
 Supremes  Court,  and  the  Governmsant  have
 not  been  able  to  collect  the  arrears.  I  feel
 that  st  would  be  unfair  to  discriminate
 between  those  who  went  to  the  court  and
 those  who  did  not  go  to  the  court.

 ¥  am  oppoced  to  this  exemption  clause
 dven  from  the  point  of  view  of  practical
 experience.  ff  this  exemption  clause  is
 passed,  toniorrow,  again  the  Supreme  Court
 inmay  intervene  and  say  that  it  is  discrimina-
 tory,  because  there  are  two  types  of  asses-
 sees,  one  who  want  to  the  egurt  and  won
 ‘the  case  and  the  other  wlio  did  not  go  to
 court,  ‘This  disoriminetion  between  aa
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 assessee  who  hag  goxe  to  the  court  and  an
 assessee  who  has  not  gone  to  the  opurt  may
 be  construed  as  discramipation  wader  the
 Constitution  because  there  ara  two  types  of
 of  assesseea,  So,  from  the  paint  of  view
 of  practical  experrence,  from  the  point  of
 view  of  fairness  and  from  the  point  of  view
 of  equality  before  law,  from  the  point  of
 view  of  the  sphere  with  which  it  is  con-
 cerned,  thi,  will  not  stand  scrutiny,

 Further,  when  we  are  having  retro-
 spective  effect,  we  mut  be  fair  to  all.
 Either  we  should  not  have  retrospective
 eff:ct  and  we  should  say  that  the  old  cases
 aré  gone,  whether  paid  or  not  paid  and
 Government  are  not  goin;  into  those  cases
 now  or  we  should  be  fair  to  all.  Since,
 whoever.  Government  ate  going  into  the
 past  cases,  t  would  submit  that  they  must
 cover  all  the  cases  and  not  give  exemption
 to  any  particular  class

 In  general,  |  weloom:  this  Bul.  but!
 would  submit  that  there  must  be  an  end  to
 this  process  of  going  on  amending  as  and
 when  something  :s  found  wrong  or  some
 lacuna  is  found  Government  must  come
 forward  with  a  simple  comprehensive  B:!!
 On  inco  ne-tax  which  will  be  intelligible  to
 the  ordinary  man  and  which  can  छड़  enforced
 more  easily  and  which  will  not  bring  in  all
 the  comolications  of  law  and  also  drag  in
 audstors  who  will  go  on  giving  seas  about
 how  to  circumvent  the  law  by  using  every
 small  word  here  or  there.  Government
 must  attempt  to  bring  forward  a  very
 comprehensive  and  simpie  Bill  with  regard
 to  insom:-tax

 THE  MNISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  This  is  @  very  simple  Bill,  and
 except  Shri  R.  V.  Bade,  all  sections  of  the
 House  have  suppor  ed  this  Bill  The  reasons
 for  bringing  forward  this  Bill  before  the

 gue
 have  been  explained  im  the  statement

 tI  have  placed  before  the  House  and
 the  necessity  for  the  Ordmance  that  was
 issued  has  880  beet  explained  there.

 There  are  only  two  or  three  points  por-
 taining  to  the  Bill  on  which  I  should  fike
 to  reply.  During  the  course  of  the  discussi-
 on,  of  course  thé  whole  gamut  of  income
 tax  Jaw  was  gone  through,  alsd  the  question
 of  arrears,  the  wiochoo  Cenmsittes  Report,
 evasion  of  tax  and  Yarigua  other  migtters.



 ‘of  the.  Wanchoo  Committee  report.

 td  finalig  >  their  dectsiona  on  the:  recommen-
 -dations  80  that  whatever  loopholes  are  there-

 are  plugged.

 Shri  Baladhandayutham,  raised  the  ques-
 tion  of  exemption.  CI.5  specifically  provides
 that  the  new  provision  will  not  apply  to
 the  assessment  of  an  assessee  for  a  particu-
 Jar  ‘asstssment  year  where  before  the  comm-
 ensement  of  Ordinance  the.  Supreme  Court
 has  on  an  appeal  in  respect  of  the  assessme-.
 nt  of  the  assessee  for  that  year  held.  that
 wealth  tax  paid  by  the  assessee  is.deductible
 in  cemputing  the  total  taxab!e  income  for
 that  year.  The  reason  for  giving  this  exemp-
 tion  is  that  these  taxpayers  had  gone  to  the
 Supreme  Court  and  obtained  a  verdict  and
 we  wish  that  the  sanctity  of  the  decision  of
 the  Supreme  Court  should  be  respected.
 We  have  also  been  advised  by  the  Law
 Ministry  that  it  would  be  equitous  if  these
 exemptions  to  one  or  two  firs  which  had
 gone  to  the  Supreme  Court  w;re  given.

 In  @  previous  decision,  in.  the  case  of
 Jamnadas  vs  the  Commissioner’  of  Income
 Tax,  the  Bombay  High  Court  had  observed
 as  follows:

 “They  took  the  trouble  to  prefer.
 the  appeal,  they  took  the  trouble  to

 “prosecute.  it,  they  incurred  cost  and
 -  they:  succeeded.  in  getting  a  judgment

 ‘.:  from  the  Supreme  .Court.  A  possible
 view  also  was  that  the  judgment’  of  the.  .
 Supreme  Court  should  be  respected,  .as o:

 _it  shoufd  always  be  respected  by  the.
 degislature:of  :the  land,  .  and.  although
 they  dealt  with  future  cases,  Parliament

 perhaps  did.  not  ‘intend  that  actual  —

 delivered:  by  the  Supreme  or judgment
 Court  ina  ‘particular  reference  before  छह  | उ them  ‘shouldbe  altered.  or.  modified  by  :  Ge  P|,

 १  ५  the  Legislature  5  was
 i

 On  this  basis,  there  exemptions  have  been
 included  in  the:  Bill

 .As-the  hon.  mamber  pointed  out,  .  the
 mala  object  ofthe  Bill,  is..that.  the  socios
 economic  polices  pirsued.  by’  Government,
 the  Bical  strategy.  they  adopt  should  be  used

 ticular  ceitieg  bedone:.  aba-peoductive.
 _  Would  haye  been  defeated  if.  the  decision

 a
 and  vary  expeditious  steps  are.  belng  taken,

 the  SupremeCourt  had  not  ‘been.  honor
 }-Commend  the’  Bill’  to  the  acceptance
 the  House,

 CHAIRMAN  ;  The  question  is  Te

 “That  the  “Bill  farther  to  ‘amend’  कर्ट  ©
 Income-tax  Act,  96i,.  and  «to  provide.
 for  barring,  in  the  computation  of  total.
 income  in.  respect  ‘of  certain’  assessment’.  :

 ‘years  prior  to  the  assessment  year  1962+;
 63,  deduction  of  amounts.  paid  on.
 ‘gecount  ‘Of  wealth-tax,  be  taken.  into.
 consideration’,  7  ay

 The  motion  :was  adopted

 MR.  CHAIRMAN:  3  There-‘are  no.
 amendments.  The  question  is:

 “That  clauses  2  to'6  stand.  part  of  .  the a
 Bil”

 The.motion  was  adopted  ce

 Clauses  2  to  6  were  added  to  the  Bill,
 —

 Clause  T  the  Enactihg  Formula’  and
 the  Title  were  added to  the  Bill.

 SHRI  हू,  R  GANESH:  I  move:

 “That  the  Bill  be  passed”.

 MR.  CHAIRMAN  :.  Motion  moved

 “That  the  Bill'be  passed’.  २6

 46  bes

 थी  शिव  नायें  सिड  (मुन्नू  t)  :  एस्जैम्पशन:

 के  बोरे  में  मैंने  सोज  था  कि  भरी  महोदय  जो.

 मिर्ज़ा

 जबाब  देंगे  उससे  हमें  संतोष  होगे।  उन्होंने  जो...

 बात  उन्होंने  यह  कही  कि  जो  आदमी  सुप्रीम

 कोर्ट  में  मने
 गए  उनकों

 कुछ  राहत  मिलती
 चाहिएं। ये  दोनों  हो  बातें  हमें  अ्रपोल  नहीं
 करती  )  तुममें  कोर्टनी  एक  जमम्रेंट  दें  दिया  L  ra

 अब  उसे  अशमेंद  को  साज  हमे  यहाँ  चेंज  कर  रहें
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 [श्री  शिवनाथ  सिंह

 है|  नावेद  के  खिलाफ  हम  यहां  एमेंडमेट  छा  रहे

 हैं।  ग्रह  तो  सुप्रीम  कोर्ट  के  जजमंट  को  आनर

 करने  वाली  बात  नहीं  है।  सुप्रीम  कोर्ट  को

 जजमंट  को  आनर  करे,  केविन  उसको  वही

 आनंद  किया  जा  सकता  है,  जहा  कि  वह  हमारी

 भावना  के  अनुकूल  हो  |  लेकिन  इस  बिल  मे  जो

 एंग्जेम्शन  रखा  गया  है,  उसके  बारे  में  मुझे
 डाइट  है।  और  माननीय  सदस्यों  ने  भी  इस

 बारे  में  शंका  प्रकट  की  है  |  सुप्रीम  कोर्ट  के  दो

 जजमंट  हैं  :  एक  तो  ट्रावनकोर  टिटेनियम  प्रॉडक्ट्स
 लिमिटिड  के  केस  में  और  दूसरा  इण्डियन

 एलुमिनियम  के  केस  में  ।  मेरे  मन  मे  शका  पैदा

 होती  है  कि  ऐसे  कितने  केसिज  हैं  जो  सुप्रीम
 कोर्ट  के  जजमंट  से  कवर  होगे  और  इस  प्रो वाइ जो

 के  तहत  एग्जेम्प्ट  हो  जायेगे  ;  हो  सकता  है  कि

 और  भी  बहुत  से  केसिज  हो।  सुप्रीम  कोर्ट  ने

 इण्डियन  एलुमिनियम  के  फेस  में  जो  जजमेट

 दिया  है,  वह  पहले  जजमेट  से  भिन्‍न  है।  सवाल

 यह  है  कि  कही  मन्त्री  महोदय  इंडियन  एलबम-
 नियम  के  केस  को  एग्जेम्प्ट  करने  के  लिए  तो  यह

 प्रोवाइजों  नही  रख  रहे  हैं।  कहा  गया  हैकि

 जो  लोग  सुप्रीम  कोर्ट  मे  गये  और  जिन्होंने  खर्चा

 किया,  उन  को  राहत  मिलनी  चाहिए  a  मैं  इस

 सिद्धान्त  के  खिलाफ  हूँ  t  सुप्रीम  कोट  में  वे  लोग

 जाते  हैं,  जिन  के  पास  पैसा  है  और  जो  लाखो

 रुपये  खर्च  कर  सकते  हैं  ।  यह  सिद्धांत  सही  नहीं

 हैं  कि  जिनके  पास  पैसा  है  और  जो  लिटिगेशन

 गाईड  के  है,  केवल  उन्ही  को  एग्जेम्प्शन  दिया

 जाये  |  मंत्री  महोदय  को  चाहिए  कि  इस  पर्धा-

 कुछ  एसेसमेंट  यीअर  मे  जिस  जिस  का  एसेसमेंट

 थां,  उन  सब  को  एजेण्ट  कर  दिया  जाये।

 लेकिन  उन  सेब  से  वसूल  किया  जा  रहा  है  और

 जिन्होंने  सुप्रीम  कोर्ट  से  झपने  हक  में  सक्रि

 हासिल  कर  की,  उनको  एन्जेम्प्ट  किया  जा  रहा

 है।  मैं  यह  जानता  चाहता  हू  कि  इस  बिल  के

 सहते  ह...  कित  इचशिविडअल  कैसी  को

 कुजिम्प्याव  भैया  कही  इडियन  एलुमिनियम  को

 सफाई  करने  के  लिए  तो  बहु  एग्जेम्प्शन  नहीं
 पूरा  जा  रहा  है  ?
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 SHRI  K.  R.  GANESH  :  There  is  no
 question  of  safeguarding  the  Indian
 Aluminium  Co.  or  anybody  else,  I  have
 given  the  reasons  in  the  Statement  of
 Objects  and  Reasons,  We  havo  explained
 why  the  ordinance  was  necessary.  we  have
 said  that  it  would  have  mvolved  a  tremen-
 dous  administrative  problem  and  the  loss
 of  a  tremendous  amount  of  revenue.  As  I
 indicated,  the  sanctt  of  the  decision  of
 the  Supreme  Court  had  also  to  be  preserved
 and  taken  into  consideration  It  was  also
 the  view  of  the  Law  Ministry  that  it  should
 be  done

 There  are  only  two  assessees  who  wii!
 come  under  this  exemption  One  is  Indian
 Alumimium  and  the  other  ts  the  Standard
 Vacuum  Oil  Co  The  total  estimated  revenue
 involved  Ae  २४  3  lakhs  toRs  4  lakhs

 that  the  hon
 raised  have  already  been

 The  further  points
 Member  has
 answered.

 SHRI  SHIVNATH  SINGH  Onlv  two
 companies  are  exempted  Why  this  exemp-
 tion  and  discrimination  ?

 SHRI  K  R  GANESH  Ihave  replied
 to  that  IT  may  not  have  then  able  to
 convince  him,  but  I  have  given  him  the
 Judgnient  to  the  high  court,  and  it  ts  the
 sarctity  of  the  Supreme  Court  which  Is
 being  preserved  and  which  is  being  respec-
 ted

 SHRI  SHIVNATH  SINGH  :  Only  for
 two  Cases  you  are  putting  this  proviso,

 MR  CHAIRMAN:  order,  order  I
 shall  put  the  motion  to  the  vo.e.
 The  question  :s°

 “That  the  Bill  be  passed

 The  motion  was  adopted
 eel

 6.04  hrs.

 PUBLIC  DEBT  (AMENDMENT)  BILL

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH  )  :  I  beg  to  move  5४

 “That  the  BIN  further  to  amend  the
 Public  Debt  Act,  I944.  be  taken  into
 consitieration.’*
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 The  Publis  Debt  Act  was  enacted  in
 9४4  to  regulate  the  administration  of  public
 Debt  of  the  Central  Government  and  the
 securities  issued  by  them.  The  Act  was
 amended  in  949  to  be  applied  to  the
 administration  of  the  public  debt  of  the
 governments  of  the  erstwhile  provinces  of
 India  and  the  securitics  tssued  by  them.
 It  was  further  amended  in  1956  so  as  to
 apply  it  to  the  public  debt  of  the  erst-
 while  Part  B  States  except  Jammu  =  and
 Kashmir.  Section  |  (s)  of  the  Act,  as
 amended,  provided  that  the  Act  applus  to
 Government  securities  issued,  whether
 before  or  after  the  commencement  of  the
 Act,  by  the  Central  Government  or  the
 State  Governments  other  than  the
 Government  of  Jammu  and  Kashmir.

 The  Raserve  Bank  is  statutorily  respon-
 sible  for  the  management  of  the  public
 debt  of  the  Central  Government  and  the
 State  Governments  The  Government  of
 Jammu  and  =  Kashmir,  which  had  not
 raised  any  public  loan  in  the  past,  propoces
 to  enter  the  market  from  this  year  for
 augmenting  resources  for  financing  tts
 development  outlays.  As  a  uniform  law  for
 the  administration  of  government  securities
 is  both  essential  and  convenient,  the  State
 Government  have  requested  thit  the  provi-
 sions  of  the  Public  Debt  Act  be  made
 applicable  to  the  Public  debt  of  the  Jammu
 and  Kashmir  Government  and  the  securities
 to  be  raised  by  it.  The  Public  debt  of  the
 State  fall,  under  the  State  list. t  The  Jammu
 and  Kashmir  Legislailve  Council  and  the
 Jammu  and  Kashmir  Legislative  Assembly
 have  passed  resoluuions  in  pursuance  of
 article  252  0)  of  the  Constituti»n  empower-
 ing  Parliament  to  amend  the  public  Debt
 Act  with  a  view  to  make  its  provisions
 applicabte  tothe  securities  issued  by  the
 Government  of  Jammu  and  Kashmir  and
 to  its  public  debt.

 fhe  Ball  seeks  to  amend  the  Public  Debt
 Act  of  !  44  for  this  purpose.

 This  is  a  very  small  and  non-controver-
 siaj  measure,  There  are  only  five  clauses.
 Of  these  four  are  intended  to  provide  for
 the  application  of  the  Public  Debt  Act  to
 the  seourities  to  be  imsued  by  the  Govern-
 meat  of  Jacamu  and,  Kashmir.

 Opddrtusity  has  also  been  taken  to  sub-
 stitute  sub-clause  (3)  df  section  28  of  the
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 Public  Debt  Act  relating  to  laying  of  copies
 of  ru'‘es  made  under  the  Act  on  the  Table  of
 both  Houses  of  Parliament  on  the  lines
 approved  by  the  Committee  on  subordinate
 legislation  of  both  Houses  of  Parliament.
 Sir,  I  move.

 MR.  CHAIRMAN  :  Motion  moved  !

 “That  the  Bill  further  to  amend  the
 Pub'ic  Debt  Act,  i944,  be  taken  into
 consideration.”

 SHRI  DASARATHA  DEB  (Tripura  East):
 The  aim  of  the  Bill  is  to  extend  the  Public
 Debt  Act  of  944  to  the  State  of  Jammu  and
 Kashmir  So  far  this  Act  did  not  operate  in
 Jammu  and  Kashmir  This  Bill  seeks  to  set
 this  position  right  A  political  decision  to
 that  effect  has  been  taken.  Kashmir  had
 been  treated  on  a  separate  fotting  and  was
 free  from  the  operation  of  certain  clauses  of
 the  Constitution  Now  this  Act  is  sought  to
 be  extended  to  that  State  and  a  political
 decision  has  been  taken  to  that  effect  This
 Bill  ty  a  commendable  one  and  I  support  it.

 At  the  same  time  I  want  to  point  out
 that  it  is  ume  to  put  a  moratorium  on
 foreign  debt,  particularly  American  debts.
 Americans  have  in  the  recent  past  showed
 sufficient  hostility  towards  India.  American
 funds,  6  pecially  Ford  Foundation  funds
 aie  creating  havoc  in  our  cultural  life.  They
 have  been  influencing  our  educational
 institutions.  Qur  cultural  and  political  life
 would  be  pollated  if  that  was  a'lowed  to
 continue  That  is  why  while  supporting  this
 Bill  I  request  the  Government  to  take  certain
 measures  and  to  declare  a  moratorium  on
 foreign  debts,  particularly  American  debts.

 oft  कमल  मिथ  समुद्र  (केसरिया:  सभापति

 महोदय,  इस  बिल  के  लिए  मंत्री  महोदय  ने  कहा

 है  कि  यह  बिना  विवाद  का  है  |  हम  भी  समझते

 है  कि  यह  एक  ऐसा  बिल  है  जिस  में  विवाद  की

 जरूरत  नहीं  है  और  इस  लिहाज  से  हम  इस  क

 समन  करते  हैं।  इस  बिल  को  करा  कर  मती

 महोदय  ते  एक  बहुत  छोटा  सा  काम  किया  हैं
 मो  बहुत  ओवर-न्यू  था।  काश्मीर  भारत  का

 अविभाज्य  अंग  है  और  उस  को  भी  वे  तमाम

 सुविधाएं  मिलती  चाहिए  जो  और  राज्यों  को

 देते  हैं।  इस  लिहाज  से  यह  बिल  प्रशंसनीय  है



 शैसी  क  विभिन्‍न,  सरीकों  से.  दस्ते  माल

 जीवन को,  शाप  को  समाज  रचना

 .  को  कौर  आप की  राजनीति  को  भी  प्रभावित

 है,  बह  नभोप  जानते  हैं  अर  सारे  देश  के

 किरण  को  :जो  सही  ढंग  से  आ  जाता  चाहिए

 वस  बह  बाधक  होती  हैं।  इस  लिए  मैं

 आहूजा  कि.  जैसे  यह  बिल  आप  लाएं  बैसे  ही

 पैसे  बिल-ओर  लाए  जिन  के  जरिए.  फारेन  मनी

 था  “बारिश  साम्राज्यवादी  कौर  दूसरी  साम्राज्य-

 :  आदी  शक्तियों  के  जरिए  जो  पैसा  यहां  हिन्दुस्तान
 %  कै  इस्तेमाल  होता  है जिस  के  जरिए  समूचे  देश
 5  की  राजनीति  पर  असर  डाला  जात!  हैं,  वह

 :  खत्म/किया  जाय  1  ऐसा  बिल  भी  अगर  आप

 ५  छाले  लो  ज्यादा  अच्छा  होता  |  इसलिए  जैसे  यह

 7  एक  अच्छा  काम  आप  ने  किया  है  बसे  ही  उसे
 -

 जी  कीजिए  और  भा श्वा सत  दीजिए  इस  हाउस

 oe  कि  हम  ऐसे  कदम  उठाने  जा  रहे  है  जिस  से

 ; , विदेशी  शक्तियां  जो  हिन्दुस्तान  की  राजनी

 कॉम  कर  रही  हैं  उन  के  वह  हथकण्डे  ताकामयाव

 दिए  जाए।  यह.  कदम  आप  को  अवश्य

 सोना  चाहिए  न्हीं  शब्दों  के  साथ.  मैं  यह

 हूँ  कि  यह  बिल  निवित्राद  है  और  मैं

 ,  इस  का  समर्थन  करता  ह ू1

 oe sis.a’simple,  non-controversial  Bill
 he  8806  of  debts  ‘by  States,  J

 fiberal.  attitude  should.  be  taken
 ayve:beon  hearing  that  the  States  owe

 ता  debts  to  the  Reserve  Bank  with  the

 geduli  that  iheis  creditworthiness  has  been

 Pastament,  The.  Central

 borrows  money  from’  outside,  “T-suggeat  that

 RIK.  NARAYANA  RAO  (Bobilli)  :

 muck:  curtailed.  In  this  context,  I

 submit.  that  the  financia)  position  of  the
 Seates  is  vers  inclastic.  So  far  as  the  Central.

 Goverranent  is  concerned,  though  the  Cons-
 -  gpation.Jays  down  that  Parliament  may:

 prescribe  a-maximom.  limit  to.its  borrowing,
 “Yeo  1.  think  spy  maxishum  limit  has  deen  7

 prescribed  Hill  #  placed  before  the

 the  State  Governments  should  फैट  given  ioans
 at  the  same  interest  and  not  at  higher  ‘tate:  -

 of  interest.  -

 :  With  these  words,  I  support  the  Bill,

 SHRI  C.  देवी  DHANDAPANI  (Dhara
 putam)
 to  say  a  few  words  about  the  financial
 resources  of  State  Governments.  Last  year,
 the  Central  Government  raised  loans  to  the
 tune  of  Rs.  600  crores.  But  the  State
 Governments  including  Electricity  Boards
 have  raised  only  Rs.  400.  crores.  ‘This  shows
 that  the  State  Governments  have  to  raise
 funds  for  their  own  programmes  according
 to  their  own.  needs.  In  the  case  of  Jammu
 and  Kashmir,  it  is  very  late.  If  this  Bil  has
 been.  introduced  long  back,  the  subsidy  we
 are  giving  to  that  State  could  have  been
 reduced,  So,  this  Bill  is  long  overdue  and
 is  affecting  the  public  exchequer  also.  1
 requést  the  Government  to  extend  other
 facilities  to  the  State  of  Jammu:  and  Kash-
 thir.

 With  these  words,  I  support  the  Bill.

 SHRI  K.R.  GANESH  :  Sir,  ]  am  thank-
 ful  to.  hon.  members  for  the  support  they
 have  given  to  this  Bill.  As  I  said,
 non-controversial  Bill.  Members  have  raised
 questions  about  moratorium  and  other
 matters,  with  which  this:  particular  Bill:-is
 not  concerned.  These  problems  have-bean
 discussed  .in-  this.  House  often  and  various
 steps.are  ‘being  taken  so  that  internal:  resour-
 ces.  are  mobilised  and  self-sufficiency  attel-
 ned

 The  hon.  member  of  the  DMK.  said  this
 Bill  has  come  very-dete;  .  Probably  he's  not.

 aware  that  it  was:for  the  Jammu  and  Kash-  a

 ‘the  ~  Publi¢é  Debt  Act.
 Government  only

 decided  to  come  tinder  this,  arid  we  hiavd
 taken  the  first  opportunity  to-see  that

 Sir,  I  support:  this  Bill  and  I  want  |

 ‘thisisa



 Rule  Debt
 (Ald.  Bill

 For  the  benefit  of  the  hon,  Member  I
 may  meation  that  Kashmir  is  a  backward
 State  to  which  the  Central  Government  Is
 giving  its  fullest  support.  The  Fourth  Plan
 of  Jammu  and  Kashmir  was  fixed  at  Rs.
 58  4  crores  of  which  the  Central  assistance
 was  Rs,  4145  crores.  Thus,  over  90  per  cent
 of  the  State  Plan  outlay  ts  Bnanced  entirely
 by  the  Central  assistance  The  current  year’s
 Plan  outlay  ts  Rs.  36  crores  out  of  which
 Centra!  assistance  is  Rs.  32  crores.  Accot-
 ding  to  the  budget  estimates  of  this  year,
 the  revenue  receipt  of  the  State  is  Rs.  02.2
 crores  and  revenue  expenditure  Rs  107,52,
 crores,  leaving  a  deficit  on  revenue  account  of
 Rs,  5  3l  crores  The  overall  deficit  is  Rs.  2
 crores  which  is  expected  to  be  covered  by
 additional  taxation  and  improvement  in  tax
 collection  With  these  words,  I  commend
 the  Bill  for  the  acceptarice  of  the  House.

 MR  CHAIRMAN  *  The  question  ts  :

 “That  the  Bull  further  to  amend  the
 Public  Debt  Act,  1944,  be  taken  into
 consideration  ”

 The  motion  was  adopted.

 MR  CHAIRMAN  *  Since  there  are  no
 amendments,  I  will  put  all  the  clauses  to
 the  vote  together.  The  question  ts  :

 “‘That  clauses  2  to  5  stand  part  of  the
 Bil’

 The  motion  was  adopted

 Clauses  2  to  5  were  added  to  the  Bill.

 Clause  |,  the  Enacting  Formula,  the  preamble
 and  the  Title  were  added  to  the  Bill

 SHRI  K.R.  GANESH  :  I  beg  to  move  :

 “That  the  Bill  be  passed’’

 MR,  CHAIRMAN  :  Motion  moved  .

 “That  the  Bill  be  passed”

 We  लक्ष्मीनारायण  पांडेय  (मदसोर):ः  सभा-

 पति  भोंदू,  इस  बिल  के  सम्बन्ध  में.  कुछ  विशेष

 नहीं  कहना  है।  यद्यपि  हमने  भ्र भी  कुछ  दिन  पहले

 ही  ब्रबोक्‍्क  न्यांगारूप  के  अधिकार  क्षेत्र  को  जम्मू

 फाइमीर,श्रक  बढ़ावा  और  दूसरे  भी  अधितिर्धभ

 पौर  बींस  मी  महा  १९  ......  हुए  जिसके  ढारा
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 ख़तके  अ्रप्तिकार  क्षत्र  को  बढाया  जम्मू  कश्मीर

 तक  वहां  की  उत्पत्ति  और  प्रगति  की  दुष्टि  से  ।

 रोक  ऋण  विधान  के  बारे  मे  बहा  की  विधान

 सभा  ने  अपना  संकल्प  पारित  कर  इच्छा  व्यक्त

 की  कौर  उसके  अनुसार  हमारी  सरकार  इन
 प्रावधानों  को  वहां  लागू  करने  जा  रही  है।  इस

 के  सम्बन्ध  में  एक  ही  निवेदन  करना  चाहूँगा
 कि  अच्छा  हो  यदि  हुम  इस  प्रकार  अधिनियमों

 की  सीमा  बढ़ाकर  वहां  लागू  करने  की  स्थिति

 छाने  के  बजाये  झपना  बहा  के  संकल्पों  के  बोद

 विधेयक  लाकर  विधानों  मे  संशोधन  करने  के

 बजाये  हमारे  संविधान  में  जो  बेईमान  धारा  370

 है  उसको  समाप्त  कर  दे  तो  समान  रुप  से  सारे
 बिल  और  सारे  क्धिमियत  जो  भी  प्रवर्तित'  है

 वहा  भी  च्ढायू  हो  सकते  हैं  जौर  उसमें  किसी

 प्रकार  की  कोई  कठिनाई  नहीं  होगी  ।  इतना  ही

 मुझे  इस'  बिल  के  सम्बन्ध  मे  कहना  है  q

 जहाँ  तक  इस  बिल  का  सम्बन्ध  है  मह  उस
 च्ज्य  की  प्रगति  की  दृष्टि  से  और  वहा  की
 जनता  की  भलाई  की  दृष्टि  से  प्राप्यक  था,
 उपयोगी  था  और  मैं  इसका  समर्थन  करता  हू  ।

 SHRI  K.R.  GANESH  As  the  House
 is  aware,  and  as  has  been  discussed  im  thas
 House  many  times,  the  special  provisions  of
 article  370  are  there  Still,  as  the  hon.
 Member  knows,  progressively  many  of  the
 provisions  of  the  Constitution  have  been
 extended  to  the  State  of  Jammu  and
 Kashmir.  A  new  climate  has  emerged  in
 that  State,  a  new  tempér  is  there  in  the
 country,  and  it  ts  with  the  co-operation  of
 the  people  and  Government  of  the  State  of
 Jammu  and  Kashmir  and  the  people  of
 India  that  this  matter  will  finally  be  decided.

 MR,  CHAIRMAN  :  The  question  35  :

 “That  the  Bill  be  passed”

 The  motion  was  adopted.
 tn

 १6  20  brs.

 TAXATION  LAWS  (AMENDMENT)
 BILL

 है! .  MINISTER  OF  FINANCE  (SARI
 YESHWANTRAG  CHAVAN)  +  Mr.  Chal.
 iat  Sit,  4  bag  oo  nove  ;
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 “That  the  Bill  further  to  amend  the
 Income-tax  Act,  1961,  the  Wealth-tax
 Act,  957  and  the  Gift-tax  Act,  1958,  as
 reported  by  the  Select  Committee,  be
 taken  into  consideration.”

 Sir,  the  Taxation  Laws  (Amendment)
 BIN,  4972  was  mntroduced  in  this  House  on
 the  I2th  August,  1971  and  was  referred  to
 the  Select  Committee  on  the  79  November,
 1971.  The  Report  of  the  Committee  was
 presented  to  this  House  by  its  chairman  on
 the  00  May,  1972,  The  Committee  held  43
 sittings,  scrutinised  a  number  of  memoranda
 and  representations  received  from  various
 individuals,  professional  associations,  trade
 Organisations,  etc.  and  also  heard
 evidence  of  various  individuals,  associations,
 ¢tc.  I  would  like  to  heartily  congratulate
 the  Select  Committee  on  the  thoroughness
 with  which  it  has  dealt  with  this  important
 Bill,

 The  Bill,  as  it  has  emerged  form  the
 Select  Committee,  has  undergone  improve-
 ments  m  several  directions  The  Select
 Commuttee  has  spelt  out  the  reasons  fer  the
 changes  made  by  it  Ido  not,  therefore,
 propose  to  take  the  time  of  the  House  by
 going  over  the  entire  ground  again  I  would,
 however,  like  to  explam  the  objects  of  the
 Bill  and  the  main  changes  recommended  by
 the  Select  Committee

 As  Hon'ble  Members  are  aware,  the
 device  of  understanding  the  sale  price  of
 immovable  properties  in  sale  deeds  1s  being
 widely  used  for  evading  taxes.  The  conside
 ration  paid  tn  ‘white  money’  is  recorded  in
 the  transfer  deed  and  ‘black  money’  is
 passed  to  cash  under  the  counter.  This
 enables  the  purchaser  to  utilise  Ins  untaxed
 income  and  reduce  his  lhability  in  respect  of
 stamp  duty.  The  seller  i8  able  to  avoid  his
 liability  for  capital  gams  tax  and  obtain
 funds  for  investment  outside  the  books  of
 account  or  for  the  purposes  of  lavish  perso-
 nat  expenditure  One  of  the  principal  obje-
 ¢ts  of  the  Bill  is  to  counteract  tax  evasion
 through  this  device  by  empowering  the  Cen-
 tial  Government  to  acquire  immovab’e  pro-
 perties,  ricluding  agricultural  lands,  at
 prices  which  correspond  to  those  in  sale
 Seeds.  The  BIN  alo  contains  provisions  for
 improving  the  admunistrative  set  up  and
 arrangements  for  valuation  of  buildings,
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 lands  and  other  assets  fcr  purposes  of  the
 dbrect  tax  laws  and  for  bringing  about  better
 regulation  and  discipline  over  non-official
 valuers,  Finally,  in  order  to  discourage
 benami  hojdings  of  property  with  a  view  to
 tax  evasion,  the  Bill  seeks  to  make  provi-
 sion  in  the  Income-tax  Act  debarring
 persons  from  enforcing  their  claim  in  a
 court  of  law  to  any  property  ‘held  ina
 benami  name,  unless  they  have  disclosed  the
 same  before  tax  authorities.

 I  would  now  deal  with  some  of  the
 important  changes,  made  by  the  Select
 Committee  in  the  97008  ons  relating  to
 acquisition  of  immovab'e  p  operties,  Under
 the  provisions  in  the  Bill  as  introduced,
 immovable  property  could  be  acquired  only
 mm  cases  where  the  property  was  transfer:ed
 by  way  of  sale  It  would,  therefore,  have
 been  possib’e  to  circumvent  the  provisions
 for  acquisition  of  property  by  effecting  the
 transfer  in  the  form  of  exchange,  that  ।५,
 by  paying  the  consideration  for  the  trans-
 fer  partly  in  cash  and  partly  in  kind  or
 who'ly  in  kind  The  Select  Committee  has,
 theiefore,  recc  mmended  that  transfer  of
 smmovable  property  by  way  of  exchange
 should  also  be  b  ought  withinthe  ambit  of  the
 provisions  m  the  Bill  The  change  suggested
 by  the  Committee  ‘Wy  indeed,  very  desirabie
 and  I  would  commend  its  acceptance  by  the
 House.

 Under  the  Bill  as  introdvced,  the  expre-
 ssion  “  mmovable  property”  was  defined  to
 cover  only  buildings  or  Jands  or  any  rights
 therein  The  Commitee  is  of  the  view  that
 this  definition  s  somewhat  narrow  in  its
 scope  and  may  not  cover  transfer  cf  a  part
 of  a  buildng  or  composite  transfers  of
 land,  tuilding,  machmery,  plant,  etc.  In
 order  to  ensure  that  the  provisions  relating
 to  acquisition  of  smmovable  property  are
 not  defeated  by  transferring  only  a  part  of
 a  building  or  by  making  composite  transfers
 of  land,  building,  plant,  machinery  etc.,  the
 Committee  has  proposed  an  enlargement  of
 this  definition  so  ag  to  cover  such  cases
 also.  Here  again,  the  change  suggested  by
 the  Committee  piugs  a  lacuna  im  the  Bill
 and  ts  to  be  welcomed.

 Under  a  special  rule  of  evidence
 contained  in  the  Bull,  it  had  been  ssieci-
 fically  provided  that  where  the  property  has
 been  transferred  for  an  apparent  considers-
 tion  which  is  less  than  its  fair  market  value,



 ee

 ह
 285  Taxation  Laws

 it  shall  be  presumed,  unless  the  contrary  fa
 proved,  that  the  consideration  for  such
 trangfer  as  agreed  to  between  the  parties  has
 not  been  truly  stated  with  the  obj-ct  of  tax
 evasion  by  the  transfercr  or  the  transferee.
 The  Committee  is  of  the  view  that  in  order  to
 ensure  effective  operation  of  the  provisions  n
 the  Bilt,  it  would  be  necessary  to  mudify  and
 strengthen  this  special  rule  of  evidence.  The
 Committee  has  accordingly  recommended  that
 wheie  the  fair  market  value  of  any  property
 exceeds  the  considerativn  for  its  transfer  as
 declared  in  the  deed  by  more  than  25%  of
 such  consideration,  this  should  be
 deemed  to  be  conclusive  proof  of  the
 fact  that  the  consideration  for  the  property
 has  not  been  truly  stated  in  the  instrument
 of  transfet.  The  other  presumption,  namely,
 that  the  understatement  in  the  va'ue  of
 the  property  was  made  with  the  object
 of  facilitating  tax  evasion  will,  however,
 remain  rebuttable.  I  am  in  respectful  agree-
 ment  with  the  views  of  the  Committee.  I
 believe  that  unless  the  rule  of  ev  dence  is
 modified  and  strengthened  in  the  manner
 reco  nmended  by  the  Committee,  the  provi-
 s:ons  in  the  Bill  may  fail  to  secure  the
 desired  objective.  I,  therefore,  whole-hearte-
 dly  commend  the  acceptance  of  the  changes
 proposed  by  the  Committee  in  this  behalf.

 While  the  Committee  has  suggested
 various  measures  for  ensuring  the  effective
 operation  of  the  provisions  im  the  Bill,  it
 has  also  recommended  certain  safeguards  to
 protect  the  Jegitimate  interests  of  the  citize-
 ns  against  possible  misure  of  powers  of
 acquisition.  The  Committee  has  accordingly
 proposed  that  the  competent  authority  sho»
 uld  record  his  reasons  in  writing  before
 initiating  acquisition  proceedings  and  that
 these  proceedings  should  not  be  initiated
 unless  he  has  reason  to  believe  that  the
 fair  market  value  of  the  property  ex:  ceeds
 its  apparent  consideration  by  more  than
 \5%  of  such  consideration.  Further,  with
 8  view  to  ensbling  the  parties  to  determine
 the  period  of  limitation  for  initiating  proce-
 edings  for  acquisition  of  property  with
 Sreatery  certainty  the  Committee  has  pro-
 Posed  that  the  period  of  limitation  should
 be  reckoried  from  theend  of  the  month  in
 which  the  instrument  of  transfer  is  registered
 and  not  with  reference  to  the  date  of  receipt
 Of  requisite  information  from  the  register-
 ing  offloer  or  tiw.transferee,  The  Committee
 Aloo felt  that  the  period  of  limitation  for
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 filing  objections  against  the  initiation  of
 acquisition  proceedings  was  not  adequate
 and  has  accordingly  suggested  an  extension
 of  this  period.  Another  very  important
 change  made  by  the  Committee  is  in  regard
 to  appeals  against  orders  of  acquisition  made
 by  the  competent  authority.  Under  the  provi-
 sions  in  the  Bill  as  introduced,  an  appeal
 against  such  orders  could  be  preferred  to  the
 Central  Board  of  Direct  Taxes.  The  Commi-
 ttee  is  of  the  view  that  such  appeals  should
 not  lie  to  an  administrative  body,  but  toa
 Judicial  and  independent  forum,  The
 Committee  has,  therefore,  recommended
 that  appeals  aganist  the  orders  of  the  com-
 petent  authority  should  lie  to  the  Income-
 tax  Appellate  Tribunal.  While  the  decision
 of  the  Income-tax  Appellate  Tribunal  would
 be  final  in  regard  to  questions  of  fact,  the
 parties  concerned  wou'd  have  the  right  to
 file  an  appeal  to  the  High  Court  on  any
 question  of  law  arising  from  the  order  of
 the  Appelate  Tribunal.  I  am  inclined  to
 think  that  the  modifications  suggested  by  the
 Select  Committee  would  be  widely  welcomed
 as  providing  adequate  safeguards  for  the
 fair  and  impartial  administration  of  the
 provisions  in  the  Bill.

 I  would  now  briefly  refer  to  some  of  the
 points  raised  by  the  two  Hon'ble  Members
 in  their  Minutes  of  Dissent.  Under  the
 provisions  in  the  Bill,  proceedings  for  acqui-
 sition  can  be  initiated  only  in  cases  where
 the  fair  market  value  of  the  transferred
 property  exceeds  twenty-five  thousand
 rupees.  Shri  Baladhandayutham  has
 proposed  the  removal  of  this  condition  on
 the  ground  that  this  will  provide  a  loophole
 for  circumventing  the  provisions  in  the  Bill
 through  piecemeal  transfers  of  immovable
 properties  in  parts  not  exceeding  twenty-five
 thousand  rupees  in  value.  The  removal  of
 this  condition  will,  however,  unduly  extend
 the  scope  of  these  provisions  and  generate
 enormous  work  in  scrutinising  a  targe
 number  of  transactions  in  respect  of  immo-
 vable  properties  of  even  very  small  values,
 The  suggestion  made  by  the  Hon'ble  Member
 is,  therefore,  not  feasible  on  administrative
 considerations.  Government  will,  however,
 kecp  a  cipse  watch  on  transactions  of  immo-
 vable  properties  and  if  itis  noticed  that  the

 provisions  pf  the  Bill  are  being  circumvented
 in  any  manner,  newessary  corrective  action
 willbe  taken,  [  am  also  unable  to  agree
 with  the  suggestion  of  the  Hon'ble  Member
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 that  there  should  be  no  tUmve-limit  for  the
 mitigation  of  acquisitien  proceedings.  The
 acquisition  of  immovable  property  is  a
 drastic  step  and  it  is  only  fas  that  the  buyer
 of  the  property  should  know  withm  a
 reasonable  time  whether  Government  propose
 to  take  over  his  property  under  the  provi-
 sions  in  the  Bill.  I  will,  however,  like  to
 allay  the  apprehensions  of  the  Hon’ble
 Member  by  assuring  him  that  Government
 will  take  suitable  administrative  steps  to
 engure  that  proceedings  for  acquisition  of
 immovable  property  are  initiated,  wherever
 necessary,  within  the  period  of  hmitation
 and  do  not  get  barred  due  to  negligence  or
 collusion.  The  Han*ble  Member  has  also
 suggested  the  deletion  of  the  provision  for
 the  payment  of  a  solatium  of  I5%  over  and
 above  the  consideration  stated  in  the  trans-
 fer  deed.  He  has  observed  that  this  provision
 has  been  retained  on  the  “‘flamsy  argument’
 of  abundant  aution  to  meet  possible  risk  of
 challenge  to  the  constitutsonality  of  the
 proposed  legislation.  I  really  fail  to  under
 stand  how  the  Hon’ble  Member  can  regard
 a  matter  affecting  the  constitutional  validity
 of  the  whole  legislation  as  a  flimsy  ground.

 Hon.  Member  Shri  Piloo  Mody  has
 made  two  points  He  has  observed  that  the
 expression  “fair  market  value”  should  be
 clearly  defined  and  the  criteria  and  guide-
 lines  for  sts  determmmation  laid  down  m
 waambiguous  terms.  Under  the  provisions
 in  the  Bill,  the  expression  “fair  market
 vatue”  in  relation  to  immovable  property
 transferred  has  been  defined  as  the  price
 that  the  property  would  ordinarily  fetch  on
 gate  int  the  open  market  on  the  date  of
 execution  of  the  mstrument  of  transfer.  This
 definition  is  broadly  on  the  lines  of  the
 definition  of  this  term  contained  in  the
 Other  direct  tax  laws  and  has  come  to  have
 @  definite  arid  well-understood  connotation.
 tt  is  also  not  possible  to  lay  down  im  the
 law  aay  rigih  set  of  criteria  for  ascertaining
 the’  fair  market  value  which  will  necessarily
 Ravé  to  be  determined  on  the  facts  and
 clraestances  of  eich  case  by  applying  well-
 gatablished  principles  of  valuation.  The
 oftie:  paint  made  by  the  Hon'ble  Member
 fx  teat  provision  should  be  made  in  the

 entihte  4  seller  to  get  an  advance
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 proposed  to  bé  trahaferted.  The  shegention
 38  not  practicable  as  it  would  ie  the
 setting  Up  of  a  vast  administrative
 ery  at  enormous  cost  २०  deal  with  numeraus
 requests  for  the  pridr  clearance  of  नएपन
 merits  for  transfers  of  immovable  propert’es.
 The  honest  citizen  has,  however,  nothing  'o
 fear  because  if  properties  are  transferred  at
 thé  correct  fair  market  value,  )  am  sure,
 theré  will  be  no  occasion  for  th:  competent
 authority  to  mitiate  acquisition  proccedings
 under  the  proposed  provision,  To  sum  up,
 therefore,  I  am  unable  to  commend  for
 acceptance  the  suggestions  made  bv  the  two
 Hon’ble  Members  m_  their  Minute  of
 Dissent.

 The  Bill  also  seeks  to  make  provisions
 for  the  reference  of  the  valuation  of  any
 capital  asset  or  property  by  the  assessing
 authority  to  a  Valuation  Officer  With  a
 view  to  avoiding  any  arbitrarmess  on  the
 part  of  the  tax  authorities  in  making  such
 references,  the  Committee  has  recommended
 the  spelling  out  of  certain  guidelines  on  the
 basts  of  which  such  references  may  be  made
 The  guidelines  suggested  by  the  Committee
 would  provide  a  salutary  check  on  the
 exercise  of  the  discretion  by  the  tax  authort-
 ties  and  |  would,  therefore,  commend  theit
 acceptance,

 The  Select  Committee  has  recommended
 several  other  changes  which  constitute  a
 distinct  improvement  over  the  provisions  in
 the  Bill  as  originally  introduced  I  would,
 however,  not  tite  the  Hon’ble  Members  by
 going  into  the  details  of  these  changes  The
 objects  behind  the  proposals  in  the  Bill  are
 laudable  The  Bill  constitutes  a  significant
 step  forward  in  our  fight  against  tax  evasion
 and  I  carnestly  hope  that  it  wall  receive  full
 support  from  alt  sections  of  the  House.
 With  these  observations,  Sir,  I  move

 MR.  CHAIRMAN;  Motion  moved:

 “That  the  Bill  further  to  amend  the
 Income-tax  Act,  96l,  the  Wealth-tax
 Act,  977  and  the  Gift-tax  Act,  1958,
 as  reported  by  the  Select  Committee,  be
 taken  into  consideration."

 AGARWAL

 greatly  a  ged
 sass

 i
 it  ६  andiyied,  then  one  ty  bea"

 bas:
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 herome  &  source  for  immorality.  The  Wan-
 choo  Committers,  w'i'e  analysing  it,  has
 described  black  money  that  it  puts  integrity
 ata  discount  and  placed  a  premium  oa
 vulgar  and  ostentatious  display  of  wealth.
 There  are  no  two  opinions  in  this  country
 that  alt  efforts  must  be  made  both  by  the
 State  and  the  people  to  check  blackmoney.
 We  should  not  only  check  black  money,  but
 we  should  see  that  the  factors  responsible
 for  its  further  gexeration  are  brought  under
 control,

 While  taking  all  these  measures,  we
 should  also  see  that  as  a  nation,  we  do  not
 reduce  ourselv-s  into  a  Police  State.

 Sir,  I  support  this  Bill,  particularly  the
 objectives  inherent  in  this  Bill,  It  isa
 noble  objective,  and,  as  the  hon.  Finance
 Minister  said,  ३६  i8  a  laudable  objective.  I
 agree,  we  must  do  everything  possible  to
 unearth  black-money  in  this  country.

 The  hn.  Mimster  has  said  that  the
 Select  Committee  has  done  its  best  to
 improve  tt  in  so  many  ways.  Unfortu-
 nately  still  there  are  many  loapho'es,  or  I
 may  call,  certain  lacuna,  in  this  Bill,  It
 was  pointed  out  repeatedly  that  it  iil  grant
 sweeping  powers  to  the  tax  admur  istrative
 machinery  and  these  powers  would  be
 unparallelled  in  the  history  not  only  of  this
 country  but  of  any  part  of  the  world.
 Secondly,  it  would  open  up  the  doors  of
 corruption  to  an  extent  which  would  be  far
 greater  than  what  we  are  going  through
 now.  Thirdly,  it  would  certainly  give  a
 set-back  to  the  building  activity.  While
 we  48  ॥  nation  are  committed  to  guarantee
 basic  minimum  to  the  people  and  while  we
 want  that  the  housing  activity  is  encouraged
 in  every  possible  manner,  and  that  as  a
 nation  we  should  give  the  basic  minimum
 to  the  people,  I  feel,  this  measure  may  bring
 the  building  activity  to  a  standstill.  There
 is  a  backlog  of  twelve  million  houses;  we
 need  at  least  four  miflion  houses  every
 year,  wish  to  submit  that  this  measure
 should  be  impigmented  without  in  any  way
 impeding  the  building  activity  in  the
 counry,

 late  the  Finance  Minister  in
 that  be  tos  concent  of  a
 Tribyngd  ta  the  Select  Commitee  and  that

 ofttainty  given  an  inipréasion  that  there
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 would  be  a  fairdeal  to  all,  including  those
 who  indulge  in  black  money.

 The  limit  in  this  Bill  is  Rs,  25,000,  It
 has  been  suggested  repeatedly  that  the  value
 should  be  raised  to  Rs.  $0,000.  The  hon.
 Finance  Minister  does  not  think  it  practical
 and  proper.  He  has  argued  that  it  need
 no  be  reduced  either.  I  had  an  impress-
 tivn  that  the  hon.  Finance  Minister  would
 agree  to  remove  this  lim  t  of  Rs.  25,000.  I
 would  propose,  Sir,  that  this  limit  of
 Rs.  25,000  should  go  and  there  should  be
 no  limit  whatsoever.  The  Finance  Mmister
 feels  that  the  temper  of  the  nation  is  that
 they  would  not  agree  to  raise  this  figure.
 I  hope  he  will  agree  with  us.  This  fair
 market  value  is  a  very  doubtful  phename-
 non.  I  really  do  not  kaow  bow  the  tax
 experts  or  the  tax  machinery  would  evaluate
 the  fair  market  value,  and  I  fear  whether
 it  would  really  not  open  the  flood-gates  of
 corruption  in  a  big  way.  For  the  last
 twenty  years,  laws  are  being  made  and
 amended  in  such  a  large  number  of  ways
 that  we  see  that  the  tax  evasion  is  growing
 every  year.  Let  Government  go  into  the
 whole  disease  and  find  out  why  our  tex
 laws  are  not  able  to  check  black  money  in
 the  country.  I  feel  that  so  long  as  shor-
 tages  in  the  market  continu»  to  grow,
 nobody  and  no  law  on  earth  would  be  able
 to  check  black  money

 .

 The  Wanchoo  Committee  has  very
 rightly  said  that  it  is  the  tax  rates  which
 are  known  to  be  the  highest  in  the  world
 which  are  largely  responsible  for  creating
 black  money  in  this  country,  Therefore,  I
 would  urge  the  Finance  Minister  to  go  into
 the  disease  and  find  out  how  we  can  really
 check  black  money.

 It  has  been  pleaded  that  the  best  thing
 would  be  to  accept  the  concept  of  auction,
 because  the  moment  a  praperty  is  auctioned
 everybody  would  know  exactly  what  the  fair
 market  value  is.  But  that  was  not  accepted
 for  many  reasons.  But  now  there  is  the
 question  of  constitutional  validity,  and  as
 also  pointed  out  by  the  hon.  Minister.  both
 the  Finance  Minister  and  the  Law  Minister
 are  satisfied  that  this  law  will  not  relate  to
 the  acquisition  of  proparty  and  therefore
 we  must  satisfy  article  3142),  IC  that  is
 to  be  satisfied,  then  the  proposed  a  quisition
 tmuat  be  for  a  public  purpose,  This  cangt
 be  expropriation  but  on  payment  of  compen.



 ’  [Shri  Viretidra  Agarwal]

 The  question:  is  whether.these.  ‘two
 tesia:are  satisfied:.  When  the  property  18.

 |  sbquired  by  Goveramient  ‘of  ‘by  the  State,
 |  what  will  the  State-do  ‘with  the  property  ?

 ‘Phat  question  has  remained  unanswered.  If
 5  othe  “property:  is:  acquired  by  the  State  or
 i

 at  wtifised  for  public:-purposes,  then,  of  course
 Phe  बी  हक  be  justified

 J:  ae  “Rhis  ‘Bill  deals  only  with  one  aspect.  of
 black  money  while  so  many  other  aspects  of

 “lack  money:have  remained  out  of  the  scope
 ob  this.  Bill  I  would  plead  with  the

 eae  Rimanee  Minister  that  they  should  bring
 forward  a  comprehensive  Bill  which  would
 cover  all  aspects  of  black  money,  whether

 og  it-be-property  or  trade  or  anything  else  so
 that  the  nation  knows  that  those  who  hold

 a  black  money  would  be  treated  as  criminals
 ‘and  they  cannot  be  spared.  Unless  Govern:
 ment  brings  forward  a  comprehensive  and  a
 detailed  Bill,  I  do  not  think  that  we  can  go
 very  far  on  this  question

 -  Uitimately,  the  solution  for  checking
 lack  money  does  not  lie  in  these  measures
 These  are  temporary  in  nature.  The  ulti-

 mate  solution  fies  in  the  sort  of  economic
 policies  that  we  are  to  pursue  in  this

 “country,  whether  those  economic  policies
 7  @ze-such  as  would  produce  honest  and  offi-

 -@ient  men  or  corrupt,  dishonest  and  ineffi-
 cient  men.

 feel  that  so  long  as  we  do  not  con:i-
 7  détthe  Wanchoo  Committee’s  recommend-

 ‘.-atlonsin  detail  and  bring  forward  suitable
 wae  measures,  we  shall  not  be  able  to  achieve

 ‘the  laudable  objectives

 With  these  words,  I  support  the  Bill

 3  SHRI  B.  है;  SHUKLA  (Bahraich)  :  I
 extent  my.  wholehearted  support  to  the
 provisions  of  this  very  radical  measure
 which  would  prevent  effectively  the  tax

 vasion  practised  by  a’  very  large  number
 sseasees  in  this  country

 phenomenon  “in  this’  country,  and

 _  money”:  to:  ‘the  ‘coffers  “of  Covina  by:

 ‘deration,
 ‘much  more  than  the  apparent  value  men-

 money  8४  no  doubt’  a  very  wide-

 measures  have  been’  suggested  from:
 ime:to.  put  ah  end  to  the  increasing.  -

 ‘of  black:  ‘mcney.  I  think  thatthe  २०

 acquiring  the:  property  which  such:  taxe:  a

 dodgers  .acquire  ‘by  malpractices:  and  ‘by  |  ~
 misuse’  of  the  law.  ce

 One  of  the  ways  ig  that  a  person  wha  -
 has  acquired  a  property  for  an  apparent
 consideration  which  is  less  than  45  per  cent
 of  the  fair  market  price  of  it  has  to  lose
 that  property  under  this  Bill.  Now  the
 point  has  been  raised  by  one  hon.  member
 that  is  might  open  the  floodgates  of  corrup-
 tion.  Whenever  a  power  is  given  to  a
 certain  authority  or  officer,  there  is  always
 an  inherent  danger  of  its  misuse.  But  that
 is  not  valid  argument  for  not  conferring
 powers  on  that  authority.  Where  there  is
 power  there  is  apprehension  of  its  misuse.
 How  the  misuse  is  to  be  curbed  or  prevented
 is  a  matter  to  be  considered  at  the  adminis-
 trative  level.  The  point  we  are  concerned
 with  is  whether  the  measures  we  are  going
 to  adopt  in  the  shape  of  this  Bill  are  the
 proper  once  or  not,

 I  would  illustrate  how  this  Bill  is  going
 to  be  very  effective.  A  person  has  got  Rs.
 40  lakhs  or  a  crore  of  rupees.  He  is  not
 disclosing  it.  At  the  satne  time,  he  does
 not  want  that  this  unaccounted  money
 undisclosed  to  the  assessing  authority  should
 remain  idle  or  unproductive.  So  he  enters
 into  a  shady  transaction  with  another
 person  and  acquires  a  property  the  market
 value  of  which  is  Rs.  40  lakhs  or  Rs.  !
 crore.  But  he  does  not  want  to  show  that~
 amount  in  the  transfer  deed.  Therefore,
 he  shows  a  price  far  below  it.  Thereby  he
 shows  to  the  authorities  that  he  has  invested
 an  amount  which  is  only  an  apparent  consi-

 not  the  real  amount  which  is

 tioned  in  the  deed

 In  his  budget  speech,  the  hon.  Finance
 Minister  said  that  at  least  once  he  is  going
 to  believe  the  dishonest  man,  take  his  state-
 ment  at  its  face  value  as‘mentioned  in  the.
 transfer  deed  and  pay  him  something  more.  -
 to  acquire  the  property  that  is,  25  percent  oe

 more,  Although  1  agree  with:  the  object
 set  out  in  the  Bill,  I  am  afraid.  the  BiH
 may  be  ‘struck.  ‘down’  on’:



 ‘
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 deprived  of  his  property  save  by  authority  of
 law  which  provides  for  the  payment  of  com-
 pensation  and  also  provides  that  it  is  going
 to  be  acquired  or  requisitioned  for  a  public
 purpose,  Under  this  Bill,  two  conditions
 are  satisfied,  namely  that,  the  property  is
 going  to  be  acquired  by  the  authority  of
 law  and  secondly  compensation  is  also
 going  to  be  whether  it  is  going  to  be  pro-
 vided  for.  But  I  doubt  acquired  for  a  public
 purpes  ebvcause  the  very  objective  of  the  Bill
 is  to  acquire  property  for  checking  evasion
 of  tax  So  the  objective  does  not  state  that
 it  is  going  to  be  acquired  for  a  public  pur-
 pose.

 AN  HON.  MEMBER  :  Pubic  purpose.

 SHRI  8,  हर  SHUKLA:  It  may  be  for
 a@  public  purpose.  In  every  measure  you
 say  that  it  is  for  a  public  purpose.  When-
 ever  we  pass  any  law  for  the  benefit  of
 the  public,  by  presumption  and  implication,
 it  is  of  course  said  that  it  is  for  a  public
 purpose  but  when  you  say  in  your  objectives
 that  this  measures  going  to  be  passed  in
 order  to  curb  the  menace  of  tax  evasion,
 that  may  be  indirectly  a  public  purpose,
 but  not,  as  I  consider  it,  it  ts  a  public
 purpose.  So,  |  have  suggested  an  amend-
 ment  which  may  come  in  due  course  of
 time.  Last  year,  we  had  adopted  another
 amendment  to  the  Constitution,  and  that
 1S,  article  3IC.  That  article  says  that  if
 the  legislature,  that  is,  Parliament,  declares
 in  that  very  enactment  that  this  is  a  mea-
 sure  to  be  enacted  in  order  to  secure  the
 State  policy  as  contained  in  article  39  (b)
 and  (c),  then  the  validity  of  the  measure
 shall  not  be  questioned  in  a  court  of  law.
 Therefore,  my  submission  is  that  though,
 as  my  friend  says,  the  provisions  of  this
 Bill  fully  ensure  that  the  property  is  to  be
 acquired  for  a  public  purpose,  we  must
 have  a  law  which  is  still  more  foolproof  by
 putting  down  that  declaration  contained  in
 article  3iC  ao  that  there  may  not  be  any
 further  room  for  contention  by  the  party
 interested  in  defeating  the  provisions
 of  the  law.

 I  would  also  go  to  the  extent  of  saying
 that  the  time  limit  for  initiating  the  pro-
 ceedings  is  very  limited.  That  is  in  respect
 of  the  six  months  period.  Supposing  a  clerk
 in  @  certain  office  has  slept  over  the
 matter  and  the  proceeding  bas  sot  been
 initiated  yithin  six  months,  what  bappens?
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 Properties  worth  lakhs  would  be  involved
 in  such  cases.  A  petty  official  may  get
 away  or  ignore  the  rule,  and  a  huge,
 decent  sum  may  be  taken  as  bribe  to
 sce  that  the  provisions  of  the  Act  are
 defeated  in  their  purpose.  My  submission,
 therefore,  is  that  the  period  of  six  months
 should  be  extended  to  at  least  three  years,
 so  that  the  assessing  authorities  who  are
 responsible  for  the  implementation  of  the
 provisions  ret  a  sufficient  time  to  initiate
 the  proceedings,  because  such  a  limited
 period  of  six  months  is  not  enough  (०  pro-
 perly  implement  the  provisions  of  this
 law.

 There  is  another  feature  of  this  Bill.
 Supposing  the  proceedings  for  acquisition
 have  not  been  started  or  the  property  is  not
 acquired  fo:  some  reason  or  the  other,  but
 the  apparent  consideration  falls  short  of
 the  fair  market  vaiue.  What  should  be  done?
 My  subm  ssion  is  that  the  lawof  income-
 tax  and  wea'th-tax  should  take  care  of
 the  such  situations.  What  is  to  be  done  ?
 The  defference  between  the  fair  market
 value  and  the  apparent  consideration
 should  be  de:med  as  undisclosed  income  of
 the  assessee  aid  it  should  be  added  to  his
 income  and  inthe  cases  of  an  as¢&ssee
 who  is  liable  to  wealth-tax,  the  difference
 should  be  deemed  to  be  the  capital  asset  of
 that  assessee  Therefore,  the  appropriate
 provisions  of  the  gift-tax,  wealth-tax  and
 income-tax  laws  should  apply  and  the  pro-
 visions  with  regard  to  penalty  and  forfeiture
 should  be  applicable  to  such  cases  where
 the  property  for  some  reason  or  the  other
 is  not  acquiied  under  the  provisions  of  thia
 law.

 ॥ 18  has  heen  argued  by  an  hon.  Member
 that  the  whole  economic  system  should  be
 created  in  such  a  way  where  only  honest
 persons  should  live.  My  subm  sion  is  that
 crimmals  and  tax-evaders  and  t  .x-dodgers
 have  been  co-existing  for  a  very  long  time.
 Howsoever  idealistic  sucie-y  may  be  created,
 and  howsoever  idealistic  laxs  may  bz  cnicted
 such  persons,  whatever  may  be  their  per-
 centage,  will  remain.

 Jn  order  to  check  =  their  activities  these
 laws  have  been  enaeted.  I  shonid  not  be
 misunderstood  tecause  I  am  voicing  a
 different  opinion  on  certain  points.  My
 only  purpose  is  that  law  should  he  effective



 298  Taxation  Laws

 {Shri  8.  ह क  Shukla}

 there  should  be  no  room  for  any  tax  evader
 to  defeat  the  provisions  of  law  by  taking  a
 matter  to  the  highest  court  in  thts  country.

 This  is  my  suhmission.  I  only  submit
 that  if  my  suggestions  are  found  worthwhile
 they  may  be  mcorporated  in  this  Bill

 SRRI  DASARATHA  DEB  (Tripura
 east):  It  seems  that  this  Bill  has  been
 brought  forward  with  the  intention  of  deah-
 ng  effectively  with  the  tax  evaders  7  do
 not  think  that  the  Bill  as  it  ts  would  be
 able  to  check  tax  evaders.  We  know  the
 pernicious  effect  of  black  money  on  Indian
 economy,  It  %  one  of  the  interesting
 characteristics  of  the  capttalist  economy
 India  is  silently  building  up  capitalist  econ-
 omy  though  there  is  a  tall  talk  of  socialism.
 The  pernicious  effects  of  black  money  had
 not  been  arrested  in  these  years  but  it  is
 encouraged  more  and  more.

 ABI  with  stringent  measures  is  long-
 overdve  to  deal  with  black  money  but  ॥  am
 sorry  to  say  that  the  form  m  which  this
 Bill  had  been  placed  even  after  consideration
 by  the  Select  Con  mittee  ts  disappointing
 and  it  will  not  serve  the  desired  purpose,
 It  cannot  arrest  the  operation  of  black
 money,  rather  black  money  will  be  m  oper-
 ation  io  full  swing  m  the  Indian  economy.
 If  you  want  to  stop  tax  evasion  the  first
 and  foremost  thing  would  have  been  to
 declare  demoretisation.  Otherwise  you
 cannot  catch  tax  evaders  This  Government
 is  unwilling  to  den  onetsse.  It  seems  that
 the  Government  is  out  tohave  only  some
 propaganda,  some  cye-wash

 ह 8  is  obvious  that  the  party  whch  is
 largely  dependent  for  its  survival  on  the
 mercy  of  big-money  bags,  the  tycoons
 of  blak  money  im  India  cannot  be
 experted  to  deciare  demonetisation  or  to
 take  steps  against  therr  monarchs  and  lords
 The  culing  party  subsists  on  black  money
 and  they  expect  to  fil  their  coffers  for
 wining  cfectlons.  Tle  present  Bill  isa
 geniure  or  attempt  to  hoodwink  the  public
 by  saying  that  they  are  gong  0  arrest
 tax  evasion,

 te  the  Bill  the  definition  of  the  term
 *itemovable  property’  is  verymuch  defective
 Housing  co-cperative  societies  have  been
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 left  out  of  the  purview of  the  BHT  on  the
 plea  that  ihe  transfer  is  not  of  fats  but
 of  shares.  The  hon.  Member  Shri  Balada-
 ndayudham  has  raised  this  question  in  his
 minutes  of  dissent  and  |  quite  support  him.
 He  ts  quite  ०07  &  .  According  to  my  opinion,
 hous  ng  co-operatives  should  have  been
 brou  ht  within  the  purview  of  the  this
 Bul,

 This  Bill  is  confined  to  acquisition  of
 immoveable  property  in  certain  cases.  But
 all  properties  under-valued  in  assessment
 in  order  to  evade  tax  should  be  acquired
 Otherwise,  under  the  pretext  of  the  so-
 called  ‘‘under-valued”,  tax  evasior  will
 continue  and  such  evaders  will  go  on
 unpunished  because  the  provisions  of  this
 Bl  cangot  touch  their  harrs,

 7  hes.

 It  has  not  been  made  legally  obligatory
 to  acquire  any  property  transferred  simply
 because  it  is  less  than  fair  market  vaiue
 of  the  property  This  provides  sufficient
 loopholes.  The  Government  under  the
 pretext  of  this  prov  sion  may  spare  some
 people  from  being  brought  under  the  oper-
 ation  of  this  law  if  such  persons  are  their
 favourites.  Any  transfer:ed  property,  simply
 because  :t  is  less  than  the  fair  market  value
 for  an  apparent  consideration  should  not  be
 left  out  of  the  scope  of  this  provision  of
 the  Bill  and  such  a  property  should  be
 acquired  It  should  be  made  binding  on
 the  the  Government  by  law  to  enforce
 this  legistation  in  letter  and  spit.  Other~
 w  se,  the  tax-evaders  will  go  unpunished

 Only  property  exceeding  Rs.  28,000  is
 taken  into  consideration  for  being  acquired.
 Section  269  (०)  1)  of  chapter  XX  contempla-
 tes  that  any  property  of  a  fair  market  value
 exceeding  Rs,  25,000  only  can  be  lable  for
 initiation  of  proceedings  for  the  acquisition
 of  such  property,  transferred  for  an  appay
 rent  consideration,  jess  thaa  the  market
 value  by  3  per  cent.  This  will  leave  loops
 holes  and  the  property  may  be  transferred
 plecemeal  People  who  want  to  evade  this
 legislation  can  do  so  by  traniferfing  his
 property  m  parts,  in  such  a  manner  that
 eath  part  is  of  the  market  value  of  tees
 than  Rs.  25,000.  You  see  the  case  of  lend.
 Belore  the  ceiling  cains  inte  force;  Sey ‘thelr  land  and  tracdsferred  if

 sows cvomy  tnt  they  SM  Roly  toe  He

 ¥
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 property  intact  though  fn  different  names.
 Ini  this  case  alsq  it  will  happen,  because
 people  are  clever  enough  to  evade  this  law.
 You  are  giving  them  ample  opportunity  to
 transfer  their  property  piecemeal  and  they
 will  not  bé  torched  by  this  Bill.  That  is
 why  I  oppose  it.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  This  matter  was  gone  into  very
 extensively  by  the  Select  Committee  and
 the  definition  of  ‘property’  has  been  expan-
 ded  to  take  care  of  the  apprehensions  he
 has  expressed.

 SHRI  DASARALHA  DEB:  I  am  not
 questioning  the  wisdom  ofthe  Select  Commi-
 tee,  but  I  differ  from  their  judgment.
 What  the  hon,  minister  says  8  not  there
 in  the  Bill.  Hence  the  words  ‘exceeding
 Rs.  25,000"  must  be  removed  from  this
 Bill.

 The  provision  for  not  taking  any  action
 after  the  eapiry  of  six  months  of  the  regist-
 ration  of  tiansfer  is  a  defect.  This  is  very
 surprising  and  funny.  If  within  6  months
 any  proceeding  has  not  been  instituted
 against  that  person  who  transfers  the  pro-
 perty,  he  will  not  be  brought  under  the
 purview  of  this  Act.  The  b.g  people  have
 sufficient  money.  They  can  corrupt  the
 particular  officer  who  is  dealing  with  the
 case  and  with  his  collusion  defraud  the
 government  of  its  due.  In  the  mean  while,
 the  time  will  elapse.  So.  people  will  be  able
 to  evade  these  taxes.  That  is  why  I  say  that
 thisprovision  must  go  and  there  should  be  no
 time  limit.  If  at  all  there  is  any  time-limit,
 it  should  be  three  years  and  not  six  months,
 Because,  six  months  are  not  sufficient  to
 start  8  proceeding  against  a  person.  To
 provide  that  no  proceedings  shall  be  institu-
 ted  after  the  expiry  of  six  months  of  the
 registration  of  the  transfer  of  property,
 coupled  with  lack  of  any  provision  to  deal
 with  want  90  delays,  again  opens  out  the
 way  for  evading  this  legislation,  Therefore
 |  fully  ह...  with  the  suggestion  made  by
 Shri  Baladhandayutham

 ‘Then  the  provision  that  compensation
 has  to  be  paid  fifteen  per  cent  in  excess  is
 also  wiwartgnted.  Why  do  you  want  to  give

 ar
 who  wanted

 to  ९४88  Hie  oe  7  Why  should
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 Some  people  say  that  it  may  lead  to  compli-
 cations  and  they  may  go  to  the  court.  if
 the  judiciary  comes  fn  the  way,  it  should  be
 stopped  by  suitable  legislation.  After  all,
 we  have  enacted  so  many  legislation  just
 to  avoid  intervention  by  the  judiciary.  So,
 this  compensation  clause  should  not  be
 there.

 Then,  the  term  “fair  market  value"  is
 confusing.  There  must  be  some  guidelines.
 Otherwise,  it  will  depend  upon  the  sweet
 will  or  mercy  of  the  officer  assessing  the
 value  or  the  market  price,  and  the  govern-
 ment  will  be  the  loser.

 SHRI  K.  R.  GANESH:  If  only  in  the
 Select  Committee  the  hon.  Member  had
 seen  to  it  that  his  representative  in  the
 Committee  had  strengthened  the  views  held
 by  a  section  of  the  members  of  the  Select
 Committee,  many  of  the  problems  which  he
 is  raising  would  have  been  solved.

 MR.  CHAIRMAN:  But  that  does  not
 preclude  him  from  expressing  his  views.

 SHRI  K.  R.  GANESH:  I  am  only  poin-
 ting  out  that  all  these  points  were  discussed
 in  the  Select  Committee  in  all  seriousness.
 Many  views  were  expressed  in  the  Select
 Committee;  Government  themselves  had
 some  views  in  the  matter  88  a  result  of  the
 experience  gained  in  the  implementation  of
 the  Act.  So,  I  am  only  saying  that  a  ijittle
 more  seriousness  will  help  us  to  have  better
 laws.

 SHRI  DASARATHA  DEB:  It  is  true
 that  my  representative  was  there.  Even  if
 it  wag  not  raised  m  the  Committee,  that
 does  not  preclude  my  raising  it  here.

 So,  this  particular  clause  is  highly  objec-
 tionable  and  our  party  cannot  support  this.

 Thirdly,  even  if  we  pass  this  Bill,  we
 cannot  stop  blackmoney,  As  I  said  in  the
 beginning,  the  first  and  foremost  task  which
 you  have  te  attend  to  is  demonetisation.
 Then,  at  least,  you  may  get  some  moncy,
 ©  herwise,  you  cangot  get  it...  .

 SHRIEK,  RB.  GANESH:  That  money  has
 gone  into  these  channels;  that  money  id  hot  द

 ie
 THA  DEB:  Youwnl

 it.  7  obebe  out  in  the  open
 =



 “Shei  Dasaratha  Deb):

 SHRLG.  VISWANATHAN  (Wandiwash)
 “Mr.  Chairman,  .  Sir,  this  is.-a  Bill  which

 cis:  the  outcome  of  the  Interim  Report  of  the
 .Wanehoo  Committee...  Though  we  are  to
 ‘see  the  outcome  of  the  Wanchoo  Committee

 .  Report,  we  are  yet  to  see  the  Interim
 :  Report  of  the:  Wanchoo  Committee.  Sir,
 oe  Member.  of  the  Select  Committee,  you

 also  wrote  te:the:  Minister  that  a  copy  of
 7  the:  Interim  Report  of  the  Wanchoo

 ‘Committee  should  be  circulated  at  least  to
 “the  Members  of  the  Select  Committee

 oo  Which  was  not  done  by  the  Government  in
 'its'own  wisdom.  Now,  fortunately,  Mr.
 -  Joytrimoy  Bosu  has  given  us  a  copy  of  the
 3  aterim:  Report  of  the  Wanchoo  Committees.

 Ido  not  know  whether  it  is  authoritative
 or  not.  -It  is  upto  the  Government  to
 ‘challenge  it.

 As  far  as  the  Bill  is  concerned,  I  am  in
 complete  agreement  with  the  object  of  the
 Bill,  that  is,  to  counter  evasion  of  tax
 through  under-statement  of  the  value  of
 immovable  property,  to  check  the  circulation

 Of  black  money  and  to  curb  the  practice  of
 benami  holding  of  property  with  a  view  to
 evade  tax.  But  to  wipe  out  biack  money,.
 we  have  to  see  that  black  money  in  circu-
 jation  is  prevented  and  also,  in  future,  the
 creation  of  black  money  should  also  be
 prevented.  For  that,  I  suggest,  an  effective

 way  and  that  will  be  that  all  the.  payments
 _which  we  make,  say.  for  example,  above

 ob  Ra,  00  or  Rs.  200,  should  be  paid  only  by
 ‘y  Cheques  or  drafts,  That  is  to  say,  afl  the
 -°.  ."Jiguid  cash  should.  go  through  the  bank.

 ,  tae  Only  then  we  can  wipe  out  black  money
 i  om  from  circulation

 a  Another  positive  way  that  I  would  like
 -  tooguggest  is  this.  At  present,  our  income-

 tax”  rate  is  so  high  as  expressed  by  the

 that  a  man  who  earns  some  income  wou'd
 te  evade  tax  and  keep  something  for

 self.  |  -think,  the  Government  must

 With  these:  words,  I.conchide  my  speech.

 wanchoo  Committee—it  is  97.75  per  cent

 usly  consider  the  suggestion  of  the
 choo  Committee  to  bring  down  the:

 ue
 t  rate  of  tax  but,  at  the  same  time,  '

 one  ofthe  ‘leading  lawyers.of  the  country,  ’  .  -
 Mr.  Setalvad,  appeared  before  the..Commi-
 ttee,  he  argued  that,  ia  pith  and  substence,  |
 this  Bill  is  not  a  law  relating  to  taxation.  -
 but  is  8  law.  relating  to  acquisisiton..of  pro-
 perty  and  hence,  it  must  apply  with  the
 constitutional.  requirements.  namely,  article
 31(2)  of  the  Constitution.  It  reads:

 “No  property  shall  be  compulsorily.
 acquired  or  requisitioned  save  for  a

 blic  purpose

 Mr.  Setalved  argued  that  if  it  is  going
 to  be  held  that  it  is  not  a  law  of  taxation
 but  a  law  of  acquisition  of  property,  then
 “public  purpose”  should  be  established.  But
 the  Law  Minister,  Mr.  Gokhale,  argued
 before  the  Committee  that  it  is  not  a  law
 relating  to  acquisition  of  property  and  that
 it  is  only  a  law  relating  to  taxation.  He
 said  :

 ‘A  taxation  law  may  not  impose  a  tax
 but  may  provide  for  the  machinery  to
 plug  loopholes.’’

 Hence,  he  said  that  it  is  not  a  question
 of  acquisition  and,  even  if  it  ia  considered
 as  a  law  relating  to  acquision,  he  said  that
 the  public  purpose  will  be  the  stopping  ;  of
 tax  evasion  and  the  curtailment  of  black
 money.  That  will  constitute  a  public
 purpose.

 Again,  it  has  been  argued  that-  under
 Entry  42  of  the  Concurrent  List  read  with
 Entry  82  of  the  Union  List,  the  Union
 Government  is  empowered  to  acquire.  pro-
 perty  throughout  the  country

 It  has  also  been  argued  by  the  Law.
 Department  that  the  public  purpose  has
 been  defined  as  :

 “The  phrase,  whatever  élse  i  may  mean  |

 must  include  a  purpose,  that  is  an  object:
 or  aim,  in  which  the  ‘generat’  interestof

 the  community,  as:  opposed  to  the  parti-  a
 cular  interest/-of,  individuals,  is  directly”.

 general  interest.  in.  the  Bill  must

 5  Tegarded  as  public  purppes.”.
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 They  hava  also  referred  to  the  Consti-
 tutional  provision  article  3i(5\bXi),  that
 ‘Nothing  in  Clause  (2)  shall  affect  the
 provisions  of  any  law  which  the  State  may
 hereafter  make  for  the  purpose  of  imposing
 or  levying  any  tax  or  penalty’  and  they  say
 that  the  provision  is  a8  precautionary
 measure  and  will  protect  the  Bill  as  far  as
 this  is  concerned  I  think,  the  Supreme
 Court  may  not  agree  with  this  far-fetched
 argument.  Once  it  is  held  that  this  parti-
 cular  law  is  a  taw  relating  to  the  acquisition
 of  immovable  property,  we  will  have  to
 establish  that  there  AS  a  public  purpose  for
 this  acquisition.  Hence,  the  Law  Secretary
 was  wise  enough  to  suggest—and  he  agreed
 with  my  view  and  sugge-ted  ~—inclusion  of
 a  provision  in  the  Bill  to  the  effect  that  the
 property  acquired  will  be  used  for  a  certain
 specific  pubic  purpose.  I  d>  not  know
 why  the  Government  did  not  agree  with  the
 Law  Secretary  and  have  not  inc'uded  any
 or  some  of  the  public  purposes  m  the  Bill.
 Hence,  I  have  my  own  doubts  that,  if  it  ts
 challenged,  it  may  not  withstand  in  the
 Supreme  Court,

 Another  po.nt  that  I  would  like  to
 emphusize  is  getting  prior  clearance  for  a
 purported  sale.  This  has  been  taken  up  in
 the  Select  Committee.  If  there  are  inno-
 cent  buyer  and  seller,  they  can  get  prior
 clearance;  after  entering  into  the  agreement,
 they  can  apply  to  the  competent  authority
 and  if  the  compstent  authority  says  that
 there  is  nothing  wrong  and  they  can  go
 through  the  sale,  they  can  go  through  the
 sale  and  they  can,  without  attracting  the
 sword  of  Damocies,  namely,  acquistion  of
 Property,  enjoy  the  property  as  a  whole.
 The  Law  Secretary  is  inclined  to  agree  with
 this  view,

 Finally,  as  the  members  have  already
 pointed  out,  this  is  no  doubt  a  drastic
 power  which  is  going  to  be  vested  in  the
 Officials.  As  has  been  pointed  out  already,
 there  ig  a  tremendous  scope  for  corruption
 in  thie  Bill  because  we  are  going  to  deal
 with  jakhs  and  lakhs  of  rupees  worth  of
 property,  whether  it  is  house  or  landed
 Property.  Government  should  be  aware  of
 this  and  should  take  precautionary  measures
 while  implementing  this  measure

 With  these  words,  f  support  this  Bill,

 coil]  8,
 BALADHANDAYUTHAM

 (Coimbatdre)  The  Bi  an  amendment  of
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 Taxation  Laws  is  based  upon  the  interim
 report  of  the  Direct  Taxes  Inquiry  Commi-
 ttee  given  by  Mr.  Wanchoo.  It,  was  not
 wise  on  the  part  of  the  Government  to  have
 given  the  privilege  to  a  member  to  leak  the
 interim  report.

 17.19  bra.

 {Suet  K.N.  TIWARY  int  the  Chair]

 It  was  still,  more  unwise  for  the  Finance
 Minister  to  have  attempted  to  explain  as  to
 why  the  interim  report  was  not  published
 or  released  to  the  public  or  placed  before
 the  House.  Even  if  he  had  remained  sileat
 on  that  account,  he  would  have  been  wiser.
 By  trying  to  explain  or  give  reasons  for  not
 publishing  the  report-—which  were  not
 convincing  to  us—he  has  also  created  more
 suspicion,  and  it  has  become  a  matter  of
 questioning  everywhere—not  only  by  the
 members  of  the  House  but  even  by  the
 Press  which  had  to  comment  that  the
 reasons  given  by  the  Minister
 were  unconvincing.  Now  why  do
 I  take  up  this  Interim  Report?  It  is
 because  this  Bill  is  based  on  the  Interim
 Report.  One  of  the  recommendations  made
 in  the  Interim  Report  is  being  sought  to  be
 implemented  here  in  this  Bill.  But,  of  all
 the  recommendations  made  in  the  Interim
 Report  this  is  one  of  the  smallest  recom-
 mendations.  The  other  two  recommend.
 ations  are  more  :mportant  and  particularly,
 demonetisation  was  really  on  of  the  most
 effective  ways  of  dealing  with  black  money.

 The  second  one  also,  with  regard  to
 ceiling,  if  the  report,  as  leaked  out  by  the
 Member  is  true,  with  regard  to  ceiling  on
 cash  one  can  keep  with  himself,  can  be  very
 effective.  This  is  only  dealing  with  the
 matter  in  piecemeal  and  this  particular
 recommendation,  however  welcome  and
 however  good  a  step  in  the  right  direction,
 is  not  adequate.

 So,  at  the  outset,  I  want  to  say  thet
 this  is  a  very  piece-meal  legislation.  The
 Bill  is  very  much  restricted  in  its  scope  and
 as  such,  it  is  not  going  to  be  very  effective.

 Now,  this  is  a  Bilt  on  evasion  of  taxes,
 I  want  to  go  an  record  that  if  a  Bill  on  tax
 evasion  shoiid  proveed  against  further
 vesion,  #  Bill  which  is  against  tax  evasion



 :{Secampore).:  Double  scope  for  evasion.

 IRI  द  ‘BALADHANDAYUTHAM
 "Suggested  that  the.  stipulation  with

 regard  tothe  ‘minimum  amount.  and  the
 tipulation  ‘with  regard  to  the  minimum  time
 lot  initigtion of  proceedings  oun  be  deleted.

 the  Bin,  seems  to  be  convinced  that  there

 evasion  by  dividing  the  property  and  dispos-
 vo,  Dag  it  off  piecemeal  and  with  regard  to  |  the

 thinimum  period  also  coltusion  is  possible
 that  officials  and,  especially,  big  sharks  are

 a  Capable  of  and  have  got  the  means  to  influ-
 née  and  corrupt  officials  so  that.  the  period

 ae  gtipulated  may  elapse  and  they  may  go  scot-
 free,  Now,  this-is  our  apprehension.  But
 ithe  Minister  was  trying  to  convince  the

 Mouse  that:  with  regard  to  the  minimum
 “amount,  that  is,  Rs.  25,000  regacding  valu-
 a  “ation  of  property,  if  it  is  not  there,  there
 a  Wiilcbe  too.  many  cases  and:  administrative

 SS  difficulty  was  the  plea  taken.  by  the  Finance
 Minister,  Uf  it  is  only  the  question  of
 administrative  difficulty,  is  it  not  ‘possible
 forthe  Government  to  initiate  policy  that
 the  Department  need  not  go.  into  cases

 only.  concentrate  upon  those  properties
 which  are  above  that?  You  can  have  a

 icy,  but  if  you  put  it  in  the  Bill,  then
 becomes.  a  handle  for  those  who  can

 w#vade  and  who  want  to  evade.  But

 is-4.  policy,  you  can  provide  against  it  and
 the  same  time,  see  that  there  is  no.

 administrative  difficulty  because  of  accumu-
 ‘of.so-many  cases  to  be‘  dealt  with
 L-appeal  to  the  Finance  Minister  even

 to:  deal  with-the  question  asa  matter

 as.  part  of  the  Bill

 migimum  period,  i  would  suggert  that  you
 can  administratively  egforce  this.  You  see

 hat  the  Depertinest  acts  ia  time  sind.  every

 :  .  proceeding#  are  initiated  within
 It  is  one  thing  for  you  to  “bring

 ७  give:  this  loophole’  ‘and  if  the  peried  of

 .  Butte  Finance  Minister,  while  introducing

 ‘some  point  in:  what  I  ‘said  that  with
 oc

 fégard  to  the'minimum  there  is  scope  for

 which  ate  below  the  value  of  Rs.  25,000  and

 if  it)
 mit,  “a  @imay,.

 policy  and  not  as
 the

 letter  0  the:  law

 With  regard  to  the  minimum  period  also,
 hey.  -waat  40  996  “that  people  who:  have

 हित  some  transactions  are.not  anzious  about  ples:
 what  is  going  to  happen  to  them  and  in  order  point

 theit  snind  you  «want  to:  provids-a
 pay

 iS  per

 efficiency  in  the  executive  and  anit  thing”:

 six  months  elapses,  ‘thén  ‘cat  get  ‘away  :  with
 it  and  go  ‘scotfree

 With:regard  to  the  second  provision.  also;
 they  can  make

 को  लाल  जो  भाई  (उदयपुर):  सभापति

 महोदय,  सदन  में  गणपति  नहीं है ।

 MR.  CHAIRMAN  :  The  bell  is,  being.

 Now,  there  is  quorum.  The  hon.Member
 may  continue

 SHRI  K.BALADHA  NDAYUTHAM:  Sir,
 the  claim  of  the  Government  has  been  that
 this  Bill  is  a  Bil  of  penalty,  —that  is,  that
 the  property  that  is  acquir  d,  is  acquired  as
 a  ‘penalty’  for  people  who  evade  taxes.  It  is
 not  odd,  Sir,  that  in  a  Bill  of  penalty,  you
 reward  the  guilty  with  a  solatium  of  fifteen
 pér  cent  ?  With  regard  to  this  very  matter,
 I  raised  an  objection  and  I  gave  out  my
 dissent  bat  this  was  dismissed  very  casually
 by  the  Finance  Minister,  on  flimsy  grounds.
 It  was  pleaded  before  the  Select  Committee
 that  the  Courts  may  hold  that  this  is  a  dis-
 criminatory  Bill,  if  the  acquisition  is  done
 under  Land  Acquisition  Act,  they  have  to
 pay  a  solatium  of  I$  per  cent  and.  if,  this
 Bill  acquires  property  without  paying  .  that
 solatium,  the  Court  may  hold  it.  discrimina-.
 tory.  This  was  the  plea  advanced;  this,  was
 the  argument,  which  I.may  respectfully  sub-

 argument,  —which  was
 advanced,  ‘based:  upon  which  the  Select
 Committee  was  persuaded  to  accept  the  5
 per  cent  solatium,  but  otherwise,  “the  con's

 _  seneus  was'and  continues  still  40  be  that
 need  not  reward  the  guility  by  paying  ss  per
 cent  solatium.  “Anyway,  the  consensua  in  the.
 House,  l.am  sure  id  this,’  that  if

 =
 ‘

 after  all  the  differenne  between  the

 value  and  the  apparent  “compiferation
 to  be  Guy  Wor  25  £  cent
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 ptoperty;  you  pay  #S  per  cent  more.  You
 acquire  property  at  market  value  very  nearly.
 Where  is  the  penalty  t  Penalty  is  supposed
 to*be  the  black-money  exchanged  under  the
 table.

 If  this  is  the  way  it  is  going  to  be  a
 deterrant,  only  if  you  acquire  the  property
 by  succession,  it  is  not  going  to  solve  the
 problem.  |  can  understand  if  this  Bill
 includes  all  immovab!e  property  which  is
 assessed  under  Jess  than  the  market  value
 for  payment  of  taxes.  In  that  case  I  can
 understand  this  Bill.  Bat  what  happens
 is,  this  is  only  a  piecemeal  attempt.  It  is
 only  a  deterrent;  it  wants  to  prevent  the
 passing  of  black-moncy  at  the  table,  while
 selling  of  the  property  or  the  buving  of  the
 property  takes  place.  In  a  Bill  of  this  nature
 which  has  to  act  as  a  deterrent,  the  deter-
 rent  can  be  there  only  if  it  frightens  the  man
 away  from  entering  into  these  transactions.
 But  we  find  that  Government  are  going  to
 pay  apparcnt  cosideration  plus  45  percent.
 Apart  from  the  amount  that  they  pay,  they
 are  going  to  pay  solatium  also  as  if  it  is  an
 ordinary  or  normil  transaction  and  there  is
 no  penal  aspect  about  it.  I  submit  that  this
 is  not  conduetive  to  the  objective.  I  would
 strongly  urge  that  this  clause  under  which
 Government  would  be  paying  a  solatium
 should  be  deleted.  I  would  like  Govera-
 ment  themselves  to  come  forward  with  an
 amendment,  or  clse  accept  the  amendment
 which  ]  have  tabled  for  dealing  with  this
 aspect  at  least,  because  this  is  Bill  which  is
 attacking  black  money  and  transactions  in
 black  money  and  it  is  for  the  first  time  that
 acquisition  of  property  by  Government  is
 being  resorted  to  as  a  matter  of  penalty  for
 tax  evasion,

 It  has  been  argued  that  this  is  not  acqui-
 sition  for  a  public  purpose.  I  submit  that
 it  is  not  a  Bill  for  acquisition  for  a  public
 purpose,  but  हम  on'y  a  Bill  of  taxation,  If
 it  is  a  law  of  taxation  which  contains  a
 penal  provision,  then  [  thizk  that  the  pro-
 vision  regarding  solatium  should  go.  If  that
 particular  clauge  is  not  deleted,  I  fee!  that
 the  Bill  will  become  a  very  norma!  Bill  and
 it  will  not  be  a  deterrent  and  this  provision
 will  vitiate  the  very  principle  of  this
 Bill  and  will  280  defeat  its  very  purpose.

 In  copalusion,  |  would  say  only  this  that

 this  legislation  and 46  हम  nm  gecermenl  legis
 48  $  ,NOry  aentescted  one,  However

 4
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 it  may  be,  EF  welcome  this  Bill  because  it  is
 astep  in  the  right  direction.  However,  I
 would  submit  that  this  Bill  isa  half-hearted
 one,  and  in  its  implementation,  there  are
 going  to  be  so  many  difficulties.  I  am  also
 afraid  of  corruption  which  has  been  referred
 to  by  my  hon.  friend  Shri  G.  Viswanathan
 from  the  DMK.

 To  prevent  corruption  on  the  part  of  a
 valuer,  there  is  a  provision  to  the  effect  that
 a  valuer  who  is  found  guilty  of  wilfully
 wrong  valuation  §  shall  be  imprisoned  or
 fined.  I  tried  my  hardest  to  see  that  it  was
 Only  imprisonment,  because  where  offices
 are  concerned,  they  should  be  above  board,
 and  they  should  be  above  reproach  and
 suspicion,  and  at  least  in  the  case  of  the
 valuers  whoes  word  is  going  to  be  taken
 seriously  in  dealing  with  properties,  we
 thought  that  the  clause  must  be  more  strin-
 gent  and  it  must  at  least  put  the  fear  of  God
 into  them  that  if  they  deal  with  the  matter
 casually  or  if  they  do  it  for  other  consider-
 ations,  they  will  be  dealt  with  very  strongly
 by  the  law  of  the  land.  But  that  provision
 also  is  not  there.

 Ultimately,  while  welcoming  this  Bill,  I
 would  like  to  urge  unon  Government  that
 there  must  be  a  comprehensive  Bill  dealing
 with  the  eatire  question  of  black  money
 which  would  prevent  balck  money  in  any
 form.

 For  that  purpose,  even  nov,  I  would
 like  the  interim  report  of  the  Wanchoo
 Committee  to  be  published  and  placed  on
 the  Table  of  the  House  I  want  the  Wanchoo
 Conmittee’s  full  report  to  be  discussed  in
 this  House,  and  when  a  comprehensive  B.Il
 is  brought  forward,  these  things  can  become
 a  part  of  that  measure.  Tackling  this  prob-
 lem  in  a  pi¢ce-meal  way  would  not  solve  the
 problem  effectively,  Again,  it  would  become
 one  of  the  measures  which  would  be  disregar-
 ded  and  circumvented  and  made  a  mockery
 of  by  those  who  are  continuing  to  accumu-
 late  black  money.

 With  these  words,  I  welcome  this  Bill
 and  support  it  but  I  would  like  the  ameqd-
 ments  which  I  have  referred  to  be  accepted
 by  Government,  and  if  the  Bill  is  passed
 with  those  amendments,  it  would  take  us  in
 the  right  dircetion  for  dealing  with  black
 money  .  '

 my



 ee
 mentioning  of:  the’  capital  assets  in  the

 ‘-geturns  submitted  to  the  income-tax  authori-
 ‘gies,  sepondly  to:prevent  the  .  purchasing  of

 picpetties  “Yor'  an’  amount  fess  than  the

 74  “v@lue‘and  thirdly  to  see  that  black

 ccanoneydis  not  invested  in  benami  transac-

 j§o-faras  the  -three  laudab'e.  abjectives
 fy  te-concerned,  there  is  no  dispute  about

 a  ‘thernare  and  there  is  no  difference  of  op-
 5  Ymion.  also.  .But  on  certain  details,  the
 ““gifferences  are  bound  to  be  there

 In  this  context,  |  wou'd  jike  to  point
 out.  that  there  is.  a.  provision  which  says

 ~  ‘that  when  there  is  transfer  of  property  for
 which  the  market  value  is  more  by  45  per

 “gent,  ‘then  the.  iacome-tax  .  authorities
 Can,  initiate  proceedings  and  acquire  the

 “property  for  the  consideration  mentioned
 "dn  the  registration  deed

 So  this  will,  to  my  mind,  operate  as.a
 te  Sifutary  deterrent  I  would  put  it  no  more
 “than  ‘that  It  will  be  a  deterrent  on  the  man

 “who  sells  and  on  the  man  who.  purchases
 “lat  8  more.a  “deterrent  on  the  person  who
 "-opeeeives  the  property  for  a  consideration
 shown  in  the  document  registering  the  deed

 4  ge  Only.an  apparent  consideration,  not  the
 “teal  amount,  because  he  knows  that  there
 ४7  Eg  the  possibility  of  Government  acquiring
 “ditvat  the  value  which  is  mentioned.  in  the

 -:gocument  plus  I5  per  cent  solatium.  As  I

 5  gaid,  this  is  a  double  deterrent,  both  on  the
 “Speer  and-on  the  buyer.  To.  that  extent,  the

 2  amendment  is  meaningful  and  novel  also.

 Then  comes  the  question  of  banami
 cactions.  The  Bill  provides  that  if.  any

 1...  claims  in  a  court  of  law  about  the
 property,  unless  he  has  shown  the  income
 from  ‘this  in:  His  income  tax  return,  he  can-

 ve  8  cause  of  action  in  the  court.
 jot  possible  for.  anyone.  to

 batiqmi  transaction  so  as  to  get

 ty
 ‘this’  p  ovision.

 Bat  there  are  certain  issues,  wh
 heen  raised,  not  cnly  lere  but.  in  the

 ‘make  myself  cicar.

 ‘The.  point.  here,  sis  he-alao.conspetly  stated,  i
 is  that-it  is:  more  as.a”  deterrent  thi

 pa  feed,  ‘which
 dérabie  force’  in  it  :is,  ‘whether:  this:  a
 ment,  particularly.  the  ..transfer.  part.of  It...  bh
 would  be:  attracted.  by:  art.:  34.-(@)

 There  are  three  things  involved  under  _
 this.  article.  One  is  that  no.person  shall  be:  a
 deprived  of  his  property.  without  the  autho«
 rity  of  law.  Secondly,  there  should  be  no:
 acquisition  or  deprivation.  of  private  proper=
 ty.  save  for  a  public:  purpose...
 the  difficulty.  .There  are.two  things.  Is  it
 necessary  to  take  it  that  whatever  property  -
 is  compulsorily  acquired  must  be  used  for.
 a  public  purpose,  that  is  to  say,  it  should.
 be  used  directly  by  Government  ?  .  The  point
 is  whether  the  use  which  is  to  be  put  of  it
 sto  be  viewed  as  a  public  purpose  or

 whether  the  acquisition  is  to  be  for  a  public
 purpose  or  not

 I  would  like  to  illustrate  the  point  to
 Suppose  a  particular

 piece  of  land  is  required  for  the  purpose  of
 construction  of  a  school  or  a  building  or  an
 industry.  Government  comptlsorily  acquire
 the  land  and  give  it  to  somebody  else  who
 puts  up  the  school  or  industry.  The  Govern-
 ment  do  not  directly  do  it.

 ‘So  the  concept  of  ‘public  purpose’  must
 be  vieved  widely.  Once  you  accept  that  wide
 connotation,  there  is  no  difficulty  about  it
 Even  otherwise,  suppose  you  say  that  public
 purpose  is  to  be  construed  as.a  purpose  for
 which  that  property  is  to  be  utilised,  then.  it
 can  be  covered,  though  it  is  not  meant.  for
 a  public  purpose  in  the  sense  that  it  is  used
 for  a,public,  purpose.  The  sum.and  ,substa-.
 nce,  the  diect  resylt,..of  -this:  particular
 acquisition  is  that,it-has  nothing:  to  do.  with
 that  part,  but  it  is:more  for  the  purpose.  of
 penal  action  against.  tax  evasion.  Ifyou.
 accept  this,  I  do  not.  think.  either  way  the
 matter  will  be  open  to,  doubdt...  the.

 Coming  to  certain  criticisais  of  the:  Bill,
 006  -related  :to:..  the.  minimum.  amount:  of  |
 Rs;  25,000;  mentioned:  by.  my  hon.  ofriead,

 is  ae
 meant.  And  when  you  look  at  these  tfanaa-
 ctions,  the  problenr‘ef:  administration  is  aheo
 there.  The  adiministrative.pinblems  are'tlere
 How  are-we  going.to  manage  cach  property...

 iHere  comes’
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 untess  it  is  property  of  a  high  magnitude  ?
 The  administrative  problems  are  there.
 Take,  for  instence,  the  property  of  Rs.  10,000
 which  is  acquired.  Foy  that,  we  have  to
 spend  Rs,  10,000,  So,  if  small  properties
 are  not  going  to  be  acquired  for  obvious
 reasons,  and  when  you  look  at  the  problem
 in  its  proper  perspective.  when  properties
 are  compulsorily  acquired  for  a  public  pur-
 pose,  the  administration  of  these  things  will
 itself  become  a  big  problem.  I  can  under-
 stand  the  minimum,  but  there  are  two  other
 things  which  agitate  my  mind  along  with
 that  of  other  friends  About  that  also,  I
 have  tabled  some  amendments.

 As  the  hon.  Minister  rightly  stated,  in
 the  original  Bill,  the  period  of  six  months
 8  to  be  counted  from  the  time
 the  information  is  got  from  the  registration
 Office  to  the  income-tax  depaitment.  It  ts
 good.  But  now  they  have  substituted  the
 provision  and  said  that  the  period  of  six
 months  shall  be  from  the  date  of  registration
 in  the  registrar's  office.  The  original  provi-
 sion  was  meaningful  in  the  sense  that  there
 was  a  period  of  six  months  after  the  income-
 tax  authorities  received  the  information.
 Now,  thal  period  is  also  further  reduced  by
 vuitue  of  certain  alterations  in  the  wordings
 in  the  BI.  It  is  everybody’s  knowledge,
 how  the  department  works.  Of  course,  the
 hon.  Munister  gave  us  an  assurance  that
 he  would  see  that  all  these  things  would  be
 expedited,  but  if  only  he  goes  to  the  lower
 level,  he  can  see  what  types  of  devices  are
 adopted  to  see  that  a  particular  thing  does
 not  go  into  the  desk.

 My  submission,  therefore,  is  this.  When
 once  your  basic  objective  ts  to  achieve  a
 ceitain  thing,  why  amend  the  original  pro-
 vision  ?  Nothing  is  going  to  happen.  I
 submit  that  a  period  of  one  year  would  be
 meaningful,  because,  after  the  registration,
 the  matter  is  to  go  to  the  concerned  autho-
 rities,  and  the  concerned  income-tax  autho-
 rity  has  to  varify  whether  this  particular
 property  is  there  and  whether  the  amount
 mentioned  in  the  sale-deed  is  in  excess  of
 5  per  cent  of  the  market  value  or  not.  For
 the  eatisfaction  of  the  authority,  cartain
 enquiries  have  to  be  made  and  only  then,
 ¢an  cgitie  to  the  contiusion  that  the  parti-

 penal  ey
 ty  mentioned  in  the  document

 or  is  tess  than  I3  per  cint  of  the
 market  value.  Therefore,  my  submission  is
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 that  the  Government  has  to  accept  that
 there  must  be  at  least  one  year,  Let  us  aif
 be  fair  enough  to  see  that  whatever  we  do,
 we  should  not  have  any  limitation.  Anyway
 one  year  is  substantial.

 Similarly,  about  I§  per  cent,  actually,
 what  is  happening?  When  will  the  initia-
 tion  of  the  proceedings  for  the  acquisition
 of  property  take  place?  What  is  the  guide-
 line  ?  The  guide-line  is,  when  the  market
 value  i8  more  than  IS  per  cent  of  the  amount
 mentioned  in  the  sale-deed,  then  alone,  the
 proceedings  have  to  take  place.  If  the
 amount  is  belcw  that,  no  proceedings  can
 take  place  If  the  competent  authority  comes
 to  the  conclusion  that  the  market  value  of
 the  particular  property  is  about  46  per  cent
 that  is,  the  property  is  more  than  what  :s
 mentioned  in  the  document,  what  is  the
 poimt  in  paying  35  per  cent  ?  Or,  tet  it  be
 just  I5.f  per  cent.  What  does  one  get  out
 of  it?  Apart  from  the  percentage,  what  is
 the  tremendous  amount  of  expenditure,  by
 virtue  of  this  thing,  that  is  involved  here  ?

 Now,  you  are  having  what  are  called
 value-officers,

 AN  HON.  MEMBER  :  Valuers.  (inter-
 ruptions)

 SHRI  K.  NARAYANA  RAO:  You  are
 having  a  new  system  by  having  value-officers.
 This  the  first  time  that  they  are  introduc-
 ing,  apart  from  the  registered  valuers,  what
 are  called  value  officers.  ‘You  have  to  main-
 tam  them,  There  is  litigation;  and  there-
 after,  even  for  the  properties  you  acquire,
 you  do  not  know  the  use  thereof,

 Sometimes  the  money  stands  idle  on
 that  particular  property  until  you  put  it  to
 beneficiaf  use.  Therefore,  paying  fifteen  per
 cent,  the  logic  or  the  legality  of  it  is  not
 understandable.  1  submit:  let  it  be  below  £5
 per  cent.  Instead  of  15,  I  have  asked  fo:
 42  per  cent  in  my  amendment.  With  these
 remarks,  I  welcome  this  Bill  and  support  it.

 SHRI  con  M.  STEPHEN  (Muvattu-
 puzha):  As  could  be  expected,  I  rise  to
 support  this  Bill.  ]  have  no  doubt  that  the
 basic  policies  which  motivated  the  drafting
 of  this  Bill  will  recelve  general  acceptance
 from  all  sections  of  the  House,  though
 sonte  Amendments  ‘may  be  moved.  I  want  to
 remind  the  House  that  this  measure  was
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 belle
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 je  TE  as  is  evidenced  ‘by:  his  beer  vations
 a

 ty  the  Budget  speech  in  May  1971:  =

 ‘"“*Undervaluation  of  property  has
 Been.  one  of  ‘the  means  of  evading  wealth

 y  tax,  capital:  gains  tax  and  some  other
 It  has  also-been  an  important. ca  :  @venue:  for  the  circulation  of  black

 o  ५  mongy.  This-practice  could  be  greatly
 77  discouraged  if  Government  had  the
 “power  to.  acquire  properties  at  prices ’  that  correspond  to  what  is  recorded  in

 “the  saledeeds.  Accordingly  we  propose
 o  ‘to  move'a  Bill  during  the  current  session

 “to  acquire  the  power.  I  hope  it  would
 “mot  be  considered  dishonourable  to
 ‘take  an  honest  man  at  his  ownword.”

 An  attempt  has  been  made  to  make  out
 as  though  this  step  was  proposed  by  the
 Wanchoo  Committe.  I  quoted  the  budget

 “speech  of  the  Finance  Minister  only  to  emph-
 asise  the  fact  that  the  step  was  contemplated
 Jong  before  Wanchoo  committee  eyer  thought
 “of it,  Anyway  it  is  now  taking  concrete
 shape...  «(Interruptions,)l  am  not.  here
 Opposing  the  dissenting  note  of  Mr.  Bala-
 dhandayutham;  I  am  in  sympathy  with  some
 of.  the  “propositions  he
 propounding.

 has  been

 AS  was  cogently  pointed  out,  this  meas-
 ure  being  a  penalty  measure,  the  solatium
 that  can  be  granted  has  got  to  be  minimum.

 The  money  that  is  going  to  be  paid  bnt
 concealed  under  the  transfer  deed  will  be

 ‘}.miore  for  the  purpose  of  protecting.  the
 transferee  than  for  the  purpose  of  protecting

 .  the  transferor.  False  deeds  are  taking  place
 80  that  black  money  could  find  a  place  for
 _  dhivestment

 .  /¢he-extent  of  5  per  cent  may  defeat  the
 .  spurpose  of  the  Bill  considerably.  Once  it
 ee  ds.conceded’  that  the  property  is  worth
 Ry  ‘geally  more  then  what  is  spent  not  in  the

 To  increase  the  value  to

 ed,  what  should  be  done?  We  proceed
 ee  ahem  we  agsume  that  it  is  at  feast  25  per

 a:
 cent  Téss  than  the  real  value  Therefore,

 conceded  that  the  value  of  the  property
 her  than  the  figure  spelt  out  in  the >  Therefore,  it.  may  not  be

 ty.  spelt  out  in  the:  transfer  decd;
 ippear  and  earnestness  which  prompted  the  Govern-

 meat  to,  do  go.  will  certainly  enable  the:

 ’  What:  is  spelt  out  in  the  deed  will  te  good’
 enough,  but  if  constitutionally.  that  ia  not.
 possible,  something  more  may  have  to  be:  @

 done,  ,  Itis.in  that  spirit  that  this  amount
 has  been  spelt  out.  -.Even.  there,.  there  is:
 sufficient  discouragement  for  the  investor.
 We  step  in  when  the  margin  is  25  per  céent..
 15  per  cent  is  the  solatium  we  are  giving.  He”:  .’

 But  25  per  cent  is  the. is  losing  0  per  cent.
 minimum  margin.  Actually  it  may  be  more
 So,  the  transferee  will  be  losing  substantially
 even  if  I5  per  cent  is  givén.  Therefore,  it
 has.to  be  conceded  that  a  solatium  will  have.
 to  be  stipulated  if.it  is  to  stand  constitu-
 tional  scrutiny.  Whether  it  should  be  5  or.
 i0  or  2  per  cent  is  a  matter  of  minor  judg:

 on
 ment.  Once  an  assessment  is  made  that  he
 has  really  paid  money  more  than  what  is
 evidenced  by  the  sale  deed,  there  will
 certainly  be  further  proceedings  against  him,
 asking  him  where  from  he  got  the  money  and
 soon.  This  may  be  just  the  beginning  of
 further  proceedings  against  that  man.  There
 is  no  doubt  that  this  is  an  effective,  well-
 intentioned  step  of  going  ahead  to  net  in
 black  money.  This  was  contemplated  even
 |  years  back,

 The  next  point  raised  by  Baladandayu-
 tham  was  this  6  months  period.  The  Finance
 Minister  in  his  opening  speech  has  dealt
 with  that.  I  do  not  say  there  is  no  force  in
 the  argument  of  Mr.  Baladpandayutham,  but
 there  is  the  other  aspect  of  the  matter.
 supposing  the  transferer  for  the  purpose  of
 concealing  his  income  and  making  a  profit
 out  of  the  value  of  the  property,  sells  it,  and
 supposing  I  purchase  it  in  a  bona  fide
 manner  at  a  bargained  price,  should  there
 not  be  some  certainty  for  me  to  possess
 that  property  ?  If  the  Damocles  sword  is
 hanging  over  me  all  the  time,  would  |  care
 to  work  and  improve  that  property?  To  a
 certain  extent,  for  a  certain  period,  thig
 uncertainty  can  continue.  But  it  should  not
 be  for  all  time  to  come.  So,  a.time  has  to
 be  stipulated..  Whether  it  should  be  6  or  9
 or.l2  months  ia  again  a  matter  of  detail.
 The  important  matter.  is  whather  a  time
 stipulation  must  be  there  or  net.  I.  feel  it
 has  got  to  be  ther.  oS  If  the  Government
 could  on  its  own  come  to  the  Hoyse  witha  a
 legislation  asking  for.  power:  to  take.  over  a

 :

 property  almost  around  the  -  price.  whi  en
 Jeod,  the  bond  ‘fides

 a
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 Government  to  come  before  the  House  again
 ra  they  find  that  this  six  months'  period  is
 too  short  and  persons  are  escaping  from
 the  net,  The  important  point  is,  an  earnest
 effort  is  being  made  to  face  this  malady  of
 black  money.  Much  has  been  said  about  the
 ittterim  report.  I  do  not  know  why  so
 much  nome  is  being  made  about  tt.
 What  iy  contained  in  the  interim  report,

 t  broad  proposition  ts  already  there

 :

 in  1971  this  was  spelt  out  clearly  It
 not  as  if  some  new  big  discovery  has

 in  made  by  some  body  and  so  repeatedly
 demand  is  being  mad  and  much  noise  is

 de  about  a  discussion  here.  It  would  say
 What  in  the  inerests  of  the  general  dignity
 to  of  the  House  it  is  better  not  discuss
 it  here  That  would  be  the  path  of  sanity,
 even  though  incessantly,  repeatedly  ad
 Rauseam  demands  are  made  for  sts  discus-
 sion

 Three  propositions  were  put  forth.  They
 are  being  implemented  There  ts  no  hide
 and  seek  about  it  Does  anybody  think  that
 the  government,  as  it  is  constituted  today,
 does  not  want  to  fight  black  money?  It
 has  got  to  fight  black  money  if  it  wants  to
 exist,  if  it  wants  to  implement  its  policy.
 It  is  a  question  of  ‘To  be  or  not  to  be”
 Certainly,  the  government  which  is  in
 charge  of  the  administration  of  the
 country  today,  is  much  more  anxious,
 much  more  earnest,  much  more  subje-
 ctively  interested  in  fighting  black
 money,  because  if  it  fails  to  fight  black
 money  then  it  will  not  be  able  to  achieve
 the  economic  reconstruction  of  the  country.
 So,  let  no  one  come  forward  as  the  cham-
 pton  of  the  fight  agaist  black  money  If
 that  demand  is  pressed  too  much,  there
 wit]  be  a  microscopic  enquiry  which  will
 reveal  things  which  will  not  be  palatable
 even  to  those  persons  who  make  that
 demand.  Therefore,  let  us  forget  all  that,

 Now  this  provision  has  been  brought
 forth.  I  must  compliment  the  government
 for  giving  concrete  statutory  shape  to  the
 promise  which  was  spelt  out  in  the  first
 speech  made  on  the  floor  of  the  House.
 Defects,  detciencies  and  shortcomings  have
 got  to  be  detected  by  experience.  It  has  got
 to  be  done  step  by  step;  a  forward  move
 has  got  to  be  made.  But  when  we  make  the
 move,  we  also  have  got  to  be  careful  that
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 the  move  ts  not  scuttled  by  judicial  scrutiny.
 Secondly.  in  aur  enthusiasm  we  should  not
 forget  the  necessity  of  giving  a  sense  of
 security  to  people  who  are  purchasing  pro-
 perty  because  it  may  result  in  deliberate
 abandonment  of  purchase  of  property  if
 insecurity  conditions  prevail.  Although
 there  $  quite  a  lot  of  sense  in  what  Shri
 Baladhandayutham  said,  we  have  to  appro-
 ach  the  proposition  from  these  two  angles
 and  these  two  points  of  view  have  to  be
 given  their  own  weight  and  they  have  got  to
 be  supported.  With  these  observations,  J
 support  the  Bilj  whole-heartedly.

 wt  सतपाल  कपूर  (पटियाला)  :  चेयरमैन

 साहब,  मैं  मिनिस्ट्री  श्राफ  फाइनेंस  और  चव्हाण

 साहब  को  इस  बिल  के  लाने  के  लिए  भुवाणा-
 बाद  पेश  करता  हू  |  वाचू  कमीशन  के  रिपोर्ट

 के  सिलसिले  मे  यह  एक  बहुत  स्वस्टेन्शल-स्टेप

 है,  ठोस  कदम  है  ब्लैक  मनी  को  खत्म

 करने  के  लिए  एक  बहुत  बड़ा  कदम

 है  -  जहा  तक  हमारे  मुल्क  से  ब्लैक

 मनी  का  ताल्लुक  है,  प्राइवेट  सेक्टर  बे  उसको

 जिस  तरह  से  बिल्ड  किया  है,  जिस  तरह  से  ने

 लोग  ब्लैक  मनी  के  सिर  पर  हमारे  मुल्क  की

 सारी  एकानमी  को  खस्ट्राय  करने  का  अटैम्प्ट
 करते  हैं,  जिस  तरह  से  इन-डायरेक्ट-वे  में  छा

 जाने  की  कोशिश  करते  हैं,  जिस  तरह  से  हमारी
 तमाम  स्कीमों  को  अपने  ढंग  से,  अपने  अन्दाज

 से  फेल  करने  की  कोशिश  करते  हैं,  उस  लिहाज
 @  इस  बिल  का  यहाँ  पर  आना  बहुत  जरूरी  था  1

 आज  कीमतों  का  सवार  आता  है,  राह-

 जिंग  प्राइस  का  सवार  आता  है,  उसके  पीछे  भी

 ब्लैक  मनी  को  पैदा  करने  वाले  लोग,  प्राइवेट

 सेक्टर  के  अरूम्बरदार,  प्राइवेट  सेक्टर  के

 हिमायती  नजर  आते  हैं।  इस  बिल  के  जरिये

 उस  तरफ  एक  ठोस  कार्यवाही  की  गई  है।  इस

 बिल  के  अन्दर  साफ  तौर  पर  पर  हम  का

 देखते  है--हम  तब  को  मालूम  है,  अभी  हमारे

 जनसंघ  के  भाई  विरेन्द्र  अग्रवाल  बोले  थे,  उन्होंने
 बिल  के बारे  में  कहा  कि  वह  इस  1:  को

 सपोर्ट  करना  चाहते  हैं,  छेकती  जब  उन्होंने  अपनी



 आज  प्रा पटों  खरीदी  किसी  कीमत  पर  जाती

 शो  किसी  कीमत  पर  की  जाती  है।  इस

 मकसद  ही  यही  है  हमार  बीरेन्द्र  अग्रवाल

 हों  पर  यह  कहा  है  कि  एक  ट्राइब्यूनल  ही

 जाये-आते संग  एथारिंटी,  बॉल्पूगंस  की  जगह  पर

 7  और  वह  फैसला  करे  कि  इस  प्रापर्टी  को  प्रगति

 :...कौंमित  कंपा  हैं।  अगर  यह  तजबीज  मान  ही

 शक  जुडिशियल  एथारिटों  बच  जाये  तो

 सरकार  हेर  बाते  में  शॉर्ट  में  जाये  ।  उससे

 ee बिल  हैं,  बहुत  (....  हैं  औरों  इस  भुंस्पंक

 यकीन  के  बिल  यहाँ  पर  छाते  चाहिए:  ताकि

 मुल्क से
 इहीकंमेंगी  को  खासे  किया  जो  सके

 फिर  एक  बार  इस  बिल  को  सपोर्ट  करता  है  47

 में  ऐसे  विल  लाने  बहुत  जहरी  हैं।  बौर  भी  स,

 MR.  CHAIRMAN  :  The  hon  siiond
 he  may  speak  tomotrow

 SHRI  YESHWANTRAO  CHAVAN
 will  be  in  posstssion  of  the  House  when
 réply  tomorrow

 हुर  कों यहं  बिल  पकड़ती  है।  इंस  छिलका
 MR.  CHAIRMAN  :  The  House  5

 adjourned  to  meet  again  at.  i]  A

 tomorrow
 |

 ¥8.02  hrs.

 The  Lok  Sabha  then  adjourned  till  Elevn

 of  the  Clock  on  Fridey,  August  18,  7972879
 yana  27,  7894  (Saka)




